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LOK SABRA DEBATES 

LOK SABHA 
Tuesday, September 29, 1964/ 

Asvina 7, 1886 (Saka) 

The Lok Sabha met at Eleven of the 
Colck 

[MR. SPEAKER in the Chair] 

ORAL ANBWERS TO QUESTIONS 

'Delhi State Central Co-operative 
Store 

+ ( Shri Hari Vishnu KamaClh: I Shrimati Laxmi Bal: 
Shri Yashpal Singh: 

) 
Shrl Vishram Prasad: 
Shri Illdrajit Gupta: 

.451. Shri Bade: 
I Shri Kapur Singh: l Shri S. M. BaDerJee: 

Shri P. C. IIorooah: 
Shri P. R. Chakravertl: 
Shrimati Sa'ritrl Nigam: 

Will the Minister of Communitr 
Development and Co-operation be 
pleased to sLate: 

(a) whether the Delhi State Cen-
1ral (:{)-operatilVe store is being pro-
IeCUted on charges of bl~ck-market
Ing and/or other malpractices in re-
'Bard to one or more commodities; 

(b) if so, the names of the accused; 
:and 

(c) the nature of the charges? 

The Deputy Minister in the Mblis-
'try of Community Development and 
Cooperation (Shri B. S. Murthy): (a) 
Yes Sir. 

Cb) Shri Ram Lal, Managing Direc-
tor, and Kum~ri Shakuntala Sulhan, 
Secretary, Delhi State Central C0-
operative Stores. 

118S (Ai) LSD-I. 

(c) The charges are that the Delhi 
State Central Cooperative Stores--

(I) sold gar from unlirensed pre-
mises; 

(ii) failed to maintain complete and 
correct accounts in respect of sale at 
gur; and 

(iii) ~Ied to submit regularly to 
the Director of Food and Civil Sup. 
plies, Delfrli Administration fort-
nightly returns Of stocks, rece'ipts and 
deliveries as required under the Delhi 
Khandsari and Gur Dealers' Licensing 
Order, 1963. 

Shri Hari Vishna Kamath: Is it a 
tact that in spite of the irregularitiee, 
to use a mild word, and the mal-
pMctices unoovered with respect to 
this co-operative store, this co-opera-
tive society has no~ been included 
among the ten or more oo-operative 
80Cieties into whose affairs an inquiry 
has been ordered as to their financial 
condition and working? If so, what 
are the reasons therefor? 

Shri B. S. Marthy: No Sir. Th.Is 
store is also included am~ngst other 
co-opeMtive societies to be inquired 
Into. 

Shri Bar! Vishaa ~th: Is It • 
fad that in the committee of inquiry 
which has been constituted to inquire 
into the working and financial condi-
tions of those ten or more co-opera-
tive societies, the chairman of this 
co-operative store, the DeIhl State 
Central Co-operative Store, who 13 
a~rently involved in this, but who 
may not be an accused for reasonll 
best known to Q{)vernment them-
selves, but who is Involved In thIs 
transaction, is himself a member? 
That means the Judge and the acCWIed. 
near-accused; are the same. 
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8hrl B. S. Murthy: A committee 
has been constituted to go into the 
question of vested interests and the 
spurious nature of certain societies. 
It is an all-Indian committee and 
Shri Brahm Prakash is a member of 
this committee. 

Mr. Speaker.: So many times ques-
tions have been asked here as to why 
IU:tion has not been taken against 
Shri Brahm Prakash. This was the 
complaint Members wanted to malr.e. 
Now the question is, when he himself 
was concerned with the particular 
society, which is certainly under 
doubts and against which inqwnes 
are being made, why should the 
clhairman of .the same stores or com-
pany, whose affairs are being in-
quired into, be made a member of the 
inquiry committee. 

Shrl Bar! Vishnu Kamath: This LI 
lICandalous, to say the least. 

'!'he MiIllster of Community Deve-
lopment and Cooperation (Shrl S. K. 
Dey) : If I may explain, there is a 
misunderstanding .... 

Shri HarI VlsImu Kamath: Explaln 
it away. 

SlId S. K. Dey: I am not explain-
ing it away'. 

. 8brl Barl Vls!uau ltamath: You are ,oin, to. 

Shri S. K. Dey: There is a com-
mittee tiIlat has been appointed by 
the Ministry with Shri Ramnivas 
Mirdha, Speaker of the RlIjasthan 
Assembly as chairman to look into the 
question of spuriousness in co-opera-
tive prsctices and vested interests in 
co-operatives throughout the country. 
Nautrally, we have to have reprCl-
.entations from various organisa-
tions. Ch. Brahm Prakash, who 
is the Chairman of the Delhi 
State Co-operative Society, hap-
pens to be the General Secretary 
of. the Co-operative Union, and in that 
eapacity he' has been included. Thil 
bu nothing 'matever to do with the 

specific enquiry that is being con-
ducted into the Delhi State co-opera-
ti Ve societies' aftairs. 

Shrl Ban Vishnu Kamath: If YOil 
have no objection, Question 473, which 
is connected with this, may kind17 
be answered. 

Mr. Speaker: If you help me, w" 
can reach that. 

Shrl Barl Vishnu Kamath: I prG-
mise not to put any more supplemen-
tary question, but even tiIlen may nnt 
be reached. Does the an.;wer given. 
by the hon. Minister satisfy you? 
You yourself put 4l direct question to· 
the Minister. 

Mr. Speaker: It should sat.isfy the 
House. 

Shri Bari Vishnu Kamath: This en-
quiry is a complete fare·e, then. 

Shri BaDga. It is a farce. 

Shri Barl Vishnu Kamath: Will 
you not agree, ensconced in that high. 
Chair? 

Mr. Speaker: Should we sit dOWll. 
suspend all business? 

Shri Barl Vishnu Kamath: You 
yourself have been a Judge. 

Mr. Speaker: What does he want 
Qf me? Two questions have beeD. 
asked . 

Shrl Barl Vishnu Kamath: I am 
nOt putting a question. I am onl)," 
trying t.o elucidate the answer fur-
ther. A person iliVolved, concerned. 
in this case, has been appointed OIl 
the enquiry committee. What is thlt 
enquiry coming to? 

Mr. Speaker: That mig1ht mean I 
was not a good Judge. 

Shrl Ban Vishnu Kamath: YOll 
were good judge Sir, but they are 
not a good Government. 

Mr. Speaker: Order, order. He 
should allow the Members to proceed 
furt.her. 

Shrl RacbaDath SbWh: It may not 
be a very good Opposition also. 
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8IaI'I B. S. Murthy: Yes, Sir. 

Mr. Speaker: I do not follow that. 
He has put a question. The answer 
has been given "yes". Then, he standa. 
up and again begins to argue. How 
can I proceed with the question? 

Shrl RaDp: There are two enqui-
ries against the gentleman. 

Mr. Speaker: Yes, there are two,. 
that has been admitted. Now, we, 
should proceed further. 

Shri Ranga: The conscience of tha 
party should assert itself. 

Shrl Harl Vishnu Kamath: The,.-
have no conscience Or the conscience 
is not awake. 

Shri B. S. Murthy: As far as the-
gur caSe is concerned, I have given 
the answer that a case has already 
been registered, and it is now pend-
ing. In regard to the second one, aa. 
regards steel, the police have enquir-
ed into the case, and there is • 
prima facie case that the steel and 
iron from this store has been sold, 
not directly but indirectly, to un-
licensed persons, and that case allO-
is being launched against this store. 

ShrI KaPUr SiDgh: I want to ask: 
about this all-India enquiry commit-
tee. In view of the widespread 
malpractices revealed every now and' 
then in the co-operative sector, Is it 
within the competence of this en-
quiry committee to go into the entire 
question of the law and practices of' 
co-operation in thi. country and to 
revise them? 

Shrl S. It. Dey: I do not think mal-
practices are as universal as the hon. 
Member is trying to make 01lt, but 
certainly malpractices are there, and-
We are trying to nip them in thlt 
bud. Y'ou csnnot do anything about 
It unless you really make II study. 
(nerruptions) . 

Mr. Speaker: I will not allow Mem-
be~ to Proceed in this manner. Un-
less I identify a Member, he should 
not begin to lpeak. 
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1ft 11II"f ..... ~: ~ 
~, ~~~ ~lIiTt, w 
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Mr. Speaker: He wants to know 
whether it is within the purview of 
the committee to go into the whole 
&bing. 

Shrl s. It. Dey: To go into what? 
Mr. Speaker: To .go into the alle-

gations about the working or irregu-
larities committed by the co-opera-
tives in general. 

Shrl Kapur Singh: My question was 
whether a thorough overhaul and re-
examination of the basis of law and 
practices of the co-operative sector 
are also within the competence of this 
committee? Is that committee going 
to do that also? 

Shrl S. K. Dey: After having as-
certained the facts and studied the 
working in dilferent parts of the 
country, the committee will make 
Its recommendation and if these re-
commendations call for amendment 
of the existing laws, that will be 
taken care of. 

Shrimati Savitrl NiI'am: Haw far 
Is it correct that many of the mIs-
takes which are being COmmitted by 
these co-operative stores are dUe to 
Ignorance and not due to diSflonesty? 

Shri B. S. Murthy: I do not know 
how to answer this question. 

Mr. Speaker: He need not then 
answer it. 

Shri S. M. Banerjee: May I know 
whether serious charges have been 
levelled against the Delhi Co-opera-
tive Stores and the conduct Of its 
Chairman who is one of the mem-
bers of this HOUSe and whether they 
were referred fOr legal opinion to the 
BOIicitor General and if so whether 
Ibe Solicitor General has lent all the 

papers with his remarks before he 
was murdered? It not, what is going 
to happen? 

Shrl B. S. Murthy: We have no in-
formation as far a8 allegations made 
by the hon. Member are concerned. 

Shrl S. M. Banerjee: It ls not an 
allegation. But he should not sa,. 
about the allegation: he should sa,. 
what the facts are. 

Mr. Speaker: The Deputy Minister 
says that he has no information. He 
should not say about allegatiOns but 
about facts. 

Shrl S. M. Banerjee: He can I.,. 
whether the caSe was referred to the 
Solicitor General or not. The hon. 
Law Minister is here. He can say. 

Mr. Speaker: I cannot ask him. 

.n P" ~ '"1m: qr ~ 
... 1 ~ ~ ~, 1iC'T'I' ~ mm o');ff ~ 
~it~~~l(g'~1~ 

~rn~wtl1t~~ 
i fit; f;;m ~ ~ 1m.'tq ~ ~ lfiT tv 
~ it ~ ft;m ~ ~~Ta? 

Shri B. S. Marth,.: The committee 
will .go into the matter concemln, 
the spuriousness and otherwise of the 
societies. This committee will not 
go into the working of the stores. 

11ft fA ~ ~ :~ ~ 'tit 
~ ~ 'CI11IT 1 

~ ~: qrq- it; ~ 1IiT 
~ ~ ;;rcmr m 'f'iT t 1 ~ !ll<'lfro 
~U ~ ~11t-fi ~ ~ ,. 
fit; f~ :;flroTif ~ it; ~ 
t, ~ ~ oUt ~ ..,)\llql:Fe<c m-
~ifiT~ 1 :.m~itqr~ 
iii) f~ tm t 1 ~ f~ lIi'mN~ 
(1)(1I"'i'I"II ~ 'nN.,I\fi 1('1"<C146 {I" 
~1t~~~~~~, m q ~ qr JAiTW mw or(t 
t,q~mwutl.llfi~ 
iq~tl 
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Shri TrIdib Kumar Obaudhart: In 
ordering the prosecution ot certain 
office bearers ot these co-operative 
atores and also taking a decision with 
regard to the irregularities about the 
lale committed ,by the stores, may I 
know whether the case of Chaudhuri 
Brahm Prakash was particularly 
taken into consideration and whether 
his position as the Joint secretary of 
the All India Co-operative Union and 
his position high up in the co-opera-
tive hierarchy was not allowed to 
stand in the way of considering these 
matters dispassionately, and objec-
tively? 

Shri B. S. Murthy: This matter has 
been referred to the police and they 
have made a thorough enquiry and 
after they have been able to get suffi-
cient information and evidenCe they 
launched prosecutions against Ramji-
Jal and Miss Sakuntala Sulhan. Thl're 
is no case now pending or being 
thought of against Chaudhuri Brahm 
Prakash. 

Shri P. VenkatasubbaJah: On what 
basis the members of this committee 
are being appointed and when this 
committee is going to submit its re-
port finally? 

Shri S. K. Dey: I do not know 
which committee the hon. Member is 
actually referring to. Enquiry com-
mittee for Delhi State? 

Shri P. Venkatasabbaiah: Yes. 

Shri S. K. Dey: There is no com-
mittee here which is making any en-
quiry. Prosecution has been launch-
ed. Also, certain audit has been 
done by the AuditOr General's repre-
sentatives and now the Registrar 
himself is taking action. 

Shri D. C. Sharma: May I know 
if under the existing laws which gov-
ern these co-operative societies, only 
that lady and that gentleman are lia-
ble to prosecution or whatever it is, 
and the directors of the co-opera-
tive bank are immune from that? 

Mr. Speaker: A legal question can-
not be asked. Next question. 

TreatmeDt of 'lIaDdicapped Childrea. 

+ {Shri SDreDd.ra Pal Singh: 
·~2 t Shri Yashpal SlDch: 

. Sh.ri Bade: 
Shri Vishwa Nath PaDdey:-

Will the Minister of Social SecuritJr 
be pleased to state: 

(a) whether it is a Lact that the 
group of handicapped children from 
the Occupational Therapy Institute. 
-vho went to some westeln EuropeaJi 
countries for treatment and consulta-
tions some time back. have returned 
to India and are undergoing some 
special treatment prescribed lor th~ 
by foreign specialists; and 

(b) if so, how they are reacting to 
the new treatment, and what are their 
future prospects? 

The Deputy MilUster in the Depart-
ment or Sooial SecUrity (Shrimatl 
Chandrasekhar): (a) and (b). Four-
teen handicapped dhildren who went 
abroad have returned. Their exami-
nation by Specialists abroad and the 
discussions with them of the prob-
lems involved haVe been Of use both 
to the patients and the escorting stat! 
of the Institute. The benefit extend-
ed also to the psychological aspect of 
the patients which is an integral part 
of treatment in such cases. 

It is too early to assess the resulta 
in their entirety, but the follow up 
treatment prescribed by foreign spe-
cialists is being undertaken. 

Shri Surendra Pal SlDch: Are the 
doctors of this occupational therapy 
institute competent enough to /five all 
the recommended treatment to the 
children or do they need the help of 
foreign specialists for 3i. ving this spe-
cial treatment? 

Shrlmatl Chanclrasekhar: I will not 
be able to answer this question. To 
the extent they asked lor help, we 
have given the help to those children 
to go abroad. This is a voluntary orga-
nisation. About the other details, J 
am not aware. 
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Siui S1IJ'eJldra Pal Sln(h: In view of 
'the obvious success of this foreign 
trip of the handicapped children, is 
1here a proposal to send more batches 
,of such handicapped children to the 
,European countries in future? 

Shrlmati Chandrasekhar: Govern-
'ment as such do not send these chil-
'ciren for treatment. It is a voluntaI7 
'organisation. They came lor some 
.,istance, and the ,asaistance was 
'~ven from the discretionary grant of 
'the Education MInister. 

Shrl Yashpal SIII!Ib: May 1 knoW 
whether the Government is aware of 
public complaints that favouritism was 
lJ!'actised 111 selecting the chUdreD 
there' 

Sbrlmati Chanc1rasekJlar: 1 am not 
:aware of them, SIr. 

.(\' ri : am ~ qn'f " ~ fit; m'If 
~~~~II>"rf.fn~ 
lImftt~m~II>"rf~~ 
'1!i«IT ? 

f.-fif tNr ~ ~ ~ (.(\' "0 10 ~): ~ ~T ~ t: I 

'm ~ W' t:1 
lSi\' ~ "'"" ~: ~ ;;'fr-;.;r 
~ ~ R; ~ ~ G<; !;f mr.rr 
.V'irt gw, m.: ~ ri 'In' f'i!i f~m 
liJ ~ i!t ""' fw lIT m-u 'IRT 
~~'i!t~~? •. 

Shrimatl Chandrasekhar: The cost ot 
"the entire trip was Rs. 54,000. The 
Government was approached tor a 
'uant of Rs. 10,000, of whir:h only Rs. 
'1,000 was given from the dis', retionary 
'grant of the Education Minister. 

Shri Indrajit Gupta: H'ls the Gov-
-ernment any census or any .!a!culation 
as to the approximate number at such 
handicapped children in thiJ country 
who require different types cf treat-
ment, and what is the total number of 
institutes or institutions which are 
functioning at present and how JnaDl7 
Ib1ldren get that treatment? 

Mr. Speaker: That is too wide a 
question. 

Shrimati Savttrl N1ram: MIlY I 
know whether the hon. Minister is 
aware that some of the children who 
have gone abroad have been Lffered 
some assistance, and :free treatment 
was olfered to some of them. and may 
I know also whether the Minister ia 
going to help those children to ,0 
abroad again and get this particular 
treatment which is not available In 
our country! 

Shrlmati Cbanc1rasekhar: The hCJn. 
Member is very much connected with 
the institute and she is Slving infor-
mation. 

Mr. Speaker: That is exactly the 
reason why 1 called her! 

Shrimatl Chandrasekbar: She has 
given the information. If any request 
for any help comes, I think it will be 
considered accordingly. 

Income-tax Appellate 'rribanal 

+ r Shri Yashpal SlIIgh: 
Shri Indrajlt Gupta: 
Shrl Kapur Singh: 
Shrl Bameshwar Talltla: 
Shri B. p. Yadava: 
Shri Dhaon: 

-453. Shri Bishanchander Seth: 
Shrl Vishram Prasad: 
Shri SlIreIldra Pal Singh: 
Sbri D. D. Mantri: 
Shri A. S. Salgsl: 
Shri P. K. Deo: 
Dr. L. M. Slnghvl: 

l Shri Blmatslllgka: 

Will the Minister of Law be pleased 
to state: 

<a> whether any representation 
against the abolition of the Incoml"-tax 
Appellate Tribunal has been rpccived 
from the Federation of Indian Cham-
ber of Commerce and Industry; 

<b) if so, the main pOlnts atrelMCl 
in the representation; and 

(c) the actloQ taken thereon' 
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'1'be DepatT Mfalstet' ID the M1n-
., of Law (Slu1 Ja,lUlatlla Rao): 
-ea) Yes, Sir. 

(b) A copy of the representation is 
placed on the Table (If the House. 
[Placed in Libra71l. See No. LT-3267I .. ] 

(c) The matter Is still under con-
.. deration. 

'" '""'"' ~: ;m ~ it 
11"1 Ii1m'f fiRr ~ Ai !!rift" ~ ~ 
iC4ijf,hll!{i~ ~ It:( t 1 ~ {ij' IJf 
.~ ~ ron- tJ'In, aT ~ ~ 
~ t ~~ ;m .rort? 
The MlDlster of Law and SoeIal 

1Ieeurlt,. (ShrJ. A. K. Sen): It is oue 
of the factors which We are taking 
into ac::ount. It is certainly a very 
,serious matter to be considered. 

,"~~:;m~ltiT~ 

~ ~ flti ~R: it ltiTf '1'f ffi ~ 
t~~...,.~? 

ShrJ. A. K. Sen: If there is a deci-
·sion to abolish it, We shall think of 
the alternative then. There is no 
'such decision yet. 

Shri Indrajlt Gupta: Is it the 
Governmel'lt's view that the aboli-
tion of the Appellate Tribunal would 
help the Government in su.bstantial-
ly preventing the evasion of income-
·tax? 

Shri A. It. Sen: I do not think 10. 
The Government has not yet con-
sidered this matter. We do not think it 

.is a fact at all. If at all, the tribunals 
are fully competent and they have 
been competent to deal with these 
eases all these years. 

Shrl Kapur Slurh: Since the 
blanket powers given to income-tax 
authorities have given rise to wide-
.Pread arbitrariness. may I know 
-wbat legislative action, it any, Gov-

ernment proPOSe to take to restore 
the balance in this department? 

Mr. Speaker: This is about the 
tribunal alone. 

Shri A. K. Seu: This is a matter 
for the Finance Minister to answer • 

'" p" "R 1fl!I~Q': !!rift" ~ 
it;fi~lIi~t~~""f~ 
it; ~ WRI'1' rnr ;m m~ ail' \ill' 
~p 

"" "0 JO ~: 'IN m.ft' ;tl' 
~~t? 

'" p" ~~: ~ 8'i'1 
Shri A. K. Sen: The pending C8II!II 

are very little. Does the hon. Mem-
ber want to know about Delhi? 

"" fA ~ ~: ~ ~I 
,""0 '0 ~;~~~mr 

~~tl ~~t~q'lII1I' 
~ ~ f~;;nII" aT ..r~ ~ U'IIiaT 
jl 

'" p" "R~; ~lIi"tfir;r
m- it; ~ ;m ~ ;f,t \iIT ~ 
l'1 

'" "0 '0 ~: ~ lIiJlf ~ 'IT 
t 1 ~ 'tiT lIiJlf ~T ~ ~ II 
Shri Surendra Pal Slurh: May I 

know what percentage of the appeals 
disposed of by the Tribunal are sub-
sequently referred to the High 
Courts? 

Shrl A. K. Sen: An extremely 
small percentage of cases. 

Shri A. S. SaJpl: May I know 
how long the Government will take 
to decide the objections which have 
been raised by the Chamber of Com-
merce and Industry ownel'l of 
Bombay? 
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8hri A. It. BeD: I do not knOW'. 

Mr. Speaker: This is about the 
abolition of the Tribunal. 

Shri A. It. BeD: We have consider-
ed representations from variOUS 
chambers of commerce, tax-payers' 
associations and various other 
,bodies, and what the final decision 
will be is yet to be seen. 

Shri A. S. Salral: These cases are 
pending before you. Will you be 
kind enough to See that a decision 
is properly taken as early as 
possible? 

Mr. Speaker: No case is pending 
before me! 

Dr. L. M. Sin&'hvi: May I know at 
what level this proposal is pending 
consideration, what are the main 
reasons Or grounds adduced in favour 
of this proposal of abolition of Ap-
pellate Tribunal and what is the 
Government's view with rei'ard to 
the creation of a High Court of 
Appeal for revenue matters sepa-
rately? 

Shri A. K. Sen: There have been 
no reasons advanced when the Chief 
Justi·ce mentioned about the High 
Court taking over 'the !Work of 
Income-tax Appellate Tribunals. I 
should have thought, if a movement 
was found necessary from the pre-
sent position sufficient advance 
could be achieVed by giving the ap-
pellate authority to High Courts both 
On facts and law. The main reason 
given by the assessees is that on 
facts there is no appeal to the High 
Courts, and in such cases there would 
be a case really for consideration. 
But there is really no reason advanc-
ed for its abolition. 

Shri Ramanathan Chettiar: What 
will be the new type of machinery 
that would replace the present one if 
the Government ultimately decide to 
abolish the Appellate Tribunals? 

Mr. Speaker: That is a hypothetical 
4luestioD. 

Shri BaDp: III it not a fact that 
apart from the opinion expressed by 
the Chief Justice, there has been no. 
representation given to Government 
by any responsible organisation in 
favour of the abolition of the Income--
tax Tribunal? 

Shri A. K. Sen: All the representa-
tions are against the abolition of the 
Income-tax Appellate Tribunals. 

Shri Basappa: May I know whe-
ther the Government has considered 
the volume of work that would be 
increased in the Hiih Courts if they 
take over this work, and how it is· 
going to be met? 

Shri A. K. Sen: Speaking fOr my-
self, I do not think Hii'h Courtl.. 
would be at all capable of handling. 
these thousands of cases which come 
up before the Income-tax Appellate 
Tribunals. They can deal with ap-
peals. 

Mr. Speaker: Next question. 

Shri P. Venkatasubbalah: Question 
No. 454. 

Shri S. M. Banerjee: I suggest that 
Question No. 472, which is also on: 
sugar production, may be taken up. 

Mr. Speaker: If it is convenient, 
the Minister may answer that also. 

The Deputy Minister In the Minis-
try 0' FOOd and Agriculture (Shri 
D. R. Chavan): I will read ,both the 
answers. 

Mr. Speaker: By the way, are those 
Members who haVe given notice of 
that question present here now-Shri 
P. C. Borooah and Shri P. R. Chakra-
verti? No? In that case, it cannot 
be taken up. 

Shrj Bart VishDu Kamath: Sir, it ls 
left to your discretion. 

Mr. Speaker:. Unless the Member is· 
present, it cannot be taken up. 
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Prod1lction of SlIPI' 

+ r Sbrt P. Venkatasabbalah: 
·W. i Sbri Bqri: 

l Shrt M. L. Jadhav: 

Will the Minister of FoOd IIDd Api-
ealture ,be pleased to state: 

(a) whether the target set for 
production of sugar for 1963-64 has 
been achieved; 

(b) if so, the reasons for acute 
mortage of sugar in the country; and 

(c) what steps are proposed to be 
taken to increase the production? 

Th., Deputy Minister In the MiDis-
try of Food IIDd Agriculture (8bri 
D. B. Chavan): (a) and (b). The 
production of sugar in 1963-64 is 
25.2 lakh tonnes upto 15th of Sep-
tember 1964, as against the require-
ment of 33 lakh tonnes estimated in 
the beginning of the season. This 
accounts for the shortage of sugar in 
the country in the current year. 

(C) Measures to step up production 
of sligar in 1964-65 are under con-
eideration. 

Shrt P. Venkatasubbalah: It is seen 
from the statement given by the hon. 
Minister that there is a shortage of 
nearly 8 lakhs tons of sugar for 1963-
64 and that is the reason for the acute 
shortage of sugar in the country. In 
that case, may I know whether Gov-
ernment will consider the possibility 
of stopping the export of sugar to 
foreign countries so that it will be 
possible to have reasonable distribu-
tion of sugar in the country? 

Thl.' Minister of FOOd aDd Agr1C1Il-
ture (Shri C. SDbramaDlam): After 
making an estimate of the production 
in 1964-65, if there is going to be any 
acute shortage, certainly we will con-
sid{'r banning exports. 

Shri P. Veukatasubbalah: May I 
know whether the Government has 
/lot £'ny assessment before it whether 
1he sugar mills that haVe gone into 
production and that will go into pro-
ducLion will reach the target envisag-

ed by the Government? What t. 
the latest position rea;arding produc-
tion by sugar mills? 

Shrl C. Subramaniam : It is not a 
question Of want of capacity in the 
mills today. It is a question Of sup-
ply of cane to the sugar mills, which 
is being diverted for the production 
of gur. The estimate of expecta-
tions for 1964-65 are optimistic and I 
am hoping that it would be possible 
to reach a sizable production during.. 
196Hi5. 

'"~: ~ Ij~ ~ ~ 
~ I;fir 'FIT m f.t; ~ iii :qr;ft 
~ ~ II<: f.t; if1l' \'fT1Rf <'I1R'IT 
~ ~ ;ft;:ft ift!iillrn 'ffl': iii ~~ it 
~ ~Tor ~ ~~ it :qmift I;fillrn 
!f;1I' f11<:Rrr ~ ~rtrU~ ~ ~&fUT it f~ 
~tJ"ifift~~~~it!f;1l', 

f11<:Rrr ~, til ~ ~ 'ffl': ~ ~&fUT 
Jtft~iIi~lII1~nTm 
\iJTU ~ lfiT fq.m:: iii<: W ~? 
Shl C. Subraman1am : I do not 

think there is any disparity. As a 
matter of fact, the sugarcane price in 
the South is a litUe lower. As tar 
as the priCe of sug\:tr is concerned, 
the price fixed for the northern mills 
is hIgher than that for the southern 
mills. 

Shri Tulshidas Jadhav: May I know 
what remedial measures have been 
taken to increase the production oJf 
sugar in the country, either by the 
expansion of the existing factories or 
by the opening of new factories? 

Shri C. Subramaniam: That Is 
quite a different question relating to 
licensing capacity and bringing ahout 
more capacity. Here the question is 
about utilizing the capacity by mak-
ing available more cane. 

Shli Blmmatsjnhjl: May I know 
whether Government have made any 
deftni'te commitments for the export 
of sugar ~nd, if so, how much? 

Sbri C. Subramanlam: I think I 
have already answered that question. 
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Shr! Bimmatslahj1: I am ask~ 
about the quantity. 

Shri C SubramaDlam: It is rough-
ly 2.5 lakhs tons. 

Shri S. M. Banerjee: According to 
the statement of the Minister, the 

'lbortage Of sugar production is due to 
. diversion of cane for production of 
.f/ur and khandsari. I would like to 
know whether Government propose 
to give more incentives to the far. 
liIer increasinll the priCe of sugarcane 
10 that the entire sugarcane crop 
may be diverted to the sUIar mills 
and, if so, what is the scheme? 

Shn C. SubralllllJliam: That would 
mean increasing the price of sugar. 

Shri S. M. Banerjee: No, by reduc-
in, the huge profits. 

Shrt. C. Subramanlam: That is taken 
into account. Hon. Members need not 
imagine ·t>at huge profits are earned 
by the ngar mills and, therefore, 
there is cushion to increase the 
lUgarcan., price without any corres-
ponding increase in the price of 
IlUgror. As a matter of fact, We hnve 
gone into the whole question. An-
other difficulty is the parity in the 
agricultural sector between the pric-
IlS of foo:l~rains and sugar. If you 
give morE' and more to sugarcane, 
naturally there will be .greater diver-
Bion to sUiarcane production as 
against production of foodgrains. 

Sllli Shivaii Rae S. Deshmukh: 
Nh::t rem .. dies has the Government 
in mind to cure the unhappy malady 
of sugar mills' capacity lying idle in 
the r:·)rth fOr lack of cane and more 
cane being diverted to gur manufac-
ture in the south because of the lack 
of capacitv for manufacture of sugar? 
Further. what attention is Govern-
ment paying •... 

Mr. Spealrer: Thus far and no 
fUIth('r. 

Sbri C. Subramaniam: As far as 
making' av .. nable more cane far the 
northern mills is concerned, We are 
ta1cm, intll accl"lunt the various mea-
sures and 1 hope .to announce them 

very soon. It is still in the stage of 
considera bon. 

I\lr. Speaker: Shri A. P. Jain. 

Shri Shtvaji 'Rao S. DeslmmkJa: 
What aboh! the south? Only one 
p Jrtion of the first part has been 
alls'vered 

Mr. Speaker: I allowed only one 
qu~:,tlon. 

Sbri Shlvaji RIo S. Deshmakh: But 
only "ne part 01 that question bU 
been ansv; ~red. 

Mr. $peuer: That part in itself 18 
a qUl!stion 1)y itself. 

Shrt A. P. J:Ua: The hon. Minister 
has unequivocally announced that the 
priCe of :lgrit'l:·tural prodUCe Will be 
based on a remunerative return to 
the ~rOWt:T. 111 calculating the price 
of sugarcs"e will he keep this tn 
mind and will the price of sugarcnne 
be I'P'1lun('T"ati\"e to the grower 1rr~· 
pet'tive or the fact as to what p8rlty 
it bears t:l 'he other food crops? 

Sbri C. SubramaDlam: As a matter 
of f:\rt, I l>ave tried to make a cllI-
culation. The present price of sugar-
cane i~ q:.Jite remunerative. 

SlIrl A. r. Jain: No, no. 

~l mif!rnlf~ : !ifq ~ if ~ 
~ flfi ~;ft;ft!fiT ~ ~ it; ~ 
IR: flf'm: ~ ~ ~ I ~ ~ orr;;.rr '"I"It!ijT 
if.l;~~it<fWW~~~ 
t I ~ fifiwrT 'liT W W~ t "\ 
~I 

Sbri C. SubramaDlam: The various 
mput~. l·.k~ f>rtilisers, and the ~lant 
protl;(.tiot; .. rogramme and all those 
things are being offered now. In 
addlt:on t<l thllt, the price also 13 a 
fa~t~r aUd thllt is also beinl taken 
care <.of. 

SLri RaDp: What is it that is beln, 
donc in "l~CI to enable the peasant, 
to ilJcrea.c tl,e per acre production 
In ad,Ution teo> the fertiliser. Clem-
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sdves? Are the fertilisers being sup-
plied to them either free or as a part 
of the additional priCe that they 
irould bp' wilung to pay so that it 
would not touch their pockets and, 

·at the Sdll'::! tJ1le, they can increase 
production ·by using these fertilisers? 

Shrl C ~ubramanlam: There are 
two (,(' t lfec .. spects with regard to 
inclp.'1~ed production, for example, 
the variety of cane which is ,being 
raised. Therciore we are improv-
ing the varieties. As a matter of fact, 
We have achieved significant success 
in evolving new strains which give 
increased production per acre. In 

:addition to that, better fertilisation 
and bptter plant protection program-
mes are there. In calculating the 
('(,st all thE:se are being taken into ac-
count and we are trying to find . out 
what would bE the Per acre return. 
Today if we take that into account, 
taking iuto llccount even an average 
production, the return which the far-
mer is abl" to get is Quite attractive. 

ShTt K, N. Tiwary: What was the 
number of su·gar mills in UP and 
Bihar four ~rears ago and what was 
their number in the south, and in 
Maharashtra and how many new 
mills haVe been increased in Maha-
rashtra and in the South? 

Mr. Speaker: Not so many "ands" 
in between. These two may suffice. 

Shri K, N. Tiwary: How many 
lugar mills in U.P. and Bihar are 
closed due to economic reasons? 

Shri C. Subramaniam: I do not 
have the number of mills, but if the 
bon. Member wants to know whether 
there has been an increase in the 
number of mills in the south, defi-
nitel!' it has increased. It is a natural 
thing because sugarcane production 
and the return are better there and 
therefore the laws of economics come 
into play ...... 

Mr. Speaker: Shri D. N. Tiwary. 

8hrJ D. N. Tiwary: May I know 
whether any instructions have been 
lent to State Governments not to 

license new sugar mills in those areas 
where there is already a deficit of 
sugarcane for the existing factories? 

Shri C. Subramaniam: The licens-
ing is done centrally here. This fact 
is taken into consideration. It is only 
wherever cane is available or there 
is potential development for cane, the 
licensing is made. 

Shri DalJft SlIlgh: May I know 
whether any foreign country has 
offered to set up sugar factOries in 
India and, if so, the decision taken 
thereon? 

ShrJ C. SubramaDlam: I do not think 
any foreign Government' has offered. 

Dr. SaroJlni Mahishi: In view of 
the fact that sugarcane is lying for 
days together in the factories and due 
to the defective machinery the 
recovery is also many a time less and 
as a result the farmers suffer and 
because the cost of production of 
sugarcane is linked up with the 
recovery, may I know what relief the 
Government is going to give to the 
producers under such circumstances? 

Shri C. Subramaniam: In one or 
two individual cases, there might be 
some breakdown in the machinery 
and this might happen. I do not 
think this is a general complaint. 

Mr. Speaker: Next Question. Ques-
tions 464 and 475 relate to the same 
subiect. Mr. P. R. Chakraverti who 
has tabled Question No. 475 is not 
here. So, Question 464 may also be 
replied to a along with Question 455. 

Agricultural Production III Third Plall 

+ 
-455 f Shri Hem Raj: 

'\. Shrl K. C. Pant: 

Will the Minister of Food alld Arrt-
culture be pleased to state: 

(a) the States which have fulfilled 
their targets of agricultural produc-
tion during the Third Five Year Plan 
till its third year and which have not, 
with their names separately; 
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(b) the percentage by which they 
are lagging behind; and 

(c) the steps taken or proposed to 
be taken to bridge the gap between 
targets and actual production? 

The Deputy Minister in the Minis-
try 01 Food and Agriculture (Sui 
Shabnawaz Khan): (a) and (b). 
Under the Third Five Year Plan, 
year-wise targets of production for 
different crops have not been laid 
down. However, a statement indicat-
ing the Third Plan targets of agricul-
tural production in regard to food-
grains and the principal commercial 
crops for each of the States, as also 
the actual production for the years 
1961-62, 1962-63 and 1963-64 is placed 
On the Table of the House. [Placed 
in Library. See No. LT-3268164]. 

As against the targeted index 
number (with baSe 1949-50-100) of 
176 envisaged for the production of 
all agricultural commodities by the 
end of Third Five Year Plan, the 
index number of production for 
1963-64 has been 140.5. The targeted 
levels of production are likely to be 
reached in regard to jute and sugar-
cane. In regard to food grains, cotton 
and oilseeds some shortfalls are 
expected to occur in the Plan targets. 

(c) Another statement indicating 
the measures being taken to intensify 
agricultural production and to ensure 
achievement of Plan targets is placed 
On the Table of the House. [Placed 
in Library. See No. LT-3268164]. 

Agricultural Production 
:+: . i !~: r Shri Rameshwar T"antla: '-

Shri D. C. Sharma: 
Shri BishanchaRder Seth: 
Shri B. P. Yadava: 
Shri Dhaon: 
Shri Yashpal Singh: 
Shri R. S. Pandey: 
Sbri Bibbuti Misbra: 
Shrl Gokulananda Mobanty: 

·4". -< Shd M. L. Jadhav: ! Shri P. R. Chakraverti: 
Shri Rama Cbandra Mallick: 
Shri Baswant: 

J Shri M. N. SWBDl1: 

Shri B. Madhusudan Rao: 
Shri Kishen PattDayak: 
Shrl Bameshwarananel: 
Shri H. C. Soy: l Shri Jashvant Mehta: 
Shri Basumatari: 

Will the Minister of Fciod anel Agri-
culture be pleased to state: 

(a) the measures taken for the 
intensification of the Agricultural Pro-
duction Programmes in the country; 

(b) whether further thought is 
being given to the reorientation of 
agricultural development program-
mes; and 

(c) if so, the broad outlines of the 
plans, if any, formulated in this 
behalf? 

The Deputy MinIster In the MInD-
try of YOOd aDd Agriculture (Shri 
Shahnawaz Khan): (a) to (c). The 
Government has been giving con-
tinuous thought during the recent 
past on the reorientation of agricul-
tural development programme with a 
view to increasing agricultural pro-
duction within a short period. A 
statement showing the measures 
taken tor the intensification of Agri-
cultural Programme in the country Is 
placed on the Table of the House. 
[Placed in Library, See No. LT-3269/ 
64]. 

Shri Hem Raj: From the statement 
I find that between the planned target 
for the Third Plan and the final esti-
mates which have been given for 
1963-64, there is a great difference in 
production. May I know whether, at 
lea~t in the case of States like Punjab, 
RaJasthan and Uttar Pradesh which 
are thought to be the granary pro-
vinces, any effort has been made to 
find out the cause of low production 
in these States? 

The Minister 01 FOOel and Arricul-
tural (Shri C. Subramanlam) : For 
the las~ two years, there has been 
stagnation in the production. That is 
mainlv due to the adverse weather 
conditions also. That is why now we 
are taking all measures for the pur-
pose of seeing that the level of pro-
duction increases so that even under 
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the adverse weather conditions the 
level could be much higher. We 

-are hoping this year it should be pos-
lible to have considerable additional 
production particularly if the rabi 
crop is alao good. 

Shrl Bem Raj: The Prime Minister 
during the debate On the no-confl-

·dence motion stated that the Govern-
ment will try to see that all the States 
become self-sufficient in foodgrain 
requirements. May I know what 
Iteps Government are taking to make 
each and every State self-sufficient in 
food production? 

Shri C. Subramaniam: I do not 
think the hon. Prime Minister made 
such a statement. I do not think that 
it would be possible to make every 
State self-sufficient in regard to food. 

Shri K. C. Pant: May I know whe-
ther agricultural production is assess-
ed on the basis of theoretical results 

-expected from certain inputs or on the 
basis of crop-cuttings, and the margin 
of error for which Government 
allow in making this assessment? 

Shrl C. SlIbramaDlam: The produc-
tion estimate is made on the basis of 
random sa:npling crop-cutting. Before 
-that, we make an estimate of the 
potential for production on the basis 

·of the inputs. 

Shri K. C. Pat: May I know the 
margin of error for which Govern-
ment allow? . 

Shri C. SlIbraDllllliam: As far as 
the crop-cutting process is concerned, 
the margin of error is between 1 and 

-li per cent; it has been cross-checked 
and found that it might be only bet-
ween 1 and 2 per cent. But as far as 
the potential is concerned, it is 'only 

-an estimate. 

Mr. Speaker: I have submitted to 
-the hon. Ministers so many times that 
when a question is put by an hon. 
Member, the Ministers should have a 
look towards me also and find out 

·."hether I am allowing the question or 

not. Sometimes, it so happens that 
the Minister beings to answer it and 
he goes on, though I have not allowed 
the question. 

Shrl C. SlIbraman1am: I am sorry. 

Shri Shlnkre: In this case, the 
questiOn had already been allowed, 
but the answer had not been given 
fully. That was why the hon. 
Member was repeating part of hit 
question which had not been replied 
to. 

Mr. Speaker: I have to decide 
whether full answer has been given 
or not. 

Shri D. C. Sharma: The whole 
House is grateful to the hon. Minis-
ter for saying that he is giving con-
tinuous thought to this programme. 
May I know the actual results of the 
continuous thought that he hasgivea 
in the field of production? 

Shrl C. SlIbramaDlam: As far as my 
thought is concerned, it is too early 
for it to yield anY results. 

.an 9'0 ",0 ~'ltrU: ~ lIiit ;;it 
tr ~ t Ai it dr-nm" if ~ 
;it ~ ~ ~ (ft;r ~ if IfAI' ~ 
rnr, ~ .m ~ if lIlY ~ 
~~,IfAI'~~~tl ~ 
tr~~~if ~~lIiroIFq 
~ t Ai ~ Iff iI'Ifur ~ ItiT 
~ ito;T t, qr iI'Ifur lIiT ~ ~ t , 
~ ;;n;rrr ~ ~ fit; ~ <m:VT il; ~ 
.m ~ lfi'l;r ~ ;rnvr ~ ~ ~ 
if iIltJiti ~ ~ ? 
~~"Rq:~ffi-~~

tl~~;nrmIfaT~1 

'" 9'0 ",0 ~ : ~ ~ 
lIT<i~ t ~ ~ mi!~ 1ft ~ Ai 
.mmm~;rnvr~~1ft~ 

IfaTt 
~ ~)fII' : ;;r.r IfIlAiT ~If 

1~~III1~~fffi-~ 
'Itf ~.m~ I 
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lli\'p"~~:~ 
~ it it iffim ~ f.f; ~ ~ ~ 
em it orom:: ~~ I ~;;n;m ~ 
W f.f; ~ fimft mer ~ ~ 
~~ lIT ~ ~ ~ mer 
\jflt,~~ro~~~? 

"" ~ '1ft : ~fmr ~ 
~w iF wn ~ .rocm ~i~ ~ I 
1Ift~~~: ~ ~ 

~ ~ f.f; ~ mer 'I;!'ViT ~ wmr 
'I>'T orom:: ~.~ :.;rn:MT lIT f~m ~ 
~~? 

Mr. Speaker: He wants to know 
whether we shall use our own re-
aources or get assistance from else-
where .... 

-it If\1PTlf : ~ ~ ~ t ... 

~~~: ~itf~ 
~ ~ it <fr.ff ~ "~" 'liT ~ 
~~~~ I 

lIi\'~wt:~fcrm 
qfu t ~ i!ft ~ <tiT om<rT ;;rr 
~ta1~~~mit 
1ft ifiTt ~ ~ ~ I WJift ~ 
a1 ~~ 1!i1: ~ ,~~ qh: rn 
tt ~ I 

Shrl S. N. Chaturvedl: May I know 
whether one of the main hurdles in 
increasing agricultural production is 
the lack of irrigation facilities, and if 
10, may I also know whether the 
expansion of irrigation facilities is 
hampered because of short supply of 
cement. and if so, how the supply of 
cement is going to be augmented? 

Shri C. Sabramanlam: Yes, for 
minor irrigation programmes, there is 
• shortage of cement. We are taking 
.teps to see that more cement is avai-
lable for them. 

iii\' oi4.i1iO ..... : q,ft!iN '11ft ~ 
it~~f.t;~ qq;fr~ ~ 
;tT ifi'\fuIrr ~ ~ ~ ~ ~ ~ itm 
~ f.roft ~);:if mrn IIi1 ~~
l1T I ~ ll'it ~~ i!i"t ~ ~ '12'"" 
iii': ;;n;m ~ ~ f.f; IFrr ~ qm t 
f.f; m<f ~ if f.f;m;ff i!i"t ~ f~ 
~ ~ ~T ~ ~ it q-R:f~if 
iI1fur "'RT f<:nn"~, ~ WTT oft t 
~f~T~~~~iftT 

~ r$~ <:% ~ ~ ~ ~ ~ ~ 
f.f; ~ !f'm ,hIT ~r ~ ~ lfi! ~ 
Wt~~ ~~ W~I 
~ ;;IT rrfcr<:ru ~ it ~ ~, ~m 
~ m it; ~ m'fif.T ifor ~ if!fr 
~ W ~ f~ q.~ "" ~ ? 

1Ift~'Ift:~~~ 

1f;1' ~'f ~ ~ f.l; ~ ~ '"" 
~ .,lf~ if "f1i ~ I ~ ~ m 
IffiT ~ 1;fR: ~ ~~e tfq.f~ i!i"t {if 
Ififirrft it; em: it ~ 'fT I tl~!IiT lfi+fT 
lIT ~ "1l "1l ~ ififlnrt~, ~ it "1l 
fW ~ ~lf ~ m~, ~ ~ it; f~ 
~ iU tf'U ~ f.fil!T t I ~ 1Il 
~ ,;ft ~);ft f.f; ~ if if8cr m=t 
~ IIi1 ~ ~ 'fit flfOl'T 'fT, 
~ ~ f~ fir<; ~ ~ q-R: m 
..., q1f\' 1ft ~ f11<fr t, ~ ~ 
~ flfOl' ~ I 

~ ~ : m<f.r "(a"ifT ~ 
~ fifilfT $ ~ 1ft ~~ 
~f~~1 

11ft (I"~i1i(I.,.C : it mer A>it w 
t I 

Shrl Xandappan: Is Governmenll 
in a position to start soil conservatloa 
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oem its own initiative without expect-
Jni a major share from the farmer, 
as is the case at present? 

8brl C. Sabraman1am: We are 
,iving subsidy for soil conservation, 
and I do not think it will be possible 
to increase it. After all, the farmer 
also should contribute something for 
the improvement of his own land. 

Sbrl A. P. Sharma: What steps do 
Government contemplate to provide 
irrigational facilities in those areas, 
particularly in Bihar, where there are 
no such facilities at all, for the 
purpose of increasing food produc-
tion? 

Sbrl C. Subramanlam: We are 
encouraging minor irrigation pro-
Ifammes in a big way so that wher-
ever the major irrigation programmes 
are not able to reach, minor irriga-
tional facilities will be made avaua-
ble to the people. 

Sbrl IDder I. Malhotra: How far 
bas the creation and functioning ot 
the Central Agricultural Production 
Board helped in improving agricultu-
ral administration for better co-ordi-
~tlon and implementation of agricul-
(ural programmes? 

Sbrl C. Subramanlam: It is now 
possible to discuss across the table 
betWeen two or three concerned 
~istries and take decisions on the 
~asis of the understanding reached 
between all °the Ministries instead of 
passing flies from orie MinistrJ to 
Gother. 

'" wmtmI' ~ : ~ ~ lfn' 
RR~qRtm~f.t;~~ 
~ ;t;r it; 1Rfi ~ ~ ~ it; om' ~ 
.~ Cfiffi' ~ 22 <;IV e.r ~ ~ 
~ t ~ qf~ ~, aT ~ 22 ~ e.r 
;t~~7:Urnit;~~m 

"" ~T ~ ? 

'" ~ ~ : ~ fiIR: 1M' 
III'iIT ~ \1ITlt I 

~ '1~ : ~ ~ II'ln 
IWT fit;lrr ~ ~ ~ m 1!'eft iAT1ff 
iI11t? 

.n~fq: ~m~~f.r; 
~ i!>1' ~ ~ ~ it~ <'I1<r ~ ;;rN 
iiIl q'mT~ ~ ri I 

.nf"'~"'~:~~ 
~~tfri~tFt~ I 

Sbrl C. Subramanlam: In 1961-62, 
there was a record production. I 
think it was after 8hri A. P. Jain'. 
becoming the Minister. Therefore, be 
is responsible for that increased pr0-
duction. 

.n~: ~Wr-rrij-~ 
1!iT ~ fcf;m: ~ fit; fifii ~ ~ ~ 
\if11:(, m If!rr ~~ 1ft ~ ~ 
iiIltrTT fit; mrAT l!iT fiR, ;r~, WI' 
~T iii ~,~'t~~ m ~ 
IiIlif ? If!rr t-i ;f\i;ff ~ ~ ~ ~ 
~~t ? 

Ift'~~wt:~j~m 
~~V~iIIil:~~~,~iIIil:'{
~ 'fIT ;;"ij- wm om; !W -U~ iifR 
~ iiIl fit; <'(1(1I1T W: ~ m it f~ 
f ~ fft1;f ;;.:m ~ ~ IRR 0 

iIIil: <~ ~ ~ ~ ~ ~ IIi1mr lR 
~ t fit; q it m ~ ~1fR tf I 

1ft' ~ I WR',~, ~, 
~ it; iii( il' ~ m, ~ ~ 
eft' iffif ~ f~T t !fort i!t ..... 

Ift'~wt: ~~mlflo 
~ ~ {{;rr ~ I (t~ri"") 

~ ~'m' : ~ ~r 1f;;rrf~. 
fflt,~'Ii"T..m1 

,,) ~ .n : q;r qrif ;;IT ~ 
~ ~ ;IT{ i!F'ft' t ~ it fit;9'r ... ~ 
~ ~~ ~ rn it; forif mifz if 00 



.4199 Oral Annoer. SEPTEMBER 29, 1984 Oral An81Det', 420 0 

~NiI'1ld flI;it f, ~;or) ~ ~
~ ~~~,."I"T'f'l' ~,~t~ 
omr ~~: q''<if~1Ift f~ ~ t 
~tft'~~t~f.RtN 
tIV~IRtft'fWm~t 

'" IJ~ : 1ft ~ ~ ~ 
~;fT~f~t 

Sbri Lilaclbar Kotokl: May I know 
whether the target of 100 million tolUl 
of foodgrains to be achieved at the 
end of the Third Plan still stands, 
and whether Government can assure 
the House that, with the steps that are 
Indicated in the statement, they are 
confident of achieving this target by 
the end of the Third Plan? 

Sbrl Sbalmawu Khan: We are very 
bopeful of achieving this target, and 
by the grace of God we shall do it. 

Sbri Koya: In the statement, at 
least in the case of one State, KeTala 
(item No.6), the target is 14,651, and 
the actual is only less than one-fourth. 
Has the State Government given any 

. explanation? 

Mr. Speaker: There is too much of 
Daise, we are not able to follow the 
proceedings. 

Sbrl J. B. Kripa1aDl: You Indulge 
In humour. What can we do? 

~ ~: q'if II q1t;t q'N 
1IiT ~ 1IiT~ ~ ~T I 

Sbri C. Subramanlam: I do not 
think the hon. Member is correct. It 
Is 1,465 and not 14,651. There is some 
mistake. 

Shri A. P. JalD: The hon. Deputy 
Minister has said that they are mak-
Ing arrangements for seed. What are 
the requirements of wheat seed for 
the whole country, and how much 
bave they arranged through the co-

--opera tive IOcieties and teed .torea' 

Shri Bade: They have got no seed. 

Sbri C. Subramaniam: 'I do not 
think I have the figures here now, 
but we are trying. For U.P. they 
require seed in view of the flood 
situation, and for that we are tryinl 
to arrange from Punjab to get the 
necessary seed. 

Sbrlmati Renuka Ray: In the state-
ment, item No. 14 says that special 
measures are being taken for the 
current kharif crop. I would like to 
know about irrigation, fertilisers etc. 
I want to know, first of all, wha' 
these measures are, and whether any 
of them are outside the Plan expendi-
ture, and which States have already 
taken advantage of them. 

Shri C. Subramaniam: With regard 
to minor irrigation, many States have 
already spent whatever the Plan allot-
ment has been, and they are bein, 
given further assistance for the pur-
pose of taking up the minor irriga-
tion programmes. With regard to 
some of the special programmes whicb 
we are taking up, all those special 
programmes are being taken up out-
side the Plan, and special assistance 
is being given to them. 

Shri Hem Barna: May I know If 
Government are aware of the fact 
that in U.P., the traders have already 
paid to the cultivators for the next 
kharif crop, which mealUl that the 
control of the market price will be· 
in the hands of the traders and no' 
In the hands of the Government, and 
the price will continue to rise undeJ' 
their monopoly? May I know what 
steps Government have taken to see 
that such a situation does not arise' 

IIr. Speaker, Roas Government any 
knowledge about traders already pur-
chasing the grains? 

Sbri Sbahnawaz Khan: It Iras com. 
to our notice that same traders have 
given advances to the cultivators. Bu' 
the Government is going to take very 
ef!ec~ive steps in the very near future. 

IIbrI C. Sub ........ lam: May I allO 
live this information? We are IO~ 
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to announce a minimum price which 
the farmer would be entiUed to get. 
This minimum price will be based on 
its being remunerative and incentive. 
We are going to make an announce-
ment soon and also publicise it widely 
So that no farmer will sell it at a 
lower price. 

Mr. Spleaker; There is one problem. 
The question is about those who had 
already sold. 

Silri C. Subramanlam: It is not a 
purchase. They advance money and 
that does not mean that they have 
fixed a price. They agree to fix the 
price at the time of harvest accord-
ing to the ,prevailing market rate. 
The market rate will be indicated in 
8uch a way that it cannot go below a 
certain level. This is for wheat and 
rice. 

Shrl Ra.nca; Have Government 
thought of advancing money the.n-
.elves to the farmers upto fifty J1er 
cent of the value of the marketable 
crop so that they need not depend up-
-on merchants? Have they given up 
their policy of making profits in the 
lI'Ble of fertilisers to the farmers? 

Shri C. Subramaniam: There are 
two separate questions. Advancing of 
money will be one of the functions of 
the foodgrains corporation. Unfortu-
nately, the hon. Member is opposed to 
State Trading Corportion ... (Inter-
1"Uptions) . 

Mr. Speaker; Next question. 

()ommunity DevelopmeBt Institutions 

.456 J Shri K. N. Tlwary; 
. L Shri P. R. Chakravertl; 

Will the Minister of Co_unit,-
Developmellt &Dd Co-operation be 
pleased to state: 

(a) whether Government are t-aking 
steps to ma,ke suitable changes in 
Community Development Institutions 
to make these more useful for farm 
programmes: 
1283 (Ai)LSD-2. 

(b), if so, on what lines; and 

(c) whether an additional Develop-
ment Block officer in each block has 
taken charge of agriculturil develop-
ment as a specific job? 

The Deputy Minister In the Minis-
try of Co_unity Development and 
Co-operation (Shri B. S. Murthy); (a) 
and (.b). A statement is laid on the 
Table of the House. [PZaced in Libra-
rary. See No. LT-3270I64]. 

(c) No. Neither was it intended. 

.n .0 ;no fimU: ~ 'ill ~ 
~ ~ ~ ~ f~v~"II'PTln ~ fit. 
~~~~~ 
~ it ifIlf ~ rot ~ tl It 
~~~f~iI'IIT~qr~A;~ 
~itq,ff~~~~ 
R~ ~ it ifIlf ~ ani 
~~III'R~~~~)mmt 
m~ ~~~ ifIlf~f~~~ 
~mtm~~'~~~ 
~ ~ ~I 

Shrl B. S. Murthy; I do not thiilll: 
the break-up of the figures is avail-
able with us. 

.n .0 ;no mm: ff.t ~ v:rr 
Ri~~~~~~'lf~IiT~ I 
~ 11ft ~ ~rt~, m m t ~ 
~hrJ1!. ~f~~ m m ~ ~m it 
~~f ~I 

Shri B. S. Murthy; It is a recommen-
dation of the'Ram Subhag Singh Com· 
mittee and those recammendations 
have been accepted by all the State 
Ministers when they met recently in a 
conference. Therefore, we hope that 
all the S~tes are interested in putting 
these recommendations into force. 

Shrl A. S. S~: Muy I know whe-
ther the department is getting proper 
co-operation from the sister depart-
ments in the States to speed up pro-
duction? 
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Sbrl B. S. Murtby: Yes, Sir. 

sldf sJdtIijt Rao S. DeshaiiIkJi: How 
lc;mg !ioes the Minister of Community 
Development propose to take to with-
draw jeeps from the CD blocks? 

Sbrl B. S. :Marthy: 1 may clarify 
the issue. Aa soon as the emergency 
was deClared we have issued instruc-
tions to StKte Governments that no 
new jeeps should be given to the 
blooks and those jeeps that are 1D 
first-class eondition in the border ereas 
should be surrendered to the Defence 
auttlOtities. 

8bri Shlvaji Rao S. Desbmakh: My 
question was about the withdrawal of 
jeeps which exist at present in the 
CD blooks; the answer is that no new 
jeeps would be given. 

Sbri B. S. Murthy: For those blocks 
which are being started anew, there 
Ja no question of giving Otem new 
jeeps. But there is one difficulty. 
Certain blocks are today under the 
Panchayati Raj institutions. The 
samitis are in charge of these blocks. 
Wherever it is possible to persoode the 
.amiti, we are trying to get as many 
blocks as possible switched on to the 
lamitis. 

siari S. M. Banerjee: sir, I would 
submit that this is the third or the 
fourth short notiCe question of this 
type regarding the supply of food-
arains. Before this session concludes, 
if the hon. Minister can m9ke a stlte-
ment givin, all the details about the 
supply of food,rains to the various 
States, it will be very helpful. 

Mr. Speaker: Every day we are 
having, either in the form of ques-
tions or. in eny other form, a discus-
sion on the fOOd problem and the food 
supplies. A demand has been made 
that before this session concludes, if 
the Minister can make a statement 
about the supply of foodgrains to the 
various States that are contemplated, 
how they are to be supplied, etc., then 
probably the Members would welcome 
it. If it is possible for the Minister to 
do it, he mltht make it. 

Shri C. su.,ramanlam: I can live an 
ijiea of ihe likely supply; on the last 
da,. I sba11 trY to make a statement. 

121.00 his. 

SHORT NOTICE QUESTION 

Sapp17 of i'ooII'IrraIDs to My .. 

S.N.Q. 

+ r Shii a,. G. Du.bey: 
Shrl M. Rimpuie: 

7 J Shri Clwulrud: 
., Shri Slvamurthi Swaml~ l Shri ShlvlUlBDjappa: 

8hri Mohsln: 

Will the MiniSter of Food and Acrl-
caJture be pleased to state: 

(a) whei.her it is a fact that the 
Central Government has abruptly cut 
down the quota of wheat allotted to 
the Mysore state for tihe month of 
September by 50 per cent; 

(b) if so, the reasons therefor; 

(c) whether it is also a fact that 
some deaths have occurred dUe to 
starvation in Hadagali Taluk,. 
Mysore state; and 

(d) if so, whether any food stuff 
has been sent to the acute scarcity 
areas of Bellary and Raichur ~ 
tricts? 

The Deputy Minister in the MiIli8-
try ot: Food and Acrloalture (Shrl 
D. It. ChavaD): (a) and (b). Owing 
to an unexpected strike in one of the 
ports in U.S.A., some Of the steamers 
bringing wheat 'OVere delayed and im-
port of wheat during September fell 
below expectations. Supply of wheat 
to various deficit areas and other re-
cipients had, therefore, tp be regulated 
keeping in view the expected avail-
ability of wheat. Taking into account 
the actual distribution of wheat 
through fair price shops in Mysore 
during the previous months, the RDF, 
Madras was advised to arrange to 
issue 5,000 tons of wheat for sale 
through flail- price shops in MysOre 
State during septl!Oinber. Later, on 
receipt of representation from Mysore 
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State that this quantity was inade-
quate, the quota was raised to 10,000 
tons. 

(co) No, Sir. 

Cd) The State Government allots 
suitable quantities of foodgrains to 
various district. keeping in view the 
requirement of. each district. Supplies 
lIJ"e made from Cenua! Stocks accord-
ing to the allotments ·made by the 
State Government. Necessary supplies 
against the alwtments made by the 
Mysore Government have been given 
to the Districts of Bellary and Raichur. 

Shri R. G. Dubey: May 1 know 
whether the admitted conditions of 
acute shortage of food supplies con-
tinues even today, because, there have 
been several food riots in Navalgaon, 
Hari!har and Rajendragarh and re-
cently at Bellary, where there has 
been a serious riot and the police have 
had to resort to firing, and so, may I 
know whether more emergency food 
supplies have been arranged for 
Mysore State? (Interruption). 

]II(~. ·SJ!~aker: Order, order. Illicit 
talks should be more subdued. 

TIle Minister of Foed &ad Arrical-
ture (Sbri C. Sl&lJrlllDlUliam): The re-
quirements of. Mysore have been indi-
ca·ted and Qn that basis We have also 
indiClated to the Mysore Government 
what we would be able to provide 
them during tihese months. Unfortu-
nately, we had to make a cut in 
SePtember, but that cut was restored 
later on. Therefore, with the avail-
able quantity, it is for the MYlOre 
Government to find out where they 
should distribute these supplies. We 
cannot give directions from Ihere. 

Sbrl It. G. DllIIe1: As against the 
normal quota of 10,000 tons allotted 
to the Mysore State, what is the exact 
amount of foodgrains that were sent 
during the montih of September, and 
t shol1ld also like to know whether any 
amoUnt of foodgrains were despatched 
out of the ad hoc quota of 30,000 tons 
of wheat III!1d 10,000 tons of rice. 

Sbri O. Subramam,m: As B matter 
of fact, t have got the figures of wheat 

supplied to Mysore from January on-
wards, but I will give the figures from 
April onwards-April 4,400 tons; May 
6,800 tons; June 6,300 tons; July 6,700 
tons and in August 10,000 tons. In 
September also we had agreed to give 
11),000 tons but we had to cut it down 
because of these unforeseen circum-
stances. Later on we in~eased tihis 
quota and these 10,000 tons are being 
made lWVailable during September. 

Sbri CbaDdrikl: Has it been brought 
to the notice of the hon. Minister that 
when licensees and permit-holders go 
to central godowns and deposit the 
amount, they have to wait for several 
days for releasing of the quota and 
this has caused embarrassmen~ to the 
people there? 

Shri C. Sabramaniam: I have re-
ceived this allegation. I have Imme-
diately passed it on to the Regional 
Director of Food there to make the 
necessary enquiry into it. In one case 
it was found that bect8use the orders 
of allotment had not reached the go-
downs they were not able to supply. 
ThRt was the main reason. Now we 
are taking care to see that allotments 
are made sufficiently early and alSO 
to indicate to the licensees to go there 
after the allotment orders reach the 
godowns. 

Shri Shivananjappa: May I know 
the actual quantity Of wheat and rice 
supplied to Mysore aglainst these al-
lotments (Interruption). 

Shri C. Sabramaniam: I gave the 
figures up to August. In August we 
supplied 10,000 tons and in September 
also we hope to supply 10,000 tons. 
(I'IIterruption) . 

Shri 8hlftDaD#ppa: May I know 
whether the hon. Minister has rece,.. .. -
ad any complaint !IO far about lack of 
co-ordination in the movement of food-
grains especially from Andhra Pra-
desh (Interruptions) . 

Some Roa. Members: rose-

Mr. Speaker I We are having a state-
ment made about all the States. 
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Shri Nath Pal: May I submit, Sir .. . 
Shri Ranga: Raichur and Bellary .. . 
Mr. Speaker: Order, order-not t.wo 

at a time. 
Shri Nath Pai: I am always willing 

to surrender, when you call me, to 
Professor Ranga. Sir, some of the 
questions that arise as supplementaries 
out of the first question of Shri Dubey 
are such that not only the Mysoreans 

,are interested in them but all of us, 
and if you would be willing I should 
like to put a question. 

Mr. Speaker: I am not barring it out 
completely. I am only saying that a 
statement is going to be made by 1lhe 

'Minister. 

Shrl Nath Pai: That is quite diffe-
rent. (Interruption). 

Shri Joachim Alva: Does the Union , 
Ministry take note of the complaints 
sent by every town or the various 
centres of a State where they have 
scarcity of food? Do they refer 
those complaints straight to the States 
concerned? It happened reoently in 
my constituency-Bhatkal. No grain 
was available there for four days 
and We referred the matter to 1lhe 
Ministry here. May I know what 
action has been taken on that.? 

Shrl C. Subramanlam: As I have 
already stated, from the Centre we 
cannot be looking into the require-
ments of each town or city. There-
fore, it should be the responsibility of 
the State GO\Vernment. But. when re-
presentations are made we pass it on 
to the state Government for neces-
sary action. 

Shrl Basappa: May I know whether 
tftle Minister is aware of the fact that 
Jowar costs about Rs. 90 to Rs. 95 per 
quintal and it is moving from Bella!')' 
to Hyderabad; if so, what action is 
being taken in that respect? 

Shrl C. Subramaniam: I am not 
aware that Jowar is selling at Rs. 90 
or Rs. 95 a quintal. 

Shrl Ranga: In view of the fact 
that Raichur and Bellary have been 
in the chronicallY deficit as well 8S 
famine zones, would t.he Government 
consider the advisability of making an 

ad hoc allotment for these two districts 
in consultation or cooperation with 
the local government? 

Shri C. Subramaniam: As I have 
already stated, it is for 1lhe Sbate Goiv-
ernment. to decide to which area they 
should send the foodgrains. If they 
ask for any increased allotment, in 
view of any difficult situation, we 
always take that into consideration and 
make ad hoc allotments. 

'Sbri Nath Pal: Is it a fact that as a 
result of t.he acute shortage of food-
grains in many State-subsidised shops 
and shops run by the Government 
there has been resentment on the part 
Of people in Bellary and Raiclhur and 
other famine-stricken areas and far 
from meeting their demands the res-
ponse of the Government has been to 
lathi charge the crowd which asked 
for foodgrains and fire on t.hem. As 
he said that processions do not lead 
to replenishing of the empty food-
grain god owns, does he think that fir-
ing on crowds will somehow bring 
foodgrains? 

Mr. Speaker: The latter pOrtion need 
not be answered. 

Shrl C. Subramaalam: I do not think 
the Central Government is responsi-
ble for this. The maintenance of law 
and order is t.he responsibility of the 
State Government. Therefore, that is 
quite a different thing. As far as food-
grains illre concerned, we are trying 
our best to supply to the deficit areas 
to the extent possible. 

Shri Kashl Bam Gupta: Is it a fact 
that wheat supplies are not a(:COrding 
to a phased programme but according 
to the pulls of the States and because 
of 1lhl8.t Rajasthan, specially Alwar, Is 
suffering very much? Will the hon. 
Minister please. . . . 

Mr. Sp2'llker: Should I allow this 
question? 

Shrl Kashl Bam Gupta: When that 
is the position. . . . 

Mr. Speaker: No, Sir. I cannot 
allow it. 

11ft f'" ...... ~: If'If1' ~ ~ 
~€flI;~m.n3l'tm~ 
fiI;qr '1'Iff 'fr ~ it W ~ .. ~ ~ 
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tTl ~? ~~ it iiR' ;;mIT irT ~ ~ 
~'flnll'ir~~~fif~m 
ifi ffi If&l on: ~~ «. ~ ~? 
~1Il~:~~<:"nr m 
~ if'{ fif <flIT ~ If<mi f.t;m ~ ? 

WRITI'EN ANSWERS TO 
QUESTIONS 

All India Handicrafts Board 

.450 J Shri Vishwa Natb Pandey: 
. L Shri Ram Harkh YaUv: 

Will the Minister of Soda1 Security 
be pleased to state: 

(a) whether the All India Handi-
crafts Board has deputed experts to 
Japan to study tools and techniques 
employed in Japanese handicrarts 
an.c! to purchase the tools; 

(b) if so, the achievements of the 
Experts' Team; and 

(c) the amount sanctioned .for the 
purchase or such tools? 

The Deputy Minister In the MiDls-
try of Law (Shri Jal'anatha Rao): 
(a) and. (b). One officer of the All 
India Handicrafts Board has been 
deputed to Japan for making a selec-
tion aIld preparing a list or tools and 
equipment which might be suitable 
for use ()If Indian craftsmen. He is still 
in Japan and will submit his report 
on return. 

(c) Rs. 69,000/-. 

National Road Plall 

J Dr. L. M. Smpvt: 
Shri Hem Raj: 
Shri Vishwa Natb PaJldey: 

.457· l Sbri B. N. Kureel: 
I Shri P. R. CbakraverU: 
L Shri Ram Harth YaUv: 

Will the Minister at TraDsport be 
pleased to state: 

(a) w!hether it is a fact that the 
TrIlJlSPOI't Division of the Planning 

Commis!Jion has suggested drawing up 
of an integrated national Plan in 
which National Highways, inter-State tl 
roads, State Highways and other 
major roads are included; 

(b) the steps, if any being taken to.' 
evolve such an integrated Plan for .. 
r08d development in the country; and, 

,. 
(c) what would be the targets and·; 

capital outlay ·tor road development;, 
in the Fourth Five Year Plan under" 
such an integrated road Plan? ,> 

The Minister of Transport (Sbri r' 
Raj Babadur): (a) to (c). Yes, Sir.-
The Planning Commission have sug-.' 
gesf.ed that to establish ·a national 
road plan on an integrated basis, .. 
technical advisory bodies, to be de-' 
signated as Road Planning Boarns, II-
consisting of the representatives of 
the various interests concerned, may 
be constituted, both at the national 
level and in the, States. The State 
Governments and Administrations of 
Union Territories. have already been 
advised to consider setting up such 
Road Planning Boards in their. res-
pective StateslUnion Territories. 
Necessary action to set up II Roatl 
Planning Board at the Centre is also~' 
being taken. No decision about the 
financial outlay and physical target 
for the Fourth Plan has yet been taken : 
as it is dependent upon the total·· 
resources which have yet to be deter-
mined. " 

Forell'D Collaboration ill indian 
Shlppinc 

( Sbri IndraJit Gupta: 
• J Shri Vishram Prasa.: . 
'58. l Shri Vishwa Nath Pandey:, 

L Shrl MohammadEDas: 

Will the Minister or Tral1!lJlOrt be 
pleased to state: 

(a) whether Government's approvltl: 
has been recently given to IIny foreign .. 
collaboration projects in Indian ship-
ping; 

~. 
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('b) it so, the names of the foreign 
and Indian partners concerned; and 

(c) the quantum of foreign partici-
~ion in equity capital in each case? 

The Miaister or TraMpert .(SJpoI Be, 
llahUar): (a) to (c). No specific 
approval of Government is required tc 
be taken byj Indian Shipping Coa;\-
ftllnies since foreign participation in 
the share capital of the Indian Ship-

,Ping Companies upto 40 per cent is 
pennillSi·b!e under the Merchant 
Shipping Act, 1958. However, several 
proposalt; of foreign collaboration in 
.tlie .Indian Shipping Companies have 
come to the notice of Government at 
the time of according sanction for the 
8I.lqUisition or ships. A statement giv-
inc the oDaIIles of ,hlppinJ companies 
,(with pe),evant details) ·which have 
tIeen pe~ to acquire ships is laid 
'an the 'I'_le « the House. '[.placed in 
Libl'll'll see -No. Lt-32'1-1/64]. 

r Slid Sbala I.aI SVaI: 
.\ S1ui Qaqr WI a-.wa: .... i Slui BluDellbwar ~: 

1Jhd .. P.. YIoII.P.a: 
Slut .DbaGD: LSIIrt Btsb .......... Seaa: 

tWill the tlinistell of Food .... 
ApIeaIiaft 'be pleased to ~ate: 

/(8,) 'whather stePs 'have ··been <taken 
.to 'laUllleh -an effective prol!"amme for 
.:the consolidalion ilf holdings; 

(b) whether targets have been 
,fixed to achieve the objective in con-
.ultation with the State Govenunent; 
alld 

(c) it so, the broad outlines thereof? 

'l'be MiDilter 01 .., .... ,,«ri-
ealtue ,(lIhrt .C. Saltllllllllllam): (a) 
alld (b). :Ye. 

(c) 13 States and 12 Union Terri-
tories 'have included consolidation 01 
'boldinigs as a pattern scheme in their 
Third Five Year Plan with an aggre-,ate :tal"lfl!'t of 31 million acres and 
GUttay df Rs. 19.74 crores. The III!heme 

is eligible for a Centra} grant of 25 
per cent ot gross expeniiiture. The 
total area consolidated in the first 
three years of the 3rd Plan is about 
20 millioo acres. 

BIee MIll MacblDVJ 
_... J Slut M. Jtampare: 

'\. Shrl K. N. Tlwary: 

Will the Minister 01 Food and qrl-
culture be pleaSICI te state: 

(a) whether it is proposed to set 
up plants to manwiacture rice mill 
machinery in the public sector; and 

(b) if so, the decisiOn ,taken in the 
matter? 

The MlDister of F .... aa4 Acrte_l-
tare (Shrl C. Sv~I • ..,): (a) No 
decision has' been taken in the ma.t -
ter. 

t'b) Does not arise. 

FCIOIIpaia ,......, 

r Shri P. C. Borooah: -"I. { ShrI Baa 'Barkb Yadav: 
L Shri Ballwutt: 

Will .the Minister of Food ItIld 
~tare be pleased to stlte: 

.(a.) whether a ,panel or~gricultllral 
economists has ~en cons~tuteJi by 
GoveI1Ul1ent .to un<ler-take a .study of 
the l~ain lrade; M1d 

(b) it so, the precl4e tet:ms of refer-
enee'of the paDel, and when it is ex-
pected to submit its report? 

Tbe Minlater Of Food aJMI Arrlcal-
ture (8hrl C. Sabranwnl'm): (a) and 
(b). The Government of India have 
constituted a Panel of Economists for 
advising the ~tI\r of ,Food and 
Agriculture on all e~onomic matters 
relating to f~ and a,ric}1lture re-
ferred to them and not .for under-
taking arqr .speciflc·.study. s).lch IlIl study 
ot the foocig'rain trade. Individual 
membenof ,the Panel have, however, 
undertaken ad-hoc studies on specific 
aspects or the foodgralns trade. 
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Import or FeriUilera 

r Shri Ba&'hUD&th SIqh: 
I Shri Bamudlwar Taatia: 
I Shri Onkar IAl Berwa: 

·"Z. ~ Shrl BI"'pncl!an«er Seth: 
I Shri B. P. YPdaYa: 
I Shrl DhaoD: 
L Shri R&m Rarkll Yadav: 

Will the Minister of Food IlIId Am-
eultilre be pleased to refer to the 
speech delivered by him on the 28th 
August, J~, /iVhile 1-nlWgurating the 
Conference on . 'Agricultural Deve-
lopment and J!lconomic Progress" and 
Mate: . 

(a) whether ~t is a tact that Gov-
wnment' are importing fertilisers to 
1,Ijl.e e~tent .of RB. 40 coore. ill. tlI.e cur-
t;ent financial year; 

(b) whether any I>~s to util~.e 
natural manures are under considera-
tion; and 

~c) the broad d,etails thereot? 

The Mi,nillter or Food and Agrlcul-
tllre (Shri' C. SlIbram&nlam): (a) A 
.sum of ·RB. 33.3()crore; has been 
.aUoca ted fOr arranging im.ports of 
nitrogenous fertilisers during .1.964-66. 

(b) and (c). Encouragement to .the 
State . Governments tor malt,irmun 
utilisatiOn of organic manurial resour-
.res is one of .the important activities 
-of the Government of India. The fol-
lowing is the progre% in respect of 
the more important of these resources: 

(1) Urban Compost:-Ascheme for 
preparing ot urban compost itom solid 
dty wastes on AU-India hasis wns 
sponsored in 194.4. The level of pro-
duction reached by the end 'of the 
Second Plan was 2.85 mll1ioo tonnes, 
against the taret of 3.00 million 
tonnes. By the end 01 the Third 
Plan, a level of 4.4 million tonnes of 
production is expected ,to be reached. 

(2) Utilisation of sewage/sut/age:-
By the end of the Third Plan, it is 
.expected that about 40,000 acres of 

land would be irrigated, by utilising 
250' million gallon. of sewage water 
per day. . 

(3) Rural Compost:-The scheme 
was initiated in 1\N)'1-68 to boost ~ 
duction .ofquality rurel compost, iJl 
addition to !lann-yard manure tbfli 
was and is alrellJiy being prepared a{ld 
used. By the eDd Qt the Second Pl~, 
the level of produ.cti.on of rural I:OI!)-
paM had reacbed. M.O lJliIUon tonne" 
whioh is exPeCted to rise to 130.0 ~1-
lion tonIIUby ti;I.e eDCi of the 'J'~d 
Plan. 

(.) Green Man,:,rin.9:-'rhis scheme 
was also initiated in 1957-58 to inten-
sify green-manuring pra<:tice. By the 
end of the SecOnd PIan,10.6 million 
acrell of land was being green-manur-
ed and this figUre is expected to rise 
to 34 million acres by the end or the 
Third Plan. 

~DoI~ 

-463. S~tI Bamdlllarl 81aha: 
Wiir'~ MiniSter 'of Foot' aDli AIiI-
culture be plWed, to state: 

Ca) whether .Ie,Pal'lt.e programme!! 
for the construction of godowns have 
been undertaken by Ministries of Food 
and ,A.&ric~ture arid Com~unity 
Development and Co-operation and 
Central Warehousing COlPoration. 

(b) if 110, what is the object in In-
dependent programme beln, toUoTfed 
!for identical purpose by these orga-
nisations; 

(c) whether this arrqement ~e
sults in,etting more .ator.l\Je Ij/?ace 
constructed than required at the same 
place; and 

(d) what difticulties are anticipatfod 
if these programmes .are coordlnatP.d 
in one Depar:tm,ent! 

The Mbab&er of FooII aa4 4.1* .• 1-
ture (Shri C. Subramanlam): (8) Yes, 
Sir. 

(b) The purpose behind the CQnII-
truction of godowns by the Depart-
ment of Food, the Warehouring Cor-
poratiOn and the Cooperatives is not 
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identical The godowns of the Depart-
ment of Food are used exclusively for 
the storage 01 foodgrains owned by 
the Government for bufter stock ope-
rations. The godowns of Central Ware-
hO'using Corporation, on the other 
hand, are utilized by cultivators, tra-
ders, and other institutions for stor-
ace of agricultural produce, seeds, 
manures, fertilizers, agricultural im-
plements and "Notified commodities". 
The godowns of the cooperatives are 
meant to facilitate development of 
cooperative marketing O'f agricultural 
produce and cooperative distribution 
of produC'tion, requisites, and are 
available only for members' produce. 

(c) As the godowns of the three 
organisations have different aims to 
serve, the question of more storage 
space being constructed than required 
at the same place does not arise. 

(d) As the godowns Jf the three 
organizations are intended to serve 
three diftererrt fields of activity, there 
is nO' need for their mtegration in one 
Department but care is taken to ensure 
that ihere is no overlapping of activi-
ties in the same sphere. 

~ .... ~ 
S~O""'~~: 
I 0Jft ""' ~ ~ : 

LOJft ~: 
465. 

lflIT \I!mf ~ ,,~ Qr lft\' ;rcrf.r 
ott ~ ~ f.t;: 

(iii) iflfl ~ ~ ~fOfiti ~n: '*' t 20 ~, 1964 t ~i!i it 
w.ilfmf ~ ~ ;tt ~ t f.t; 
~ ifTlff lR ~~ ~ f.t;lrr ;;rr 
~Tt~wn~t~Ttn~U 
JI"~ q'~~ t; ~ 

(,.) ~~,~"'i~ if ~ il 
~T iIiT.fcrr~"'i iliT ~ ; 

..,. "'" p '"'" (0Jft fitfo p-
~): '(iii) ~ ~I 

(V) q;rQ~~mr~ 
~ 19ft. qq'U8' mwr 19ft ~ if 

~ IInIt ;tt 9r.f..;fi;r ..n- ffi v:fT I 

~,~~·vnflfi~mRt~ 
~ if>'T~, itv:fT mft, ~~ f~ 
t ;mr tn ~ ~~ ~ ~ lf1l11JT Of ~ 
t 1firoIT ~ \It ~ t f'ffir ~r 
~ if>'T \iIT m I ~, tfi1qi m~ 
i!iIftw;r if ~ 'iOf, 1964 ~ ~m 
;¢T ~ "Ih: iNT t ~ tn \It ~A; 
0'I1TT <fi ~ I 

Mysore SaPr CODlPIDY 

°466. Shri Shiv&JIADJappa: WUl the-
Minister of Food and ~Iclliture be 
pleased to state: 

(a) whether it is a fact that the-
Mysore Sugar Company at Mandya 
has contracted with the ryots of the 
area to take supply of four and a 
half lakhs tons of sugarcane for crush-
ing during 1964-65; 

(b) whether it has failed to take-
supplies from the ryots so !tar; 

(cl if so, the estimated loss to the 
cane-growers; and 

(d) the steps Government propose 
to take to compensate the ryots? 

The MIDIster of Food and Agricul-
ture (Shrl C. SlIbramanlam): (a) The 
quantity of cane contracted by the 
Mysore Sugar Company, Mandya fO'r 
1964-65 season is 4.22 lakh tonnes. 

(bl No, Sir. The factory is taking 
cane for crushing, as usual. 

(el and (d). Do not arise. 

Supply of Bdalo MUk by D.M.S. 

r Shri Bade: 
-"7 J Shri Brij Raj Singh: . I Shri Gokaran Prasad: 

l Shrl t.brl 8inch: 

Will the Minister of Food aDd Agrl-
caJ.ture be pleasK to state: 

(a) whether it is a fact that Buftalo 
milk is not being supplied by the 
Delhi Milk Scheme at present; 

(bl~ whether only toned milk ilr 
'being supplied from all the milk 
booths of the Delhi Milk Seheme; 
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(c) if so, the reason therefor; and 
(d) the time by which the present 

difficulty is likely to be removed? 

The MIDi8ter 01 Food ... Ag,rIeul-
tare (Shrl C. S.bra .... I.m): (a) an4 
Cb). Yes, Sir. 
. Cc) The quantity 01 buftalo . milk 

procured has gone down considerably, 
so that all of it has to be converted 
into toned milk. The reasons for the 
reductiOn in supplies are;-

(i) Agitation among milk sup-
pliers because of procurement 
through Cooperative Societies 
at the I4l1k Collection and 
Chilling Centre at Kithore, 
U.P. 

(ii) GreaUy increased price in the 
Delhi market of products like 
cream and ghee which makes 
it more profitable for sup-
pliers to divert milk for their 
manufacture. 

(iii) Unhealthy competition by 
private purchasers particul-
arly In regard to price and 
quality of milk purchased. 

(iv) Increased seasonal demand 
due to 'shradhas', festivals, 
etc. 

(v) Effect of heavy rain and 
fioods on fodder crop, which 
has affected the production of 
milk. 

Cd) All efforts are bemg made to 
restore the normal supplies. It is not 
poEible, hQwever, to specify the ex-
act date. 

Development or Ports 

Sbri P. R. Chakravertl: 
Shri P. C. Bo~: 
SlarI IBdrajit Gupta: ·'68. 
Sbri Mohammad EUas: 

Will the Minister of Transport be 
pleased to state: 

(a) whether it is a fact tha·t the 
World Bank has questioned the as-
sumptiOllll on which India has pro-

grammed to develop a net-work of 
major ports along her east and west. 
coasts; Id 

(b) how far the present rate of' 
growth and economic development 
justify-the increased investment in 
expan$ion of POrt facilities; 

(c) the names of the ports which. 
Bre likely to be developed with the 
World Bank's finances; and 

(d) whether t'he Calcutta Port 
Authorities who are incharge of the 
planning and execution of the Haldia 
Project have been asked to scale dOwn 
their estimates and prepare a re-
vised plan? 

The Minister 01 Transport (Shrl 
Raj Babadur): (a) From time to time, 
views have been exchanged with the 
World Bank on various projects for 
which foreign exchange assistance is 
required by India. Major Port deve-
lopment has been one of the .subjects 
discussed. India has already a net-
work of major Ports on the two 
coasts. New major Port projects at 
present under execution relate to 
Mangalore and Tuticorin. We art' also 
developing the new satellite Port at 
Haldia. For the Haldia project, size-
able foreign exchange is required and 
therefore an application has been 
made to the World Bank and is under 
their consideration. The Bank has al-
ways taken a special interest in the 
Haldia Project but they want some 
additional economic data to be 
gathered. A Study Group has been 
constituted to conduct the studies re-
quired by the Bank aDd collect the-
requisite data. This team will com-
plete its work in about four month.!. 
The Bank have promised a quick 
decision as soon as the additional data 
has been furnished to them. The 
Bombay Port Project is already 
covered by a loan from the Inter-
national Development Association, an 
affiliate of the World Bank. The· 
10reign exchange requirements of Cal-
cut.ta and Madras Ports are also cover-
ed by loans from the World Bank. 
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(b) Judiciously planned, ports sti-
mulate development. Additions to port 
capacity are decided with reference to 
the existing and anticipated traffic. 
'The tu.ture capacity is a question of 
judgment of likely traffic with IJI,frgin 
fOl' unforeseens. 

(e) We have made a request to the 
World' Bank for a loan for the Haldia 
Project. There is no' other pi-opo$&l 
relating to major Ports pe~ ~th 
the World Bank except s request to 
the Bank to agree to the us.e of lQIIle 
.. yingS in the current JJank l~ to 
Madr.- Porl fOI' B.nancinI the pr:o-
~ j.nstallation of iU1 iJ'on ()I'e 

~dling pj.ant -.t Madru. 
(d>, Yes. A suggestion to tbiI ~ 

was made to the Calcutta Port Com-
~onerl,l in J!oItIle ,_ 

.1D1p4"~ 

fDr. L." .~'t'~: 
~4-V •. ~~: 

'.. . J $JarJ .,. C. .JSonIOII.b: . I lijari ~~ Sw...-.p: l ~ 0Uar LaI Benra: 
m.rJ Pot,Wrk",tt. 

Will the Minister of ~ be 
'pleased :tQ state: 

(a) wl,1et!,ler there ,is. ~le 
decline in tile ~ qf riyer tr.aD5~ ~ 
aur C9Wltq'; aJ)d 

(b) if.o, the .tape being taken to 
reauscitate and rehabilitate inland 
water tramport? 

~~ or~(1,I1ud 
R.a,J ~~): (a) Y-., Sir 

(b) A technical organillation Is 
being set up in the Ministry of Trans-
port to deal exclusively }\,ith' the 
'development of inland water .. trans-
port. Schemes estimate4 to cost 
B.s. '1:5'1 crores have been included in 
the -Ministry's Third PlIll!1 for the deve-
lopment at inland water transport in 
the country. The orpn.isatioll that is 
being estabUahed will give ueceSsary 
guidaru:eto State Governments to ex-
pedite the implementation of the cur-
rent Plan sehemes!lnd also to for-
mulate and execute shemes duril\l 
the Fourth PIaU p8riDd. . 

CalcaUa .olt Mariae Services r Shrl IJ1.draJlt GalKa: 
Sbri Yashp&l Smcb: 

·f,7'.~ ~ ~,.. $Iqb: 
I ~,~-.,.,: 
L Sbri A. V. BII&'~J'an: 

Will the Minister ot TraDIport be 
plealleci to state: 

(S) w~etber theJ'e ia a Pl~ to 
merge vari01.iS ;Po~'t 1ll!PJ'iD,e aery~. 
under the Calcutta P.!;)rt ~oDllJlis
sioners; 

(b) whether it is a fact that the 
Assistant Harbour Muter. have rep-
resented. that tale proposed morgani-
sation will affect them ad.versely; 
and 

(c) if so, Government's reaction in 
the matter? 

~ ~ 01 'l'raupan (Sbrl 
Raj Babadur): (a) In place of the 
existing two pilotage cadres ot Assist-
ant Harbour' Mastersa,nd' ;HooghIy 
Pilots in the Port of Calcutta a new 
Service called the 'Calcutta Pilot 
Service' has been constituted with 
21fect trom -the 1()th June, 1964. 

(b) and (c). The Assistant Har-
bour Mapters bad made repz-esenta-
tions ,earlier aga:inat the new scheme 
but ~ey are no.w satisfied with the 
concessions since extended to ,them by 
the Port Authorities and have ac-
cepted the scheme. 

~~~~w~~i 
\IfA1, ~ 'fAT 

471. {,n ~.,..: 
L.n io ;no ~: 

~ ~ft'I1 "fit ~qfi ~ ~~ 
;it ""' rn flI;: 

(~) .\m.~."t·flI;brjt . .,..m 
~~~;;rf.t~~rnt 

fm't~~~~~ 
~~~~itfiPPf~r.m 
t; 



(_) ~~ ~t, ~r ~ if f~ fiR" 
fllllT1TT iI; \If(;ff.rAr ~fif; I1h: 

(IT) ~ IiIf'qfu iR ~ "'"1' ~ ? 

wrv C'l'IIQ """ IOfi (~ ..-. 
"'IP""'): (cti) ;;rr, ~ I 

(_) ~ ('T). SfH ~r ~ ~ I 

Supr ProductiCID 

-til r libri P. C. Borooall: 
. I. Shd P. K .. Cllllikraye~: 

Will the Minister of Food and Acri-
cuKure be pleased to state: 

(a) whether the achievement of the 
Third Plan taIlget of sugar produc-
tionis likely ,to be hampered ,by vari-
ous hurdles mai~y that of finance; 

(b) if so, to what extent; and 
(c) the efforts being made to en-

sure that the lag is .eliiD.inated? 

TIle Minister of ,FOOd IWd ~rrlcal
ture (Shri C. Su~lam) : (a) to 
(c). Every effort is being made to 
ensure that the Third Plan target of 
BIlgar production is achieved. 

Co-o~tive Societies of .Delhi 

r Shri Barl Vishnu Kamath: 
·473 .. ~ s.ui Yashpal Siqb: 

l S...... Buta Singh: 

Will the Minister of CODUaIIDit,. 
DevelGpmeatand CO-GperaUoa be 
pleased to refer to the reply given to 
Starred QUlllliion No.4~ ·on the 8th 
September. IBM and state: 

(a) the terms of reference of the 
inquiry instituted into the constitu-
tion, working and financial condition 
of the co-operative societies in the 
Union Territory of Delhi; and 

(b) the names and designations of 
the members of ·the Committee of 
Inquiry? 

Tbe DePOt,. ~er~ the MUlIs-
try .of .COIIUIIllDity DevoJOPIDfIIlt ..., 

Co-ope,ati~ (S.bd IS. S. .Mwt~): 
(a) 'The enquiry is be~c9pducted 
by the Regi,trar 01. CQ:oQlierative ~" 
cieties, DeII1j, I11,1der ,~ctic)n 43 .I~f tt"e 
Bombay Co-operative .$ocietie, ",ct. 
1925, as extepded to ;Delhi, w:hi~ pro-
vides the terms of ceference. T~ 
enquiry is to be made .a.bout ~e .con.-
stitution working and financial con-
dition of the society. 

(b) No committee of enquiry ·has 
been appointed. 

COJ¥Ilttee .08 lute ,J)eyeJ~ent 

• J Slirl IDtIrajlt Gupta: 
474. I. saari YlIIfIlpal Silll'h: 

Will the MiniJter of FoQf aDd 
Apical~ be pleased to NW: 

(a) whe~er a new Committee has 
been set up for ,jute developn;1ent; 

(·b) if so, its functions and compo-
sition; and 

(c) wnether ,!ldequate representa-
tion has been given to .~e jute 
growers themselves? 

The MiDlster .~ Ji;ood ..- .8 .... -
tare (Sbri C. Sub~~~: .(Il) Yes. 

(b) A statement 4; ,Placed on the 
Table of the House. [Placed i!l Lib-
rary, See No. LT~3272/64]. 

(c) There <lire two representatives 
of Jute growers on the Central Com-
mittee for Jute Development. 

Arricultural Procluction 

·415. S .... i P. ,B. ChaGav.~: Will 
the Minister of .00mm1lDi&,. Develop-
ment aDd CO-OJIVation be·pleased to 
state: 

(a) the steps taken to make an all 
out effort to step up agricultural pro-
duction through Pancliayati Raj Insti-
tutions; and 

(b) how far the Panchayati Raj 
institutions and co-operatives have 
been brought together to meet the re-
quirements of increased agricultural 
production? 
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The Deputy Minister in the Minis-
try of Community Development aDd 
Co-operation (Shrl B. S. Marthy): (a) 
The following important steps have 
been specifically suggested to gear 
the Panchyati Raj institutions to 
programmes of increasin~ agricul-
tural production: 

i 
j 

(i) They have 'been asked to for-
mulate detailed plans of ac-
tion for each crop seeson 
(Kharif and Rabi) , indicat-
ing precise time-schedules 
for various operational com-
ponents, particularly in 
relation to organisation of 
supplies and credit in colla-
boration with the co-operative 
institutions; as also fullest 
utilisation of irrigation 
potential, maximum use of 
local manurial resources, or-
ganisation of plant protection 
measures and widest coverage 
of fertilisers and improved 
seeds. 

(li) Each of these institutions 
should have a sub-committee 
on Agricultural Production 
for formulating appropriate 
programmes with the assist-
ance of the technical officers 
concerned, and periodically 
reviewing the progress of 
their impll!mentation, 

(iii) The office-bearers of these 
. institutions should ,be fully 
involved in the follow-up of 
the programmes and see that 
the operational schedules are 
being adhered to and the 
supplies and services pro-
mised are being made avail-
able. 

(iv) The assistance of progressive 
farmers should be secured in 
guiding and helping their 
fellow-fanners in achieving 
the village targets. 

(b) The principal steps taken for 
ensuring effective co-ordination bet-
ween the Panchayati Raj and Co-
operative institutions to meet the re-
quirements of increased agricultural 
production are as follows: 

0) The Panchayati Raj institu-
tions should promote the 
development of co-operative 
institutions within their aree. 

(ii) The village co-operativl! 
shOUld be represented on the 
Agricultural Production Com_ 
mittee of the Village Pan-
chayat which draws up 
village agricultural produc-
tion plans so that production 
programmes and their credit 
requirements are appropriate-
ly tied up. 

(iii) Production requisites, e.g., 
fertilisers, are indented by 
the co-operative institutions 
in consultation with and 
based on the targets indicat-
ed by the Block Panchayat 
Samitis. 

EscaPe of Mr. Walcott 

r Shri Barf Vishnu Kamath~ 
*t76 J Shri Yuhpal SiDch: '1 Shrl Buta Singh: 

Shri Shiv Charan Mathur: 

Will the Minister of CivU Aviation 
be pleased to refer to the reply given 
to Starred Question No. 31 on the 
8th September, 1964 regarding the 
escaPe of Mr. Walcott and state when 
the reports together with the findings 
and decisions of Government there-
on will be laid on the Table? 

The MIDIster of ClvU Aviation 
(Shrl Kanungo): The report together 
with a memorandum giving the deci-
sion of the Government of India 
thereon was laid on the Table of the 
Sabha on 28th instant. 
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UDloacliDr of GraiDs at Ports 

(Shri P. C. Borooah: 
.4'7'7 J Sbrl P. B. Cbakraverti: . 1 Sbrlmati Savitri Nigam: 

L Shri D. C. SIIarJna: 

Will the Minister of Food aad Agri-
culture be pleased to state: 

(a) whether two U.S. experts re-
cently ;visited New Delhi to advise 
Government on speedier unloading 
of grains at the ports; 

(b) if so, the improvements in the 
unloading arrangements suggemed by 
them and the action taken in pursu-
ance of those suggestions; and 

(c) whether it is a fact that des-
pite increased imports of foodgrains 
their prices have continued spiralling 
higher and higher during the current 
month, particularly in Delhi, and if sO, 
to what extent? 

The MiDister of Food aad ArrieDl-
ture (Shri C. Subramaniam): (a) 
Yes, Sir. 

(b) The team which consists of 
4 U.S. experts is at present engaged 
in studying conditions at VIIIrious ports 
and will submit its report after 
completion of its tour. 

(c) Yes, Sir. The All-India Index 
Number of whole-sale prices of 
cereals roSe from 146.9 in the first 
week of September, 1964 to 149 in 
the second week of September, 1964. 
Prices in Delhi have also risen. Of 
late, in some areas prices have started 
showing a downwards trend also. 

Industrial Estate in Orissa 
UOS. Sbri Bama Chan .... MaIUdr.: 

Will the Minister of Community Deve-
lopment and Cooperation be pleased 
to state: 

(a) the number of industrial es-
tates in Orissa set up under the Pan-
chayat prize competition scheme t.m 
31st July, 1964; 

(b) whetlh.er any amount was given 
by the Centre to the Government of 
Orissa for the said Scheme durmg 
the last three years; and 

( c ) if so, the details thereof? 

Tbe DePllty MinJster in the Minlstr)' 
01 Community Development &ad 
Cooperation (Sbri B. S. Marllby): <a) 
Starting of Rural Industrial Estates is 
not a part of the Panchayat Prize 
Competition Scheme in Orissa.How-
ever, 33 industrial estates have been 
taken o.p in the prize winning pan-
chaY'ats till July, 31, 1964. Pandhayat 
Industries under the scheme will 
be located in these industrial estates. 

(b) and (c). No central assistance 
is given to the Panchayat Prize Com-
petition Scheme as such, but the Gov-
ernment of India give loans to the 
State Governments for the construc-
tion of Rural Industrial Estates on 
hundred per cent basis. The loan 
assistance giVEm for the purpose to 
the Government of Orissa in the last 
three years is as follows:-

1961-62 
1962-63 
1963-64 

Rs. 16·24 lakhs 
Rs. 3·69 lakhs 

Rs. 14·18 laldhs. 

Co_ Cooperative Stores fa 
0rilIsa 

UH. 8hrl Kama Cbandra MaUJek: 
Will the Minister of COIDIIIImiljJ 
Development and CooperaUoD be 
pleased to state: 

(a) the names of the towns select;.. 
ed for organising Consumer Co-
operatiVe Stores under Central 
Scheme in 1964-65; 

(b) whether the Stores in tOW1lll 
which came under the (',mtral 
Scheme in 1963-64 have started func-
tioning; 

(c) the number of people bene-
fited by each store; and 

(d) the number of such stores func-
tioning in tihe State of Orissa at pre-
sent? 

The Deputy MiDlster in the MiMI-
try of C_UDIty Development and 
CooperatiOll (Sbri B. S. Murthy): (a) 
So far the following towns nave been 
selected for organising consumer c0-
operative wholesale stores under the 
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e&nttaIIy spOnsored scileme in i 1iM-
15:-

MdaHpidim 
Dibiu,m'h 
$i1char 
DiDapar 
Barauni 
Srina,ar and Jammu. 

(b) All the wholesale stores ex-
ce¢ing one in West Bengal have 
statted fUnctioning. 

(c) Aa eonsumers' cooperative stores 
eater tD the needs of membe", as 
well a. non-members information re-
lating to the actual number of per-
IODS benefited by each store is not 
llvailable. 

(d) 4 wholesale stores and 40 pri-
mBry stores/branches are functioning 
in Orissa at present. 

Fruit Products Order, 1955 

1m. Shri Sham La! Saraf: Will 
the Minister of FGOd and ApIealtare 
be pleased to state: 

(a) whether Government are aware 
of the breaches of the provisions of 
the Fruit Products Order, 1955 pro-
mulgated under the Essential Com-
modities Act, 1955 to govern the Fruit 
and Pr0ce8Sing Indulltries in India 
by a number of unorganised food pro-
ducts manufacturing concerns in the 
country, partiC'Ularly in observing 
fUlly the hygienic conditions; and 

(b) if so, the measures which Gov-
ernment propose to take to ensure 
strict observance of the provisions of 
the above Order? 

'l'Ite Deput,. MIDIster In the MiDIstrJ 
01 Food and Acrtcaltve (Sbri D. R. 
CIIa ... ): (a) Yes. 

(b) The following measures have 
been taken to stop un-authorised 
manufactures of fruit product.: 

(1) Inspection of markets in 
cities and towns have been in-
tensifled to ftnd out unauthorised 
prodtiction of frIlit and vegetable 
produets. 

(ii) Such manufacturers are 
advised to obtain licence under 
F.P.O. Technical guidance is given 
\0 them for setting up proper 
fruit preservation factOries con-
forming to the hygienic and sanit-
ary requirements that have been 
laid down in Fruit Products 
Order, and to manufacture pro-
ducts according to the speciftca-
tions laid down in that Order. 

(iii) The unautlhorised product.s 
manufadured in unhygienic places 
and found not conforming to the 
standards that have been laid 
down in the Fruit Products Order 
are seized, detained and destroy-
ed by the Inspectorate Staff under 
Fruit Products Organisation. 

(Iv) The unautnorised manu-
facturers arc prosecuted if they 
continue to contravene provisions 
of Fruit Products Order, 1955. 

Uaiformity iD Prices of Sagar a.acI 
Wheat 

14011. Shri Aebal Singh: Will the 
Minister of Food and Acrlcalture be 
pleased to state: 

(a) whether it is a fact that sugar 
is being sold at Rs. 1 ·50 per kilo in 
one State of India whereas in anotlber 
adjOining State it is being sold at 
Rs. 3 per kilo and likewise wheat is 
being sold at Rs. 18, 30 and 45 per 
inilund in different States; 

(b) if 80, the reasons therefor; and 

(c) whether efforts are beiDI made 
to bring uniformity in ptices in all 
the States? 

The Depat,. M:baister In the MJaWrT 
01 Food ad Arrtealture (shri D. R. 
Chavan): (a) to (c). The prices of 
sugar have been ranging from Rs. 1.22 
to Ra. 1.41 per kilogram during the 
month of August, 1964, in important 
mll!l"kets of various States in the 
Country. The difference is not un-
duly high. Aa regards tlhe prices of 
wheat which are ranging in various 
Statel, attention is invited to the Re-
view of the Food situation circulated 
aeparately. 
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Su&a Cf'U AiI'JIIiit 
(8Iut IIaI IIakh Yaday: 

1489. t Shri MIII'H MaDobar: 
Shrl BuwIlDfl: 

Will the Minister of CivU A-fiatioD 
6e pleased to state: 

(a) whether it is a taM tIlat a con-
crete plan haa been prepared for the 
exPanSion of the Santa Cruz Airport 
to provide more space for pasaenger 
facilitiei; 

(b) if so, 1Ihe nature and details of 
the expansion scheine; Bild . 

(c) the estimated cost therof? 

The MiDIster oi ctvO AvlatloD (Shrl 
KullJllO): (a) to (c) In order to pro-
was given by the Cenllre to the Gov-
facilities, additions and alterations to 
the International Wing of the termi-
nal building at the Santa Cruz airport 
costing Rs. 1:H.5 lakhs are being 
carried out to provide inter alia the 
folloWing: 

(1) EJq:Jansion of arrivoaI hall; 
(2) Expansion of customa hall; 
(3) Exten8ion of baggage' elaim 

area; 
(4) Extension of !Visitors and 

passengers hall; 
(5) Extension of transit area; 
(6) AdditiDnal toilets; 
(7) Pantry for the transit din-

ini hall; 
(8) Construcruon of presa room; 
(9) A new wide lIfJaircase to give 

independent lU:Ceail to the 
tran8it hall on the flnt flOor; 

(10) Air eoniiitioning. 

Wbiat '- Au&raIia rShri ..... I&rIda Y_ .... : 
J Sbri Bl.iwaDfI: 

10e. I S~ P. C. BOrooah: 
L SbrI P. R. Cbaltraveru 

Will the Minister of Food &I11III Apt_ 
ealtlite be pleated to itate: 

t a) whether Government be.ve 
ftnaIlsed a saIe conttact for the liar-

chase Of 75 thousand tons of wheat 
from AuMrilia: 

(b) if so, the terms of the COfttract; 
and 

(ej wlien ~e wIieaf would be made' 
available to Iildia? 

TIle DeIIIltt MIDJitet In tile MiIIYI-
try of Food aud AI'rlcaItu'e (Shri 
D. R. Chavan): <a) Yes, Sir. 

(b) The purchase is on deferl~d 
payment basis, shipment being com-
pleted in September ;October. It is 
not desirable to disclose the price. 

(e) As a result of the recent diver-
sion of 3 wheat. ships bound for the· 
U.K. 36000 tons !harve already been 
received. The balance is expe<:ted in· 
OctoberlNovember 1964. 

1 4 1 1. o.ft ~T: rn 111'.11 O'rr 

~ ~"'T ~ ii1'CIf.I' ;tt FtT rn f.I; 
~ ~ fen",," ~ iI' ;ft;ft <t>'T f.r;a;ft 
~ ~ ~ sr~ f1«;r ;tt ~ IH1RrT 
mr-ft ~? 

I!n1I' "'" ~ ~,. iI' ~ 
(l5I'T tTo ~o .p) : ~ ~ 
ltiT~nr~tn~~Tt 
[~I~ iI' m tI'If, I iji&q ... 
LT-3273/64] 

Scielal Deteaee (Can) Seheme 

1411&. Slirl Rami ChaiitJra MaUlClt: 
Will the Minister or SOCIal Sec:u.rlt,. 
be pleased to state: 

(a) whther any ftnancial assistanee 
was given by the Centre to the Gov-
ernment of Orisaa for the impleinen. 
tiltion of SOcial Defence (Care) 
Schemes in the State during 191i3-1f4; 
and 

(b) the amount given or propoeed 
to be given for the same purpo_ 
during 19M-6a? 
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The Deputy Minister In the Min-
istry of Law (Shri JaPD&tha Rao): 

(a) Yes, Sir. 

(b) No Grant has been sanctioned 
to the State Government so far for 
1964-65. It will be done when a pro-
posal from the state Government is 
received. 

:Rearing of Applications fOr re-count 
of Votes 

1413. Shri Sidheshwar Prasad: Will 
the Minister of Law be pleased LO 
iltate; 

(a) the total number of case~ in 
which the Eleclion Commissioner 
was himself present at the time of the 
hearing of applications for the re-
-count of votes; 

(b) the dates, names of the candi· 
dates and constituencies; and 

(c) whether it is in con(:)rmity 
with the ele"tion rules? 

The Deputy MInIster in the Minis-
try of Law (Shri Jap.natha Rau); (a) 
and (b). The Chief Election Com-
missioner was not present 011 any 
occasion at the time of hearins of an 
.application for the re-count of ,·otes. 
nowever, on receipt of Ii request from 
Shri' 'N. Dandekar, a candidate at the 
election from the Gonda Parliamen-
tary Constituency at the G£'ueral 
Elections of 1962, that the ordel' of 
re-count passed by the Returning 
'Officer be set aside, and also on re-
ceipt of a similar application 110m 
'Shrimati subhadra Joshi for settmg 
aside the order passed by the same 
Returning Officer in respect of the 
counting in Balrampur Parliamentary 
constituency, the Chief Ele ':tion Com-
missioner went to Gonda on the 5th 
March, 1962 and heard the parties. 

(c) This is in conformity with the 
power of superintendence, direction 
.and control Of all elections ve ,tl.-d in 
-the Commission by the Constitution. 

MWr. Cb.iIliq Plant at Klthore 

1&14. Shri Rain Barkh Yaclav: Will 
the Minister of FOOd aad AI'rlealtare 
be pleased to state: 

(a). whether the Milk Chilling Plant 
at Kithore (Meellut District) is ready 
for Commissioning; 

(b) if so, the capacity of the plant; 
and 

(c) the estimated expenditure In 
setting up the plant? 

The Deputy MinIster in the lIIbdI-
try of Fooc1 IUlIl Apieu1tare (Shrl 
ShallllawAz Khaa): (a) It was com. 
missioned on 4-9-1964. 

(b) It is rated to deliver 2,000 
litres of milk per hour. 

(c). Rs. 2'78 lakhs approximately. 

Natioual IIIchway 11 

.. 1415. Shri C. K. Bhattacharyya: Will 
the Minister of Transport be pleased 
to state: 

(a) the steps taken to provide a 
diversion to Nutional Highway No. 31 
near Kishanganj town for West Ben-
gal as recommended by the Joint 
Select Committee at the time of COD-
sidering the Bihar and West BeDgal 
(Transfer of Territories) Bill, 1956; 
and 

(b) whether land has been acquired 
for this purpose or the acquisition 
proceedings started in this 'behalf? 

The Deputy Minlsf.er in the Minis-
try of Transport (Shri Mohiuddin): 
(a) The Joint Select Committee re-
commended that the proposed boun-
dary between Bihar and West Bengal 
should follow the estern limits of the 
municipal boundary of Kishanganj 
town and that the National Highway 
passing through the Kishanganj town 
should be suitably realigned &0 that 
the eastern portion of this Highway 
may run along-side of the municipal 
boundary. But the Joint Select 
Committee did not Incorporate the 
.latter port of their recommendatiou 
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in the provision. of the Bihar and 
West Bengal (Transfer of Territories) 
Bill Or the Acl However, the neces-
llity of the construction of a bye-pass 
round Kishanganj town is under exa-
mination. 

(b), Proceedings to acquire land for 
&he bye-pass will be started if the 
Decessity for the bye-pass is accep-
ted. 

Fire ID Lighthouse at PorbaDdar 
lao. f Shri Ram Harkh Yadav: 

l Shrl MarU Manohar: 

Will the Minister of TraDSJlOrt be 
.pleased to st'oate: 

(a) whether it is a fact that fire 
broke out in the Light House at Por-
bandar on the 6th September, 1964; 

(b) if so, the details of the inci-
·dent 'lind its causes; and 

(c) loss, if any, caused 'by fire? 

The Minister of 'l'ransPGrt (Shrl 
'8aj Bahadur): (a) Yes, Sir. 

(b) The fire was caused by a short 
·circuit and the transformer was 
,damaged. 

(c) Rs. 220 (approx,). 

Brldres on Calcutta-Bombay 
NatiOlial Highway 

1411. Sui V. B. Deo: Will the Min-
18ter of T.-a.r ;11 t 'be pleased to state: 

(a) whethel' it is a ract that in the 
:absence of any road bridge over the 
,rivers Sankh and Bala on the ,Jash-
pur-Gumla portion of the Calcutt'oa-
Bombay National Highway, considera-
ble delay is caused in the clevance 
. of traffic; 

Cb) whether Govermnent have 
under consideration any scheme for 

'the construction of road-bridgei' over 
these two rivers; and 

(c) if so, whether this project woul!! 
" taken UP during the current ~l~ 
.~ in the next plan? 

The MlDIIter 01 TraDSpor& (II1II 
..... BaJiad'lir): (a) to Cc). The .Jall!-
n83(Ai)LSD-3. 

pur Nagar-Gumla road does not fDr~ 
part of any National Highway. It 
is a State road and therefore its im.-
provement is essentially the responsi-
bility of the State Government CM-
cerned. 

However, under the Central Aid 
Programme for the development of 
State roads of inte!-Sbtc or economic 
importance approved in "May lU~ 
the Government of India oftered to 
the Government of 'M!ldhya Pra'1esb 
• grant-in-aid of Rs. 13'34 lakhs to 
meet two-third of the estimated COlt 
(Rs. 20 lakhs), of improvements to 
the Jashpur Nagar-Gumla road in 
Madhya Pt-adesh, including the c:ons-
truction of bridges across the Sankh 
and Bala rivers. 

The work relating to the improve-
ment of the road portiOn W'<IS Ilanc-
tioned in March, 1955. During the 
course of execution of the work, the 
State Government came to know that 
the Government of Bihar had a pro-
posal for the construction of Sankh 
CUpper) Hydel Project which would 
submerge a considerable portion of 
the Jashpur Nagar-Gumla road. The 
State' Governments of Bihar and 
Madhya Pradesh have selected a new 
site for the proposed bridge over the 
Sankh river. The estimated cost of 
thl/ bridge ovp.r the river Sankh at 
the new site and of the connectin. 
rOad links is now more than twice the 
amount of the original estimated cost 
of improvement of the road along the 
existing -alignment and the question 
of distribution of the grant-in-aid 
originally allotted for the project w 
under correspondence with the state 
Governments . 

Tourist Development Corporation 
, Iu KeraJa 

J Sbri A. V. Barhavan: 
1418. L Shrl Pottekkatt: 
Will the Minister of Truurport be 

pleased to state: 

Ca) the progrell made in the ma~ 
ter of establishing a tourist develo~ 
inent corporation in ICerala; and ' 
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(J;l), the reasons for the dela,. in 
_ting up the corporation? 

Tbe Minister of Trausport (Sbrl Raj 
lIaIIaclur): (a) and (b), The matter 
primarily concerns the Government of 
Kerala who have been requested to 
Hnd the necessary details. The in· 
formation, on receipt from the Stute 
Government will be laid on the table 
of the Sabha. 

Roads ID Kerala 
IS19 f Sbri A. V. Racbavan, 

. L SlIri Pott~lr.katt: 

Will the Minister of Trauport be 
pleased to state: 

(a) whether there is any proposal 
to reclassify the roads in Kerala; 

(b) whether it is a fact that many 
roads are dangerous for want of pro-
per maintenance; and 

(c) if so, whether Government pro-
pose to increase the allotment of 
funL road maintenance? 

TIle Minister 01 TrallSPOrt (Sbri Raj 
Bahadur): (a) to (c). The requisitE> 
information is being collected from 
the State Government and will be 
laid on the Ta.ble of the Sabha in duE' 
tIOurse. 

NatlODaJ IIlrhwaJ in KeraJa 
\ lUi f Shri A. V. Raghavaa: 
\ . L Shrl Pot&ekkatt: 

\ Will the Minister of TraDsport be 
:Ueased to state: 

(a) whether Government are aware 
of the nature of the road from Aroor 
bridge to Erankulam on the Nationei 
m.hway in Kerala; 

(b) if so, whether there is aD1 
proposal to construct a new road bJ 
reclaiming )and along the ('oast from 
Iizoor bridge to the site where a Dell' 
bridge is proposed' to be cOuatructed 
at lCrnakulam; and 

(c) what other steps are propesi'd. 
to be taken to cope up with the ex-
panding activities of Cochln nrea? 

The Minister of TrallSPOrt (Shri ~ 
Bahadur): (a) Yes, Sir. 

(b) There is a proposal to cons-
truct a new road from Aroor bridglt 
towards ErnBkulam to act as a bye-
pass for the congested area t.hroueh 
Mattancherry town near Cochirl. TlIe 
new I cad will at present join the 
existing bridge between Wellingdon. 
Island and Co chin, It will Ql50 serve 
as an approach to the new bridges 
proposed for the exisljng two b.idge;s 
on Wellingdon Island. The details 
for fixing the. alignment are under 
considerution. 

(c), The proposal for the construc-
tion of a bye-pass around the town 
of Ernakula'm, and also for widnenil1g 
the carriage way of National High-
way 47 to double lane in the foulth 
five year plan period is under consi-
deration. 

1m. 
Boad mileage ID Kerala 
f Shri A. V. RarbaVaD: 
L Slilt Pottekkatt: 

Will the Minister of Transport be-
pleased to state: 

(a) whether it is a fact that there 
are ,.onsiderable regional disparities 
between Malabar and Travancore-
Cochin in the matter of road mile-
age; and 

(b) if so, the steps taken to balalK!e-
the uneven distribution of the total 
mileage among different districts anc! 
regioas in the State of Kerala? 

The MbiJster of TraDsport (Shrl' 
.... Baballlll'): (a) and (b). The re-
quisite information is beinl collectelt 
:from the State GOVernmeJlt and will 
be laid on the Table of the &abha 1D 
due oourse. 
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TaU Boats ID K:en1a 

1m. J Shrl Potltekkatt: 
1. Shri A. V. Ba"baVlUl: 

Will the Minister of TraDsport be 
pleased to state: 

(a) whel.her there is any proposal 
to ameDd the licensing rules to pro-
vide licensing of tank boats with 
wooden hulls to carry petroleum pro-
ducts throUgh the inland waterways 
of the State of Kerala; 

(b) whether under the rules in 
force in Kerala non·hazardous pet. v' 

leum products are al50 prohibited in 
IIUcll boats; and 

(c) the steps taken to utilise the 
inland waterways of Kerala to carry 
petroleum products? 

The Deputy Minister ba the Minis-
try of TraDsport (Shrl Mohluddin): 
(a) to (c). The information is being 
collected aDd will be laid on the 
Table of the Sabha as soon as it be-
ClOllles availa hIe. 

Agrlc:altlU'&l CredIt 

1423. Shrl Manabendra Shah: Will 
the Minister of Community Develop-
_at IUId Co-operation be pleased to 
nate: 

(a) whether Government have 
drawn up a scheme of routing agri-
cultural credit through commercial 
banks; 

(b) if 90, when the scheme is likely 
to be implemented; and 

(c) whether it is a tact that the 
lIysore Government have already put 
this sc!heme into operation? 

TIle Deputy MIDIster III the MIDIs-
tI'J' 01 COIIIIIUIIIIt,. DeYelopmeat snd 
Co-operaUoa (Sbri B. B. MurthJ): 
(a) No such Rheme hu been drawn 
up as yet. 

(b) and (c). Do not arise; however 
a lCheduled bank in Mysore has set 
up on its own initiative, an agricul-
tural development section to assist 
farmers in the district of South 
Canara. 

OrganisatiOll for sprayl_" 01 
IDsectieldes 

f Shri Ram Barkh Yael .. : 
J Shrl MurU Maoohar: 14H.l Shrl Brij Raj Singh Kotah: 

Shrl P. C. Dee BhaD,j: 

Will the Minister of Food aD4 
Agriculture be pleased to state: 

(a) whether it is a fact that Gov-
ernment are creating an organisa-
tion for spraying of insecticides on 
the standing crops in the country; 

(b) if so, the details of the pro-
gramme; and 

(c) the States and territories affec1.:-
ed by the scheme? 

The Deputy Minister iD the MiDIII-
try of Food ancJ Agriculture (Shrl 
Shahnawaz Khan): (a) to (c). Insec-
ticides can be sprayed from the 
ground, and from the air. The Gov-
ernment of India are considering ex-
pansion of the aerial spraying faci-
lities against crop pests and diseases 
in the country. The services of • 
U.S. Expert haVe been obtained to 
ad'vise the Government in the matter. 
Details will be worked out keeping 
in view his recommendations. 

Cooperative CrecI1t Bappl,. 

1425. Shrlmati Bamcla1arI SiDba: 
Will the Minister of CemmanltJ 
Development aDd Co-operation be 
pleased to state the percentage of 
co-operative credit supply at the All 
India and Bihar State level according 
to Rural Credit Survey Report and 
to what extent there has been aD 
uptodate illIcrease i!n their percent-
.ge? 

The DePUty MinIster iD the MiDIII-
i:r) f4 CommimH,. Denlopment ... 
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Co-operaUon (S~ B. S. Murthy): The 
percentage of credit disbursed by 
primary agricultural credit societies 
to the total borrowings of all rural 
families is roughly as follows: 

(0) According to Rural 
Credit Survey Report 

All Bihar 
India 

(19SI-S~) , 3 % 1'1 % 
(6) According to Rural 

Debt and Investment 
Survey (1961-62) 
(provisional estimates) 17% 3'0% 

Staff of COOperative Departmeat 

las. ShrImatl Bamdlllad Sinha: 

Will the Minister of CommlUlib' 
Development aDd Co-operation be 
pleased to state the State-wise figurcs 
of expenditure inl:Urred on the main-
tenance of staff of Co-operative De-
partment out of Plan provisions of 
First and Second Five Year Plans 
and from annual budgets? 

The Deputy Minister in the MiDIs-
.Ur of CommlUlity Development and 
Co-operation (Shri B. S. Murlhy): 
The information is being collected 
and will be laid on the Table of the 
Sablha when ready, 

0II1II Dum Airport BuDding 

r Dr. RaDen Sen: 
14Z1. ~ Shrl Dlnen Bhattacharya: 

L Shrl Vlshram Prasad: 

Will the Minister of Civil Avlatlcm 
be pleased to state: 

Cal whether any plan has been 
J?repared for the extension and im-

,provemeni at the building' of Dum 
Dum airport: 

(b) i:f so, when the work ill likely 
: to start; and 
• Ce) the total capital outlay involv-

-"' ., 9J 
'1'be Mbdater" CITD Avlatlen 

.(mm KaalUlgct); (a) tQ (c~. It; ill not 

. ~ to ateD4l 01' ~e tile 

existing bUilding at Dum Dum air-
port. Two new buildings are being 
cQIlstructed at an estimated cost of 
RB. 1'4 crores, one for handling inter-
national traffic and the other for air 
trafftc control facilities. 

BIII"DiDJ of a tra1niDc AIrcraft 

r Sbrl A. K. GoPIIIaD: 
Sbri Namblar: 108'1 Sbrl Imbleb.lbava: 
Shrl Vishwa Nath Paruley: 
Shri N. B. Laskar: 

Will t.he Minister of CiTD ATiaUta 
be pleased to state: 

(a) whether a two-seater trainin, 
aircraft was bumt at Patiala in the 
fkst week of June, 1964; 

(b) if so, whether any enquiry hal 
been held; aDd 

(c) the details of the enquiry? 

The Minister of Civil Aviation (Sbrt 
Kanungo): (a) to (b). Yes, Sir. 

(c) The report of the Investigatin, 
Officer is under examination. 

Institute for the Blba4 

r 8hrl Rame5hwar TanUa: 
J Shrl Dhaon: 

1429'1 Shrl Bishanchander Seth: 
8hrl B. P. Yadava: 

Wi:ll the Minister of Social SceruiQ" 
be pleased to state: 

(a) wh~her Government haVe re-
ceived the report of the En<"!ll!~" Com-
mittee appointed to pre 'jl~ into the 
affairs of the Institution for the Blind, 
Panchkuin Road, New Delhi; 

. (b) if so, their main recommenda-
tions; and 

(c) the action Govenunent are Uk-
ing to implcment them? 

'Jbe nepat, ~ Iq ~ -q~ ..-t o.f So,c~ Secart&7 (S~ 
CIaaIuInIIeIdIU): Ca) yes; Si:f, . 
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(b) The main recommendations of 
\he Committee are: 

(1) The institution should be taken 
over by the Delhi Administration/ 
Central Governnlent and it should be 
shifted to a cleaner and healthier 10' 
eality. 

(2) Till the above suggestion i3 im· 
plemented: 

(j) the managing Committee 
should undertake repairs to 
the building for the safety of 
the inmates, bath rooms and 
latrines should be covered, 
drainage system should uP. 
thoroughly overhauled and 
conn~cted with the Municipal 
Sewage System; 

(ij) the standard of educat:on 
should be improved by enga-
ging suitable qualified and 
experien:'ed teachers; pay 
scales of teachers should be 
rcvlsed and their service con· 
ditions improved; uptodate 
book3 and appliances should 
be used; set syllabus should 
be followed; 

(iii) Light engineering tradc~ 

should be introduced; 

(iv) the practice of sending child-
ren for making collectiollB 
should be stopped forthwith; 

(v) a whole-time accountant 
should be appointed to main-
tain accounts and whole-time 
executive to manage t.'J.e 
affairs of the Institute; and 

(iv) hostel fadlities should be im-
proved and nutritious food, 
and suitable bedding and 
clothing provided to the in-
mates. 

, (c) Recommendations at (1) .above 
laave bee~ brollght to the notice of th ... 

. Dellu .Administration V{ho are COIlSi-
4erini them. 

About the recommendations at (2) 
above, the Managing Committee of the 
Institution has been informed and 
also assured of Government assi-tance 
for effecting improvements. Their 
proposals are now awaited. 

DeJhI-~war Bas rollte 
(Sui Surendra Pal Smp: 1 Shri Kolla VeakaJah: 

100. Shri Namblar: 
Shri Imbichibava: 

Will the Minister of TraIIsport be 
pleased fD state: 

(a) whether it is a fact that the 
Government of Uttar Pradesh have 
lodged a protest with the Central Gov-
ernment against the issuing of per-
mits by the Delhi Administration to 
private operators of Delhi region to 
ply their buses on the naUonalised 
Delhi-Hardwar route in contravention 
of the existing rules; and 

(bl it so, Government's reaction to 
U.P's. representation in this regard? 

The Del'llty Minister III the MIDhI-
try of Transport (Shri Moblwldln): 
(a) No. 

(b) Does not ar.ise. 

I.A.RJ. Estate, New DeDd 

IfSl. Shri Vishram Prasad: Will the 
Mini3ter of F~ and AcrlcuIture be 
pleased, to state: 

(a) whether roads and street. ot 
Indian Agricultural Research Institute 
Estate, New Delhi fall 'within the 
jurisdiction of C.P.W.D.; 

(b) if so, tile number of streets and 
lanes that are lying unrepaired ro. 
several years: and. 

(c) the reasons tIie.refor? 
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The Depaty MbWder m the MbaJa-
lIT 01 Food IUUl Acrlcu1ture (Shrl 
Shalmawu KIum): (a) Yes, sinc.-e July, 
1962 prior to which period, they tell 
wit.hin jurisdiction of the Delhi Cor-
poration. 

(b) At present the road trom the 
Botany Division to the Dairy Farm is 
lying unrepaired. The remaining 
lrIn!ete and lanes have been repaired. 

(c) The road mentioned at (b) above 
has heavy traffic aDd the existing 
~ci1l.cations were OOIIISidered inade-
quate by the C.P.W.D. After experi-
ments, the specifications have been 
fi.na.lised and the work will be taken 
in hand shortly. 

Sha~ Steamers Service 

It3Z. Sbrt P. 
Will the Minister of 
pleaed to ,tate: 

Vellkatasubbalab: 
Traasport be 

(a) whether ~vernment propose to 
.tart a shuttle steamer service between 
Rangoon and Madras and Vizag to re-
patriate Indians from Burma; 

(b) if 80, the names of the shipping 
Companie3 which have agreed to un-
dertake this work; 

( ) when it will start; aud 
(d) the facilities that will be provid-

ed to the passengers? 
The MJDi8ter of Traasport (Sbrt Raj 

Baba4ur): (a) to (d). At the instance 
of the Government the Mogul Line 
Ltd. started shutUe services between 
Rangoon-Madras and Rangoon-
Visakhapatnam fOr the repatriation of 
Indian nationals trom Burma in July 
1964. The passengers are provided 
with all normal facilities that are eX-
tended to passengers of the ships of 
the Mogul Line Ltd. Apart trom this, 
concessions in the fare are .given to 
eertain categoriea of dek passengera 

BrId&'e oa GaniJak at Gatlleml Ghat 

r 8hrl VI8hwa Hath Pandey: 
101. ~ SJlrlmatl Saritrl NIpm: 

lSbrI Yuh,.l Slqb: 
Will the Minister of TraD8port be 

pleued to state: 
(a) wbether it is a tact that Gov-

ernment are conaiderlnt( to construct a 

bridge over Chhoti Gandak at Gathemt 
Ghat, Bihar, which will conDeet the 
States of Bihar and Uttar Pradesh; 
and .1 _~ 

(b) if so, when and the total amDUDt 
to be spent? 

The MiJaIsWI' of TraDsport (SJari 
Raj Bahadar): It is presumed that 
the question pertains to Chho*i 
Gandak Bridge near Guthni Bazar. 
In tbat case the position is as follow.: 

(a) and (b). Yes. In July 1964. the 
Government of India approved the 
construction of the bridce at an es~ 
mated cost ·Of Rs. 18,43,700, and au. 
sanctioned a grant equal to one third 
of the co:;t from the Central Rorul 
Fund (Ordinary) Reserve. The 
balance of the cost of the bridge is til 
-be shared equally by the Government8 
at Uttar Pradesh and Bihar. The 
Notice Inviting Tenders for the work 
is likely to be issued .by the Bihar 
Public Works Department very shon-
ly. After the tenders are finalised, the 
work will be taken up for execution 

Cape ComoriD-Bombay Natleul 
Blrhway 

{
Shri Yashpal SlDgh: 

lat. Shri VJshwauth Puuley: 
Shrlmati Sayltrl NIram: 

Will the Minister of TraDspon In 
pleased to state: 

(a) whether it is a fact that due • 
sea erosion in May, 19M some part ~ 
th~ Cape Comorin-Bombay National 
Highway had breaChed; and 

(b) if so, what steps Governmeat 
propose to take to prevent the _-
erosion? 

The MiaJa&er of Tnaspori (Slid 
Raj Bahadar): (a) No. Due to .. 
action in May 19M submersion at 
the National High';ay 47 (QuUoa-
Allepy Section) occurred periodical" 
at Purakhad (miles 41 and 42) but tha 
road, did not actually breach. 

(b) The construction of a Sea W" 
for protecting the affected cout u.. 
isin~ 
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Fire Accldent at Palam Airport 

J Shri SUreadra Pal Smp: 
1m Sbri D. C. Sharma: 

. Shri Bari Vishau. Kamatb: 
L Shri Yashpal Sillch: 

Will the Minister of Civil Aviation 
ibe pleased to state: 

(a) whether it is a tact that an 
underground fuel storage tank near the 
. apron at Palam Airport caught fire 
.and exploded on the 28th May, 1964; 
.and 

(b) if so, what was the cause of 
the accident and the extent of dam-
age caused? 

The Millister of Civil AviBtioa (Sbri 
KaDunco): (a) The Pwnp House con-
uected with the Burmah Shell under-
ground fuel storage tank near the 
.pron at Palam Ail'POrt caught fire on 
the 28th May, 111M. There was no 
explosion of the underground fuel 

-storage tank. 

(.b) The report on the fire incident 
"Was received by the Government of 
India only on 26th September, 1964 
'mu:! is under examination. 

~ ia Cooperative Manacemeat 
laG. Sbri Sureadra Pal SiRgh: Will 

the Minister of Community Develop-
_t lUll! Cooperation be pleased to 
.tate: 

(a) wheth·cr Government ue con-
.sidering a proposal to set up a 
.National In titule for training in co-
aperative man3gement; and 

(b) it so. the details of this scheme? 

The Deputy M1aIster ia the Mlaiatry 
.. Communlt,. Development Pel Co-
..,eratloT} (Shrl B. 8. Marth,.): Ca) 
Yes, Sir. 

(b) Detail. are bein, worked out. 

Gur PrIces 

14S'r. Shrl D. C. Sharma: Will thc 
"inister of FOOd aJICl Agriculture be 
pleased to lItate: 

(a) whether :the National Feder-
ation Of Co-operative .Sugar Factories 

haa urged the setting up of eenu-at 
authority to regulate the prices ., 
gur; and 

(b) if so, the ~tion taken or pro-
pose<l to be taken in this regard? 

The Deputy Miaister ill the MiIIIItI7 
of Food and Agriculture CShri D. •. 
Cbavan): (a) No, Sir. 

(b) Does not arise . 

Shortage of Bloe .. Wlaeat ill 
Maharashtra 

1438. Shrl S. M. Banerjee: Will tU 
Minister of Food and AP,tculture be 
pleased to Rtata: 

(a) whether there was serious short-
age of rice and wheat in Maharashtra 
in June, 1964; 

(b) if so, the quantity of rice .wI 
wheat supplied by the centre; and 

(c) whether this quantity was ade-
quate to meet the requirement of the 
State? 

The Deputy Minister In the MIDIstI7 
of Food a.ad .. ":ricultare (Shrl D. L 
Chavan) : (a) 'i'he supply position of 
rice and wheat in Maharashtra wu 
difficult in the month of June, 19M. 

(b) Following quantities of rice aod 
wheat were supplied to Maharuhtra 
State during June, 1964 from Central 
.tocks:-

Rice. 

Wheat . 

(Quantity in '000 Tonnetl) 

H'2 

Total. 

Cc) Foodgrains requirement cannot 
be calculated precisely. Supplies .. 
any State for any particular period u 
arranged in consultation with the 
State Government keeping in view the 
overall availability of foodgrainll with 
the Centre and the requirement. of 
other State •. 
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(b) whether Government propose-
to OPE!D a major station in Jaipur and 
a Sub-station in Mysore; 

Computer Project 
(Shri Rameshwar TaDtIa: 

J09. t Shri Bishanchan4er Seth: 
Shri B. P. Yadava: 
Shri Dhaon: 

Will the Minister of FOOd and Api-
aalture be pleased to state: 

(a) whether it is a fact that some 
Food and Agriculture Organisation 
Experts visited India in May last 
and conveyed the olIer of the F.A.O. 
to supply data processing equipment; 
and 

(b) if so, how this offer is proposed 
to be utilised? 

The Deputy Minister in the Ministry 
of FOOd and Agriculture (Shri Shah 
Nawaz Khan): (a) and (b). As a 
follow up to the vi"it of two RUJsian 
experts in September, 1963. we were 
informed by a senior officer of the 
FAO, who visited India in M3Y, 1964, 
that it may be possible for India to 
get data processing equipment of 
Soviet manufacture costing about one 
million dollars under the Expanded 
Technical Assistance Programme, if an 
a<pproa~h in this reglrd is made to the 
~ Technical A~sistance Board. An 
outline scheme was accordingly sent 
to the UN Technical Assistance Board, 
who have since approved the same. 
Under this scheme it is proposed to 
set up four computing centres In 
Maharashtra, U.P., Mysore and New 
Delhi. The rletails of the project are 
b,eing worked out in consultation with 
the State Government concerned. 
'l'hiq project will assist in more eX-
peditious compilation of statistical 
material. 

Sheep Breeding Scbeme 

( Shri Bameshwar TaDtla: 
1440. ~ Shri B. P. Tadava: 

l Shri Dhaon: 

Will the Minister of Food aDd Ard-
eldtare be pleased to state: 

,<a, whether It is a fact that ~e 
proposed sheep-breeding scheme JD 
Eodaikanal hu ~ aboDdonecl; 

(C) the total expenditure involved' 
in this scheme; and 

(d) whether this scheme will be 
financed by the U.N. Special Fund 
also? 

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) No. 

(b) The main Sheep and Wool Re-
search Institute is being established 
at Malpura in Rajasthan. Of the two 
sub-stations attached to it, one is 
being set up at Bhuntar in the Kulu 
valley (Punjab) and the other is. 
proposed to be established at Kodai-
kan'll in Madras State. 

(r) Rs. 326.00 lakhs. 

Crl) Yes, to the extent of $777,500. 
mainly in the shape of foreign. 
experts, equipment, etc. 

Memorandum from Food Grain 
Traders 

( Shri Rameshwar TanUa: 
lUI J Shri Bishanchander Seth: 

') Shri B. P. Tadava: 
l Shri Dhaon: 

Will the Minister of Food and Ard-
eulture be pleased to state: 

(a) whether it is a fact that a dele-
gation of Federation of All India 
Grain Trade Chambers have sub"-
mitted a memorandum to him; 

(b) what are the main suggestions. 
and difficulties put forward by them 
in the memorandum; and 

(C) how far Government have--
agreed or disagreed to their sugges-, 
tions? 

The Deputy Minister In the lIrIlnIs-
try of Food and ArrlcuIture (SlId 
D. B. ChaVaD): (a) Yes, Sir. 

(b) and (c). A statement is laid OD. 
the Table of the House [Placed iIt· 
LibnlTt/. See No. LT-327'/84]. 
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Admission In I.A.B~ 
Ift2. Sbri Visbram Prasad: Will 

the Minister of FoocI and. ~iealtue 
be pleased to state: 

(a) whether it is a fact that while 
admitting students for Ph.D. degree 
in the faculty of Agricultural Econo-
mics. Indian Agricultural Research 
Institute. a second division arts gra-
duate has been preferred over a first 
class M.Sc. in Agricultural EconomiCS; 
and 

(b) if so. the action Government 
propose to prevent such discrepancie. 
in future? 

The Deputy Minister in tbe Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) Admission to 
post-graduate courses of the Indian 
Agricultural Research Institute i9 
made on the basis of the academic 
record of the candidates from Matri-
culation onwards as well as their 
performance at the interview held by 
the Post-Graduate Council of the 
Institut.e. Candidates called for inter-
view are not necessarily only those 
with 1st Class in their last University 
examination but also those with good 
2nd Division in that examination and 
with superior previous academic 
record. The overall merit order of 
the candidates is worked out on the 
basis of the weightage given to their 
academic record plus the credit earn-
ed by them for their performance at 
the interview. 

The candidate referred to in the 
Question was not selected because 
his performance at the interview was 
very unsatisfactory. 

(b) The question does not arise 
because there was no discrepency in 
admission in the case referred to 
above. 

f~,,' it ~~fW 
(,,' 'fo "'0 fm' : 
I ,,'''''' mf~' f;:r111f : 1443. J 

""I ,,' ~o .(O ~: 
L ,,' ~"r" ,ro : 

_~ .. ~1hft"qll'l'ltit 
.Frnfil;~i\"~ it 

~~~~it;~IfIirIfi~ 
~~? 

Mol~1f ii ",,11'(111' qrq;:;11'1 
u.) : m!:lT;ft if "~fu iii) ~ 
it; l~ qiI' trlfi f.,""f",NI1 ;rnq ~ 
I11t ~: 

(I) ~ (PfT ~ !fiT 
q;lf(foti ~ ~ 'ifaf'11Pr, 1956 
~ ~-~ it 1-5-1958 II>"t ~. 
~ ron ~ lIT I W illfmOflf'l" it; 
werrcr, m ifi't 'lfaf"4'1I"el<~ 
it; fuit, ~iIi f~ ~~ ;rl:liJiTU ~ 
~m iJiT '1ft f~fur ~ f~ ~ Iff I 
f~ ~ 'lf~. fw;ft ~~' 
it; f~ 'I1T<-mr it; 0flI1I1r miT ~ ~ 
'lf~'1lTfw ifi't 'If!:ll{'ifd" ~ f~ ~ 
&1 

(2) fm ~~ 'lf~ ifi't, 
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IfIlf<'ff If'{ ~·<ili[ ~ it; f~ii ~ 

ij"<if~if,T{ -f'1'tiT4 1 4~, I 9 5 8 ifi't 
~rf<m f~ ~ vn. ~ f;j .... f"'Nd 
~~:-
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(3) ~ W~ II>'t iIi'f 6 iIi'f rn 
it; .~ 6 f~r it; ~ If'{ fiA;z 
tt<i f.i4'cr ~ " Ifi'T1I" f~ ;;n "<if 
t· 

( 4) WI" JTIIm: \VI' ~ ~
~ crI!T .i'i'i!;jI.,4'i ~, ~ ";i'f 

~" !fiT ~ IIiG t . .qt f.tm1 
Vifi;n~tl 
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(5) mN~m~~tmf 
~ifiT~;;ffi\"~;;ft~ 
~f<mr~""'f~~~ 
~~~~~~~I 

( 6) ~ m~<iI1I1 ~ ;;ft ;ffuct; 
~~ it ~ ~/qqqr "" ~ it m 
If ~ m>;f1f ~ ~ fuif ~;a~ ~ 
t fotif ~ ~ f;r;g ~ it 
~~~~~rfirnif.<: W~ I 
~ ~ ~ ~ lm:T ~ trf f'lfu « . "l'\'~~ W«I' ;lfuot; ~ ~ 

-~1:!f f~('f ff~ lm:T 'f<'ffllT ;;rritlrr I 

Wheat Smugglen Ganr 

r Sbrimatl Savltrl Nigam: 
1444. , Shrl M. L. Dwlvedi: 

l Shrl S. C. Samauta: 

Will the Minister of Food and Agrl-
-euUure be pleased to state: 

(a) whether a wheat 
gang has been traced in 
:June; and 

smugglers 
Delhi in 

(b) if so, the number of people 
'convicted so far? 

The Deputy MIllister in the Minis-
try 01 Feod and Agriculture (Shrl 
D. R. Chavan): (a) Yes, Sir. 

(b) Three truck drivers and the 
leader of the gang were arreited. The 
case against this gang is still under 
investigation. 

Rural Reeonstruction 

r Shri Bisbauchander Seth: 
I Shri Ramesbwar Tantia: 

1441. ) Shrl B. P. Yadava: 1 Shrl Dhaon: 
Shl'l Ramachandra Ulaka: 
Shrl Dhulesh_r Meena: 

Will the Minister of Food and Arrt-
-culture be pleased to refer to the 
.reply given to Starred Question No. 
1111 on the 21st April, 1964 and state: 

(a) whether the report ot the Afro-
_ Asian ConferenCe on rural rec~-

truction held at Kuala Lumpur la 
February, 1964 has since been recei,... 
ed and examined; 

(b) if so, what are its main pointe; 
and 

(e) what steps are being taken te 
Implement those recommendatiolW 
which have been accepted by Govel'D-
ment? 

The Deputy Minister III the MiDJ. 
try of Food and Agriculture (Shit 
Shabnawaz Khan): (a) to (e). The 
Report of the Afro-Asian Conference 
on Rural Reconstruction has bee. 
received just recently (September 
18, 1964). It is under examinatioa. 
Information will be laid on the table 
of the Sabha on completion of the 
examination_ 

Inspectorates for Social ServkN 

1446. 

(Shri BishallcllaDder Seth: 
) Shrl Ramesbwar Tantia: 

') Shrl B. P. Yadava: l Shrl Dhaon: 

Will the Minister of SoclaI Sec'arttr 
be pleased to state: 

(a) whether Gove'l'Ylment propose .. 
set up five regional inspectorates: 

(b) if so, the reoasons for setting III' 
the same; and 

(e) the other measures being takea 
to improve the standard of social wel-
fare serviC'eS in the country? 

The Deputy Minister In the Millle-
try of Law (Shrl Jacanatba Rao): (at 
No, Sir. 

(b) Does not arise. 

(c) To improve the stand~,d at. 
social wel:fare services in the cou.~trY • 
tnlining and orientation cour_, !emt-
nars and training camps are organiset 
for the benellt 01 the personnel W'orli-
Ini in the field. 
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Dis!ribuUon Of Our and Dr7 Fruit 

1447. Dr. L. M. Slnrhvl: Will the 
.Minister of Co_UDlty Development 
.and Co-operation be pleased to state: 

(a) whether Government are aware 
.that in certain States, Co-opeNtives 
have been given the monopoly for dis-
tributing gur and dry fruit, and ~t 
gur in particular has beeR sold at very 
high rates; 

(b) if so, the details thereof; 

(c) whether Government hawe re-
.ceived any complaints that tlhe gUJ' 
sold by certain Co-operative Societies 
in Rajasthan was of a very poor 
.quality and fit only for the consump-
tion of cattle; and 

(d) if so, whal. has been done to 
investigate the matter and to fix the 
responsibility? 

The Deputy Minister in the MiDis-
try of Community Develo)JJDellt and 
'Co-operation (Sbri B. S. M~): (a) 
and (b). Government are not aware 
of any absolute monopoly given to 
the co-operatives in BIlly state for dis-
"tribution of gur and dry fruits. Only 
in Rajasthan the State Marketing 
'Society was given a mOlllOpoly for the 
-procurement of gur from U.P. and its 
distribution. The co-operatives were 
also appointed as sole distributors of 
1iry fruits imported by the National 
Agricultural Co-operative Marketing 
Federation. 

(e) and (d). Com·plaints were receiv-
ed by the Government of Rajasthan 
about the sale of inferior quality of 
gur at high prices by the State marke-
ting sOciety. 'nle matter was investl-
~ted a;nd the inquiry report Is under 
the consideration of the state govern· 
ment. 

Earthquake Belt arDIUUI Delhi 

Ita J 8hr1 SUrenclra Pal 8bIP: 
• '\. Shrl Vlahram Pruac1: 

Will the Minister of 0lYII A_a.. . 
~ pleased to state: 

(a) whether It ia a fact that there 

is 3n earthquake belt around Delhi; 
and 

(b) it so, whether any attempt hu 
been made or is being made now to 
determine the extent of the earth-
quake belt, and its potential danger t,Q 
the Capital? 

The Minister of Civil Aviation (Shri 
Kanungo): (a) Delhi State and iti 
neighbouring areas lie in a minor sei&-
miD belt associated with a "fault" ia 
the crust of the eartlh in which earth-
quakes of slight to moderate intensity 
have originated in the past. 

(b) Attempts have been made, an' 
are being made, by Geological Survey 
of India, to determine the extent of 
the "'ault" and the seismic belt around 
Delhi. During the last 150 years .. no 
major earthquake haa originated ill 
the belt, but epicentres of earthquake& 
of slight to moderate intensity have 
been located. 

Development 01 BDI Areu 
( Shri Bem Raj 

1"9. -{ Shri 8nrendra Pal 8fD111: 
L Shri 8a&'ri: 

Will the Minister of Food and Alrrl-
culture be pleased. to state: 

(a) whether it is a fact that ~he 

Central Hill Development Adwisorr 
Committee has set up a working grOUlt 
t.o prepare a Master Plan far the in-
tegrated development of the hill area.: 
and 

(b) if so, what particular aspects ot 
the problem. of development of thil 
region will receive the attention 01. 
the working group and whel' this 
rroup is likely to IlUbmit its recom· 
mendation? 

The Deputy MInJder In the MIIIia-
trJ of Food and Arriculture (8.rI 
8hahnawu Khan): (a) Ye .. 

(b) The problem8 ot. the hill areu 
will be examined by the WorkiDI 
Group in an integrated manner an. 
the recommendations to be made bt' 
them will particularly ooyer problema 
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Of communications, roads, cropping 
pattern, horticulture, forestry, fishe-
ries, animal husbandry, soil and waier 
conservation, development of agricul-
tural implements, promotion Of proper 
marketing facilities and such other re-
lated aspects. Since a considerable 
amount of survey and collection of 
basic data is iIWolved the submission 
of the report by the Working Group 
'IIill take some time. 

Band-made Paper JDdustl)" at 
Varauasl 

r Shrl Yashpal Singh: 
1450. ~ Shrl Vishwa Nath Pancle,: 

L Shrimati Savitri Nigam: 
Will the Minister of Soolal Security 

be pleased to state: 
(a) whether it is a 1!act that the 

All-India Crime Prevention SOCiety is 
considering to establish with the as-
sistance of funds given to it by the All 
India Khadi and Village Industnes 
Commission, a hand-made paper 
industry at Varanasi and a cottage 
match factory at Lucknow for provid-
ing employment to discharged prison-
ers; 

(b) if so, the amount of financial 
a.ssistanee given by the Commissiun to 
ea~h of these two units; and 

(C) when these units will go into 
production? 

The Deputy Minister in the MiDis-
try Of Law (Shri Jaganatha Rao): (a) 
Yes; Sir. 

(b) Hand-made paper 
unit Rs. 75,001)/-
Match unit Rs. 19,500/-

(c) It is expected that the hand-
made paper unit will go into produc-
tion by December, 1964. The match 
unit, is expected to start production as 
soon as the 'requisite licences have 
been obtained. 

AllOcation tor Apiculture 
rShrl .... C.~: 

J Shri P. B. Chakraverti: 
USl. I ShrI K. N. Tiwa..,.: ' 

L Shrl Kama Chandra MallIck: 
Will the Minister of Food and Alrl-

....., be pleased to state: 
(a) the iiiiInea of the State-whiCh 

halve failed to utilise the agricultural 
plan allocations upto the end of the 
third year of the Third Five Year 
Plan; 

(b) tile extent to which the utilisa-
tion has fallen short of allocatioru;; 1I11d 

(c) the extent to which the prodLLc-
tioll targets remain st.ill to be achiev-
ed? 

The Deputy MinIster In the Minis-
try of Agriculture (Shrl Shahnawaz 
Khan): (a) and (b). A statement show-
ing the shortfall in the utilisation of 
agricultural plan allocations for the 
years 1961-62 and 1962-63 is laid on 
the Table of the House. [Placed in 
Library. See No, LT-3275/64]. The 
information for the year 1963-64 hrul 
not yet become available. 

(c) As against the targetted Tndex 
llumb"r (with boase 949-50-100), of 176 
envisaged for the production of all 
agricultural commodities by the end 
o! the Third Five Year Plan, the in-
dex number of production for 1963-64 
has been 10'5, The targetted levels 01 
production are likely to be reached in 
regard to jute and sugar-cane. In re-
gard to food grains, cotton and oil 
seeds some shortfalls are expected to' 
occur in the Plan targets. 

Rice Production 

USZ, Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the rice production 
during 1963-64 in the Eastern Region 
comprising Assam, West Bengal. Bihar 
and Orissa and other areas, recorded 
a rise over that of the previous 
season; 

(b) if so, to what extent; and 

(C) whether it is II fact that dE'Spite 
this rise in production, rice supply in 
differettt areas In the region continues, 
to be scarce and Us prices 'higher than 
th~ in the previoqs year and it so, GOVermnenti. reaction thlWtO? 
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The Deputy Minister In Ghe MlnlstrJ 
·of Food and Agriculture (Shri D. B. 
Cbavan): (a> Yes, Sir. 

(b) By about 15 per cent. 

(c) The prices of rice in West 
Bengal this year are lower than those 
during the corresponding period of 
last year. In the Stutes of Assam, 
Bihar and Orissa, however, the prices 
"this year are higher as compared to 
last year. 

The distribution of Government 
-toodgrains through fair price shoPi 
'bas been stepped up wherever f.lUnd 
necessary. 

Fixation of Prices of Forest Produee 

1453. Shrl Hem Raj: Will the Minis-
ter of Food and Arrlculture be pleated 
-to state: 

(a) whether the All India Board of 
Forestry has worked out any plan tor 
the fiXl tion Of fair prices of forest pro-

·duce; and 

(b) if so, how are they being im-
plemented by the States? 

The Deputy Minister in the Mlnlll-
try of Food and Agriculture (Shrl 
Shahnawaz J(han): (a) No, Sir. The 
Central Board of Forestry /has, how-
ever, set up a committee on the supply 
of forest raw material to forest ba~ed 
industries, the terms of reference of 
which, inter alia include the formula-
tion of policy regarding the reasonable 
price for forest raw materials supplied 
-to fore~t based industries. The above 
Committee hils not yet finalised its reo 
·port. 

(b) Does not arise. 

'Development 01 FruIt and Venta1tle 
Proda.ctioa 

r Shrlmatl Savltrt Nipm: 
I Shl'l B. K. Du: 

1~. ~ Rhrl M. L. -Dwlvec1b 
I Shrl S. C. s_t.: 
L Shrl Vishwa Nath l'Iuu1eJ:-

Will the Minister at PooIl aDd Apt-
..:ulture be pleased to ~ate -~o"" Jnuch 

money allOcated for the development 
of fruit and vegetable production 
during the Third Five Year Plan hal 
been spent so far? 

The Deputy Minister In the MiDIs-
try 01 Food and ArrIcultare (Shri 
Shahnawu Khan): The information 
required is being collected rrom the 
State Governments etc. and will be 
placed on the Table of the Sabha. 

A Tourlst'll Complaint 

1455. f Shri P. B. Cbakravel1t: 
. L Shrl K. N. T1wal'J': 

Will the Minister of Transport bit 
pleased to state: 

(a) whether Government's attentioa 
has been drawn to the letter frma 
Mrs. Henriet.ta Kogan of Los Angel~ 
(U.S.A.) published in the Statesman 01 
4th July, 1964 under the heading-'A 
Tourist's Complaint'; 

(b) whether Government have exa-
mined the different issues raised in the 
letter, especially to the distribution of 
a folder issued by Air India; and 

(c) whether these complaints are 
verified and steps taken to obviate 1ihe 
difficulties caused to the tourists from 
abroad by misleading publicHy outside 
India? 

The Minis!ler ot Transport (Shrl Raj 
Bahadur): (a) Yes Sir. Mrs. H~nriet
to Kogan's letter pub)j-;hed in the 
Statesman under the heading of 'J. 
Tourist's Complaint' has rome to lhl! 
notice of the Government. 

(b) The various issues raised in thd 
letter have been examinee) and the 
facts briefty are as follows:-It appear. 
that the travel arrangements of Mr. &: 
Mrs. Kogan were handled throull'/! II 
Travel Agency in Los Angeles. Thil 
agency was appgrently so t'llr-eless that 
It gave them a brochwre brought out 
by Air India whlclt is at least 7 yelira 
old. This fact was not br<,. .. ·.,t to the 
attention of their clienu by the agenta 
at .!lny pm~. ¥,cordi':lg ~ Mrs. K~gaa 
~e ~geney ",4 !D-!d~ ~ book~ .. 
Gr~d ~o.t~l !!t C~~. ""t at ~ 
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last minute Mrs. Kogan decided to 
lIlake altermat.ive plans, in contradic-
tion to the arrangements already nude 
by the Travel Agents and requested 
PAN AM in Bangkok to secure book-
ings for tlhem at Spences Ho~l just 
one day before they actually left for 
Calcutta. Although Mrs. Kogan has 
lIlentioned in her letter to the States-
man that PAN AM had received a con-
firmation, she told the Director Gene-
ral of Tourism definitely when she 
yisited the Tourist Department that no 
eonfirmation had been received by 
either PAN AM or by themseLves \'(hen 
U1ey left Bangkok for Calcut.ta. 

On arrival in Calcutta Mrs. Kogan 
found tlhat the hotel rates were too 
high as compared to what had bf:'en 
shown in the brochure. The fault bes 
entirely with the Travel Agency in 
Los Angeles who gave their clients 
a seven-year old bro:hure expecting 
\he hotel rates in India to be the same 
as they were at the time when tlhis 
brochure was issued. In fact, in both 
the hotels where she claims they were 
overcharged, it has been found that 
U1e charges were in accordance with 
the current rates being offered by the 
botels and that there is no basis in 
U1e allegation made by Mrs. Kogan. 

As regards their flights to Srinagar, 
while Mrs. Kogan has dwelt on the 
inconvenience caused, she has not 
mentioned the fact that after their 
mit to the Tourist Department reser-
yations were obtained for them and 
they left for Srinagar where, it!s 
1Ulderstood, they spent four or flve 
Says as per schedule. It is learnt from 
the Indian Airlines tlhat because of 
1Ulfavourable weather conditions, 
lights had been cancelled the day 
hefore, thereby causing a very heavy 
ruah and, therefore, the reservation 
Of the Kogans could not be confirmed. 

Regarding other minor complaints 
raised by them have already been 
brought to the notice of the hotelJ 
eoncerned . 

. (e) The blconvenlence caused to Mr. 
".'Mrs. Kogan 11 primarily due to the 
fact tha' they bad been miaIDformed 

by their Travel Agency. The Kogar 
by trying to make their own arrangl 
ments and having accepted advice frell 
obviously wrong sources created man 
problems for themselves. This, in ae 
dition to the unfavourable weath~ 
conditions, resulted in their being dil 
satisfied with everything. 

National PoUey lOr ChUd:reD 

1456.. J Dr. L. M. Slnghvi: 
\ Shrl Daljit S1D&'h: 

Will the Minister of Social Secari~ 
be pleased to state: 

(a) wlhether the Union Governmen 
are actively considering the formula 
tion of a Nation",l Policy for children 
and 

(b) if so, what are the proposal 
under consideration and what Wallie 
be the main conceptual and program 
matic features Of such a policy? 

The Deputy Minister In the Depart· 
ment of Social Security (Shrimati M 
Chandrasekhar): (a) and (b). No, Sir 
The Government of India, howevPI 
have initiated some child welfare pro 
grammes during the third plan. AllJ 
future policy of the Gov'ernment il 
respect of clhild welfare will be base< 
on the results achieved thereof. 

qm~"~IR~ 

1457. 11ft' ~ '"" ~ : IRT 
..... ~ .f,,;i;i1 ~ ~ I!it 
tm ~ fit; : 

(iii) !pIT ~ n t fit; ~. 
~ ~ ~T ~ ;tr~rt ~ ~~. 
it~~~~~ If'{ m; 'I1TT 
w1 t; 

(V). qft Wi, M IfW m; mR' 
~ it; AR ~ ~ t; ~ 

('1') ~1ffiITit;~II'~~ 
.~~'lft? 



,,261 Written AfI81Ders ASVINA 7, 1886 (SAKA) Written AflBUlen 426% 

WIV "'" ,,~ If!fllnl' if ;r"If1fi 
(,,' ~ ..t) : (iii) ~ (if). 
1fTCl or ~ !tiT ~r g{ ~ :;ffir1 l!il 
~r it mit tin: ~&~ i't ~ IR 
~ <ttl ~Tl!i otW ~ I ~ it 
{Of ~ it; qJIffif IR ~ ~Tl!i 22 If{, 
1964l!il ~ ~ -IT ~ 20~, 
1964 l!il ~ "fu; ijer ~ ~ I 

~~ • at~ ;:ffir.n ~ 
~if~ 

1458. ~ ~ ""'" ~ 
IRT ~ ~ 2 ~, 1964 it; 
~ 3Wf ~ 103 it; ~ t 
~ it ~ iRI"R ;tT ii'IT m fit; 
~ it; f.rit;c 1 0 If{, I 964 ifiT g{ 
1{JI"o ~o '~' ~ mfo ttoro ~o 
'iiocrr' it; ;ft";f g~ ~ ;tT ;;rf;f lIiT 
1M qf~ W? 

~ ~1fi (~ mr ~) : 
~~ mwrnt, ~ ~ fiffnlT, 
~, ~ ~ ;;ri"f furTt q1fi 
Jmr g{ ~ I \JI~I\JI(I;fllfiT '1i!Olf.,aQII<'I'l, 
I{M(f um ;;ri'f ~ "<W t I 

llim if 1fotIi'f If<I11f 

5 9 f ~ w"flliR' ""'" ~: 
14 "L"'~~: 

;m ri~ q"Of II":ft' ~ <rnA 
~~mfit;: 

(iii) 1M m (~) it ~ 
~ if<'IiI" ~ lIiT 'Iror ~ 
!fiT f~ ti ~ 

(v) ~ gr, tit ~ ~ 
IMt? 

~;r~ 1flft' (~""f'Iit) : 
(iii). ;;ft, i!ll' I 

(w) sn;r if(\' ~ I 

"CYCOCEL" 

1460. Shri P. K. Deo: Will the Minis-
ter of FOod and Agriculture be· 
pleased to state: 

(B) whether a new chemical called. 
"CYCOCEL" has been lately developed 
in the laboratories of Michigan State 
University to increase food ,produc-
tion; 

(b) whether in a recent conference 
at Geneva the Agricultural Scientists 
of various countries claimed to have' 
achieved .better resuLts by the use 
of this chemical, especially in un-
favourable soil Bnd drought condi-
tions: 

(c) whether it has been tried in 
India; and 

(d). if so, the result thereof? 

The Deputy-Minister in the Mials-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) The use of 
the chemical compound 'CYCOCEL" 
technically knows as chloroethyl-
methyl-ammonium chloride for enabl-
ing plants to resist drought condi-
tions and to have shorter and sturd-
ier growth has been developed by 
Dr. N. E. Tolbert of the Michillan 
State College, U.S.A. 

(b) The subject was discussed at a 
Plant Growth Symposium held at 
Geneva where plant scientists from 
Israel, U.S.A. and Germany reported 
that in the green-house, plants treated 
with 'CYCOCEL' could survive under' 
drought conditions, required less. 
water, had greater tolerance to sali-
nity, and made the plBnts shorter anel 
sturdier. 

(c) So far as Is known, this has not 
been done. 

Cd) Question does not anse. 

Backward HUl7 areas of PwlJah 

1461. Shrl DaUlt SlDgh: Will the-
Miaister of SocJal Security be plealed; 
to Pate: 

Ca) the number of times the back-· 
wvd hilly areu of Punjab have 
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been visited by the Commissioner for 
Scheduled Castes and 'Scheduled 
Tribes during 1963-64 and 1964-65 ao 
.m; and 

(b). the namell of places visited by 
him and pro.blems noted thereof? 

The Depaty MInIster ID the Depart· 
ment of Social Secarlty (Shrimatl 
ChanlInsekbar): (a) Nil. 

(.b) Does not arise. 

· Wellll for Scheduled Castes ID Punjab 

1462. Shri Daljlt Singh: Will the 
Minister of Social Security be pleased 
to state: 

(a) the number 01 wells that have 
been sanctioned under Centrally 
~onsored schemes during the years 
1962-63, 1963-64 and 1964-65 so far, 
for providing water fucilities to Sche-

· duled Castes in Punjab; and 

(b) the expenditure involved there-
in? 

The Dep:Jty Minister in 'he Depart-
ment of Social Security (ShrimaU 
Chandrasekhar): (a) There is no 

· scheme for the sinking of wells under 
th" Centrally sponsored programme, 
but this scheme is included in the 
State Sector. The number of wells 
sanctioned under the State SectGq ,. 

.as under: 
33 new wells, renovation of 200 

oid wells, installation of 184 
hand-pumps and construc~ 
tion of 3 diggis and I3 boulies. 

29 new wells, renovation of I30 
old wells, installaticn of 186 
hand-pumps and construction 
of 3 diggis and r bouly. 

100 new/old '·.·ells /,,,1 't.e same 
number of ilmd-pumps, digit 
.nd bouiy as in 1963-64. . 

(b) The infonnation is given bdow:-
1962-63 Rs. I' 00 lakh 
I 963-64 . RI. 0·76 lakh 
1964-45 . lts, o·SO iath 

S.c. I: S.T. COmmlssioner'a visit to 
Punjab 

1463. Shri Daljlt Sin&'h: Will the 
Minister of Social Security be pleased 
to state: 

(a) the number of times the Com-
missioner for Scheduled Castes anel 
Schedu:ed Tribes visited Punjab dur-
ing 1963-64 and 1984-85 60 far; and 

(b) the rrames of places visited by 
him and problems noted thereof! 

The Deputy Minister ID the Depart. 
ment of Social Security (Shrimatl 
(ChaDcJrasekhar): (a) and (b). Tbe 
Commissioner for Scheduled Castes 
snd Scheduled Tribes visited Punjab 
(Jullundur). once during the period in 
question. He had discussions with 
Chief Minister, Punjab, about the 
problems of Scheduled Castes, parti-
cularly of scavengers. 

Uplift of SchedUled Castes ID pUDja1t 

1464. Shri Daljit Sineh: Will the 
Minister of Social Security be pleased 
to state: 

(a) the amount allotted to Punja. 
State by the Central Government for 
the uplift of Scheduled Castes durmg 
the Third Five Year Plan period. 
Ye"<lrwise; and 

(b) the amount spent so far year-
wise? 

The Deputy Mlnlster In the Depart-
ment of Social Secarlty (Shrlmatt 
(Chandrasekhar): (a) The informa-
tion is given below: 

1961-62 
1962-63 
1963-64 
1964-65 

Year Amount 
a1loned 

(RI. in lakhl) 

37·78 
.p.'" 
31 . 15 
49·24 



(b), The- information ~ iDdiaatet! 
below: 
--;;'-:--"------""'----:--~ Year AmoWll 
___ "_, __ . ______ ~8;;:;p..;end:;;;:..._ 

(Rs. in laths) 
38'53 
42'77 

, 3B··" 
(Aulic:ipdId) 
. ...z.t. 
(Anticipated) 

Am1lllr CIIuba ill Pluljall 

MIll. lUari DaIjIt ~: wm the 
Minister of Sodal ,8eear1ty be pleased 
to ltate: 

(a). the amount given, year-wise, for 
~atien of AInba!' CWkha in 
~ab •• ciuDlg the Third Five 
Year PJ.aa pel'ioct 10 far; 

(h) Ole Dumber produeed 8G fill'; aad 
tc) the centres opened so far! 

The DePUty MlDJster In the MiDIJt. 
try of Law (Sbri 18 ....... au): (a) 

(Rs. in laths) 
Year Graat Loan Tota. 

1961-62 
1962-63 
1963-6.4 
J4)64-~ 
~., 13-8-64> 

2'72 4'29 7'01 
1'14 0'68 1'82 
4'09 2'1, 4'24 
0'39 0'37 0'76 

(b) Information is being collected 
and wlil be placed OIl the Table of 
the House ia due cow ... 

(c) (i) Number ot Saran;jmn Karya-
.~. 

(ii), Ambar training centrn 1234 
",m·) Ambar prechu:tioa Cltl1trg 111. 

........ , COQJI8ft' (lamp 

{ 
Shrlmatl BeDa 

1-' CIuIknY,,: 
Sbri a. P. CUUlPjee: 

Will DIe Minister at SecIaI IIecwH7 
be pleased to state: 

(a) whether GO't'ernment are aware 
1783 (Ai) LSD--ol 

of the pitiable livin, ccmd.iticma at 
Ranaghat Coopers' Camp; 

(b) whether the leaking roofs of 
the eamp premises are not .... re-
pabed. 

(el wlaetJJer it is also a faa tala. 
tour Or five eases ot snake-bite m 
these balTaclm have taken place clUe 
to cwugrowth in tile sunouadillCr. 
and 

(-Ii) tile aetioJa· OoVtHlBllellt p"-
pose to take in the matter? 

ftII ~PIdF .......,.. ............. 
*1'7 of Law (SJart lapnat.ha 8ao) ~ (a) 
and fb). Government of West Bulat 
have been autIloriaed 110 Ufty _ 
eBsential l'epaUl to the Camp p-a-
ses within the ceiling limit ot expen-
diture laid down for nonnal repaira. 
A proposal from the State Govern-
ment fer JaeunJa, e:IIJ)eDditllft .. 
special repairs. to the ~emiIes .. aIM 
under consideration and' is likely 10 
be 88Jletioned shortJ7. 

(c) No. The fact is that one em-
ployee was bitten .by a mate 011 
6-6-196t inside his quarter. 

(d) Government is alive to the 
nMel for aepia. the PI8ll1_ under 
proper repair 'but their attempts in 
this direction are being largely th .... -
ted by the presence at a large num-
ber of &q1mttin, retucee tamiUe. who 
have refUB8c1 te leave tM ~ 
with rehabilitation benefits offered b7 
Go'Vemment, as weB as by frecrueBt 
pilferage of eorruptect inID tIMet 
roofing', 

1467. "" ~ ~: .n 
«t .. ii,f4. ~ "'" ~ Qt q 
~ ~ ftIT m fit; : 

(Ifi) IATq"tflJ_~ 
t ~ ~.m it V11( ~ "' 
~ ~ 1fi'( ~ lilt ftrIiJmr ~ ti 
~ 
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(w) ~ ~, tit '" ~ it 
~ ~T ltIfT 'Q1f t ? 

~~. ~"'"' ~ q-rn "'"'"' 
11 mIf ~'" (Ift.o to ,r~): 
(~) ;sj'r~ I~, 1964it~ 
.~ it; crrm; ~~, f,;mit ~ , 
~ ~ ~ iIit SI1Iftr ;it 9lfmr 
...,. ~ -IT, i1iT ~ 'fT f.f; ~ if ~ 
~ q'R firomf ~ IIi'f1il it ~ 
;;r;mr it; ~ lWiT <'J'1TTif it ~ 
,..-N f.f;qy q'R • ~ ~ 
;it f.f; crtPfr;r ~ it ~ JIl1f i1iT 
~~~~;itm

~acti~~~~1 

(w) 1Jrof ~ if ~ iIit 
ftrq;rful 1fT'!' ~ ~ q'R ~ ~ 
lWiT ~. ~ rn iIit ~ it t I 

'" ~ lWiT ~ f.Afvr mlR it; 
~~it;m:itflr;m:~wt I 

'1""" 11 ~ ~ ~qq 
1468. '"~~:IfltT~ 

111fT ~ ~ iII\1 !iIlT ~ fir; : 

(~) om ~ " t f.f; ~ 
. t=i'A; f.fIrivr fiI'1fpr 1m '1m it ~ 
~q'R~t~~lWiTf 
~ ~tm: ;it ill' ~ i; 

(w) ~~,ffi~iII\1~ 
IfltT t; q'R 

(tr) ~ 1R mm ~'fIfT Iqlf ~)if 

lIiT~t? 

~ "Ifi (1ft mI' .. ~) : 
(.) ~ (tr). ~ ~ mrr q"ZlI' 

q"( ~ qit fcmvr it it ~ t I ['t~ 
11 ~ nn, mni m qw .1-
3276/64] 

SUlar Mills In uttar Prade8h 

1469. Shri BaI,ovind Verma: Will 
the Minister of FOOd aD4 Alricultu..-
be pleased to strate: 

(a) the number and names of sugar 
factories in Uttar Pradesh which have 
continued woliking after 15th May 
this year; and 

(b) whether Government are con-
sidering a proposal to set up sugar 
factories at such places in the areas 
of those factories where they are ill 
l{I'eat demand by the cane growers in 
order to ease the situation? 

The Deputy MlDlster In tile MIDis-
try of Food BD4 Agriculture (Shd 
D. R. Chavan>: <a> During the crush-
ing season 1963-64 the following two 
sugar factories in U.P. continued 
working after 15th May, 1964: 

l. The Oudh Suger Mills Ltd., 
Hargaon, District Sitapur. 

2. The Hindusth9n Sugar Mills 
Ltd., Golagokarannath, Dis-
trict Kherl. 

(b) The Government cGlnsiders OD 
merits applications for licensing of 
additional capacity received from aU 
parts of the country. 

Mlie-stolles on NatioDal Hlchways 

1470. Shri P. 1[. 0.: Will the Mini-
ster of Tl'aDsPOai be pleased to state: 

(a), whether it is a fact that the 
Asran Highway Television team whiCh 
Visited India during June, 1964 Werlt 
puzzled by the distance indicators 
which are written in miles at some 
places and in ki10metres at some otner 
places; 

(b) whether all the mile-stones on 
National Highways have been changed 
from miles to kilometres; and 

(e) if so, how many have been 
changed and how many are yet to be 
changed? 
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The MbUster of TraDSJIOrt (Shri Raj 
Bahadar): (a) to (c). Presumably, 
the Hon'ble Member iJ referring to 
the Japanese Broadcasting Corpora-
tion and the Australian T. V. Teams 
which visited India in June 1964 .for 
filming the Indian portion of the 
Asian Highway from Teheran to 
Dacca. These teams did not send any 
report on the point mentioned in 
part (a) of the question. Instal:ation 
of kilometre stones along National 
Highways is already m progress. 
However, as the work involved in 
lnstaIling kilometre stones along the 
entIre length of 14925 miles of roada 
Included in the present Natiomll 
Highway System is quite considera-
ble, the completion of the entire task 
Is likely to take some time. The 
eXisting milestones are not being re-
moved at present and the kilometre 
stones are being installed on the other 
side of the road so as to keep the 
two types of stones separate. 

General Elections 1D I[era]a 

f Shrf P. K. DeG: . 
Shrt S01aDld: 

14U. Shri Ramaehandra UIaka: l Rbrt Dhaleabwar Meena: 
Shri Bameshwar Tant1a: 

Will the Minister of Law be ple:lJ-
ed to refer to the reply given to 
Starred Question No. 1105 on the 17th 
April, 1984 and state: 

(a) whether a final decision hal 
· been taken in the matter of holding 
the next general elections in Kenlla 
In 1985; and 

Ch) if so, the nature thereof? 

The Deputy MIDIster 1D the M1DIs-
try of Law (Shrl Jaganatha Rae): 
(a) and (,b). Yes, Sir. 

Prior to the President's Procl'llma-
· tion on the 10th September, 1964, the 
Election Commission consulted the 
'Political parties in Trivandrum and 
decided to hold the General elections 

· to the Kerala Legislative Assembly 

in or about the middle of February, 
1985. The Election Commission hal 
not taken any other decision- yet after 
the President's Proclamation. 

Weather Read .... Instruments 

1472. Shrf P. 1[. Deo: Will the Mini-
ster of CivU Aviation be pleased to 
state: 

(a) whether it is a fact that in 
June 1964. 'II balloon carrying weather 
reading instruments suddenly fell on 
the roof of a temple in Howrah and 
damaged it; 

(b) if so, how it happened: and 

(e) the loss sustained due to this? 

The MiDisteJ' of Civil Aviation (Shri 
Kanungo): (a) Yes. 

(b) and (e). To obtain meteorologi-
cal data of the upper air, the Meteor-
ological Observatory at Dum 
Dum airport sends up balloons carry-
ing meteorological instruments, twice 
daily. When the banoon re'3ches its 
maximum altitude, it bursts and drops 
gradually along with the instruments. 
One such balloon, with the instru-
ments, fell on the roof of the Howrah 
Samaj Nader Nemai Mandir and 
damaged some tiles of the roof of the 
temple. The cost of replacement of 
the broken tiles was about Rs. 10. 

Co-operative Sapr MU1II 

1473. Shri KrishaDpal SlD&'h: Will 
the Minister of Food and Agriculture 
be pleased to refer to the reply given 
to Unstarred Question No. 1729 on 
the 31st March, 1964 and state the 
particulars of the difterent places in 
Uttar Pradesh where the establish-
ment of co-operative sugar factories 
has been permitted? 

The D~PUty Minister ill the MlDW-
try of Food and Agrieulture (Shrl 
D. B. Chavan): The matter is still 
under consideration. 
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r Sbrl .... oh .... u .... : 
SInt.D ........ ---= 1I'JI.1 Sbri IIoIlaa 8wanap: 
Sbri ~ .eM!tnr: 
Sbri P. IL Doo: 

Will tile :MJnis1.'e1' of CIYD A ...... 
be pteased to- refer to the reply Ii'Veu. 
to Starred Questioll No. 115 oD • 
3rd March, 1964 and state: 

(a) whether Ole detIdls of ae Air' 
TrllD8Port Aareement betweea India 
and Nepal have since been: dIIIIlinld; 
and 

(b) if so, the result thereof? 

no JIIIdIter or Cld ~ 
,Shri KaDIIDP): (ay and (b). Y .. 
Sir. A text of an Agreement relating 
to Air Services between the Ooftrn-
ment of India and His Majelit:t's GoY-
ernmt!nt of Nepal has been i1riftaUed 
ill New :beThi on 1st August, 111M. 
The Aireement is yet to be i1IMd 
and ratified. 



stad,. Team on Pancba,.aU RaJ 
FIDaa_ 

r Sbri Ramacbandra Ulaka: 
U,. t Sbri Dbuleshwar Meena: 

• Sbrl P. R. CbakraverU: 
Sbrl P. C. Borooab: 

Will the Minister of COJDDlunlt,. 
Developmeai and Cooperation be 
pleased to refer to the reply given 
to Starred Question No. 923 on the 
7th April, 1964 and state: 

(a) whether the recommendations 
of the study team on the Panchayati 
Raj Finances have since been consi-
dered by Government; and 

(b) if so, thedeciaion of Govern-
ment thereon? 

'l'be Deputy MinIster In the MinD-
try ot COllUllunity Development and 
Cooperation (Sbri B. S. Marth,.): (al 
Yes, Sir. 

(b) The recommendations of the 
Study Team on Panchayati Raj 
Finances have been classified Into the 
following three categoriea:-

(0 recarnmendations on which 
action is due by the State 
Government... 

(il) recommendations on which 
action is due by the Central 
Government. 

(.ill) recommendations of • gene-
ral nature to be kept in view 
whUe formulating policy in 
future. 

All the State Governments except 
Assam, Jammu and Kaahmir and 
Rajasthan have considered the 
recommendation!, On. which action ill 
due by -them and they are generally 
lA Qr.eement with the important 
recommendations. The recommenda-
tions on which action is due by the 
Central Government are being pro-
cessed oin consultation with the State 
Go~ments .nll the variO\ll con-
<:emed D~artments of ,the ·GovCD-
lIIent of India. No Immediate deeilion 
iSJIflquired on the recommendations 
~ u~er _telGl"J .(JiH .abcnIe. 

I'" f Shri Bamachancka UIQa: . L Sbri DbnIesbwar lIIeena: 

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. 175 on the 5th JW1e, 
1964 and state: 

(a) whether the question of provid-
ing assistance to the StateJI for trans-
lation of their laws into Hindi has 
since been considered by Govern-
ment; and 

(b) if so, the result thereof? 

The Deputy MInIster In the MIDis-
try of Law> (Shrl .Japnatba BaG): 
(a) and (.b). Laws in the Hindi 
speaking States may be translated 
into Hindi by the State Governments 
themlelves. The question whether 
any assistance should be given to 
non-Hindi speaking State. for trans-
lation of their laws into Hindi ia atill 
under consideration in consultation 
with the State Governmenb. 
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%. ~ CI1fT \lft!"'IFoo t qR"~ 
t~f~t~if~ 
;;rfTf ~ lfi<: W ~ I 

Surar Factories 

1480. Shri C. K. Bhattacbaryya: { 
Shl1 M. L. Jadhav: 

Shrl Chandak: 
Shrlmati Jyotsaa ChaDda: 

Will the Minister of FOOd and Arri-
lClulture be pleased to state: 

(a) the number of licences issued 
in 1963-64 for setting up new sugar 
factories, and the number out of them 
-in the co-operative sector and the 
number in private sector; 

(b) the number of applications for 
·grant of such licences for sugar 
factories in the Co-operative sector 
pending with Government; and 

(c) the poliCy of Government in 
issuing licences for establishing new 
sugar factories? 

The Deputy Minister in the 
try of Food· aud Agriculture 
D. R. Chavan): (a) Nil. 

(b) 82. 

Minis-
(Shrl 

(c) Subject to the availability of 
capacity for licensing, all applications 
are examined on merits from the 
point of view of existing cane avail-
ability and future cane potential in 
the area. Preference is given to a 
·co-operative over a join~ stock con-
cern if there are applications from 
both the parties for the same site. 

Loss of SailiDI Vessels 

U81. Shrl P. K. Deo: Will the 
·Minister of Tra~rt be pleased to 
state: 

(a) whether three sailingveisels on 
their way from Bombay to JiI1!rabad 
were wrecked of the· South CuBIt of 
Saurashtra In last Jline; 

(b) the reason for· the- wreck; and 

(c) casualties if any, and amount of 
property loss? 

The Minister of TraDSport (Sbri 
Raj Bahadur): (a) Among the sail-
ing vessels which were wrecked o~ 
the Saurashtra Coast in June 196'-
there was only one (viz. S. v. Ram~ 
prasad) which was on its way fro~ 
Bombay to Jaftarabad. 

(b) Severe cyclonic weather. 

(c) The vessel with cargo was a 
total loss. There was no loss of life. 

Employees Provident Fund 

148Z. Shri P. R.Chakraverti: Will 
the Minister of Social Security be 
pleased to state: 

(a) the amount of Provident Fund 
contribution still to be realised from 
the employers for the period endinJ 
30th June, 1964; 

(b) whether Government of IndiJ 
propose to introduce an ~endmerit 
to the Employees Provident Fund Act 
to provide for recovery of dues as a 
'Charge' superior to even secured 
debts; and 

(c) whether some officials have 
been appointed to work as certificate 
officers for work regarding recov~ 
of arrears iR diflerent regions? ~ 

The Deputy MInIster iu. the ~ 
try of Law (Shri laranatha Rao): 
(a) Rs. 395·26 lakhs. The break-Up 
of this amount is as follows:- . 

(i) Provident Fund dues 
pcior to the coverage of 
establishments under the 
Employees' . Provident 
Funds Act, 1952 • 

(iI") Provident Fund due. 
as a result of cancellation 
of exemption grlDted to 
atabliabm,ent 

(iiI") PaIr coverage accumu-
lation. . . 

TOTAL 

(in lllkhl) 
RI. 

7S·2O 



Cb) A 1»l'OpoMI is under conaidera-
lion. 

Cc) It has been decided as an ex-
perimental measure to appoint four 
Certificate omcers in the West Bengal 
Region to deal exclusively with cases 
of recovery of Provident Fund 
<arrears under section 8 Cit the 1tP.F. 
Act, 1952. The Government at West 
Bengal are takiag ·neceS11U7 steps to 
make the said appointments early. 

Welfare or ·S.C. aaIl 8.'1'. 

1&81 f Sbri Bama Clwldra MalUek: 
. 1. SUi IIIdrelkar: 

Will the Minister of Seclal Seeurlt, 
lie .pleuedto etate: 

Ca) whether 'It 'is a fact ·that the 
enount allotted for the welfareot 
tile Scheduled Castes and Scheduled 
Tribes tor 1963-84 was not fully 
fllent; 

Cb) if 10, the reasons therefor; and 
(c) the steps .taken by Government 

to ensure full utilisation ot the allot-
ted amount in future! 

..... 'De .. y .... r, .. -tile .~
-'., .8aeIaI -sec.n&7 ( .... &1 
"""Db t'Mr):(.) ·As the -ftIureII 
., actual expenditure for 1963-84 
llave not yet been furnished by the 
YBrioua 'State Governmen. IlDil the 
Union Territory 'Adminiitrationsthe 
precise position is not yet ·known. 

Cb) and (c). Do not arise. 

LepJ AJIdIItaDce for S.C. and S.T. 

lC11. Sbli ...... CIwIIIn MaUIek: 
WiD the Miniater Of ...... 8ecarttJ 
~ pleased to state: 

Ca) whetllllr it isa·t.act that the 
amount sanctioDed for·the.-nt of 
.~ aid to -8checlUletl :o.tes and 

. Scheduled Tribe& people in __ 
.... tor 1963-M, was DDt fully 
~t; 

(b) ·tt 10, the reason. therefor; and 

(c) the steps taken by Govem-
ment to ensure full utilisation of the 
allotted amounts in future? 

The Deputy MInUter AD tile Depat1-
meat of ..... .....,. (Shrilllatl 
Clwldruekllar): (a) Yes, Sir. 

(b) Inadequate response fromthlt 
beneficiaries. 

(C) Publicity regarding the details 
of the aoheme has ·been liven biV'lite 
concerned State Government. and 
Union Territory Administration. 

..... p I'NcnnIme 

105. 8bri 'l"aJl8incll: Will the 
Minister of·..... .... a.rtealtah 'be 
pieased to state: 

·(a) the number of Pane_at 
Samitisin which the package .pro-
gramme is to . be introduced. thJ. year; 
and 

(b) whether a .Pancbayat Samiti 
standing first in overall development 
in a Slate is given preference! 

'WIle .,...,. -1IIniBter .. tile ' ..... -
try 01 Food u4 '~f8I1ri 
Sbalma.... 1Daan): (a) The Inaten-
sive Agricultural Dietri.ct Programme 
(popularl¥ known All the 'PaoUge 
ProlJ'&D1me'), being .implemea.ted in 
one district in each State, hail been 
taken .up in U4 bloclm thia ¥88f 
(1964-8S) out of the total num.ber' of 
303 .bloclm in these dlatricts. It is 
intended to cover tbel'emaiDing 
blocksduri.oe the .DBxt .y_r. Simi-
larly, the .Inteuive Cultivation .Pro-
gramme of paddy hu been intro-
duced in 75 dJatricts covering M6 
blocks anll·the . programme for millets 
in 53. districts coveriJII 3M bJQcks. 
The Intensive Cultiva\ion Programme 
of wheat is being launched froal the 
Rabi Muon of the current year in 
20 district. coverine about 200 block •. 
'in ...... 0, ,. ~t·8IImIUI in 
3ilitt11ict.ot ,~, Kcdab .... ltIaIa-
.war :"e ' .. >Iitleeted ,for·tIIe -im-
plementation 01 :tbe II.......,. -Culti-
vation ProIt'amme of III11eta aDd 10 
l"anc!hayat "ltlll ita·, dfibiC.ts of' 



Jaipur, Bharatpur, Ganganagar, 
Chlttor and Udaipur for the Intensive 
Cultivation ot Wheat Programme. 

(b) The selection of districts and 
the ·blocks within the districts for the 
implementation ot the Intensive AJI"i-
cultural Programmes is made by the 
State Governments on the bula GIl 
certain well defined criteria laid down 
tor the purpose. 
These are:-

(1) The district should, as far a. 
possible, have assured water 
supply; 

(Z) It lIbould have a minimum ot 
natural hazards i.e. there should 
not be problems requiring long-
term attention, such as, suscep-
tibility to floods, drainage pro-
·blems, acute soil conservation 
problems, etc.; 

(3) It should, as rar as possible, 
have well developed village 
institutions like cooperatives 
and panchayat8; and 

(') It.hould have ·maximum poten-
tialities for increasing agricul-
·tural production within a com-
paratively ·short -time. 

Once a district has been selected on 
the 'basis ot the abo.ve criteria, as 
many blocks as possible within the 
diftrict having -production potential 
-are -·brought within the told -of the 
Pl'Oll1lmme. No wch consideration 
as the -Panchayat Slmlti standing 
first in overall development In -a 
State is taken Into account in selec-
tion ot areas. 

l1jf.1ff Dnft 
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(_) sm~~~1 
SIIl"Ve)' of Food COIISIUIlptioll 

1m. Shri D. D. Mantrl: Will the· 
Minister of POOd an4 AJlicaJ.tare be 
pleased to refer to the reply given 0. 
Starred Question No. 1 on the Uth 
February, 1964 and state: 

(a) whether the proposal to con-
duct food consumption and nutritioa 
surveys throughout the country baa: 
since been ilnalised; and 

(b) if so, how much eJtpllDd1ture· 
is likely to be incurred thereon? 

TheDeJMd1 MillIlIter In the MIaIa-
try of -PGod _iI Acric1IItue (Slarl' 
D. R.Chavu): (a) no, Sir. TIle 
matter has not yet been flnallaecl. 
The four pilot studies have been 
completed; the results are tIIIdIr 
examination. 

(b) Does not arise. 

pooqr.1a Price JadJcea 

1488. S ......... U Laud Btl: WW 4Ile-
Minister of Food and AcrleaUare -be 
pleased to state the month-wise whOle-
sale aDd CQItIIIUmerpriee indic.,. of. 
toodgrains during the last six months! 

'!'be Depaty MlDllter In tile MiDIlItr,.. 
aI Feed aDd Acrlaaltare (Ad D. ·K. 
Cbavan): The requird information is 
liven in the follOWing statements: 

(i) Index numbers of whol_le 
prices of cereals u a whole-
during January to Auguat. 
19M. 

(il) Index numbers of consumer 
pr:tca for food durin, ",,",u-
ary to June, 11164. n,ure. tor 
tile mOnthi .t Jq. end 
August, 196', are not yet 
available. 

[Placed in UMG1]I. Sa No. LT-l2'lT.1 
IN1. 
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Delivery Scheclale 01 ShiPs 

1489. Shrl M. S. MurU: Will the 
Minister of Transport be. pleased to 
·state: 

(a) whether it is a tact that due to 
non-availability of foreign exchange at 
the proper time, the delivery schedule 
of ships at the Hindustan Shipyard has 
to be postponed; and 

(b) if so, the measures taken to 
.speed up the programme? 

The Minister of Transport (Shrl Raj 
Bahadur): (a) The general foreign ex-
change shortage prevailing at present 
had its effect on the delivery schedule 

.of ships at the Hindustan Shipyard 

. also. 
(b) The Hindustan Shipyard Limited 

bas recently appointed a Committee of 
Directors to go into the question and 
make recommendations for considera-
tion of the Government. The recom-
mendations are under consideration of 
Government. 
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Sugar Factory in Caohar 

1491. Shrimati loyts .. Chanda: Will 
the Minister of FOOd and Agriculture 
be pleased to refer to the reply given 
to unstarred Question No. 2324 on the 
21st April, 1964 and state: 

(a) whether Government have since 
considered the appli-cation forwarded 
by the Assam Government for grant of 
a licence to establish. a sugar factory 
in Cachar; and 

(b) if sO, the decision arrived at in 
the matter? 

The Deputy Minister In the Ministry 
of FOOd and Agriealture (Shrl D. B-
Vhavan): (a) and (b).·The appIication 
is still under consideration of the Gov-
ernment . 

1492. 11ft ~ umft: IRT 
~~~~~~pn
mfi!; : 
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MeeDambakkam Airport 

1493. Shri 'Dharmalingam: Will the 
Minister of Civil Aviation be pleased 
to state: 

(a) whether there is any proposal to 
~n)arge the Meenambakkam airport in 
Madras City; 

(b) if 50, its estimated cost; and 

(c) when the work will start? 

The Minister of Civil Aviation (Shri 
'Kanango) (a) to (c). The runway at 
Meenambakkam has already been eX-
tended to make it suitable for jet 
operations at a cost of nearly Rs. 1 '26 
crores. It is proposed to construct an 
international wing to the existing ter-
minal building to ·provide improved 
facilities for interootional passengers. 

:Bridge over Rampnca at Mora4abad 

l4N. { Shri K. C. PaDt: 
. Shri BrIJ Raj SlD&'h: 

Will the MinS8ter of 'l'rusport· be 
pleased to state: 

(a) whether there is any proposal to 
.construct a bridge spanning the !tam-

ganga river at Moradabad; and 
(b) if so, the estimated cost of the 

above project and the time by which 
it would be completed? 

The Min.Ister of TraDsport (Sbri Raj 
Bahadur): (a) Yes, the work has been 
recently aW8irded to a contractor 

(b) The bridge is estimated to cost 
Rs. 101.50 lakhs and is expected to be 
completed before the monsoon of 1967. 

Sugar factory at Kichha 

1495. Shri K. C. Pant: Will the Min-
ister of Food aDil Acrlcultare be pleas-
ed to state: 

(a) whether it is a fact that a new 
sugar factory will start functioning 
from the next crushing Beason at 
Kichha, District Nainital; 

(b) if not, the reasons for the in-
ordinate delay in commissioning this 
plant and. the steps taken by Govern-
ment for expediting the same; and 

(c) the production capacity of the 
above factory and the nU'ffioer of 
persons likely to be employed there-
in? 

The Deputy Minister In the Mbdstry 
of Food and Arriculture (Shri D. R.. 
Chavan): (a) The factory licensed for 
establishment at Kiohha; District Nai-
nHal is expected to go into production 
during the next crushing season. 

(b) Does not arise. 

(e) The factory will have an annual 
sugar production capacity of 25,000 
ton.nes and is expected to employ about 
1000 persons. 

'Gala)l' Gram 

UK. Shri Bart Vishnu Kamath: Will 
the Minister of Food and Aerieuiture 
be pleased to state: 

(a) whether it is a fact that Gulabi 
gram uRd to be frDWh extensively in 
MadhYa PradeSh, and was a good for-
eign, exchange earner; 

(,b) wliether its production has slum-
ped becaUse of a ban on its export; 



(c). 'Whetbw Govemment propose to 
lift the said ban; 

(d) if 90, 'When; and 

(e) it not. the reasons therelor? 

'rile ~ MiaUIter .. tile MiDi8t17 
of FOOd aDd ArricaJ.tare (Slid D. R. 
Cbavua): (a) In Madhya Pradesh Gu-
I4bi gram is produced mainly in 3 
districts. It is true that some quantity 
of Gul4bi gram is eJqIOlIted to foreign 
countries. 

(b) to (e). There is no ban on the 
export of Gul4bi gram from India. The 
Madhya Pradesh Government had, far 
some time, during thecurntnt year bn-
PQIIed temporary res\rictiona on the 
movement of Gulobi gram trom 
Madhya PrtadeII!. to other parts of the 
coun.try. These restricliona have been 
removed from the first week of July, 
1964. The temporary restrictions im-
posed by the Madhya Pradeah Gov-
ernment could not have adversely af-
teated the produclion 01 thUI variety of 
Il"am. 

Apicaltural UmversiUes 

1.,. Sbri D. D ..... tri: Will the 
MiniMr of Jlood ... Apical&are be 
plel!sedto 8tatie: 

(a) whether it is a fact that Mysoce 
University' of Agricultural Science.' 
hes started :functioDiDjr. 

(b) tile amount aM the Dature of 
iareiln Itid. utili!led -iD e-'&bliahina 
the Uni.ait7; 4md 

(c) how many more universities on 
thls pattern are to be established: in 
the country and the .!oeetion thereof? 

ne DepRtJ· ......... ., MIIIIItrT 
til A)1'IeaItare (BIIiI ......... 
1DaaD): (a). The University of Alric:ul-
tural Sciences, Hebbal near Ballla-
lare in 1Ilysore State ~ ~aulUl'Iited 

. on Au(Ult %1, ·t~. Action re'~ 
traDlfer to the Unlvendty of 'the eon-
stituent colleres, ftlIft1"ch ItatIoDa Ud 
...... ~ ....... ",,*h 
II&II! lWII IUlI!St~ 4IJIder ....... t 

State Departments, is being taken by 
the State Government. 

(b) Since 1952, the G<wernment of 
Uniited St.a1Ies of America have .been, 
providinc asslatancea to inati.tuti~ 1n 
India engaged in Agricultural and 
Veterinary eduC'lltion. research and 
extension under two agreements. 
Under one of these agreements assill-
tance has been provided to Institutions 
in Mysore which are proposed to be 
transfelTed to the Mysore Agricultural 
University. The assistance hall ,been 
generally provided in the following. 
directions:-

(a) 1Usi.gnment of Experts ~ Ad-
visory work; 

(b l Provision of higher training 
to Indian llliatr members in 
United States of America; and 

(c) Provision of equipmenL and 
library books for the institu-
tions. 

The total assistance so far provided 
to these Institu\ions is given below:-

1. No. of expel"ts provided! 
p.I'Oposed to be provided. J S 

2. No. 01. Indian stall' memberll 
sent/to be sent to USA for 
higher training. 48 

3. Dollar aid provided foc 
books and equipment ... 

$2.17.609.41 
(el During the Second Plan. GIlle 

Agri.cu1tura1 ,UniV'el'$ty ___ up at 
p~.Ut U\ta:r.Pradesh /Illd during 
the C\UTeIIll; P1au period ~ ,{nJm 
M,yBOre ftve .mote 11lcb. Universi~ one' 
each ~ the ~.Qf .P14nJab, Qrissa. 
R!t,j~ ~ •. Pra!IeIh. ud An-
4bra P,rade!Ih .have ·borIIn l!llta~ed. 
No .prQgQIIl1!l hue 10 ~ b41e~ fonDu-
lsted tor the Fourth Plaa All Ulel~ 
Universities ell:ct!I>t Madhya Pradesh 
univenity .blave -.tPteti .fullc\iImi.IlI. 
The Kadhya Pradesh University is 
scheduled to 'be iIlauc\.tl'Med on Ind' 
October,HIII. 

PrvdUIIwa .. Vet ............. OIIIU 
1 ... SIarI •. .......... ... : VlPl 

,the 'fjr'st,r !Of :-.. ......... Illt«Pre ............ : 



.), 1fDether ~t MVe g-
mulated any ~ to grow ".....-
taIbles around the Capital to check the 

.«!'Vel' :riiling ~ 01. vegetables; 

~) if ID, tM deu.u. 0Iien0r; IIIId 
(c:) ltIe total amount to be apent on 

til. prod" 

'!'be DeJIltJ IIiaI8ter la' DIe IIiIIII&Jo)' 
·af Food aDd AciJcqI&ue<ArlSllala-
JIll ... KbaD): ('II) Yel. At he instance 
·ttl ~ (11 Foeti 8IIld AJriicu1tme, 
the l!lIIihi AdmiBistratiou lias :IIDrmulet-
ell its ilateit'ated prope8aJlt tor the in-
14!nIIift pI'OduetiClft t1l velfJ'tlibk!ll in the 
Delhi Territory. 

(~) The propoaIs of Delhi Adminis-
tration envisage, inc:z.easing the pro-
dWltion of all important vegetables to 
'eftSIln! reuonabIt; prices for the COD-
IIIJmeI"!I and a fair I'I!muneI'atilOn to the 
protJucers. 'l'hia would entail increase 
in the coverage> of IiI'ea under vege-
tabJe cultivation at preeent from It,OOO 
IICJ't!W to 30,000 acree. Kik:hen gU'fien 
in 1ihe urban areas will alllO be en-
~. The salient features t1l this 
~ .hich is bein8 treated as 
:a 'Crash' Programme,8Il'e:-

). Provision of technical guidance 
and advi£e to the ve,etable 
growers in rural and urban 
areal; 

2. ~ for the supply of 
quality seeds, fertiliserll, insec-
ticides, equipment etc. throUgh 
sale depots in different rural 
and' urban areas; 

3. AugmetltatiOB of Irrigation faci-
lities. including 1IMIi'a'" irl"iga-
tion programme; 

,'" ArranIement, fCl' quick aM re-
gular supply of the sl'acqe and 
compost to the cultivaton: 

'!S". Provision of adequate plant pro-
tection serricles to com1)at the 
incidenee of pest. anc! Insect 
diseases in the vegetable 
areas; 

.. ~ PnWidIn of e.deqaate ~ 
menta for eoId ator.,e, ware-

housing and IDIII'keI.iDg of the 
proclu.ce. 

(Ie) The proposa1a are still under 
caasidarllltion and it is, tMreton, not 
possible at 1Ihia sta&e to indica&. tbe 
baJ. shape of the aaheme and its fin-
ancial oim~. 

Central Food 8ertIce 

lC9t. Sbri D. C. Sharma: WID 1:11. 
JIiniBt:e!' of JPaad &ad ApieaItare be 
pleuecl to state: 

(oa) wbeebeir itI ill propoHd to COM-
titute a central toocI BEIrVice: and 

fb) it 110, the detailB of the JllClPc*U 

The Depaty MIDIIster III tile MIDfstr7 
'" Food ... AptcaitIIre CSbrl It. B. 
Cbavan): ('II) and (b), A proposal for 
the formal COII8titutioD of Non-Secre-
tariat Gazetted posts deal'ing with im-
port storaie aad distribution efIc., of 
tooc:J,p-alns UDder 1ihe COIla-ol of the 
Department of Food Into a Central 
Service to be called the Central Food 
ServK:e ill UDder the CODSideratiou of 
Government. No fiDal cleciaiOll hal 
been taken iIIl the matter, nor have the 
details beeft worked out. It ii, there-
fore, premature to 1lIIY' anythiq at this 
stale about the detIai18 of the p~ 
sal. 

Peaaat Butter 

1500. Silri D. C. Sharma: Will tM 
Minister of Food and Apicaltare be 
ph!esed to state: 

(a) w1hether trial. an peanut butter 
are heinf made ~ tile !MUtate of 
CateriIJ; Tadmokllr:r eDd Applied No-
1riPcm, o.lhi to l-'e It aeeeptOle to 
Indian .tatel: ad 

Cb) if 110, the SWlCeSI achieved .a 
fv? 

1'be Deputy M ....... bt tbe Mbdsti7 
01 Food and AcrlcaKare (Sbri D. B. 
CIuiftIi,): Ca) Yee. 

(b) Receipts incorporating peanut 
batf.er UN tieett dIWelop4d Inel triat. 
IIftfI tIIriher ..... are in JIl"Oir'eII. 
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1501. ,,) ~: 'flIT ~11l 

"'"~~WIIT~q,:~~ 
~~~PIT~~ ~ 
iffiTIIT lflIT ~ ~ ;m;r ~ it 1froI" it; 
fcri''I1I" ~ it ~ ~ 1f1Im: 

~ iA"A" 'tiT 'flIT ~ t ? 

W11r "'" ~ 1i1fl'lll1l' if ':I~ 
(eft ~o "(To ~f1If) : ~ ~, 
~~Cf\i" it1frol"t~~~ 
~~ ~~~ iA"A" 'tiT 
~ fqm lflIT t, WIlT t ~ q,: 
~ lflIT t I [~if ~ 'fin ~ 
~ W~ L.T.-3278/U] . 

FamIly PeDS10n Scheme 

1502. Sbri Eswara Reddy: Will the 
Minister of Social Security be pleased 
to state: 

(a) whether the working group set 
up to prepare the scheme for family 
pension in the case of workers who 
are members of the Employees' Pro-
vident Fund and Coal Mines Provident 
Fund, have submitted their report; 

(b) if not. the reasons for the delay; 
and 

ec) when the report is likely to be 
received? 

The Deputy Minister in the MInIstry 
.of Law (Sbrl Japaatba.BaG): (a) No. 

(b) and (c). Actuarial investigations 
regarding the fIn&ncial implications of 
the proposed Family Pension Scheme 
are being made and statistical data 
regarding the rate of mortality, with-
drawals and ~rannuation of the 
members of the two Provident Funds 
have to be collected. 

FOOd Department Cafeteria Co-opera-
tlYe StoreB Ltd. 

. ues. Shri VIIbram PrUa4: Will 
the Minister of COIIIoIII1IDitF Develop-

ment ad Co-operation be pleased to· 
state: 

(a) whether the liquidalor has 
assessed the financial position of the· 
FOOd Department Cafeteria Co-ope-
rative Stores Ltd.; 

(b) if so, how much loss has been 
incurred by the Store and what steps. 
have been taken .by the Government 

. to recover this 1085; 
(c) whether any responsibility has 

been fixed by Government on the 
General Secretary of this Store for 
various malpractices and irregulari-
ties; and 

(d) if not, the reasons therefor? 

The Deputy M.Inlster in the Minis-
try of Community Development ad 
Co-operation (Sbri B. S. Marthy): 
(a) No, Sir. The liquidator proceed-
ings are still in progress. 

(b) It has not yet been possible to 
make a final assessment. 

(c) and (d). The accounts are be-
ing scrutinised and responsibilities 
will be fixed after the completion of 
the scrutinT. 

Reorpnisation of Food. Departmeat 

15M. Sbri Vishram Prasad.: Will 
the Minister of Food IUld Agriculture 
,be pleased to state: 

(a) whether it is a fact that many 
Assistant Directors, Deputy Directors· 
and Technical OfJ\.cers are working in 
the Central Secretariat of the Depart-
ment of Food; 

(b) whether it is also a fact that 
according to the policy laid down by 
Home Ministry policy mattei'll are to 
be handled by the Secretariat officers 
in the Central Secretariat and imple-
mentation of the policy decisions and 
lI.eld work are to be done by attached 
and subordinate offices; and 

(c) if 110, what action has been-
taken by Government to reorganise· 
the Food Department? 
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TIle Deput)' MInIster la the MiDJs-
U7 of FOOd IUI4 Arrieu1ture (Shri 
D. B. Chavaa): (a) Yes, Sir. 

(b) and (c). According to para 3(2) 
of the statement on measures for 
strengthening of administration laid 
On the Table of the Lok Sabha on the 
loth August, 1961, "Ministries should 
onl)' concern themselves with matters 
of policy, general supervision and en-
forcement of standards. Executive 
agencies should consequenUy be made 
stronger 'lind given greater responsi-
bility." 

The Department of Food is concern· 
ed with acquisition, storage, preser· 
vation, movement and distribution ot 
vast quantities of foodgrains and the 
mixed composition of the Headquar-
ters organisation of this Department 
reftects the essentially executive, 
coupled with policy-making, nature of 
its functions. This Department have 
both Secretariat and executive posts 
to C'dch of whiCh are entrusted an 
appropriate part of its Secretariat and 
non-secretariat responsibilities. Ac-
cording to para 3(1) of the same state-
ment laid on the Table of the Lok 
Babha on 10-8-1961. 

"Ministries need not conform to 
a standard pattern of organisa-
tion. They will be free to vary 
it within broad limits, to introduce 
speed and quality of work suited 
to their circumstances." 

The present set-up of this Depart-
ment has been evolved to suit the re-
quirements of speed and quality of 
work after much experimentation with 
various patterns of organisation and 
iIlas proved most effective. No chang-
es in the organisation are for the pre-
sent ccntemplated thOUgh the scope 
for further reorganisation to promote 
.elRciency and speed of disposal is 
constantly under review. The field 
organisations are, however, being 
strengthened by delepting to them 
enhanced powers in administrative 
matters generally and in operational 
matters particuloarly, and, as far as 
possible, only matters involving 
policy-making, direction ana control 
are being looked after by the Depart-
ment. 

StarvatiOn Deaths 

[Dr. P. Srinivasan: 
1505. i. Sbrl Paramasl.van: 

Sbri Mohsm: 

Will the Minister of Food aod. Agrl-· 
culture be pleased to state: 

(a) whether any cases of starvation' 
deaths have been reported so far in-
any part of the country; and 

(b). if so, the details thereof? 

The Depllt)' MiDJster m the MlaIII-
U7 of Food and AcriCUlture (Shrl. 
D. R. Chavan): (a) No, Sir. 

(b) Does not arise. 

Export of Fror-Lees 

1506. Shrlmatl Ramdularl SiDha: 
Will the Minister of Food an4 Api-
culture be pleased to state: 

(a) whether government are aware 
of the fact that frog-legs are in great 
demand and fetch good prices in lome-
of the foreign markets and that there 
is great scope for exporting forg-Iegs. 
from lndia; 

(b) whether it is a fact that frogs. 
of suitable species which are requir-
ed for this trade are found in abun-
dance in North Bihar; 

(c) if so, whether Government have' 
under consideration any scheme to. 
extend necessary financial and techni-
cal assistance to private entrepreneurs 
in North Bihar who may like to deal. 
in this trade; and 

(d) if so, the extent of such assis-
tance to be given? 

The Deput)' MbaIster in the MiJlIs..· 
U7 of FOOd aad Agriculture (Sbri 
8halmawu Dan): (a) Yes; 

(b) The exportabie varieties of frogs 
are known to ocllllr in northern Indian 
States including Bihar, but the quan-
tity available is not known, as no sur-
vey has been made. A post of Frog 
Development OlRcer has been sanc-
tioned recenU), to carry out such a· 
lUI'Vey. 



(c) Under the scheme for export 
promotion. the Marine Products Ex-
port Promotioa Council, Ernakulam, 
.elves usis*- to entrepreneurs .... ho 
,undertake to ell!POl't frolr-iegs. 

(4) .MsUtaDCe i8 liVen in tile- fann 
, of allotment of fo.eiln exohaDre 8II1I8l 
to 10 per cent of the value of frozen 
bI-leIS C!lL'pOl'I:ed tor utilillatiioD in 
~ varioIIII kin. of mac:llbaelT 
for processiDc, COIlIIIIMible stoNe lit_ 

. packin, material, etc!. 

CaICIItta-Acartala AIr Serne. 
IIO'J. SIatI __ DIIMa: Will tbe" 

Kinister of CWIl A'riatIaD be plOlled 
·to ltate: 

(a) whether it is a fact that air lare 
.and freight charges from Calcutta to 
.Agartala have been raised recentlyi 

tlt) .. re&IIft for saeh an iJlcre8lei 

(c) whether due to the increase in 
IiIIr& and freiPt cbarges essantial 
...... required for Ac~a are l7inC 
,. €aleutta and trice "~SCl; lind 

(d) if so, what steps Government 
~ropose to take to ease the situation? 

The MIDIater 01 Civil A.'riatJoa (BIlri 
1ramuIro): (a) Yes, Sir. 

fb) Fares and I'l'eight rates in ~he 
Indian Airlines Corporation a!'e "atieII 
on tbe milea,.. The fue and freight 
rate between Calcutta and Aganala 
had to be increased with effect from 
15-8-1964 for freight charters and 
tram 15-9-1964 for scheduled services, 
as a result of certain chaaps in the 
routes to be followed by .ircraft 
while ftying over Pakistan territory 
which had the ef!ec1I of ilu:nasin. the 
route mileage between Calcutta and 
A&a:ttala from 196 to 2M miles. 

(c) and (d). The IBdian Airlines 
"Co11lOration have reported that there m 1100 accumulation of air freight from 
Clilcutta to Agartala lying at CalcuttL 

""lhete was some quantity of tea lyinl' 
at Agartala for transport to Calcutta 
1V'hlch was eleared by the ftrst week 
of September, 1984. The Central Oov-
-cnment in fbe Mlni«ry' of lfotn.e 

AI1aira lias since apeect to nblidlBe 
"8DSPOrt of certain 8I*i1led ~ 
dities by air from Calcutta ... Acar-
tala to the extent of 8 Paiae pel' ldlo. 
This will mean that CODBignmentl 01 
specified commodities booked fiola-
Calcutta to Agartala will be charged. 
<W 54 Paise per kilo as against the _ 
vised rate of 80 Paise per kilo. 'DIM 
subsidised rate came into force tram 
2-9-1964. 

Muplore- ----

{ 
SbrlmaUSavltrl NIpm: 

1501. 111ft P. C. B'orood: 
Shrl P. B. Cllaluavertl: 

Will the Minister of TnUport be 
I>leued to state: 

(a) how much land has alreadY 
l!Ieeft acquired ift connection with the 
project lor development of Mangalote 
Hll?liIol1r into an all weather porti 

(b) whell it was acqui7edi 

(c) how many Jamilies lied beaD 
displaced \hereby BIIAi where they 
have been resetUed-i 

(d) what further action lias since 
beell 1:afin for implementatioll 01 the 
port development Projecti aDd 

(e) how much more land is pr0-
posed to be acquired. for the project? 

'I'M MieIItei o' Tr ...... * (ad 
~ "bIIdv): (a) and (b). It ia 
proposed to acquire aD area of 1.IUI 
aeres of IancI for tl!e immecHIIte reo 
fltrirements oJ Manga)on HariIou 
Project. This area has al1'eatt7 beaD 
-mfied fat acqaisltion 1111-.. tlle 
Land Acquisition Act. Out of tbiI 
...... III IU'8a of 43.18 acres at lad 
was fonnally acquired 01l ..... HIt. 
In addJtton, lID area of 463.08 acres 
ltas also heen handed over to tile Pr0-
Ject authorities althoUJll lepl ..... 
litie. i& respect of this area hItft ,.. 
to be eornpleteci. 

(c) 275 famUiea have 80 far been 
displaced on account of land acquisi-
tion proceedings. These include 1211 
ftshermen: families and 150 otl'ler tamI-
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lies. Out of these, 268 families have 
already been rehabilitated, the fioher-
men families near the sea-shore and 
the others at a place six miles from 
the place of their displacement. 

(d) The Master Plan and the layout 
of the port is in the process of being 
finalis~d. Meanwhile, administrative 
approval and expenditure sanction 
amounting to Rs. 2.16 crores has al-
ready been accorded for various items 
of works e.g. construction of quarters, 
land acquisi~ion, hydrographic survey, 
purchase of harboUr tug and survey 
launch, capital dredging etc. A sum of 
Rs. 1:16 crores has been spent upto 
July 1964. 

(e) It is proposed to freeze land 
values in an additional area of 1500 
acres which may be required for the 
future development of the Harbour 
Project. 

Supply of Rice In Kerala 

r Shri A. V. Baghavan: 
1509. L Shri Pottekkatt: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether, there is any proposal 
to increase the quantity of rice .UP-
plied through the fair price shops in 
Kerala; 

(b) whether it is a fact that irres-
pective of the number of members in 
a house the quota supplied is uniform 
to all houses; a'nd 

(c) if so, whether there is any ~ro
posal to increase the quota in cases 
where a family has more than five 
members? 

Tbe Deputy Minister In the Mlnls-
try 01 JI'ood aDd Arrtculture (8hri 
D; R. Chavan): (a) No, Sir. 

(b) Yes, Sir. 

(c) No, Sir. 

Ceatral BlII Areas Committee 

1510. 8hrl Bem ~: Will the 
Minister of Food aDd Arrlcultll1'e be 

1283 (Ai) LSD-1-15. 

pleased to state: 

(a) the number of meetings of the 
Central Hill Areas Committee held S'l 
far; 

(b) the nature of business tran-
sacted and conclusion arrived at; 

(c) whether any blue print has 
been prepared by it for being sent ~G 
the Planning Commission for inclu-
sion in the Fourth Five Year Plan; 
and 

(d) if so, what are its main 
features? " 

The Deputy Minister in the Minis-
try of FOOd and Agriculture (Shri 
Shabnawaz Khan): (a) One. 

(b) A statement showing the main 
subjects considered and recommenda-
tions made thereon by the Central Hill 
Development Advisory Committee at 
its first meeting held on 1-5-1964 is 
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3279!64]. 

.(c) Not yet. 
(d) Does not arise. 

Co-operative Credit Societies 

1511. SIni M. Malaichami: Will the 
Mini ter of Community Developmeat 
aDd Co-operation be pleased to statc~ 

(a) whether it is a fact that the 
percentage of borrowing members in 
co-operative credit societi'~s has fallen 
during 1962-63; and 

(b) if so, the steps taken to increase 
the issue of credit to the members of 
co-operative societies? 

The Deputy Minister in the Minis-
try of CollllllUDlty ,DeYelopment and' 
Co-operation (Shri. B. S. Murthy): 
(a) Yes, Sir. ' 

(b) A detailed action !programme 
for the development of co-opel"3tive 
credit was circulated to state govern-
ments in March, 1964, a COPy of which 
was laid on the Table of the Sabha 
in reply to Unstarred Question No. 
1907 answered on the 7th April, 1964. 
The implementation of this programme 
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is expected to increase the issue of 
credit to members. 

Default in Bepaymeat of ~ 

1512, Shri M. Malaicbami: Will 
the Minister of Commanity Develop-
ment IUlcI Co-operatloll be pleased to 
state: 

(a) whether the Standing Advisory 
Committee of the Reserve Bank of 
India has considered the question cf 
devising a built-in mechanism to 
tackle the problem of default on 
account of natural calamities and crop 
failures; and 

(b) it so, the result thereof? 

The Deputy MiIlister in the MInIs-
try of Co .... Dity Development and 
Co-operatloa (Shrl B. S. Murthy): (a) 
and (b). Yes, Sir. The Standing Ad-
visory Committee of the Reserve Bank 
of India has recently recommended 
that the co-operative credit structure 
should build up credit stabilisation 
funds both at the apex bank and tbe 
central bank levels so that these funds. 
with the assistance of the national 
agricultural credit stabilisation fund 
maintained by the Reserve Bank of 
India, may be utilised for converting 
overdue short-term loans into medium-
term loans in areas affected by natu-
ral calamities and crop failures. 

The Standing Advisory Committ;; 
has recommended that the credit 
stabilisation funds in the co-operative 
banking structure may be formed ap 
below: 

(I) By each central and apex co-
operative bank crediting 25 
per cent of its net annual pro-
fits to these funds; 

(il) By the state governments 
crediting all dividend in EX-
cess of 3 per cent on sharep 
held by them in the co-
operative credit institution~ 
to these funds; and 

(Ui) By the state governments (by 
the Union Government in the 
case of Union Territories) 

making outright contribu-
tions partly by way of grants 
and partly by way of 1011118 
toward, these funds. 

It has been suggested that the quan-
tum of the initial government contri-
bution may range between 5 per cent 
and 10 per cent of the outstandings ~f 
agricultural loans at the central bank 
level in the states depending mainly 
on their relative susceptibility to agri-
cultural calamities. 

These recommendations are being 
considered by the Central government. 

Hostels for Cblldren of ScaveDlera 

1513. Shri Mohan Nayak: Will the 
Minister of Social Security be pleased 
to state: 

(a) whether Central Government 
have sanctioned funds to start special 
hostels for children of scavengers and 
sweepers for their education; 

(b) if so, the amount sanctioned; 
and 

(c) the number of hostels propelled 
to be started in the country State-
wise? 1 

The Deputy Minister in the Depart-
ment of Soctal Security (Shrimatl 
Chandrasekhar): (a) Funds have not 
been speciftcally provided for such 
special hostels. The Government of 
India have. however. requested State 
Governments and Union Territory 
Admini -trations to include this scheme 
in their State Plans. 

(b) and (c). Do not arise. 

Import of Seed Potatoes 

15lt. Shrl Vlrbhadra Slnrb: Will 
the Minister of FOOd and Arrlcaltnre 
be pleased to state: 

(a) whether it is a fact that permis-
sion has been granted to import seed 
potatoes from abroad; 

(b) if so, the reasons therefor; and 
(c) whether Government are aware 

that the import of potatoes will have 
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IllJ. adverse effect on the potato-
growers in the country particularly in 
Himachal Pradesh? 

The Deputy MinIster In the Minis-
try Of Food and Agriculture (Shri 
Shahnawa. Khan): (a) Yes. 

(b) The import has become neces-
sary owing to inadequate supply of 
virus-free seed potatoes from the hills 
to meet the entire demand of the 
country. 

(c) All these factors are taken in to 
account before taking a decision t'l 
import seed potatoes. 

Narpur-Bbandara Highway 

1515. Shri Balkrlshna Wasnlk: Will 
the Minister of Transport be pleased 
to state: 

(a) whether State Government haVe 
proposed the widening of the Nagpur-
Bhandara road, a National Highway; 
and 

(b) if so, the action being taken in 
the matter? 

The Minister of Transport (Shri Raj 
Bahadur): (a) Yes, Sir. There was 
a proposal from the State Govern-
ment to provide six feet wide 
shoulders in the fir.t nineteen miles 
of this section of the National 
Highway. 

(b) Due to paucity of funds it w~ 
not possible to' sanction the proposa1. 
The State Government were, however, 
advised to provide flat brick or stone 
metal shoulders in this reach out of 
the maintenance and repairs grant. 

indian Agricultural Researeb IDltltute 

1518. Shrl Balkrlsbna Wasnlk: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) the percentage of admissions 
for Ph.D. and M.Sc. courses If any, 
reserved for the Scheduled Castes 
and Scheduled Tribes candidates in 
the Indian Agricultural Research 
Institute; and 

(b) if 80, the number of candidates 
of Scheduled Castes/Tribes selected 
and their percentage in the past three 
years? 

The Deputy Minister In the Minis-
try of Food and Agriculture (Shrl 
Shahnawu Kba.): (a) For admis-
sion to Ph.D. and M.Sc. courses at 
the Indian Agricultural Research 
Institute, 15 per cent seats are 
reserved for the Scheduled castes and 
5 per cent for Scheduled Tribes 
Candidates. In case suitable candi-
dates from these categories are not 
available the seats reserved for them 
are filled from the open list. 

(b) The number of candidates of 
Scheduled Castes/Tribes selected and 
their percentage in the past three 
years is indicated below:-

(I) M. Sc. 
(ii) Ph. D. 

Sche- Sche- Total Percentage 
duled duled of the 
Castes Tribes candidates 

9 
S 

4 
:2 

13 
7 

to the 
total 

admitted 

6% 
4% 

Sugar Ration Cards 

151'7. Shrl Yashpal Slngb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to a letter pub-
lished in the Hindustan Times of 17th 
September, 1964, that workers are 
charging-141- to Rs. 2 per head for 
preparation of ration cards for the 
supply of sugar in certain localities 
of Delhi; 

(b) if so, whether the report is 
correct; and 

(C) what action has been taken to 
put a check on this? 

The Deputy Minister In the Minis-
try of Food aDd Agriculture (Sbrl 
D. R. Cbavan): (a) Yes, Sir. 
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(b) No specific complaint has been 
brought to the Government's notice. 

(c) The Delhi Administration has 
'",struded its Inspectorate Staff to 
ke.:p a strict watch and to report 
such instances immediately. 

Retrenchment of Employees 

{ 
Sbrl S. M. Banerjee: 

1518. Shrl Yashpal Slnlh: 
Sbrlmati Renu Chakravartty: 

Will the Minister of Feocl aDd Arrl-
culture be pleased to state: 

(a) whether it is a fact that about 
12,00 employees working in various 
departrn .. 1ts of the Ministry of Food 
and Agriculture in Eastern Zone have 
been declared surplus; 

(b) if so, whether this is due to the 
introduction of the decentrolisatinn 
scheme; 

(c) whether the work-load justified 
such reduction in staff; and 

(d) if not, what are the circum-
stances leading to such decision? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
D. R. Chavan): (n) No, Sir. The 
number of staff in and under the 
office of the Rcr,ional Director (Food I. 
Eastern Re!(ion. Calcutta, declared 
surplus is 33 out of a total strength 
of about 3.850. Efforts are being 
made to absorb them in other offices. 

(b) No, Sir. These st.aff have been 
found surplus on the basis of 'norms' 
prescribed by the Work Study Unit. 

(c) Yes, Sir. 

(d) Does not arise. 

RambouUlet Sheep 

1519. Shri Brlj Raj Slnrh-Kotah: 
Will the Minister of FOOd and Arrl-
caIt1Ire be pleased to state: 

(a) whether it is a faet that Ram-
bouillet Sheep are being imported 

from abroad for developing an 
Indian strain in Rajasthan; and 

(b) if so, the broad outlines of the 
scheme? 

The Deputy IIIInI5ter In the MiDls-
try of Food and Agriculture (Shrl 
ShaJmawaz Khan): (a) and (b). 
Proposals for import of 375 Ram-
bouillet sheep are under considera-
tion. When imported, these will be 
reared at the Central Sheep and Wool 
Research Institute, Malpura in Rajas-
than, for experimental purposes. 

Bridre on Ganres at Patna 

1520. Sbrimati Ramdulari Sinha: 
WiiI the Minister of Transport be 
pleased to state: 

(a) whether there is any proposal 
to connect North Bihar with South 
Bihar by constructing a bridge over 
the Ganges nearabout Patna; and 

(b) if so, the details thereof? 

The Minister of Transport (Sbri 
Raj Bahadur): (a) and (b). The 
Govemment of India do not have any 
proposal to construct a bridge over 
the Ganga nearabout Patna connect-
ing North Bihar with South Bihar. 
The bridge, when constructed. would 
fall on a State road. The Govern-
ment of Bihar are. therefor~, primarily 
concerned in the matter. It is 
understood from the State authorities 
concerned that some model tests for 
the selection of a suitable site for 
the proposed bridge are being con-
ducted at the Irrigation Research 
Institute, Roorkee, and at the Central 
Water and Power Research Station, 
Poona. The tests at Roorkee are ex-
pected to be completed by the end 
of the current year. 

Poultry Development Prorramme 

1522. Sbrl Vishram Prasad: Will 
the Minister of FOOd aDd Arrtcalture 
be pleased to state: 

(a) whether Government have de-
cided to open some traininl courses 
as a part of Poultry Development 
Programme; 
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(b) how many training centres 
have been opened so iar and where; 

(e) whether any kind of foreign 
assistunce hus ut:en accepted to im-
purt [raming in poultry de"elopment; 
and 

(d) if so, from which foreign coun-
try? 

The Deputy Minister In the MIDIs-
try of Food and AgrlcuHure (Shrl 
Shahnawaz Khan): (a) to (d). Faci-
lities for training of poultry farmers 
are pl'ovided by the Slate Govern-
ments/Union Territories at the State 
Poultry Farms and Poultry Extension 
Centres as part of their normal acti-
vities or under the All India Poultry 
Development Scheme included in the 
Se,ond and Third Five Year Plans. 
The Government of India, however, 
propose to hold a training course at 
the Indian Veterinary Research Insti-
tute, Izatnagar (Bareilly) in the 
method of determining the sex of 
day-old chicks under the ,uidance of 
a Japanese Expert who is expected 
to be assigned to the Government of 
India under the Colombo Pian. The 
training is proposed to be conducted 
in three batches, duration of each 
course being six weeks. About 6 
candidates are proposed to be train-
ed in each batch. The training will 
start only after the Expert has 
arrived. 

Surar Productioa 

{ 
Shr~matl Savitrl Nlc_: 

1523. oShrJ P. C. Borooah: 
Shri P. R. Chakravertl: 

Will the Minister of Food &ad Acri-
culture be pleased to .tate: 

(a) whether the Commilsion consti-
tuted for going into the question of 
increasing sugar production has Bub-
mitted an interim report to Govern-
ment; 

(b) if so, the main recommendation 
made therein; and 

(c) the Government's decWon 
thereon? 

The Deputy Mlnisler In the MiaIa-
try of Food and Agriculture (Shri 
D. R. ChavaD): (a) to (c). An interlm 
report has been received and 11 
under examination of the GoveI'D-
ment. The decision thereon is ex-
pected to be taken shortly. 

Rocket LaucJalq 

15K. Shrl D. C. Sharma: Will the 
Minister of Civil AvlaUoD be pleased 
to state: 

(a) whether the first meteorological 
rocket to measure wind data in the . 
upper atmosphere was launched from 
the Thumba equatOrial rocket launch-
ing base near Trivandrum on the 
14th July, 1964; and 

(b) if so, the success achieved in 
firing the rocket and cOilectin, data 
about weather? . 

The MinIster of CiYlI AviaUoa 
(Shri Kaa~o): (a) Yes. 

(bl Wind data was collected suc-
cessfully from a height of 86 to 56 
kilometres. The winds below 48 
kilo metres were generally eut-
north-easterly, with a speed of about 
80 knots. The winds over 46 kilo-
metres had a complex pattern, being 
strong but variable in direction. 
Rockets were also ftred successfully 
on the 16th July and the 19th August, 
1964. Results of these ftrings conftrm 
that easterly winds flow with an 
overlying ri!gion of turbulence in the 
equatorial stratosphere. 

MarIne ~lneerlBc F.ctory 

1515. f 8hr1 V .... w. Nath PaaIIey: 
L Shri Ram Harth Yadav: 

Will the Minister of Food BD4 
APicaltu1'll be pleased to state: 

(a) whether it is a fact that an 
qreement has been reached with a 
Japanese Marine firm known as 
'Yanmar' to set up a marine engineer-
ing factory in IndlB; 
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(b) if 90, the details of the project; 

and 

(c) the terms of the contract? 

The Deputy MiDUter In the MiDis-
try of FOOd and Ap-icultare (Sbrl 
D. R. Chavan): (a) to (c). No agree-
ment for the manufacture of Yanmar 
marine diesel engines has been 
reached. A preliminary report con-
taining collaboration proposals for 
the manufacture of Yanmar marine 
diesel engines has been received and 
is under technical examination in 
regard to the feasibility of the project. 

Forest Wealth 

1516 J Sbri Vishwa Nath Pandey· 
. I. Sbri Ram Barth Yadav: 

Will the Minister of Food and Acri-
clllture be pleased to state the steps 
taken by Government to augment the 
forest wealth of India? 

The Deputy MInister In the MInis-
try of Food and Agriculture (Sbri 
ShahDawu Khan): 'Forest' is a State 
subject under the Constitution. 
Management and development 01 
forests is, therefore, the concern of 
the State Governments. The Govern-
ment of India however, renders all 
possible technical assistance to the 
States through the Inspector General 
of Forests and Forest Research Insti-
tute and Colleees, Dehra Dun as well 
as financial assistance for the develop-
ment of forestry under the National 
Plans. In consultation with the 
State Governments a National Forest 
Policy was also enunciated in 1952 
which lays down the guiding princi-
ples for the State Governments for 
the scientific management of forests 
and their proper utilisation. 

2. Under the National Plans 
important forestry schemes have 
been launched and these schemes 
have been receiving increasing atten-
tion during the succeSBive plans. 
As against an initial provision 
of Rs. 9.6 crores in the First 
Five Year Plan, provIsion for 

. the development of forestry inerealed 

to Rs. 27 crores in the Second Plan 
and to about Rs. 51 crores in the 
Third Five Year Plan. 

3. During the First Five Year Plan 
a few schemes of development were 
taken up. An area of about 75,000 
acres was brought under plantations 
both under the scheme of Economic 
plantations and the scheme of 
Rehabilitation of degraded forests. 
Forest communications of about 3,000 
miles were also constructed duriI1l 
the period. 

4. In the Second Plan period, pro-
jects of greater diversity were under-
taken on a larger scale. Emphasis 
was specially laid on raising plan-
tations of teak, sal, Bluegum, wattle, 
softwood (for matches and plywood 
industries etc.). An area of about 
4,70,000 acres was brought under the 
species of economic and industrial 
importance and degraded forests over 
an area of 3,20,000 acres were 
rehabilitated. During this period 
6,800 miles of forests roads were 
constructed. 

5. The Third Five Year Plan put 
special emphasis on measures whicb 
will help to meet the long term 
requirements of the country. Under 
the State Plan for Economic plan-
tations, it is proposed to bring under 
plantations an area of 7·01 lakhs 
acres. Under the Centrally sponsored 
scheme of "plantation of quick grow-
ing species" which was introduced in 
1962-63 it is proposed to cover an 
area of about 1,37,000 acres. The 
scheme aims at meeting the raw 
material requirements of the wood-
ba'sed industries viz., paper, match, 
chipboards, etc. Under the scheme 
of Rehabilitation of degraded forests, 
it is proposed to rehabilitate an area 
of 5:23 lakh acres. 

Jammu-8rJDapr Road 

ISZ6-A. Dr. L. M. SinChvi: Will the 
Minister of Transport be pleased to 
state: 

(a) by when would it be possible 
to complete the second road between 
Jammu and Srina,ar accordin, to the 
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present pace and perspective plan; 
and 

(b) what is being done to expedite 
the completion of this road? 

The Millister of Tr8llllport (Shri Raj 
Bahadur): (a) and (b). A second 
road between Jammu and Srinagar, 
if ever constructed, would be a 
State road. The Government of 
Jammu and Kashmir are, therefore, 
primarily concerned in the matter. 
It is understood from the State autho-
rities concerned that a survey of a 
route (via Rajori and Shupian) was 
car.ied out some time ago. No 
further progress in the matter has, 
however, been made. 

CORRECTION OF ANSWER TO UN-
STARRED QUESTION No. IB96, 

DATED 13-9-1963 

The Minister of Law and Social 
Security (Shri A. K. Sen): In reply 
to part (a) of the Unstarred Question 
No. IB96 regarding wool and khadi 
production in Rajasthan, answered by 
the then Minister of Industry in the 
House on the 13th September, 1963, 
it was stated that the total amount 
given by the Central Government lor 
production of wool and khadi in 
Bikaner District of Rajasthan from 
1960 to 1963 so far was Rs. 15'48 
lakhs. On re-examination the Khadi 
and Village Industries Commission 
has found and intimated to the Gov-
ernment of India that the amount 
given was Rs. 15'B6 lakhs. In view 
of this, the following correction to 
answer to part (a) of the question 
may be made: 

"(a) Rs. 15.B6 lakhs." 

12.M hrs. 

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

OUTBREAK OF FIRE IN DIVISIONAL OFFICE 
OF L.I.C. 

Bhrl P. Venkatasabbalah (Adoni): 
I call the attention of the Minister of 

Home Mairs to the following matter 
of urgent public importance and I re-
quest that he may make a statement 
thereon: 

"The outbreak of fire in the 
Divisional Office of the LIC in 
Delhi on the 26th September, 1964." 

The Deputy MiDister iD the MiDistry 
of Home Affairs (Shri L. N. MIsbra): 
The Life Insurance Corporation--Jli-
visional Office building near the Delhi 
Gate is a mod'ilrn six storeyed build-
ing. On the 26th September, 1964, a 
message of outbreak of fire in the 
building was received over the tele-
phone at lB' 26 hours at the Headquar-
ter Control of the Delhi Fire Service. 
Within a Ininute i.e. at 1B.27 hours 
three fire units from the Connaught 
Circus and Rakabganj fire stations 
rushed to the spot covering a distance 
of about two miles within three 
minutes. The officer in charge 
found the fire extensive and serious 
and summoned additional assis-
tance at 18.32 hours. Between 18.40 
hours to 18.50 hours 14 additional fire 
units arrived on the scene fom diffe-
rent fire stations. The Chief Fire Oftl-
cer personally supervised the control 
operations with the help of 150 per-
sons and officers of the Fire Service. 
Six members of the st8ft received 
minor injuries and four were over-
come by smoke. They were attended 
to in the Irwin hospital as out-patients. 
There was no loss of life. 

There was no difficulty in the water 
supply for fire fighting. The fire was 
brought under control by about 20' 55 
hours and completely extinguished by 
21'20 hours. 

The officers of the Police Station 
Daryaganj had also noticed thick 
9moke coming out of the building 
area by about 18.25 hours. A constable 
was at once sent to the spot, and on 
receiving his report the Superinten-
dent of Police Central, Deputy 
Superintendent of Police Daryaganj 
and all available police force in the 
police station rushed to the spot and 
cordoned off the building. 
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[Shri L. N. Mishra] 
The cause of the fire is yet to be 

ascertained definitely. A Cllse under 
Section 436 I. P. C. has been rqister-
ed investigatIon is progre3sing. The 
Crime Inspection Team along with 
photographers have inspected the site. 
The. Superintending Engineer and the 
Executive Engineer of Delhi Electric 
Supply Undenaklng have inspected 
the building and its electric installa-
tions. Tbe Inspector of Explosives 
from Agra has also carried out a pre-
liminary investigation. 

The ful! extent of loss is still to be 
assessed. The damage is mostly in 
third and fourth ftoors; it was large'y 
confined to wooden partition, furni-
ture, racks con' aining stationery and 
flies. The policy holders records were 
in anotht:r bUilding and are not af\'ect-
ed. The building is fully insured, but 
not the furniture. 

Shri P. VenkatasubbaJa.!t: Mav I 
know whether the attention of the 
hon. Minister has been drawn to a 
news item that some of the em-
ployees of the LIC. of this partbllar 
Oivision, wel-e the root caUSe for the 
eutbreak of fire in this build ing? If 
so, is Government prepared to hold 
an enquiry, as demlnded by the 
employees' association. 

Sui L. N. Mishra: I 'lave seen 
c.ertain news items. At thiR stage. it 
~ difficult to say anything either way 
until the inv'lstigations are completed. 

'I' ~, (~): iRr ~ 
~ ~ ~ liT 'liqJ ~ fir; fQ 
~ it ~ <'!1iT t ~ ~ it fire 
tM~~f1I;mt!;ili~~~ 
~ lIT fll~ 11ft fir; 'fIIR'I' ~ ~ "'" 
m tI'g v· ~ it it l:IIW'T lIT, ;:i't CI{ 

fQ'. fit;v 'liT 1;IIWT "" ~ 1f1f.' ~T 
twT lIfT? 

"" ,,"0 T'O fr ,: 1!ff ~ mr ~ 
1tilt~~~1 

Shri S. M. Banerjee (Kanpur): May 
know whether the attention of the 

hon. Minister has been drawn to the 
press statement given by the General 
Secretary of the Northern Zimc Life 
!!l&uranCe Employees' Association 
asking for a thorouJ(h prebe into this 
:natter; if so, what steps ha"/e Ileen 
taken? 

S'lri L. N. Misbra: I h&ve E~en this 
news. As regllrds the steps, we are 
having a full investigation and on 
receipt of the report we can say nny-
Ihing definite. 

start S. M. Baaerjee: My question 
:,,,, not been answered. There was 
:\ question asked by Shli Vcnk:J.ta-
slIlJbaiah that the employees were 
"c£ponsible for it. I want to know 
whether the AssociatiOn ltse:f has 
demanded a thorough probe into it. 

Mr. Speaker: He says that he has 
seen this news. 

"pr ;n~.n (~) : om 
li~ "'f(f ~ ;r~l ~ f~ ~'-'fo wto ~o iii 
~ it li~ ~ itn:: qy1f '-'fm- ~? 
lfiiT ~ if ~ ~ f~ ~~ ~ ~j";f 
~ ~ ;:i't ~ ..rl' ;;rt;;r f~ ~ 0IIi 
~ ;;nitm- ~ ~ it; tft;i fm ifiT 

~ ~om~m 'iiT ~1Ii1 ~~ 
~ t? 

'" ,,"0 ;no r'l'5I': ~ ;mr ~ t 
~o ~o mo it ~ ~ m"T ~ I 
q1ffif it; l'f~ it qJ~ ~~ ~ 
~ it m"T '-'flft 1fT .m: Cllij'f)41\'ft -m-
mfi qrIf III ~ 'l11T ~ I W 
iliofu}~~~~tqr~~~ 
"I1iT ;q;rr ~ ~ I 

'" P" .. ~ If.1mlf : ~ (fiIi >lIN 
ront mJ ~? 
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IIIIQ'W 1f~)~: ~ ~ 'ffl" 

~ ~I 

,t 110 f:o "~'ftl' (~~~) : ifiT 
fit; ~ itt ~ JfTiIT fit; ~ ~ 
~ "f'~ ~ ~ If<: Ill: ~ "fl1T ~ ffi 
~r ~orn: 'iffi, tIT'!" ~if it; ~ ~ 
mfm~f~Ti¥tit;~~f~ 

~ rn t f'fi ~ ~ iffiffi ~ fit; ~ ;;ft 
~11r llJ1ft t ~ 'fiT If>1f ~ ;m:vr 
!flIT 'IT? ~ i% ;m:vr ;;ft iIFf ~ 
'""~ ~ it ffi mitt mTT ~ t f'fi 
~it;m-'l::~t,~lti"Ii~ 
;m:vr ;f~ f'fi f<nr<ft lI>'T finf~ it ~ 
'fi iT t 1<r ~ ~ ~~ ~ 'fiT ;m:vr 
q"J1T ~ 'fiT t, ~~ "fTT, tft'f f<{if it mq 
it; ~riifZ"U ~ mq it. mq; it; i!lmr 
itqnrr~~~~mq;tt 

~ ~Tm ~ ;m:vr ffi !flIT iJTq" ~ 
~ ~~~? 

lit' ~o ;rIo f'f61: ~ f~ it lit 
"fl1T 'fltT ~ ~ I ~ ~ ffi tr,Ofo 
q,~ 0 ~ 0 it; qrf.;r!fTi:k $ ~ ~ 
it ~ ~fT .... 

"" ~o fro .111{t: ;;fr W, ~ 
~ ~ <'11ft ~ ~ ~o ~:to 
mo it; ~ it ~ 1ft ~ ~ I 

IItt w. ;no f,,~· Qlf<'t4lfia $ 
~ ~ ~ m 'fiT iIFf ~ 'fiT 
~ t I ~ O'fi "fl1T .. orn:viT 'fiT 
~ t·~ ~.lI>1" ~ ~ IIi't{ m-
~~~~t~'fi~~ 
lI>1";mf"fl1Tit;~it~~~ 

~I 

Dr. L. M. Slngbvi (Jodnplll')' May 
I know wlhether at any time there 
WaF. a complaint or reprt's~ntation to 
the Government that there was 
reason to suapect foul play; if so, 

·.vilat was the nature of this ('om-
plnint and, secondly, whllt ste •. ~ have 
been taken to reward tht' wOllderful 
work done by the firemen iIJr rescue 
;)perations? 

Sbri L. N. Mishra: I require notice. 
1 am not aware of this complaint. 

IItt '~'t ~~, ifu 
am n- 'liT WI' t I ;;ft 1ft ~ flliit 
l'jif~it;i(n:it~~if~ 

~mrf'fi~If(IT~t? q1R~ 
m- t ffi ~~ ~ ~ i!lmr ¥t 
;t)-'I'm ~;m t? 

""1fW ~)if4': ~ ~ ~ ffi 
~ fit; ;;ft ~ m;lIT Q1IT ~ ;t)-~
'fiR!' Wt ~ t I 'R'if ~ lI>1" fu'tt 
~~~~q1R~~~~ 
fit; ~~ 'fiT ;m:vr ~ t ffi ~~ ~ 
f~ crmr ~ ;;rr;ft t? 

IItt .,~, : q1j' ~ f'fi ~ 
~ .. om: if ~ fit; qj If<: fft 
f~ itr 't~ r~ if ~ If!n' 'f4T if ffi ~ 
'fiT 1ft ;;rcmr ~ ~I<T 'flIT m{ ~ fw 
'flIT fit; ~ 4'CIT if@ ~ . . . 

WEQ'W 'feRII' : ~ ~~ ~~ If<: ~ 
~ ~ ~ ~'fiCIT ~ ffi ~ .. 
iIR~~~;;rr~~1 ~~<mf 
Iflrr lfiW ~ ~l!i'm t? 

Shrl Kapur Singh (L:l(lhinna): I 
want to ask whether in the li~ht of 
basic postulates of what is !:alled 
~"cialist legality which regrtrds all 
wilful damage to public property as 
at par with man-s!aulhter, d'l r..ur 
'Jovernment proPOSe to prE>scl'ibe 
effectively deterrent penalties for 
such crimes? 

Shri L. N. Misbra: This is only a 
','ggestion for action. 

",t '"""" r", (~).: W 
~ .. &Ifr.f it q m- 'ITt t til; ~ 
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II>'T ft!;fztr 'til' mr.r ~ ifm'f 
~ 'iftq' ~ 'til' 'ffiIT t fcI; ~ iiffiI' 
!ql1f ~ ~ 'til' ~ iRl'~t; ttl 
~ ~ 1M ~ t mr.r ;tiT 
ft!;fztr'til'~~m~~t 
~~.m~~~mTl:lt 
ft!;fztr ~ II>'T ~ ~ ~ II>'T t? 

»fT "0 lfTo f4f1l' : If" ffi 'fl: ~ 
m~I~~~~~ 
II>'T ;ft;;i <'I1TRl' ~ amtit ",,9t ~ "IlI'Jift 
~ l:lt ~ it; ~ om: ~ ;pfI' lfi1: 
~i? 

"T~fdl:~l:lt~ 
~tffiif!fT~~~t~~ 
~ m ltiTIPf ~ t? 

,"~Jf"~ (fu;<;ft~): 
l:lt \i(j;f 'til' lfil1f ~ ~ iU ~ ~ ? 
;;rN it; ~ IftT ~ ~ tr.nt trf t, 
~ ~, ffi ~ q m m ~ t? 

»fT "0 lfTo f"" : ~ ~ ~ 
tr.nt trf t orft;;t; ~ ~ l:lt ~ 
lfi1: ~ t m ~ ;;rN ltiTIt ~ iU 
tt~1 

Shrl Hem Barua (Gauhati): In view 
of the fact that there are very strona 
suspicions in the City that this fire 
might be the handiwork of sOll'le sabo-
teurs, may I know wht<ther Govern-
.nent proposes to institute an.\' judi-
cial enquiry in the place of a dl!port-
ml'ntal enquiry or POlice enquiry 
which the Government are visuaLisina 
now? 

Shri L. N. MIshra: Not at the 
moment. 

,,' 'iwr (fit\i ....... «) : q ;;IT 61-
~~~ t, 1pff~q~~ 
...=t tft' film q 'm' 'PIT t ;;ft fiI; tw q 

1tf If.-~ ~ \ifT ~ t, fcI; if ;;IT 
.... ;ror ~ ~ qiA; wm: t "~" 
~it;~tt~t,~q~~ 
~ trmr ...=t troI' ~ t fcI; 1pff ~ ~ 
1ft' ~ ~ it; m ~...=t ~1 ~ ~iT 
~ ~? 

Sbri Nath Pal (Rajapur}: This 
ought to be expunged. It IS a:"1ost a 
Hallder against the entire class of 
employees. 

Mr. Speaker: I am glad that Mr. 
Nath Pai is for expunction. 

Shr! Nath Pal: It is slanderous. 

Shri D. C. Sharma (Gurdaspur): In 
view Of the fact that Delhi has be-
come a kind of all in centre for fires, 
explosions and murders, will the Gov-
ernment appoint some committee to 
go into the overall Question includ-
ing this question? 

Shr! L. N. Mishra: As regards the 
first part Of the question it is a gene-
ral statement which I do not accept. 
As regards the second part of it, my 
answer is 'No', 

Shri Indrajit Gupta:(Calcutta South 
West): Has the Minister's attention 
been drawn to the report that the 
reaSOn fOr the fire spreadinl very 
rapidly from the ground floor to the 
third and fourth floors was because 
of the way the air-conditioning chan-
nels had been constructed in the 
buildings and, if so, will this investi-
gation cover this question in the 
designing of -buildines so that other 
buildings may be spared of this kind 
of trouble? ' 

SUi L. N. MIshra: As a matter of 
fact, our report ill that it sta. t 
from the third or fourth floor. 

Shri loaelalm Alva (Kanara): The 
Minister is probably aware that there 
are two sides of the matter when this 
tYPe of fire 0CCUl'I. There are the 
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people who are in-charge of the 
,buildings and who have neglected 
their duties. Those persons are also 
responsible for the occurrenCe of 
fire. I want to know whether they 
take serious action against those 
who neglected their duties and also 
whether the Government has got 
effective fire fighting measures against 
fires for public sector buildings which 
cost over Rs. 3 crores. 

Shrl L. N. Mlshra: So far as the ftre 
fighting measures are concerned, they 
have done a wonderful job and they 
have done very well. So far as the 
question of apportioning of responsi-
bilities is concerned, we are awaiting 
the report and the needful will be 
done. r 

Mr. Speaker: Papers to be laid. 

12.22 hi'll. 

ALLEGED ILL-TREATMENT OF A 
MEMBER 

Shrl Nath Pai (Rajapur): Mr. Spea-
ker, Sir-I did not want to raise it 
since you directed me not to raise it-
may I at least make one request that 
the Minister may make a statement 
regarding the ill-treatment of Mr. 
Priya Gupta before the House rises? 
I was awaiting some information since 
last week. You said I should not raise 
it ... 

Mr. Speaker: Therefore, he has 
raised it. 

Shrl Hem Barua (Gauhatl): We 
are getting telegrams; we are getting 
telephone calls. 

Mr. Speaker: I told Mr. Nath Pai 
that he should not raise it and, 
therefore, he has raised it. 

Sbri Nath Pal: No, Sir. 

Mr. Speaker: What is it tlhen? I put 
it to him. What does it amount to? He 

of a Member 
has always claimed that he hal co-
operated with me. 

Shrl Nath Pal: I try my very best. 
Sometimes I may not be successful; 
sometimes I may be failing. . . . . 

Mr. Speaker: Sometimes he it too 
rebellious in that respect. I hope he 
will be more cooperative in future. 
I am taking those steps that he 
wants me to take. 

Sbri Natl! Pal: Before the House 
rises in this session. 

Mr. Speaker: The Home Ministry's 
representatIve is here. 

The Depaty MlIllster In the MlnIs-
try of Home Affairs (Shrl L. N. 
Mlshra): About what? 

Mr. Speaker: There was a complaint 
that Mr. Priya Gupta was ill-treated 
inside the jail. 

Sbri Hem Baraa: Outside also. 

Mr. Speaker: There was a complaint 
that he had been ill-treated-I thought 
probably inside the jail-inside the 
jail and now outside also. Wherever 
he was, the Member of Parliament 
was ill-treated. I had asked the Home 
Ministry to find out the facts and give 
them here. The answer that I receIved 
was that the Home Ministry was get-
ting in touch with the State and that 
as soon as the information is received, 
that will be given here. I want to 
know whether they have received any 
information and if they have not re-
ceived it, they should try to get it 
telegraphically before we close here. 

Shri L. N. MIshra: I have received 
some Information tram the District 
Magistrate, Purnea. I may read it out. 

It reads thus: 
"Shri Priya Gupta .... 

Mr. Speaker: That might be sent to 
me first, and then I shall see whether 
that has to be read out in the House. 
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Shrl S. M. Banerjee: This shows 
that Government had the infonnation 
but they did not want to giVe it. ' 

Mr. Speaker: I had been infonned 
that they would let the infol'mation 
within a week, and I had been wait-
illi because the week had not expir-
ed. I had requested Shri Nath Pai 
also to wait, be~ause they had want-
ed time for one week, and, therefore, 
I had to wait till they got the infor-
mation. They have not yet inform-
ed me whether they have got the in-
fo~ation. If they haVe lot it, they 
might send it on to me, and then I 
shall fix some time for it. 

Sbri Naua Pal: I am very satisfied 
with your guidance and rulini and 
help in this matter in defending the 
rights of fellow-Members. Since I 
have appeared to be slightly recalci-
trant and non-co-operative, may 1 
submit that had it not been for my 
effort, it would not have come out 
that Government were in possession 
of the information? 

An 1Icm. Member: Actually, it is 
Government which is non-eo-operat-
ing. 

JU, Jus. 

PAPERS LAID ON THE TABLE 

REPORT OF WOOLLEN HOSIERY YARN 
DIsTRIBUTION ENQUIRY COMll4I'l"l'EE 

fte MIlliliter of Cammeree Ulbri 
lUanabbal Shah): I bel to lay on the 
fable a copy of Report of the Woollen 
tiosiery Yarn Distribution Enquiry 
Committee. [Placed in Library. See 
No. LT-3262/64j. 

UNION PUBLIC SERVICE COMMISSION 
(EXEMPTION FROM CONSULTATION) 

AMENDMENT REGULATIONS 

"rhe Deputy Mlnlster ill the M11ds-
try Of BOIDe Main (Shrl L. N. 
MIsbra): I beg to lay on the Table a 
copy of the Union Public Servic.e 
Commission (Exemption from Con-
sultation) Amendment Regulations, 
1964, published in Notification No. 
GSR, 679 dated the 24th April, 1984, 
under clause (5) of article 320 of the 
Constitution, tOiether with an ex-
planatory note. [Placed in Library, 
See No. LT-3263/641. 

STATEMENT GIVING INFORMATION ON 
POINTS ARISING OUT OF ANSWERS 
GIVEN ON S.Q. No. 324 HE: BXPOH'l' 
OF SUGAR TO U.S.A. 

The Deputy Minister ill the Minis-
try of Food and Alrleulture (Shrl 
D. R. Chavan): I beg to lay on the 
Table a statement giving infonnation 
on points arising out of the answers 
given on the 22nd September, 1964, to 
5upplementaries On Starred Question 
No. 314 regarding export Of su&ar to 
USA. 

STATEMENT 

I. Quantity ofsugar exported 
during August, 1964. 10,553 tonnes 

z. Value of t he quantity ex-
por,ed in AUtpl8" 1964 
(F.O.B. realisation). RI. 5zlakhs 

(Eatimatc:d) 

3. Quantity propOied to be 
exponcd 4urin11SJ6S. 3 lakh tonne. 
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Transport Cooperatives 
4. Quan.ity reserved for Co- No such re-

operative Societies 011' of servation IS 
the quan-i'Y'o be ex- made. Quan-
por:cd during 196~. ti'ies of raw 

- sugar supplied 
by Coopera-
tives for export 
durina 1963 
and 1964 were 
a. under:-

Year Total Quantity 
of raw sugar· 
procured for 
expor' (l.akh 

Tonnes). 

------("1)--

1963 2' S2 

1964 :Z'24 

12.27 bra. 

Quantity of 
raw sugar sup-

pl;ed bv Coope-
rative faclories 
out of quan-
titie. shown in 
column (I) 

(Lakh Tonnes) 

=-=-~.~) --::::. 
0'77 

0'98 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

MINUTES OF EIGHTH SITTING 

Shri Slddananjappa (Hassan) : 
beg to lny on the Table the MinutPII 
of the Eighth Sitting of the Commit-
tee on Government Assurances held 
during the current session. 

12,Z'H bra. 

CORRECTION OF ANSWER TO S.Q. 
NO. 182 re: TRANSPORT CO-OPE-

RATIVES 

The Minister of rraDSport (Sbrl Raj 
Bahadar):· In a supplementary ques-
tion arising out of the reply given to 
the Starred Question mentioned above, 
Shri Buta Singh wanted to know whe-
ther Government propoled to set up 
separate financial Corporations to as-
sist the transport cooperatives. I had 
stated in reply that one of the recom-
mendations' of the Study Group on 
Transport Cooperatives wail that the 
State Governments should set up such 
Corporations, and funds could be with-
drawn from the State Governments 
or the State Bank of India. The actual 
recommendation of the l1roup regard-
ing this is that the financing agencies 

for transport cooperatives would nor-
mally be the State and District Co-
operative Banks and State Financial 
Corporations which should, in tlheir 
turn, be able to secure the necessary 
funds from the State Governments or 
the State Bank of India. on State Gov-
ernment guarantee 

II .. hI'S.. 

DIRECT TAXES (AMENDMENT) 
BILL-contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri T. T. 
Krishnamacharj on the 24th Septem-
ber. 1964, namely:-

"That the Bill further to amend 
certain laws relating to direct 
taxes, be taken into consideration." 
Shri S. M. Banerjee might now con-

tinue his speech. 

An HOB. Member: How much time 
has been allotted for thiR Bill? 

Mr. Speaker: The time fixed is 4 
hours. 

Shrl S. M. Banerjee (l{,gnpur): I 
feel that certain prOVisions of this Bill 
are welcome provisions. but before I 
proceed to make my observations on 
I.he various clauses of the Bill. I must 
say that the income-tax arrears or the 
ar~eas of gift tax. wealth tax etc. have 
not been reduced. 

When we are discussing this Bill 
and considering the measures by which 
relief could be given to the assessee 
so that he may pay the arrears, what 
is the picture that we have before us 
regarding the arrears of these taxes? 
The gross arrears of Income-tax as on 
31st March, 1964 amounted to Rs. 290 
crores, and the effective arrears of in-
come-tax on the same day amounted 
to Rs. 170: 8 crores. The Finance Mi-
nister. according to the HiMustan 
Times dated the 7th April, 1964, is 
reported to have said at a meeting of 
the parliamentary consultative com-
mittee that tlhe total gross arrears of 
incom'e-tax amounted to Rs. 292: 16 
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[Shri S. M. Banerjee] 
crores, out which an amount of Rs. 123 
crores had constituted arrears for three 
years and more. The figures are 
Rs. 30 crores for two years, Rs. 48 
crores for a year and Rs. 57 crores 
current arrears, 1963-64. Thus 
the total effective arrears amoun-
ted to Rs. 193 crores, Rs. 71 crares 
outstanding for three years and more, 
Rs. 22 orores for two years, Rs. 42 
crores for a year and Rs. 57 crores 
current arrears. Arrears of wealth tax 
are estimated at Rs. 6: 66 crores, estate 
duty Rs. 4.36 crores, gift tax Rs. 81.5 
lakhs and expenditure tax Rs. 43' 6 
lakhs. 

These are figures according to om-
cial sources. I feel that no effective 
steps have been taken to recover ar-
rears of income-tax. I know that in 
1957, when I was first elected to this 
House, I raised a question about the 
the arrears of such taxes in the city 
of Kanpur only. The figures were 
revealing when I came to know that 
in Kanpur alone the arrears of income-
tax, gift tax and wealth tax were to 
the tune of Rs. 4~ 98 crores. 

AD Bon. Member: What is Shri Ram 
Ratan Gupta's share in it? 

Sbrl S. M. Banerjee: I do not know. 
Shri Ram Ratan Gupta Is one of those 
who have been exposed. But there are 
other Guptas and Singhanias in Kan-
pur. After raising the question in this 
House and getting an assurance 
from the Finance Ministry, this 
amount was reduced to Rs. 3' 25 cro-
res. Even today I know that in Xan· 
pur alone this amount is nearly Ra. 3 
crores. 

AJJ regards other commercial taxes 
also, the question was raisred in the 
State AJJsembly about sales tax. The 
arrears in Kanpur alone were of the 
order of Rs. 64 lakhs. We are not dis-
cussing sales tax now; we are discus-
sing direct taxes. I would like to 
know from the hon. Minister what 
effective steps are being taken to rea-
lise these arrears. 

While speaking on the Finance Bill 
tin 21st April 1964, Shrl T. T. Krlsh-
namachari observed: 

"Evasion is very wide. That IS 
conceded. In fact, in the last 
six months that I have been in 
charge of this Ministry, I have 
found that our estimates of eva-
sion have been somewhat of an 
under-estimate. Evasion is much 
greater. In what we call the 
sample tests that we are making 
in particular streets, we find the 
number 'Of people who have evad-
ed are not small people but some-
times ,big people. also". 

The hon. Minister says 'sometimes', 
but I know it is all times that the 
big people evade. The policy of the 
income-tax department-I have n'Otb-
ing against any particular oftlcer: 1 
do not' impute any motive; I have 
the greatest regard for the chairman 
of the Board who is a person of un-
questionable integrity-the p'Olicy of 
the incom-e-tax department is: be 
kind and polite to the big people and 
harsh to those who belong to the 
lower category. When income-tax 
arrears are due from an ordinary 
shopkeeper, he is prosecuted, perse-
cuted and humiliated. But what hap-
pens in the case of those big people 
who are responsible for the 1'Otal in-
come-tax arrears, non-effectIve 
arrears of Rs. 292 crores? Csses are 
pending in courts of law. Whtle 
announcing his tax proposals in the 
budget tor this year, the han. Min-
illter said: 

"AJJ the House is aware there 
is a general feelln, that the 
Govemment is losing a fair share 
of revenue due to evasion and 
avoidance. This has been attrI-
buted in the past to the prevailiDl 
hi~b rates of taxes. But with 
the reduction In the tax rates 
now prop'Osed, I hone we shall 
hear less of this. The proposed 
RlIldlt reduction of tax bas been 
mainlv In respect of Incomes over 
Rs. 115,000". 
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Now, what was the reduction? l' 
kn'ow my hon. friend, Shri Morarka, 
who is not present .... 

Rs. 6,000 a year, They should not be 
taxed at this h'our when Government 
"Ave milH!rllbly failed to hold tM 
price line and are unable to check tM 
price line because of the policy they 
are pursuing. 

An Bon. Member: He is present. 

Shrl Bade (Khargone): Is ShIi 
Tyagi the would-be Finance Minis-
ter? 

Mr. Speaker: He headed the Com-
mIttee on direct tax!'!s administration. 

Shri S. M. Banerjee: A feeling was 
gIVen to the country that the hon. 
Finance Minister by his tax prop'osals 
had spread the low income group peo-
ple. But what are the facts? People 
who are within the Income group ot 
Rs. 5,000 pay less-I agree. What are 
the items? Tax Rs. 92, CDS Rs. 1411, 
total Rs. 241. Under this, they WOUIQ 
pay 'Onlv Rs. 84 as tax. So there is 
a reduction of Rs. 8. But what hap-
pened further on? A person getting 
Rs. 10.000 per year who was paying 
Rs. 680 as tax and Rs. 2150 CDS, th!lt 
is in all Rs. 930, now pays Rs. 7UII. 
The variation in tax over 1963-64 is 
plus 29. A person getting an annual 
income of Rs. 15,000 now pays Rs. 40 
m'ore. ... 

. -..-~ 
Who gets the concession? The 

entire tax proposal was that those 
people eetting Rs. 20,000 and 8Ibove 
upto RI. 3 Iakh should get concession 
t'o the tune of Rs. 33.649. Thi~ is how 
the tax proposal has affected the com-
mon man. In this particular Bill 
another concession Is being given to 
those who want to contribute to the 
Nehru Memorial !'und. Why not • 
concession be given Increasing the 
exemption limit for income-tax frOm 
Rs. 3,200 to at least Rs. 6.000? I sa'Y 
this ,because the poor middle class, 
whose backbone has completely been 
broken with these high prices, should 
be helped in this way if they cannot 
be helped in any other way. This was 
the unanimous request made in this 
House that the slab should be nlised 
to R~. 7.500. Some said it should be 
at least Rs. 6.000. that is upto those 
who are getting Rs. 1500 per month or 

Shri Kashl Ram Gupta (Alwar): 
Will we be included under that? 

Shrl S. M. BaDerjee: Yes. 

My submission is that some e!fec-
tive steps 9hould be taken to realise 
1I11 income-tax arrears. 

As regards the proposed clause lSA, 
as follows:-

'lanv special allowance ISpeci-
ficallv granted to an assessee by 
his employer to meet expenditure 
actually incurred on payment of 
rent (by whatever name called) 
ill respect 'Of residential accom-
modation occupied by the assessee, 
to such extent (not exceeding 
three hundred rupees per month) 
a~ may be prescribed having 
regard to the area or place in 
such accommodation is situate and 
other relevant c'Onsideration", 

t welcome this concession proposed to 
be given to those employees who are 
~ervin,l!( in commercial firms. But I 
think the main pUrpUse of the Bil! 
is contained in the amendment to 
section 88, as follows: 

"in sub-section (1) after cllluse 
(i), the following claUSe shall be 
inserted, namely:-'(ia) 11! 
donations to the Jawaharlal Nehru 
Memorial Fund referred to in the 
Deed 'Of Declaration of Trust 
adopted bv the National Com-
mittee at its meetinlf held on the 
17th day of August 1964". 

This is something extraordinary. It 
was never done in the case of the 
Gandhi Memorial Fund or in &By 
other fund. It was done to some 
extent in the ease of the National 
Defence Fund. I can agree. 
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Tbe MbUster of RehabUltatloa (Shri 
TyarU:It was done in the case of 
the Gandhi Memorial Fund. 

Shrl S. M. Banerjee: Was the Act 
amended? No. I have got both tile 
principal Act and the amendtld Act. 
It was not d·one. It was done In ~he 
ca~e of the National Defence I!'und 1 
agrce; but for that, it was never done 
in the history of our taxation or In 
the history of our Finance. Ministry. 

Shri TY8gi: In the case of the 
National Defence Fund and the 
Gandhi Memorial Fund, the same 
treatment was given. 

Shrl S. M. Banerjee: Unfortunately, 
from Finance you went to Defence. 
then you became defenceless, ati:lIil 
you are rebabiIitated. Naturally, Y·JU 
have forgotten these things of thp 
Finance Ministry, I am sorry. I have 
got the principal Act. 

Sbri Tyap: Does my hon. friend 
want rehabilitation? 

Shri S. M. Banerjee: You rehabili-
tate me after discharging me? Buth 
of Us have been rehabilitated. 

Shri Joachim Alva (Kanara): He 
has not forgotten what you have done 
to the Kanpur factory. 

Shrl S. M. Banerjee: What is the 
position today? Supposing I have 
earned Rs. 5 lakhs . 10 per cent of it 
I can pay to any' charitable institu-
tion or National Defence Fund or 
Gandhi Memorial Fund, or any fund 
to which I am allowed to contribute: 
that is what we called allowable ex-
penditure. That is. I shall not be 
taxed on Rs. 50,000 but if I want to 
pay Rs. 2 lakhs, then, naturally. I 
shall be taxed on the balance 
Rs. 1,50,000. The implication of the 
present clause is explained by the 
hon. Finance Minister thus in his 
Notes of Clauses: 

"Clause 5 seeks to amend section 
88 of the Income-tax Act. The 

effect of this amendment will 
be that the entire amount paid 
by an assessee during the previous 
year as donation to the Jawahar-
lal Nehru Memorial Fund refer-
red to in the Deed of Declaration 
of Trust adopted by the National 
Committee on 17th August, 1964 
will qualify for rebate of lncome-
tax under section 88 of the In-
come-tax Act without application'" 
of the monetary limit laid down 
in sub-section (3) of section 8t1 
of the Income-tax Act (viz., 10 
per cent of the total income of the 
assessee or two hundred thousand 
rupees, whichever is less). It has 
been laid down in this behalf 
that donations to the aforesaid 
fund will not be taken Into 
acc :lUnt in calculating the above-
mentioned monetary limit." 

Shrl 1. B. Kripalani (Amroha): 
That means the Government is making 
the donation. 

Shrl S. M. Banerjee: Exactly what 
is the total don~tion we are 
receiving? The hon. Prime M:IlIR-
t.er 'l.nnounced that the total amount 
is Rs. 9 lakhs. What a Door res-
ponse! And out Of this Rs. 9 lakhs, 
only one concern has paid Rs. 5 
lakhs. Mr. Birla has yet to aee what 
'~mendment is moved. Dalmia has 
yet to see what further concessIons 
!Ire likely to be aiven in the name 
of Shri Jawaharlal Nehru. All these 
people are waiting patiently to see U 
certain concessions are given in 
income-tax in Wealth Tax, in GIft 
Tax or an~ other corporate tax. it 
some incent1ve is given, they will 
give further donations to this Fund. 
This is a very sad oommendatary on 
the democratic functionina of this 
Government. 1t will be .really crea-
ting blackmarketiJli or .profiteeIillg 
or racketeering even in the Nehru 
Memorial Fund. 

I am sorry that the name of this 
beloved leader of this country, who 
has 110 parallel In this country, il 
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being brought in the form of coins, in 
the f"rm of income-tax rebate. I a;) 
not know to what extent they lIl'e 
going to put his name in the dll~t. 1 
am sorry at this. I am an ardent 
follower of Nehruji, without getting a 
ticket frcm him, mind you. He has 
been opposing me. Still, I really 
fol(ow his words as gospel. I know 
he has liven something not only to 
our ccuntry, but to the we,-t:!, but 
should we 10 to this extent? If we 
did not do it in the case of Gandhi 
Memorial Fund or any other fur.ct, 
why should We do it here? 

We h:lve done it in the case of the 
National Defence Fund, because, as 
very correctly said by the very 
leader~ of this House as well as 
leaders outside, after all, the cuu.tlry 
is greater than Nehru. And n"tural-
ly, I oppose this clause. 

Today there is a provision that 10 
per cc!'!t will not be taxable, but 
what is tlhe response? No response. 
So, I feel that this should 110t be 
done. 

Shrl Tyagi: The functions of this 
Nehru Memorial Fund Villi bo:! prac-
tiCl:l.lly the same as those of Gov-
ernment, except that non-official help 
will ba obtained, and therdore my 
hon. friend might keep that objective 
also in mind. 

Shrl J. B. Kripaiani: Why should 
not the Government directly make 
the contrioution. Why this indirect 
way, I really cannot understand. If 
you have to !/teal fram people's 
pockets, do it honourably. 

&hrl S. M. Banerjee: As very ably 
explained by Shri Tyagi and very 
well replied to by Aciharyaji, I should 
say that in that case, let Government 
C'ome forward-we will iivc tneM 
sanction-and say that they want to 
('ontribute. Nobody will object In 
the caSe of Nehruji. 

What happened in the case of the 
National Defence Fund? Much of it 

1283 (Ai) LSD-16. 

has been misappropriated. 
happened in the case of the 
Memorial Fund. We have 
history, and whenever some 
bution is asked from the 
man, he says: 

What 
Gandhi 
a bad 
contri-

comm"n 

"er ~ rw<: ~ ot .. ~';o~r q lifT <:~r ~' 

People have started telling this, 
because we could not ·give a good 
an9Wer to them. I woul.d only re-
quest the hon. Finance Minister to 
kindly consider the various aspects, 
the various suggestions given by the 
Tyagi Committee. 

I would like to know from Silrl 
Tyagi what has happened to the 
Viswantha Sastri Report. There was 
an income-tax investigation commis-
sion appointed under the chairman-
ship of Shri Viswanatha Sastri. Whllt 
happened to that? I understand that 
simply because the Commission made 
rca thing criticism of certain houses, 
bncluding Birlas~ that Comm;oslon's 
I cport was never published. It is 
surprising. I would like to know 
what hRs happened to that Commis-
sion's report and whether all tlhe 
recommendations of the Tyagi Com-
mittee ha.ve been implemented. 

I am happy that this Bill It:!s 
brought two or three good items, but 
general!y our expectations or the 
Financ,,! Minister have been belied. 

With these words, I would once 
·gain reauest them not to bring 
Nehruji'~ name in this particular 
thing. Let it be left to the people 
eoncerned. If Tatas want to pay 
Rs. 10 lakhs, 'Or Birla wants to pay 
Rs. 25 or Rs. 27 lakhs, let them all 
pay income-tax, let them not be given 
incentiVe in the name ftf Nchrujl. 
That i~ lI'hat I have to sum bit. 

Shrl V. B. Gandhi (Bombay Cen-
fral South): The object of this Bill 
is to remove certain unintended hard-
Rhips to IIssessees, and als'o to provide 
relief to assessees in certain cases. 
The Bill as it has come ·before us has 
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certainly achieved the object, and 
hence" wp welcome this measure. 
There ml\'e been several promises 
made in this House bv the Finance 
Ministe)' during discussions on the 
budget, Pond this Bill, as We see, ha~ 
also taken care to implement tl1cse 
promises. 

This Bill has offered certa;:'! con-
cessions and certain reliefs from 
hardships to a class of assessecs. ~'or 
instance we haVe here Clause a 
which ~llows the exclusion from the 
total income 'of an assessee of any 
&l1owance specially granted to him by 
his employer to meet the expendi-
ture incurred on payment of rent 
for the residential accommodation 
occupied by the assessee, n'ot exceed-
ing Rs. 300 per month. That is a 
very timely and a very deserving 
concessi.:>n which has long been over-
due. It is going to be of great relief 
to the middle class people, and par-
ticularly the Government anc! other 
t'mploy~es with a fixed income are 
going to benefit from this concession. 
This r.ced is verv urgent in large 
rities like Bombay and Calcutta. 
There is one clarification which IS 
sought by some people about this 
provision and it is whether the 20 
per cent allowance for perquisites will 
be kept out of the calculation or 
these rent allowances. It makes one 
feel rather sad to hear what has 
just n'ow been said by Mr. S. M. 
Banerjee about the provision in clause 
5 in regard to Nehru Memorial Fund. 
This Fund is going to be used entire-
ly for the purpose stated clearly in 
the Deed of Declaration of Trust. 
That there sh'ould be any expression 
of disagreement on a proposal of this 
kind for the memory of a man of the 
eminence of our late Prime Minister 
is. as I gaid, a very sad commentary 
'on the minds of some Members from 
the Opposition. After' all the fund is 
going to be used for public purposes. 
The pm'poses are stated. I do not 
think that anybody can have any 
objection to the purpose as indicated 
in that Deed. 

I will come to two other very im-
portant clauses 10 and 18. These two 
clauses are going to be of great value 
in unearthing hidden resources in 
helping the auth'orities to secure 'diS-
closure of assets of great value and 
in securing that there should bl:; nil 
evasion of tax. It is provided here 
that there shall be no registration of 
any document unless there is a tax 
clearance certificate produced before 
t.he registrar. We were a little appre-
hensive whether a provision of this 
kind would involve some kind of 
inconvenience. But we have nOW 
the assurance that there is g'oing to be 
not much inconvenience felt because 
there is a provision that a cprtificate 
will be granted within a stipulated 
time or that the party will be infor-
med that no certificate can be grant-
ed. That is a very good and senslb:e 
provision. 

Another clause of importance is 
the one dealing with the provision 
which would require that the con-
tractor who secures a contract for 
construction will inform the income-
tax officer about the contract. Now, 
this is also one way in which con-
cealed assets in immovable property 
will come to light. 

There is one more clause about 
which I would say a few words 
before I dose and it is about clause 
2 which is about the distribu-
tion of accumulated profits in the 
case of companies which are 
acquisitioned by the Government or 
other governmental corporations. 
Here. we agree to the principle that 
these accumulated profits should not 
be chargeable to tax as dividend 
but we find this concession is limit-
ed in point of period. It says it will 
be available for the years "attribu-
table to the accumulation of profits 
of the company, relatin to the period 
prior to three successive previOUS 
years immediately preceding the 
previous year". If really it is intended 
to be fair to the shareholders of the 
companies whose assets had been 
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taken over or acquisitioned by' the 
Government I do not see why we 
should be not be generous in o1.!r 
approach and in our offers. After all 
it is not very likely that the com-
panies would come to know of the 
Government's intention to acquire 
their assets or their companies in 
advance of three years and actually 
a company whose accounts are made 
up in the calender year 1964 would 
have to forego the benefit of tilis 
provision up to the year endinl 31 
December, 1960. I do not really think 
that this being taken is necessary. I 
think it would be more fair if we go 
the full length in our desire to be 
hir to the sarelholders of the com-
panies in this respect. 

Sbrl Prabbat Kar (Hooghly): Sir, 
while moving this amending Bill, the, 
hon. Finance Minister has stated that 
he had thought over many points 
which were raised during the clilIcu.-
sian on the Finance Bill and after 
having applied his mind is now 
making certain changes with a view 
to give relief to certain section of 
the assessees. 

151') ~ ~ If,~!fI'lI': (~): 
~~, ~ it iti'ror ~ ~I 
~ 17;;i't1r;fo~1 

Mr. Speaker: Let the Bell be rung 
-now there is quorum. 

The bell is being rung-now there 
is quorum. Shri Prabhat Kar may 
continue. 

18 brs. 

Sbrt Prabbat Kar: Sir, I was saying 
that the Finance Minister, after 
consideration, has come out with an 
amendment of the various tax provi-
sions to give some sort of relief to 
certain sections of the assessees. 
Along with that, with a view to 
tightening up the tax-collecting' 
machinery so that avoidance or eva-
sion of taxes can be checked, ,he hilS 
come out also with certain changes 
in the Income-tax Act. Now, I would 
say that we have found that most 

of the time the sympathy is mis-
placed. In the present State of affairs, 
with a steep rise in the prices of the 
daily necessities of life, it is the 
lower rung of the salaried employees 
who are hard hit. The persons who 
draw a salary of five hundred, six 
hundred or even a thousand rupees, 
persons who cannot under any cirourn-
stances evade a single Paisa of taxation 
and whose taxes are deducted at the 
source at the time of payment of the 
salary, these are the persons who 
are hard hit. 

Sbri R. S. Pandey (Guna): Sir, on 
a point of order. Is it permissible fol' 
any person to occupy the Prime 
Minister's seat in the House? 

(Shri Bibhuti Mishra WC13 at that 
moment sitting in the Prime Min-
isteor's seat). 

Mr. Speaker: He might decide it 
within his party. 

Shri Prabhat Kar: Sir, these are 
the section of employees who today 
are hard hit. The relief granted .... 

Mr. Speaker: It is desirable that 
the Prime Minister's seat should 
remain vacant when he is not there; 
it should not ordin''lrily be occupied 
by any other person. That would be 
a good tradition, if it is established. 
I would ask Members not to do like 
this. 

'"f'A'''~~ ~~;;i't1r 
~~~'R~IIIft~~ 

~I 

~~~:~~~,~ 

~ ~ m ~ ~ ~ ~ l!l'~ I 
Shri Prabhat Kar: Sir, we suggest-

ed that so far as income-tax for this 
rate of salary group is concerned 
there should be a relaxation, that 
instead of having the income-tax 
imposed on the earnings of Rs. 3,600 
it should be raised to at least Rs. 7,500 
and the relief should be granted to 
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this section of the employees. 
Because, today, as it stands, it is very 
difticult for them even to pay 
income-tax to the tune of five, ten or 
fifteen rupees a month. 

This year, during the budget 
speech, no doubt the Finance Min-
ister granted some relief by 
withdrawing this compulsory deposit 
scheme. But so far as the tax inci-
dence is concerned it was increased. 
The totality of the deductions, 
including the compulsory deposit, 
has surely been reduced. BV Lhe mci-
dence of tax is more than what was 
the incidence of the tax along with 
the compulsory deposit. The com-
pulsory deposit was an amount which 
was returnable after five years, and 
in the case of those who had 
deposits of less than Rs. 150 they 
could get it back within a year. Now 
the tax incidence in the lower 
income group has increased. 

Today We find that concession is 
being granted to a section of em-
ployees who are drawing house rent 
allowance, and the relief is given 
after Rs. 300. It means that a section 
of employees who are drawing a house 
rent allowance much more than 
Rs. 300 a month; and it will mean a 
section of employees whose emolu-
ments will be roughly between 
Rs. 1,500 and Rs. 2,500 or more as 
monthly salary. 

When we consider that because of 
exorbitant house rent, some relief 
:should be granted SO far as taxation 
is concerned, I would like to know 
why' for those sections of the em-
ployt es who today are forced to live 
in a situation by which sometimes 25 
to 30 per cent of their monthly salary 
goes for the payment of house rent, 
nothing hal been provided. As I was 
saying, the sympathy is a misplaced 
one. You are granting a concession 
to a section of the employees. No 
doubt they are salaried employees. I 
quite agree that any question of tax 
evasion does not arise in their case. 

But you are granting a concession 
to a section of employees who are 
for better off compared to the other 
section of employees who af'l! 
suffering and whose number is 
large, and there is no concession 
granted to them. As I said earlier, 
dUring this year's budget, although 
the compulsory deposit scheme has 
been withdrawn, the incidence of 
taxation has increased. What was 
necessary, considering the present 
situation, was that tax relief should 
have been granted to the lowest-
grade salaried employees who today 
are groaning under the rise in 
prices. 

Now, the tightening-up provision 
in clause 10 is no doubt a welcome 
provision. With a view to checking 
tax evasion, clause 10 seeks to insert 
a new section, section 230A, in the 
Income-tax Act where the register-
ing authority will refrain from 
registering any document of a value 
which is more than Rs. 50,000 until 
a tax clearance certificate has been 
produced. And the certificate is" only 
in respect of Income-tax but in 
respect of various other taxes. This 
is a welcome provision. 

In the same way clause 18 is all& 
a welcome provision. This refers to 
contracts for house building and the 
contractor has to submit all the 
details to the Income-tax Officer. As 
has been rightly stated, one way of 
evading payment of taxes is to build 
immovable properties, and also, 
almost always in the name of a third 
person, a benami transaction. 

So these provisions are welcome. 
But I would like to know what 
efforts have been made to find out 
whether, with the changes malle in 
the Income-tax or other tax 
structure, the incidence of tax evasion 
or avoidance has decreased. As was 
quoted by my hon. friend Shri 
Banerjee, the Finance Minister 
admits that the incidence of tax 
avoidance has not decreased. How 
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~is thing can be checked, what are 
the positive efforts made by the 
Finance Ministry, how to tighten the 
tax-collecting machinery: these are 
the things in which we are much 
more interested today, because we 
learn often about the unaccounted 
money. We are told, and rightly BO, 
that many of the effective measures 
to control the prices or to really 
keep our economy under proper 
control are being frustrated because 
of the huge amount of unaccounted 
money which is moving in the 
market. How has this unaccounted 
money come, and is it not possible 
for the Government to find it out 
and check it? It is often being said 
that unless that is done, it will be 
very difficult to have a grip over 
the economy of uur country. The 
Reserve Bank with all its power has 
failed to do it. I do not know. There 
was recently some enquiry about the 
money lying in some banks or 
vaults; it was said that some money 
was found. I want to know why this 
is not done in the case of the Di!! 
houses. It is a known fact that so 
far as money i. concerned, they are 
in the voults. You will find CUrIency 
notes there, or yuU will find curr~ncy 
notes converted into silver or gold 
bars, Why have you stopped with the 
checking of some accounts only of the 
film stars? Why can't you go further? 
Is it not possible to open the lockers 
in'Delhi and Bombay, places where 
you will be able to find out un-
accounted money? Why is this not 
done, if you are serious about it? 
So f~ 811 the gearmg up of the 
economy and contrOlling it is con-
cerned, if you are serious about 
collecting the taxes which are due 
and if you are to find out the tax 
evasion, these steps are absolutely 
necessary, I do not find any positive 
efforts being made by the Finance 
Minis try to this effect. 

As I have said, in this Bill there 
are items which we welcome. There 
are items to which I am not opposed 
but then I would say you must go 
further in regard to those items. When 

you grant concession by way of 
income-tax relief to those earnini 
up to Rs. 300, think of the millions of 
workers who are drawing much less. 
They are today finILna: a crisis In 
thell' own familiesj a situation has 
come about which has created a cnSlB 
among them and the stage has reach-
ed when they have aunostbecome 
extUlct. Why don't you think of thl5 
and grant concessions to them as 11U' 
as Ulcome-tax is concerned? 

Now, clause 5 seeks to amend sec-
tion sa of the lnc'ome-tax Act, ana 
it deals with the uonation to the 
Jawanarlal Nenru Memorial Fund, 
:Some hon. Members have said that 
tnere snould not ,be any contruversy 
ab'uut thiS. Tnere may not be any 
controversy so far as tne ereativn 01 
the Jawanarlal 1'Iehru MtomOl'itll t'una 
IS eoncerneU and the purpose ior 
wnlcn the Jfund is utl1lsed ~ con-
ct:rned, But wnat does it signify? 
It s,gmlies that today we have cume 
to a s .... ge when contributions will not 
be maUe to the Jawaharlal Nehru 
Memor.al 1!'unC1 unless you granL ':0.0-
cessIOns and unless you give incen-
tives! This is exactly the meaning 
01 tlUs parucular claWle. Th:ough we 
are saYing that we should not Bay 
anythlng about this particular aspect, 
because he was a natioJl!lI leader and 
not a party leader_with whicil I 
agree-the inclusion of thiS clause to 
amend the Income-tax Act means 
that today there will be no c'ontr,bu-
tion to the Fund until and unless you 
give those contributors a rebate. 1 
would put it like that. 

It rt'minds me of a story, in a 
village chapel, the priest used to 
stand 'on the pulpit and give sermons, 
but the J)enches were empty. He 
lhoUiht that in order to draw the 
people sODle music and other things, 
say, a band party, could be give,n. So, 
the announcement was made that on 
a particular Sunday there would be 
music and band; the people came &nil 
after hearing the music, they went 
awaYj the benches were again empty, 
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TherefDre, anDther annDuncement was 
made that the first item wDuld be 
the sermon of the priest, when all tlle 
members wDuld stand uP, and aner 
that, the band Dr music party WOUIQ 
be allowed to play. Similarly, here 
is the Jawaharlal Nehru Memorl3l 
Fund. Here is the purPDse known to 
the C'(mntry; the purpose for which 
this Fund has been created. It IS 
going to help the build.inc up 'Of tho 
variDus aspects of 'Our national lite. 
But then the meaning 'Of this claus~ 
is, "if YDU want tD get the concession. 
then, if you cantribute to the Fund, 
you will lIet income-tax relief." The 
most important thing is that you get 
the relief first and then contribute! 
Is thil! the way by which you al'e 
going tD get . contributiDns to this 
Fund which has been created for the 
purpose 'of building up a new India'! 
If one says that such a claUSe should 
not be put like that. there would be 
Members saying that there should n(lt 
be any controversy abDut it. But I 
say this is a IIreat insult that great 
personality of India: f'Dr cDntri'buting 
to the Fund YDU are to give SGme 
concession so that the peOple may 
cDntribute to the Fund! It is an inSUlt 
1.t> the great leader of India and an 
insult to ourselves to include tJus 
particular clause and ask the people 
to contri'bute and lIet the income-tax 
relief. 

So far as the provIsion in relation 
tD the c'ompanies which will be liqw-
dated and which will be taken over 
by the Government is concerned, I 
agree with the propositiDn no doubt. 
It is not a questiDn of liquidati'on fDr 
the promDter, but fDr the purpose of 
taking over by the Government, the 
campanie!! will have tD be liquidated. 
Naturally. the promoters or the enter-
preneur! should be given some amount 
'Of cDncession over there. There, I 
entirely all"ee with tbe suggestion 
made by the Finance Minister that it 
shDuld be fDr the last three years' 
accumulated profit, because he slliQ 
in his 'Opening ;emarks that SDme-
times pr\lfits had accumulated when 

the company goes into voluntary 
liquidation and that at the time 01 
distribution the tax would be evadeu. 
So, the period is limited t'o three years 
I agree with that part of the clause. 

Then, on the question of charitable 
institUtions, I hold a very strong view. 
For the proportionate part, it is a 
tax on dividend. If it is a charitable 
institution, it is a known thing, whiCh 
we have discusSQd 'On V81'ious occaSions 
We haVe said that the charitable 
inst;tutions also will have to be en-
quired into and we must know what 
exactly is the tYPe 'Of charita'ble inS-
titutiDn that is functioninll, 5'0 that It, 
can get the credit at the concession 
which is being granted. Today, we 
have charitable trusts and the charI-
table trust is utilised tor the charity 
which always should begin at home 
and for the purpose of the person '" 110 
creates the trust. Considering that 
aspect, the cOl)cession has to be tho-
roughly enquired iIito. 

Lastly, so far as the tightening up 
'Of the tax-cDllecting machinery IS 
concerned, it has become very impGr-
tant at thts particular stage, and 1 
would like the Finance Minister to 
take up this isue. On the questic.n 01 
granting some concessi'on On housc-
rent, I would again appeal to the 
Finance Minister to cDnsider the case 
of the low-paid employees whD are 
today sufrerinll very much. 

lS.19 lin, 
(Ma. DEPUTY-SPEAKER in the Chair) 

Shrl N. Dandekar (Gonda': Mr. 
Deputy-Speaker. Sir, I am in general 
agreement with the pUrPOses ana 
'objects of the Bill. There can be no 
doubt that some 'Of the concessions 
that have been sought to be given bre 
due and wDuld ease the hardships of 
the assessees concerned with those 
particular matters. I wDuld in parti-
cular. as regards the case 'of the salari-
ed earners, endorse the plea that was 
made by the hon. Member who just 
spoke before me, namely, that it is 
not enou.th to clear of! the hardship 



4341 Direct Taxes ASVINA 7, 1886 (SAKA) (Amendment) Bill 4342 

ot a plllrticular section of the salary-
earners. The salary-earners today,·-· 
with the rise in prices that has tnKen 
place and the economitant rise in tnt: 
cost of livina, and also the fact tlllH 
in the case of the sa}ary-earnen t!ler~ 
is no question of l'osa or any SUSPIClloll 
of loss of tax or under-assessmenL,--
are a category of tax-payers who arc 
probaoly the most severely harel-hlt 
liS a result, 'on the one hand, uI flsmg 
taxation, both direct and indirect, and 
on the other hand, of the riSC 10 
prices and the riSing cost of living. I 
do not think "the tax authoritit:s are 
fully aware of the extent of harc1snlp 
that has been suffered by tnc ~'llarierl 
class, pl'rticularly pe'ople 'n tnt" 
lower income brackets, namely, thos~ 
earning up to something like R;. 10,1I1t0 
to Rs. 12,000 per annum. And I wou1-l 
very earnestly. 

15fT plf .-;:{ ~i<t: ~'iTs:r4'f 

'If~T~T" ~ if iI'i'ror or@' ~ I 
Mr. Deputy-Speaker: The hon. 

Membe~ may resume his seat. The 
Bell is being rung. 

Therc is quorum now. Shri D:mde-
kar may continue his speech. 

Shri N. Dandekar: Sir, I Vias on the 
subject 'of concessions to lIalary earn-
ers. I do very strongly support the 
suggestion that was made by the 
hon. Mcmber who spoke before mf'. 
that th., lower limit of totai exen;p-
tion from tax in respect of salary 
earner' in particular ought to \:0) rals· 
ed very considerably. I have been 
myself very much in touch, bc.th 
while I was in public n,rvic.' a& well 
as during the years I was in sery,;:c In 
industry, with the conditions sufferl;!d 
by, w:lat One may call, the 'willte· 
collar iJrigade' in regard tv their 
standard of living arising as I have 
said, frnm these two circumstanc""s. 
namely increasing direct ~n? indir~ct 
taxation on the one hana IOC1·0)&'Slng 
cost of living on the other. I do not 
think it is appreciated that 10 the 
~ase o~ persons of that categ'or y there 
Is also the further fact that the I'!Unl-

ber of cnrnina members in most 
salary carners' families Is l.i~lIallY 

only 0111', rarely two, but neVd more 
than two, with the resl.;!t that most 
'of thl!In not havin, either adaitiol.al 
salary Earners, and most of them nDt 
having any other sourCES of inco.nf'. 
they tore a category of i)eople for 
whom. I think, the more we C::11 do 
in. term~ cf reliefs the better it WOU!:i 
be. And, while 1 am not in th" least 
oppo~'!d to the relief that i\ sOllgh~ in 
terms of tax-free rent allowance for 
those wh"o are in receipt of such 
allowances, my very definite fee'ing 
is that the lower bracket of salary 
earners, who constitute the very large 
mass of the middle and lower micl,il.? 
class, ought to be assisted in the way 
I have suggested. 

The other reliefs do not I think call 
for much comment. I think they are 
just and proper;-for instance, reliet 
in regard to accumulated profits of 
companies that are being wound up in 
consequence ot their being acquired or 
being taken over by other government 
concerns. The only point I haVe in 
regard to that is, I wonder wh,y the 
accumulated profits tihat are to be 
exempted from the definition of divi-
dend are only thoSe relating to periods 
prior to the last three successive pre-
vi'ous years. Why thOSe three succes-
sive previous years should be exclud-
ed from the benefit of this particular 
provision, I am unable to appreciate. 
though 1 am sure that when the hon. 
Finance Mlni.steir replies to the debate 
he will probably clear up that point. 
I w'ould say this, if there is no clear-
cut reason either of prinCiple or oI fact 
geared to possibilities of evasion and 
so on, then I would suggest that that 
little exception to this particular 
exemption ought to be removed. 

There are two other provisions tfo 
which I wish to refer. One is l~ ::on-
necticn with the removal of the limIt 
to the exemption. that is, the tax r D -

llate In respeet ot contributions for 
approved charitably purpose.:;:. I refer 
to the proposed removal of the limit in 
the case of contributions to the Nehru -
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Memol'ial J!'und which, does call for 
comment. .1t is not that there shuuid 
be no lax benefit, or ratner, tax con-
ceSSlOn or rellef to people who do 
make SUCh contrIbutions. Hut 1 tblnli: 
we are tendlng; 01 late, 1.0 maA~ a 
very unfortunate singllng out 01 the 
late Prime MIlliliter concermll£ Whom 
personally there can be no ~UeJ.lon., 

mere is no one who has less 1ll .. 1rl the 
highest posSlble respect lor his 
memory, fOr the pOSltlon that he hela 
10 the atfairs of this country and tile 
atfecLon be enjoyed from the public. 
.But I wonder, for instaince, how 1 
would feel if 1 were related to him 
and 10und that contmuouslY LIllngs of 
tllls kind were ·bemg attemp,eli al-
most to a point at which there is some 
kind of de11ication of him. There was 
a debate the other day, about the pro-
posal to have the ettigy of Pand.t 
.Nehru emoosed on the coins taat are 
going to be mmted herealter. There 
were references to other matters alSO. 
Now this is another one that has come 
up, namely, that in so far as the :lpper 
limit of contributions for purp"Jes 01 
tax rebate are concerned the contrlbu-
bons of Nehru Memorial FUnd would 
be excluded so that con1!lbut.on to 
that fund may be made withcut any 
limit and they were still be eligible 
for rebate purposes. Cerlaitlly, people 
ought to contribute, and Will til: con-
tributing to the maxunum of Uldr 
capacity tOa fund of this kind just, as 
when Mahatma Gandhi died there was 
an excellent response to the Fund 
that was raised in memory of the 
Father of the Nation (I.nte1T1Lption). 
But then there was, as my hon. friend 
here points out, no amendment to 
abolish the limit in respect of contri-
butions to that particular Fund. It Is 
difficult on a matter like this, not to be 
misunderstood. At the same time, I 
think, we have to observe certain 
principles of propriety, certain princi-
ples of uniform public policy all!), not 
single out particular individuals, no 
matter how highly we esteem them, nO 
matter what their contribution to the 
progress and all that goes with it, of 
this co~try is. 1 do feel ihat. this 
proposal is contrary to public policY· 

1 do feel it is setting up a precedent of 
a Kind that is unfortunate. I do feel 
it is making discrimination of a kind 
that is unfortunate. I personally, for 
instanoe, have no less esteem for the 
late Prime Minister than 1 ilad for 
Mahatma Gandhi; but it seems to me 
that it is really unfortunate that this 
kind of thing should keep on cropping 
up in one form Or another in connec-
tiOn with him. I do respe.:Uully urge 
that i can find no over-ridiug reasons 
of public policy or propriety which 
justify thi-s kind of special treatment 
in regard to contributions to the 
Memorial Fund for the commemora-
tion 'of the late Prime Minister, Pandit 
Jawaharlal Nehru. 

Sir, I would not say more man that. 
1 will now go on to some of the other 
benefits and reliefs that are sought to 
be given. I think they are sound. 

In regard to the procedure for tight-
ening up the machinery I would like 
to make just two general comments. 
The first is about clauses 6 II&ld" 
which are concerned with fresh 
demand notices being issued in con-
nection with advance payment Of tax 
consequent upon later returns involv-
ing higher self-assessment and 60 on. 
I feel this continual revision of tbe 
demand for advance payment of tax 
resulting from this business of self-
assessment, provisional assessment, re-
gular a3sessment,-the whole thing Is 
becoming rather too confusing. And 
1 believe the additional fihanc1al 
returns that are involved in this, .. 
compared with the clutterin, up of 
work in the tax oftlce are trilliDi. 1 
do not think it is worthwhile. J be-
lieve today an over-load posiUOl\ has 
bee:! reached in tax oJBces where in 
connection with all those multiple 
assessments, and In connection parti-
cularly with income-tax matter such 
as self-assessment, provisional assess-
ment, regular assessment, advance 
payment of taxes, re-assessment, 
amendment of a assessment, amend-
ment of mistake in assessment, amend-
ment of mistakes on appeal and so on, 
every one of them have continual 
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consequences UPOlIl the demand for 
advance payment of tax. But every 
one of them has also such an appre-
cill'ble effect in terms of workload lD 
the tax offices that I think it is time 
one did consider and weigh this ir.ct 
against the very little additional 
money that would be coming in,-
which is merely money cOming in a 
little in advance, because it would 
come in anyhow-even if these chang_ 
es in advance tax demands were to 
cover alI situations in the tax returns 
or in the provisional assessments and 
regular assessments. The situation to-
day as I know it is that so much of tfJ.e 
time of the tax officers is continually 
engaged in these matters that they can 
devote little time, I would almost say 
they have very little leisure, 10 the 
careful examination Of the more difR-
cult cases, as well as of those that in-
volve a coosiderable amount of tax 
evasion. There are cases which could 
not and should not be handled in a 
hurry; they are cases concerning 
which the tax authorities need to sit 
back and think,-they have got to 
have some little time to sit back and 
think because it is always a continuous 
race between those who want to 
evade or avoid payment of taxes, and 
the officers of the revenue department 
bent upon the State getting is full dues. 
But the tax authorities do not in fact 
get sufficient time to deal with rea 11y 
important cases I believe that thi,; 
.ort of changes in legislation, though 
they do result in a little amount of 
money coming a little earlier than 
would otherwise be the case, does re-
sult merely cluttering up of the taxa-
tion JUChlnery. 

Regarding the other two provisioni 
for tightening up assessments; which 
are perfectly good in themselves, my 
ooly comment is that they lay down 
too low a limit. In regard to pro-
hibition of transfers 'of registry until 
the production of a tax clearance cer-
tificate, I think It is an excellent pro-
vision. Similarly, the provision re-
quiring the contractors to report to 
the tax authorities the fact that they 
have secured contracts is again an 
excellent provision. But I do think 

these limits of Rs. 50,000 are too low. 
Today, as a simple consequence of the 
price rise, a transaction which ten 
years ago would be of the order of 
Rs. 30,000 or 40,000 or something of 
that kind would today be equivalent 
to double that amount, if not more. 
Consequently, if one is to get proper 
benefit out of this, without haraEsmE'nt 
On the one hand and without cluttering 
up of the offices of taxation depart-
ment on the other, I would very 
strongly urge that these limits of 
Rs. 50,000 should be raised a little 
higher. t would suggest a figure of 
Rs. 1 lakh. 

The provisions about estate duty 
are again excellent. But I think 
there is some computational difficulty 
here. I do not want to enter into it 
in detail just now, but there appears 
to exist a gOOd deal of computational 
difficulty in the proposal as to the 
precise extent to which rebate of 
estate duty has to be given in connec-
tiOn with properties that are 
sold for purposes at payment of estate 
duty, instead of a cOrresponding relief 
against capital gains tax. Otherwise, 
I tr ink th'ese two provisions are also 
good. 

The general comment that I would 
make is, therefore, that the proposals 
made in this Bill are in principle 
r,ound and I commend them. There 
are however certain matters of detail 
connected with the reliefs on the one 
hand and the tightening up of the 
machinery on the other which would 
merit reconsideration. 

8hrt Morarka (Jhunjhunu): Mr. 
Deputy-Speaker, Sir, I welcome this 
Bill mainly ,because it fulfils the 
'lSsurances given by the hon. Finance 
Minister to this House during the last 
budget session. The Bill has five 
purposes. One is to give some con-
cessioru, as some hon. Members have 
been pleased to call; secondly, to 
remove tAe unintended hardships, 
thirdly, to tighten up the provisions, 
fourthly, to withdraw some of the 
unintended cOncessions and; lastly, to 
deal with some procedural matters. 
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This Bill has been criticised on the 
lJl'Ound that it seeks to give some con-
cessions. I have gone through it 
carefully and I find that there are 
only two concessions, if you calI them 
concessions, which ane sought to be 
given. One is, house rent allowance 
up to Rs. 300 per mor,th is sought to 
be exempt for the salaried classes. 
Another concession is t'o charitable 
institutions on the dividend income to 
tn.! extent of proportionate share of 
the super-tax. The hOn. Finance 
Minister had agreed to both these 
things at the time of the discussion of 
the budget. As he could not make 
any amendments on the soot, h.! 
assured the House that he would come 
to the House with these amendments 
in due course. I am glad that in ful-
filment of this promise he is now 
coming with th'ese proposals. 

At that time it was pointed out to 
the hon. Finance Minister some of the 
provisions which are really harsh. 
For example, if a property was liable 
to estate duty as well as capital gains 
tax, if the total incidence of taxation 
was b.!coming more than 100 per cent, 
that was realIy an unintended hard-
ship. At that time, the Finance Min-
ister assured the House that he would 
examine the case and, i'f necessary, 
bring an amendment to th'e Act. 
Similarly, under the iift tax Act, a 
nominal gift costing Rs. 5,000 while it 
is exempted from the wealth tax Ac~ 
is coming within the purview of the 
expenditure tax Act. That is another 
hardship which is sought to be remov-
ed by this Bill. 

The third amendment relates to 
companies going into liquidation. Jf 
the company goes into liquidation 
with the sole or main object of evad-
ing tax in one way or the other, the 
distribution of the accumulated profits 
as dividend is subject to taxation. 
That is understandabl'e. But if as a 
result of Government's action the 
a,asets of the company are taken away 
and the company is obliged to go into 
liquidation, if the assets are distribut-

ed to the shareholders as dividend, 
b.!Cause there is no other alternativ 
it should not be made subject to 
heavy taxaUon. So, we are ob1iI!' 
to the Finance Minister for bringing 
these amendments. 

The hon. Member who preced'ed me 
posed the question why this period of 
three years shOUld be there. At the 
time of moving the Bill for considera-
tion th'e FinanCe Minister has ex-
plained it. Unfortunately, Shri 
J)andekar was not present in the 
House at that time. According to the 
Finance Minister, it is quite possible 
that sometimes these negotiations 
about taking over by th'~ State takes 
some time during which the informa-
tion leaks out and when this informa-
tion leaks out some of the companies 
might distribute all the accumulated 
profits just with a view to evade this 
tax. There'1ore h'e prescribed this 
periOd of three years. All the profits 
accumulated during these three years 
would not be exempt from that tax 
but the profits accumulated prior to 
th'cse three years would be exempt. 
So. I think that it is not only rational 
but equitable aOd there is sufficient 
reason behind this. 

There are two provisions to tighten 
up the provisions of the Income-tax 
Act. One is the registration of cer-
tain documents. It is now sought 
that no docum'ent transferring the 
property or limiting or extinguishing 
the proprietary title in those proper-
ties will be registered by the register-
ing authority under the Indian Regis-
tration Act unless a C'ertificate of 
clearance is obtained from the tax 
authorities. For that a limit of Ra. 
50,000/_ is prescribed. That means 
that property below the value of Rs. 
50,000/-. 

'"P""- ~:~T~"'i~ 
lfiTor ~T if~ € I 
Mr. Deputy-Speaker: The bell is 

being rung. Now there is quorum. 
It was the second time that the quo-
rum bell was rung within half an 
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hour. I request hon. Members to 
maintain the quorum. Shri Morarka 
might continue his speech. 

Shri Morarka: I was sayill~ tlJat 
now ~I this property is .below the 
value of Rs. 50,000/-, there would be 
no registration and at the tm"lC 01 
registration no certificatte from the 
Income-tax Officer would be required. 
The hon. Member, Shri Dandeker, 
said that this limit of Rs. 50,000/- is 
too low. 1 see an amendment in the 
name of Shri Bade and oth:ers which 
seeks to increase this limit to Rs. 
1,00,000/-. But I shall draw the 
attention of hon. Members, particular_ 
ly Shri Dandeker, that in another 
Act. called. the Payment of Tax 
(Transfer of Property) Act, 1949 
wher-e a smular provision existed, 
there was no limit at all. That means 
that the registration of any property, 
irrespective of its value, required such 
a clearanCe from the tax authorities. 
Now the Goverrun:ent says that instead 
of prescribing no limit at all, they 
prescribe the limit of Rs. 50,000/-. 
So, while to Shri Dandeker this limit 
of Rs. 50,000/- may appear to be on 
the lower side, under the previous 
Act which was passed in 1949, namlely, 
the Payment of Tax (Transfer of Pro-
perty) Act, no limit was prescribed. 

But in my view this limit of Rs. 
50,000/- is a little on the high Bide. 
Therefore I have suggested an amend-
ment, being amendment No. 30 on the 
list, seeking to reduce. this limit to 
Rs. 10,000/-. When I come to the 
amendment, I will give my reasons in 
detail; but here I may say Lhat since 
the main purpose of this is to plug 
possible loophol:es for tax evasion and 
to bring those, who have got un-
accounted money and who are not 
assessees at all, to the Income-tax 
Department, I think, this limit of Rs. 
50,000/ - is on the high side because, 
as you know, it is not unlikely that 
properti:es are deliberately undervalu-
ed and a large part at the considera-
tion Or the value of the property is 
given in cash outside the account 
books. If that Is so then this limit of 

Rs. 50,000/- WOUld not serve the pur-
pose which you have in view. 

Besides, it is not a tax measure at 
all; it is only a regulatory thing. It 
may be .that it may involve a little 
more work for the Income-tax 
Department in issuing a certificate, 
but, I think, the Government must be 
prepared for that and they must 
undertak:e that little more quantity of 
work if they really want to bring to 
book those people who through all 
sorts of transfer of properties without 
becoming assesseeg at all. I, there-
fore, suggest that this limit rff. Rs. 
50,000/- should be reciuc:ed to Rs. 
10000/ -. I repeat that it is not a tax 
measure. You do not char~e any 
duty or tax. It is only a regulatory 
thing. For that purpose there will 
be no difficulty at all; on the other 
hand, it would require people trans-
ferring any prop:.erty above the value 
of Rs. 10,000/- to obtain a tax clear-
ance certificate from these authorities. 
When I say this thing, I also know 
that the agricultural property is com-
pletely exempt from this provision. 
Therefore I think that the1'e is ample 
justification for reducing this limit 
from Rs. 50,000/- to Rs. 10,000/-. 

I ·said that another object of the 
Bill is to remove the unintended con-
cession also. That has been done in 
the case of playwrights, artistle6, 
actors etc. Under the Income-tax 
Act, as it exists, they can deposit up 
to 25 per cent of their total income 
by way at annuity depOSits, but after 
this Bill is p8'Ssed they would be able 
to d:eposit only 25 per cent of the 
professional income and not the entire 
income. I think that it was nevc!" 
the intention of Government ever in 
the beginning to give them this 
facility for the entire income. The 
intention was only to give thiS ~01'

cession in respect of their profes-
sional income. To that extent It re-
moves the unintended con~c~sion 

which has been liven to these peopk 
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Other things which are mentioned 
in the Bill are mostly pl'ocedural and 
they are intend'<!d to tighten up or 
facilitate the proper administration of 
the Income-tax Act. No doubt, they 
would involve more work and would 
make the Act more cumbersome as 
Shri Dandeker pointed out; but still 
In the interest of equity and justice 
they are necessary. 

The hon. Finance Minister had 
given seme more aSSU1'ances at that 
time. Of course, he has brought this 
Bill implementing some of them, but 
some are still left out. I am sure, he 
must have implemented them by 
means of departmental instructions or 
rules which were framed. The mo;;: 
important as'.urance which the hon. 
Finanee Minister had given was that 
if the amount of direct taxes coUec-
tion came to Rs. 1,000 crore" annually, 
he would substantially reduce the 
rates of direct taxes on earned as well 
as unearned incomes. We live in that 
hope and we do feel that sooner or 
later that expectation of the hon. 
Finance Minister would be fulfilled 
and then it would be possible for him 
to reduce the rates of the direct taX'es 
substantially. 

In conclusion, I only want to say 
that there are many amendments 
standing in my name and in the name 
of my hon. friend Shri Ravindra 
Varma. Most of these amendments 
al'e of drafting nature and of clarifi-
catory nature. Only two of them, 
namely, amendments No. 13 and 16, 
are of substantial nature. As I have 
already said, amendment No. 13 pro-
poses to reduce the limit from Rs. 
50,000 to Rs. 10,000. So far as amend-
ment No. 16 is concerned, it provid\!s 
the right of an appeal to the person 
to whom a certiftcate is refused by 
the Income-Tax OftI.cer about register_ 
ing his property. In the registration 
of property concerned, there are two 
parties, the purchaser and the seller 

Or the person who transfers the pro-
perty and the person in whose favour 
the transfer is made, that is, trans-
ferC'e. It is quite conceivable that in 
some cases, after the transaction is 
completed, the transferer or the per-
son who wants to trans-ler the pro-
perty may himself change his mind 
Therefore, with the connivence of the 
I.T.O. he may not like to get the pro-
perty transferred. In such cases, it 
should be open to the transferee, that 
is, a person in whose favour the 
transfer was to ~ made, to approach 
in appeal to the Commissioner for the 
certificate. The rights which are 
there can only be exercised by one 
person, namely, the as!fessee. Here 
there are two persons involved, the 
transferer and the transferee. I 
request the hon. Finance Minist'er to 
haVe this provision of appeal inserted. 
I may say that this is not a new pro-
vision. I again reter to the Act of 1949 
.... here a similar provision existed and 
in that provision this right of appeal 
.... as specifically and clearly given to 
the persons so affected, not only to the 
assessee but to the persons affected by 
that transaction or who claimed to be 
affected by that transaction. I I.ope 
the hon. Finance Minister will consi-
der my reql1est and if it is possible for 
him he would accept them. 

S!l~l Hecla (Nizamabad): Mr. 
Deputy-Speaker, Sir, as Mr. Morarka 
has stated, the Finance Minister has 
come forward with a Bill to ful1U some 
of the assurances that were given dur_ 
ing the Budget session. The Bill is 
not drafted with the object of ti,hten-
ing the measures or improving the 
present machinery of collection of 
taxes. Otherwise, he would have 
found out certain other measures too. 
Therefore, I will touch only two or 
three points. 

Firstly, it is verY ,ood that the 
FinanCe Minister has come forward to 
give concession to the salaried emp-
loyees so far as the house rent is 
concerned But in my opinion the 
measure is a little half-hearted be-
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caUSe the upper limit that is there 
is only Rs. 300. I had come acr s. a 
very piquant case of a verv highly 
,respected organisation, respected by 
the country and which is formed 
under the Constitution. It so happen-
ed that when the head of tr.at or-
ganisation retired and another gentle-
man was appointed, the neWly aP-
pointed gentleman refused to go into 
the house allotted for the h",ad 0 r 
the organisation. 

8hrl Barl Vishnu Kamath (H\l~ha
ngabad): Why not name the organisn-
tion, not the person? 

Shrl Beda: That organisation is 
held in the highest respect. 

Shri Harl Vishnu Kamatll: 'lhat i~' 

why it should be mentioned. 

Sh~1 BetIa: As highly respc('ted as 
this Parliament. 

Shrl Barl Vishnu Kamath· Why 
fight shy of naming it? . 

Shrl Beda: When the head of trat 
organisation retired, the new gentle-
man who was appointed as the head 
of that organisation did not go to the 
house whiCh as meant for the h!'lId of 
the organisation. The reaSOn he gave 
was that he will have to pay a higher 
income-tax if he occupies a bigger 
house which is not more useful for 
him. He said that the house that he 
had been occupying was as good and 
as adequate for his purposes as the 
other one. So, this is a reason that is 
felt by the salaried employees and 
this is the only class from which the 
taxes can be collected, r rna .. say, 
hundred per cent correct!v. The 
Finance Minister was good enough to 
mention 10 per cent and 20 per cent 
all that. I thought that he would fix 
Bome percentage and its ratio to the 
salary itself and not put a big proviso 
of the upper limit of Rs. 300. 

Then, I come to the point which was 
taken uP by two or three hon. Mem-
bers about the be1l4midars. '!'he pro-
vision seems to be good. But I do not 
think that it will bring in any fruits 

or it will serVe any purpose because 
when somebody constructs a house--I 
am talking of these benamidars-it is 
more than possible that there will not 
be a single contractor for the cons-
truction of the entire house. It is 
just pOSSible that there may be no 
contractor as such. In these days, 
generally what happens is that the 
labour contract is .given to somebody. 
The main items are directly purchas-
ed and different items like electrical 
fittings or interior decorations are 
given to different contractors. 

Shri Bade: There will be more 
evasion because of sub-contracts. 

Shri Heda: Therefore, I do ntlt think 
this limit of Rs. 50,000 will serve any 
purpose and, in fact, the limit propos-
ed by Shri Morarka of Rs. 10,000 will 
a Iso not go very far 'because if it is 
the spirit of evasion, they will find 
different ways. This is not a foolproof 
measure to stop it. However, it is 
good as far it goes. 

Now, I will come to the companied 
which have to go into liquidation 
either because the Government have 
taken them over or they voluntarily 
lie to go into liquidation to avoid 
taxes. When you think of companies 
as such, you come to a different con-
clusion. But when you think of 
share-holders, you miglft come to 
different conclusions. The prices of 
shares vary according to the accumu-
lated profits of the company and, 
therefore, to think that at the time of 
liquidation every share-holder was 
a share-holder from the very begin-
ning of the floatation of the company 
would not be correct and that is why 
the Finance Minister has given a sort 
of exemption of three years, that IS, 
the last three years accumulated pro-
fts will alone ·be taxed. So the poil!t 
is that the share-holders are not, er -
cepting in rare cases, from the very 
beginning of the floatation of the 
('ompany. Generally. they pl"'chase 
shares in between and from that angle 
they have not purchased shares at the 
face value but they have purchased 
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shares at the enchanced value, at the 
market value. Therefore, I think th1S 
measure though doing some justice 
may not ·be doing full justice to them. 

With these words, I support the Bill. 

Sbri V. M. Trivedi (Mands .. uc): Mr 
Deputy-Speaker, Sir, the most of the 
provisions of this Bill are commenda-
ble and if I offer some criticism tv 
some of them. it is not 'because I do 
not commend tile general amendments 
that are being suggested but because 
I feel that in some cases an oppor-
tunity has not been taken to further 
amend the BilI to ameliorate the con-
ditions of the assessees which are ap-
parent. 

14 brs. 

The lirst thing that strikes me b 
t.his. In these days when the value of 
the rupee has fallen so low that it b 
not more valuable than 1-112 annaJ of 
1938. it is high time that the exemp-
tion limit for income-tax purposes 
which is now Rs. 3600 ought to have 
been railled to at least Rs. 4800. 
In my opinion, the time has come now 
when We must realise and evaluate 
things in their proper perspective and 
n)t stick to mere forms or be so con-
servative as not to realise that things 
have changed and the shape of things 
indicate clearly that in the present-
day life the purchasing power of even 
Rs. 400 has become negligible and it 
is not even equal to that of Rs. 100 in 
other pre-war days I would, there-
fore, suggest that early steps ought 
to ,be taken in this direction. This 
was the proper opportunit.y t~ have 
done that. In any case, I I.oplo the 
Finance Minister will take nota of it 
and make USe of this suggeetion when 
the Finance BilI comes up next be-
fore the House. 

matters of tact as well and not merely 
routine matters, matters in which the 
income-tax officer merely sits down 
and tries to hear the complaint that b 
made against him and then makes a 
note of the word used by the assessee . 
or his legal representative and then 
takes the next opportunity to pounce 
upon him as hard as he could if 1he 
language used by the assessee is not 
proper according to his OWn wish and 
pleasure. It is high time that some 
amendment ought to have 'been made 
of this nature whereby the first ap-
peal. so to say, would be heard by a 
proper person and be heard on facts 
and also law. Generally, it so hap-
pens, as I haVe already narrated~d 
I would not like to recapitulate it-
that the matter of oppeal before the 
appellate assistant commissioner i. 
Entirely a routine matter anc.l no re-
lief is available except perh:Jp, to the 
extent of a few rupees, ann as and 
pies, Sometimes, the assessments are 
so ilIC'gal and perverse that We have 
hopes of seeing that if the appeal is 
heard by a man with sound knowledge 
of law and discretion and knowilll 
bow the discretion should be used and 
how particular inferences should be 
drawn legally, there would be no as-
sessment at all on the basis of the 
facts that are placed before him. But 
that never happens, and that is never 
dreamt of by any of the practitioners 
in the whole of this country. Often 
one thinks that it is a great thing if 
an illegal assessment of Rs. 10 Iakhs 
is reduced to Rs, 5 lakhs. Even that ift 
considered as a very big thillg if it 
happens. But nobady would concede 
the position that even the Rs. 10 lakhs 
assessment is a'bsolutely illegal and 
cannot be levied. This could be look-
ed into only if facts could be ascer-
tained, and ascertained positively by 
an officer who is not in any manner 
concerned with the revenUe Of the 
Government but only with the admi-
nistration of the law. 

The other thing which ought to have t 
received the attention of the Finance I 
Minister is this. When this question 
of dlre~t taxes is being dealt with, , 
somethmg must haVe been done so ~ Some such suggestion has aIreaC!Y 
as to make the appeals before th, been made in our country by the 
appellate commissioner appeals on' Direct Taxes Enquiry Committee. '!'he 
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Law Commission has also made such 
a recommendation On the direct taxes 
administration. The Law Commission 
recommended the abolition of the 
tribunal and suggested a direct appeal 
both on questions of fact as well as 
01 law to the High Court on the orders 
of the appellate assistant commissioner' 
This was what the hon. Chief Justice 
had said very recently, more or less on 
the same lines. I feel that the hon. 
Minister should have looked into this 
aspect of the matter also, because this 
was the proper opportunity for doing 
so, and during this debate, we also 
would have been able to look into the 
matter properly and then come to a 
prop~r conclusion whether or not such 
a procedure would be more conducive 
to the proper administration of the 
Income-tax Department. 

However, as far as the clauses JlO, as 
r have said, I do appreciate the amelIO-
ration that would come about as a 
result of what little has been sought 
to be done. But when I look at clause 
2. I cannot refrain from oifering a 
little criticism on that point. I do 'lot 
know why the limit C1f three years only 
has beeon put in. A suggestion is made 
that when there is a liquidation, it 
shall not include any prOfits of the com-
pany prior to three successive previous 
,.ears immediately preceding the pre-
vious year in which such acquisition 
took place. I see no reasona!>le indicia 
to distinguish between three succ~ssive 
years and four successive years or five 
successive years. If a sort of reserve 
back the dividends and not by paying 
rul'li has been built up by keeping 
dividends, and if it extends for five or 
six years, I see absolutely no reason 
why that is not brought into the pic-
ture and amelioration is offered only 
to the extent of the last three succes-
sive years. I would, therefore, say 
that this is not a very reasonable piece 
of legislation and the provision ought 
to have been seen in that light. 

So far as clause 3 is concemed. 
would say that it is a very gi>OCI p:-ovi-
sion, and it has been very much desirE' 
eel by the assessee! as well as the in-

come-tax officers. It.is a good provi-
sion in that sense. 

Coming to clause 5, I would not like 
to offer any criticisms in derogation of 
the matter that is contained therein. 
I would very humbly suggest that in 
future we should hesitate to create a 
controversy about the name of our 
deceased Prime Minister. It should 
not become a matter of controversy 
for anybday. In that sense I say that 
I do not see the propriety of bringin, 
forward such a provision just for the 
sake ot granting income-tax relief. 
Those who have got the hearts to pay 
and the desire to make payments will 
not hesitate to make the payment and 
would not like to have a mere incen-
tive from Government or from the 
Income-tax Dp.partment or from the 
Finance Ministry to make the contribu-
tions that they desir~ to make. I .hall 
not enter into any further discussion 
on this point, because it is a vt:ry 
touchy matter with many, and I do not 
like that I should indulie any more in 
it. 

Now I will draw att~ntion to cl. 8. 
am very much surprised as to why 

this amendment has become necessary. 
This iil'merely a sort of pinprick which 
will not help anybody except that it 
will create Imlre work for the income 
tax department. Mer all, you ha"e 
various methods of assessing escaped 
income, correcting an error, revising 
orders, reassessments, all sorts of me-
thods by virtue of which you may not 
lose a paisa of your revenue if you are 
a little alert. So even if the advance 
payment has been made on~ way or 
the other, just to get a little more. just 
to earn a little more of interest thereIn 
or lose some interest thereon, I do not 
think it is necessary to have this 
amendment. Why this amendment has 
been suggested passes at least my 
comprehension. 

I know that in these days paper 
work in government departments luis 
increased tremendously, with the net 
result that even silnple assessments of 
day to day af!airs of people who hon-
estly submit their returns arc held up, 
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[Shri U. M. Trlvedll 
not on purpOSe but because the man 
dealing with it does not reach that par-
ticular person. He has got piles and 
bundles placed one over th~ other and 
unless they keep on moving, he does 
not reach that person's file. The work-
load itself has increased tr~mendously. 
From this it should not be construed 
that I take a sympathetic view of the 
income-tax officers' ways. No. This is 
because I know that some of them are 
not honest people. Yet, man to man, 
I feel that the Workload is such that 
even with honesty and integrity 
income-tax officers will not be able to 
dispose of the work before them. 

Dr. M. S. Ane,. (Nagpur): They lire 
over-worked. 

Sbrl U. M. Trivedi: 'J.1hey seem to 
do over-work. 

So I feel that this additional work 
mould not be created for them. It 
would have been better if this amend-
ment had therefore, not been sugge~t
ed. 

tn lome cases, t have felt that 
retrospeetive operation even of a fiscal 
measure is not called lor. It creates 
trouble for the officials, for the asses-
sees and for the office also. In no way 
should auch retrospective measures be 
encouraged. There is ab.olutely no 
reason why in September, 1964 we 
should make a law to take effect from 
April, 1964. It is a fictional law which 
should not be encouraged. State Gov-
ernments generally take the hint from 
what the Centre does. They;to a step 
further. They make laws with retros-
pective effect gOmg back to 1958. One 
State Government has made II. law 
very recentlv, in 19113. with retrospec-
tive effect from 11158. There must be 
some Ilmlt 'fo making these laws etrec-
tive retrospectively. t would there-
fore suggest that in making these laws 
applv retrospectivelv should DClt he 
encouraged. Of course. I" this P8t'ti-
cular case, the Plinance Minister is bet-
ter informed and he mav have his 
reasons fot' it. but t would persuade 
him not to fail into the hands of the 
bureaucracy In this manner. and be 

should avoid bringing forward law. 
with retrospective operation. 

Sbrl Rameshwar 11&0 (Gadwall: 
Mr. Deputy-Speaker, this Bill has been 
generally welcomed and supported 
mainly becauSe it Is in conSEquences of 
the assurances given by the J!'inance 
Minister when he made his tax propo-
sals early this year. The Bill proposes 
to tighten up certain loopholes in the 
taxation machinery and also prevent 
evasion. 

I shall not take the time ol the hon. 
House in going into very lDany details 
of various aspects of the Bill. But 
I would begin by correctinl a mis-
impression which seems to have arisen 
regarding cl. 2, that the clause seeks 
to include the accumulated profits of 
only three years and not make them 
subject to ·tax. As my hon. friend from 
Jhunjhunu pointed out when Shri 
Heda was speaking, it is the other 
way round. It is the :lccumulated 
profits prior to three years before 
liquidation that will not be subject to 
this tax. This, he explained, was to 
prevent any firm or company taking 
undue advantage of the proposed 
takeover by Government. 

My main intention in making obser-
vations on this Bill is to draw atten-
tion specially to cl. 10 This clause 
seeks to put a limit of Rs. 50,000 above 
which all registrations of property 
require a certificate from the taxation 
authorities to the effect that no tax 
is due from the person concerned. The 
hon. Member opposite, Shri Dandekar, 
said that this limit was too high whil. 
my colleague, Shrl Morarkn .... 

Shrl Kuhi Ram Gupta: He said the 
limit was too low. 

Sbrl Rameshwar Bao: I stand cor-
rected. My colleague, Shri Morarka, 
said it was too high. I am inclined to 
feel that the main reason for bt'lnging 
about this provision Is to track down 
tax evasion and to plug loopholes. It 
is observed in large areu in tbt. 
country-I do not know if tlaere II 
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,any area which is exempt from this 
,practice-that most registrations are 
in fact being undervalued. Govern-
ment is losing in two ways on this 
account. Of course, there is loss on 
_amp duty and registration charges 
which is a direct loss. There is aiso 
the implication that quite a large 
amount of money on real Pltate tran-
actions is being taken as what has 
come to be termed either as 'black 
money' or 'On money' -Or "unaccoun~
ed money". It is very easy for this 
unaccounted money to be absorbed in 
either real estate construction or real 
estate purclhase and sale. I am in-
dined to agree with Shri Morarka that 
this limit should be reduced to ~. 
10000 and I would like to support hIS 
~endment in this respect at the 
appropriate stage. Merel~ fi:,ing 
a figure above which reglstr~tlOnS 
cannot take place without a certIficate 
from the tax authorities is not enough 
to plug this loophole. While ~v pro-
viding a ftgure of Rs. 10,000 It be-
comes more difficult for people to 
register property at ridiculousl!. loW 
prices, it does not avoid th~ posSlb!1~ty. 
I would like to urge the Fmance Mini-
ster to consider whether he would 
Dot like to include an "enabling provi-
sion" whereby whenever either the 
taxation authority or Registrar or such 
government denartment, as may be 
specifically authorised, deems snch 
Tegistration to be at ridiculously low 
prices it should have the right to take 
-over Ute property by paying about. 5, 
10 or 15 per cent over the registration 
value. That alone will be an efrec-
tive deterrent to this contin~ed ~ro
cess of undervaluation in regIstration. 

This, to my mind, opens out certain 
!Other possibilities too. Once Govern-
ment is willing to take over such 
under-valued properties, I do not see 
why it should be restricted to only 
'Properties where registration has been 
"low. It shouliI "llso extend to proper-
ties where returns for wealth tax 
.purposes, or estate duty or other pur-
poses is found to be unduly low. 
"":l'her; also, Government should have 
the right to take over the property 
1283 (Ai) LSD-7 

giving 5 or 10 per cent extra, what-
ever be the formula evolved, over the 
evaluation in the estate duty or wealth 
tax return concerned. If for any 
reason the Finance Minister feels that 
he cannot include such a provision 
now, I would urge him to consider it 
and bring in such an enabling provi-
sion as early as pOSsible, and at a 
convenient date. 

I would like to draw your kind 
attention to one other matter in this 
Bill, and that relates to Clause i9(b) 
wherein a "provision has been made 
enabling Government to accept or 
take over property in satisfaction of 
the whole or any part of estate duty 
due. I would like to submit to the 
Finance Minister throulth you that 
this provision should be extended to 
cover all direct taxes. There is no 
need to limit this facility to estate 
duty only. It should cover all direct 
taxes. If any assessee would like to 
give over any property !IS payment of 
taxes, it should be acceptable to 
Government. r do not see any diffi-
culty in this regard. r hope the 
Finance Minister will consider these 
possibilitfes too. " 

With these observations, I support 
the Bill. 

Shri KaabI Bam Gupta: Mr. Deputy-
Speaker, Sir. Before I come to the 
clauses of this Bill, I would request 
the Finance Minister to givi:l his consi-
deratiOn to the assurances given on 
the Boor of this House. One of these 
was about the late filing of reI urns 
and the penalty thereon. The- han. 
Finance Minister had assured that 
this provision would not be taken 
seriously and latitude would be allow-
ed to the people, but so tar as my 
knowledge goes, the asseSSing authori-
ties do not care, do not seem even to 
know about this assurance, and they 
are. taking the same steps, and on the 
baSIs of the provision, some people 
being harassed. So, I Would request 
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the hon. Finance Minister to see whe-
ther a directive cannot be :lent to the 
authorities concerned, or if it hal been 
sent, to see that t.hey implement it. 
If the assurance has not reached the 
taxing authorities, that must be sent 
as soon as possible. 

Dr. M. S. ADey: Immediately. 
Shrl Kasbi Bam Gl&pta: Then there 

is a system of fixing the district tal-
gets for income-tax realisation. As 
a matter of fact, this is neing used to 
coerce the people. The tareets are 
only meant to give some rough idea, 
not that they must be fulfilied at anY 
cost, whether practicable or 1I0t. 
Therefore, it is very necessary that the 
income-tax authorities must be given 
a directive not to coerce people like 
that. Especially in the districts where 
low-income people re.ide, they have 
to face these things in a very bad 
way. 

Then, 1 may point out that there 
should be a code of conduct for higher 
authorities when they visit the dis-
tricts. I have seen that Commis-
sioners of Income-tax or some other 
higher authorities, when they visit the 
districts, use the cars of assessees, and 
there are also some ways in which 
they are entertained, - and honest and 
simple officers are put in a very 
awkward position when such officers 
arrive there. Therefllre, tpere AAould 
be a strict code of conduct so far as 
the tours of these persons are con-
cerned. 

Then, what is going on is this. 
There are some honest officers who 
!lave lOt the b1lP1a!1 touch. Naiurally, 
they Wllnt to see that the small 
assessees are not harassed, but again 
the authorities from above try to foree 
them to realise the targets in sucll 
a way that eYen against their will 
they have to do it. 

Then, in my opj~icm, wben UJere 
.re al~,y,s con~roJs of tbjJ !pnd ltD_ 

that kind, there should be a wing i-' 
the i'inance Ministry to see the dfedI. 
of such controls. For example. the 
Gllr Control QrlJer of U.P. has givep 
rise to sa many smugglers and black-
marketeers, s'O many persOD4 are in-
volved in it and lakhs and crOrali 
have been evaded. Unless and until 
a scientific way js evolved to find 
out such culprits, thil black, UD-
accounted money will go on increa-
sing. Of course, the policy should 
be Irberalto small persons always. 

Then, I have to refer to a very 
important point. Up till now, dead-
rents and royalties under the Mineral 
Concession Rules were treated al 
coming under revenue expenditure, 
but due to certain High Court deci-
siona, there is an anomaly, because 
some High Courts have taken it u 
revenue expenditure, while others are 
treating it as capital expenditurliL 
The income-tax authorities, instead ·of 
taking remedial measures, are think-
ing of realising money on the balis 
of such decisions. My humble sub-
mission is that, in the first place, the 
Mineral Concession Rules of the· 
Government of India and the Mines 
and Mineral Concession Rules of the-
States should .tally, and if there are 
certain. judgements on the old rule .. 
then, bf course, they cannot be 
applied now, and cannot be made a 
general thing. Even if it is so. on 
practical grounds, never can the .. 
expenses be treated as capital expen-
diture, and if they are treated liJl;e' 
that, it will even go to harm our bit' 
industries like the steel plants Even. 
Therefore, .the necessity ill that iJiune-' 
diate steps should be taken to re-
medy this, and an amendment, if ne-
cessary, must be broUght in to treat 
this expenditure as revenue expen'-
diture .. Personally, I think there is 
no nee4 of an amendment, even a 
directive will do. Anyhow, this should 
be ~xamined, and without any delRY 
it should be remedied. 
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So far as the low income gI'Oup is 
concerned, the present limit is not 
conducive to the people. It is now 
quite certain that the present high 
prices are not going to be l"owered. 
They may not be allowed to rise fur-
ther, but they are not gOing to come 
down, and the present index of prices 
is such that these pe'ople have to 
face hardships. . 

Now, I come to the clauses. So 
far as Clause 5 is concerned, many 
friends have spoken before me. My 
humble submission is that Shri Jawa-
harIal Nehru was a man whose spirit 
and whose wishes were quite diffe-
rent, and this action "of the Govern-
ment is quite contrary to his own 
wises and spirit, because he was a 
man who never liked the money of the 
monopoly class to be used in such 
cases. This Clause is clearly meant 
to benefit the moneyed class in the 
name of contribution. Therefore, 
I have strong objection to it, and in 
my opinion, it has been PUt in a 
hurry. This should be further exa-
mined and put off till at least the 
next Budget comes in. At the same 
time, Shri Jawaharlal Nehru's name 
should not be made sO cheap as to 
all'ow the monopoly capital to use It 
for their own purposes. 

So far as Clause 10 is concernt~d, 
I may very humbly say that the pro-
cess of this clearance certificates is 
very cumbersome in .the Income-tax 
Department, BDd people are mUM 
harassed. In spite of directives, there 
is m"ore delay. And now not only 
income-tax, but Wealth Tax and 
Estate Duty have also to be cleared. 
There is no provision and it is not 
clear whether people who do not pay 
Wealth Tax 'or Estate Duty will need 
to get Wealth Tax and Estate Duty 
clearance certificates. It is put in 
such a way that there is confusion. 
There should be more clearcut wprd-
ing and it should be bound down 
upon the authOrities t'o &ive them 
withil1 a specified time. 

So far as claUSe 18 is concerned, It 
is all right so far as PWD business 

is concerned. In my oplnJOn there 
are other class of people tor whom 
there should be an amendment. For 
instance, the .transport people must 
also be bound down to declare such 
things at the time 'Of purchase of 
.their transports. Among people who 
avoid taxes are doctors and lawyers 
and those people must also be spe-
cially dealt with because I have seen 
an American expert's report that in 
India tax evasi"on is done by a cer-
tain class of people. So far as the 
point about limit is concerned, I 
agree with my hon. friend Shri 
Morarka on principle. The limit 
should Ibe lowered dbwn from 
Rs. 50,000 to Rs. 25,000, but not 
to Rs. 10,000 so that people mlly not 
be able to evade these things. 

All the amendments which had been 
brought forward by the hon. Finance 
Minister according to his assurance 
are quite all right. Still there are 
certain things left behind and I hope 
that in the next Finance Bill there 
would ·be no such lacunae and the 
anomalies would be removed. 
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~m~~t~~~~1 
a1ff~~~~ ~~it;f~rn~ 
~ ~ >;fr rn omiI' ItiT iflti'IiI' 
~ ~T ~ ~ ~ ItiT %1tiT m 
~ ~iT ~ !lI'~ ~ ItiT ~ ~ 
~,~wr.rr~,~mR~~ 
~I m~~ ~~1I'fi1tiT 
tffiT if~ ""'" ~ I ~ iflti'IiI' .r.r ~, 
~~if~1I'fi~tl ~ 
~ <tiT ~ ;mf ~T ~ "IR ~r 
;;mIT t fit; ~ 1I'fi ft§q1' gm t I ~ 
i\<:r ~ ~ fit; ~ 1I'fi fm Of fir.6'r 
~if~t,~f~~it;~if 
~~Titit;~if I ~~mT it; 
~ .. ~f.t;t!;~~ij'~~~ 
it; OIl\' ~ "IR ~ ~hTl1!iU ~ 
~r ~ f.A;r;;r ft;rIrr I ~ !lI'TII' ~ 
~ij'~~m~~~fit;m;;rij' 
ifiTi aAi ~ ij' mtT 'fiT ~ Of 

f~~"IRm~mrnm 
!lI'm;l~JS~I~~ 
~ ~ ~ I Wt lfiroIT ~ ;;it 
~~Tt~~~~ 
t I 

~ ~ ~ 1fOT """ t. it ffi' 
~ ~ t I ~ 1950 ~ ,,"'Of ~ 
~ ~ .r.r ~ I !A'tR' !lI'TII' f.;r<;rr lffir-
~ ~ ~ ~ ~ ffi' ~.tn'IT ~ ~ 
~ fit; WI: I 050 ~ 'R1f ~ ~ lf1fOTOf 

'fit ~ ~ ~ ~ qcrl ;;rq ~fJT fit; 
~ ~T <ti ~r i mlfT I ~q ~ i' 
~ qq;~ "" ~ ~if "IR ~ 
m ~ 1I'fi ~ ~ m ;;rrttm I, 

~~ %~ it; imT ~ iIif'A' <tiT 
tn'IT ~ it; ~ mq f.;r<;rr ~r 
it; mr lI5' tn'IT ~ !lI'ftf f~ ~ 
'fiT ~ ~ ~ fit; ;j\T If"ItiTOI" oR ~r 
~ ~ ~ij'ifi'l' tom ~ 'fiT ~ ~. 
1!i1: fit; ~ ItiT If'iI'iIif ifif <W ~ I ~. 
ifiTlf <tifoif ~ t, ~ ~ If"ItiTOI"; 
~~ if ~ m 'fI1 (qYl:".. if· 
m q~ it; ~ ifi'ffiT tiM f~ 
;mIT q'ffi ~ ~ ~. ~ "IR m-' 
,"f6.lrt ~ ~ I • 

'i.fif\ ~iT if;j\ ~ t ~ ~ ~ 
"IR~Of~~m~~lfi'GI'') 
~ ItiT ~ 6lfIif f~;;tfT fit; ~ 
~ !A'tR' ~ ~ ~ «ma-.:r fil<; \;Tit 
~~~it;~<m1l 

'fiT '1fT f~ ~ 0'Tflt; ~ 'fiT ~ ~1 
Ai f~ ~ irlU ~ ~ <tit t 
if fit; ~ 'fI(1q~qrd<fi it; i11"if if ~"i 
;fzT~1 . 

Dr. L. M. SlDghvl (Jodhpur): ~. 
Deputy-Speaker, Sir. the Bill befQre 
us is to be welcomed as an instal-
ment in the rationalisation of our 
tax system, indeed as a neceSS11J7 
consequences of the experience ac-
quired in operating the parent &ot. 
and in view of the fact that certain 
unmtended hardships had appeared qn 
the horizon of tax ad~nistration in 
our country. One is therefore impelled 
to say that in so far as the Bill goes, 
it is very much to be welcomed. , 

I would, however, also add that this 
is a somewhat insienificant and small 
step in that direction. We are en~it1~d 
to expect a m'Ore comprehensive 
piece of legislation before us tor re-
casting and sflreamlinmg thE: tax 
system m our country. One is im-
pelled ,to object to the variolltl omis-
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.ions in the Bill rather than against 
whllt it contains. 

Mr. Deputy-Speaker, you would 
recall that the Finance Minister had 
at one time promised to this country 
that he would bring about a recast 
of the tax structure in the country. 
We would like t·o have an earnest of 
that promise; we would like to have; 
successively and progressively, and 
in instalments if necessary, otherwiee 
in the form of a comprehensive Bill 
if possible, a complete blueprint ot 
tax reforms in this country which 
would go far, which would go deep. 

I also want to invite the attention 
of the hon. the Finance Minister to 
the question of modifying he present 
mllchinery of tax adjudication. I 
would have hoped that an opportu-
nity would be taken while bringing 
forth this Bill to &lve us an idea of 
what changes in the tax adjudica-
tion machinery can be effected or 
it likely to be effected in the near 
future. Only this morning, Sir, ans-
ering a question during the Question 
Hour, the Law Minister said that th~ 
question of eliminating the Income-
tax Appellate Tribunals is engaging 
the serieus attent:on of the Govern-
ment. You would recall, Sir, that 
this suggestion had been made at one 
lime by the Chief Justice of India, 
and the Government naturally felt 
that the suggestion deserved to be 
examined in greater detail. 1 was 
c!isappointed, however, when the Law 
Minister was unable to tell Us of the 
teasons and the advantages adduced 
as grounds in faVOur of eliminating 
the Tax Tribunals and vesting theBe 
~owp.rs In the High Courts. I should 
.ike to welcome the Law Minister's 
-opinion voiced this morning on thE 
flo'or of this House that the trend of 
academic analysis is that the High 
Court should be vested with -powers 
of adj udicating both on facts as well 
is law. This would, I think, streng-
then the structure of the rule of law 
which We are so anxious to preserve 
and promote in our country. Because, 
the arbitrarin.eas of the revenue-
r.otlecting omcials, the various com-

pulaiona whiCh drive them to collect 
and even to exact taxes, the various 
modalities employed by them, the 
various tactics pressed into service by 
them, have become a bane of the tax 
administration in our countrv; and un-
less a structural, instituti'onal ana 
functional reform is carried out in 
the machinery of tax adjudication, the 
assessee would continue to be haras-
sed, would continue to be bedevi1led 
by the tactics of the Inc'Ome-tax offi-
cial •. 

I would like to refer to one more 
matter and I would have done. I feel 
that there is considerable ground for 
allowing royalty Slayments based on 
mining output as allowable bUSlU1:3S 
eXpenditure, as expenditure which 
would ,be deductible in the computa-
tion of busineSs income. This I say, 
Sir, in view of the fact that the 
Taxation Enquiry Committee of 1953-
54 as well as the Tya,i Committee 
felt that where royalty is payable on 
the basis of production of mining 
material, it is clearly admissibl~ as 
deductible business expenditure. The 
Tyagi Committee said in clear words: 

"The royalty payable on the 
basis of output is clearly admis-
sible under the Income-tax Act .. 
It was pointed out that these 
payments of royalty, whstever 
their mode of calculation a'Ui 
however they may be judi-
cially intel"Dreted, have to be 
made for the purpose 'Of worlting 
the mines and extracting minerals, 
There is great force in these 
arguments and we feel that dis-
allo'Nance of royalties in the 
aSSe3&ment cases of mining indus-
try would obviously hamper its 
develc..pment and ability to ctnn-
plete in the world mar1~ets." 
An sssurance was sought to be con-

veyed in this House by the then 
Finant'e Minister in this respect that 
royalty payments based on output are 
deductible as business expenditure. 
However, on account of a recent 
judigment, of the Rajasthan High 
Court, this is not the position. The 
result !s that royalty payments are no 
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tonger regarded as dec;luctible busi-
'\less expenditure. 

Sir, even after the decision of the 
'Supreme Court in the cases of Pingle 
Industries and Abdul Quyam, ille 
Income-tax Department contmued to 
"llow loyalty payments based OIl out-
put as deductible expenditure in tlUl 
computation of business income. This 
has ceased to be after the judgment 
of the Rajasthan High Court. B'~fore 

1bis a P'ull Bench of the I..&hore High 
Court and a judgment of the Privy 
Council had held that payment of 
royalty was the price of the raw mate_ 
rial or stock in trade and ther~rore It 
was considered to be a revenue ex-
penditure. It would be appropriate if 
the Finance Minister proceeds to give 
relief in this respect to the mining 
industry. Otherwise I apprehend 
that th£' mining industry in various 
parts of the country, and particular-
ly in the State from which I happen 
to hail, would suffer a setback from 
which it may not recover for a long, 
long time to come. 

Shri Kashi Ram Gupta: The Cal-
-cutta High Court has treated it as 
revenue expenditure. 

Dr. L. M. Singhvl: I am aware of 
that. But unfortunately the Depart-
ment has proceeded not to permit ~he 
TOyalty payments as deductible eX-
penditure in the computation of busi-
ness income. I would hope that the 
Finance Minister would consider this 
matter on its merits which are intrin-
sically very convincing and persua-
sive, and which I hope wcmld 1;e 
found all the more compelling in vieN 
of the objective to which we are com-
mitted, namely, the development and 
~romotion of the minini industry in 
our country. r hope the I Finance 
Minister would be able to tell us, 
when he rises to reply to this debate, 
as to what measures and according to 
what time-schedule he proposes fo 
carry out to streamline the t.ax ad-
mini~tmtion in this country and to re-
form the machinery of tax adjudica-
tion in our country. He would also, 
1 hope, be able to say 01' react to the 

submission that I have made i.n res-
pect . of permitting or allowing royalty 
payments as deductible bUSmess tx-
peiiditure in the e'Omputatlon of the 
business income. 

""~mr.~ (i'uifT) : ~ 
~lf, ~ 'ffif ~ ~6" GfTiJ 'fiT 'IT 
fit; ~ ~~<r;;r f';t;;r <'f1lfT "I'RIl, 
m-*" ;rr;r;f~ f ffi ;f(:fT it 'i6lJ 'fiT !if.t 
if; ,,;;nit ~ 'fiT t:M 'fiT ~ 'fiT ~ I 

lJi1 ~ it ortr iITffi fifO tit!- ~ ~ 
<titf~~~ 44ifO~~~ i 

'flIT $~ ~ ;;rritirr , 

~ fiI';;r if01 ~ 3 it ~ o!l~T 
'fiT tTt ~ fit; ~ ~~.<tit 
~il!l<1 tJ;~~ if; fifO~ if; ~ 
~ t:!;~i ~ ;;1'1' ~Q1;;r t:!;~~ 

f1r<;m~, ~ t"" 'tf~ f~lIT if1IT ~ I 

f.lf~;m ~co:or <tit '"' l11l: t~ 
~ ~ if1IT~, ~ mlJ ~ I 

ifi1hrrU ~ ~ mfui~F; <tit ~m;
tc ~~ ~ if.t{ !"" tf""f'l 'ftfi 
fG'IH if1IT ~ I ~;:r iiIi' ~ ~"I<if <tit 
~R ~(f ~ it. ft;m: tT 'ifF: fiI'''I' <'fTlIT 
if1IT ~ I ~ R;; it I:(~ ap:rNf 1ft':ortr ~ 
f~ B'11 l:I~ O!'R ri f'li ~-9' ~ ~f 
~mt ~ 'iPfI;l it, OI'G( fit; ~ ;mfur, 
~ ~ lJ'; f<f'f>' ~T ~, mft ~ 
~ ~ ifOl ~ f~a-lfi lTt ~I I 

lfQ' '1"1 'lll'iJ it .. @' ~rrrT ~ fifO tl' 
~ <tit 1M ~ ~ t"'lfT ;;rr 71l'T 
~, ;:r~T ~ <,"14;",' ef.t ro ~I~i 
~ f.r",~ '1., .ftiu f~4T "1'1 wr ~ ? 
'ffiNr 18 ij f<WT ([lIT ~ : . 

"Where any person ... enters 
into a contract for the COl'struc-
tinn of a ·buiJding for, or the "uPl:l~' 
of goods or services in conne~

tinn therewith to, ally othe" 
person, the value of which exceeas 
fltfty thousand rupeeo, II E: shall 
within one month of the makmg 
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[Illf ~ fQ] 
of the c'ontract. furnish to the 
boome-1ax Officer having juril-
diction to assess the contractor 
such particulars relating Ito the 
contract and in such. form as may 
be prescribed." 

~~T ~m m ~ ~ ~ fit; 46,000 
~ 48,000 ~qif ~ ~ ~ ~ 

oaR ~ <t1"'(41i~ if; ~ ~ 
fiR ~ 1 ~ ~ iffif ..". vfi fit; 
~iPfR~~~-~ 
~ ~IR< 'fiT ftmir m;;mIT f ... 
~~f~~f¥t~ 1 ~Ifi't 
~ ~ f.:m ~ \iJiI" f.r. ~ ~~ 
~t ~ m t, ~ ~ f.r; mf.rt; 
~ Ifi't U ~~ t ;mw.er m.: 
.rr.ror~ ~ ~ ~ ~ ~ 50,000 
m lIft"lRT'if ~ 1ft ~ 1 ~ mf.rt; 
J('fiTil ;f.t ~ .... ~ t ~ ,*,n, 
mite ~~, ~ ~T ~~ IR ;r.T1f rn 
~, ~ W:mr, ~ ~ ~. ;f;r; 
, .... '1h i .... ;f~ W I ~ 

;;rtf ~ ~ ~TU ~t 
~, a1f ~ ~ ijOi\I!IlI'!i'I{\ Ifi't 
~~~)~I~it~f~ 
'tit ~ qT;f m ~ IR \ff oaR m 
~ ~i;Jl ;f.t 250 m ~ if; ~w.r 
~ ffi 1 'ItR: ~ 1:« 1'II!IlI,.'){\ 
'tit qr~fi\lRf Ifi't ~ ~ ~. aT m 
~~~~~~wr.ffi~fit; 
fir<;r J!lf~ ~ <t~~ 1"T!flTl!IRf ~ 
iitl 

g1ITU ~ 'iT flti" ~ fiRr ~ 
" ~ it ~ iIj'i\ffi if; ft;rt:t, ~qf\;m 
~ ~ 1(1RI4II"Ifc!,,; ~ t ~ 
fl{ ~Trn 11ft f4i<uT m qWq, tlt~ 

" m: m=r it u:"i ~ tIT ~ ~ tJ1fT 
Ai qf;f Q;1Iil"'" ~ ~ ~ ~ 
flRr ~, ;;r.r fif; ~ wmr it ~-u 

~ ~ ~ fif;lrr tJ1fT ~ fit; mt lfim-
~ I{:. :- i\"!6 ~::;nirm I mt~

lti"R ;f.'t 1:"( .... m '1ft fuT"r!6 ~ ~ tJ1fT 
t I ~ ~ It>i" ;ftftr ~« iffif ~ ~ 
~ ;;mfi ~ fit; ~ ~ ..rt cft;r i\1t 
~$t~tmmr ~m.m-~trft, 
~ f.I;m;ff ..rt 1 9 ~ !Il'. ~ it; 
mmr~mr.ft~trf~ I m~~. 
If>1" ~ it; ~ i\lr-;N fir;:r ~m~ .. 
m ~r ~ t f.r; ~-~ ~ lift" 
~""'~I 

irtT ~~ ~ f .... tT1f<: ~ f.r;;r <i.r 
~ ~ it ~ ~, erT ~ri i:wfi 'fflT'iI" 
~ ~ ;;nit f.... f;;r;r <'fro ~ m 
€w f.:m ~ W ~, '3"i\IfiT ~ if; 
~i\"'(J~r~ I WJrt~ lfoT 
~ ~rmr mr. tro; ~. f~ fVfew 
1J")f'(q-g it ~mnt t ~ if; qm 'If) i\"ift 
itl 

~~~mt~lfiI"ri 
~ :;mffiT ~ fit; lJo «iTo ~ ~. 
~RJ: IR 75 ~qif lfiI" ifiT tom ~T ~,. 
\iJil"f .... m~ .... )~ 4SW-f 
lfiI" a"4" ;tT ~ I f.om;fl;w *r ~ 4 So 
~ lfiI" ~, ~ IR 75 m iii\" €om ~ 
~ ~ ~ ? ~ ~ifri ;f.t ~.:A:. 
~-.n-mr ~ IJlJ; t fit; if f.I;m;ff "Ih: 
Jr~~l ..rt ~ iffif .... "t <:roT'" ~ f 
fit; ~ ~ Wt lfiI" ~~...mt ~, aT ~ ~~ 
lfiI" a-T ~;f.t ~ ~ oaR ~ 
~lfiI"~~it~~.1 ~lJ.0 «iTo 
~ 52 R<'ff ..". ~~ ;;rr;Ia-T i 1 g1f m-
« Ai· Q;ifi lJl:'" iff.m qq;f\" slit ~ 
~ ~ f!; m G"qT t, ~i IR cw. 
~~~~""?{T~~· 
t oaR Ilrt-~ iITdT t 1 ~ifiT 
'[iJT ~: '1ft em ~ t, If4lfiI; ~. 
~ tm: '11fT ~ 1 ~n qqit ~ Ifil: 
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1i'r qtR ~ ~ ~ flror ft;rlrr ~, ffi'fiI; 
Itt ~ ~ ~ iilW, am ~ ~ 
q"(if I!I'AT ~ mv iilW 1 ~ ~ 
ooO!!iT~~t~f~~fit; 
~ f'il" it ffi;r ~ IfiTlf m ~, 
~ ~ ~T tfi!fi ~ :;nf~ I 

~ ~ m:r it ~m ~ crnT 
fit; ~.rrm- w. mi ~ 0!!iT 
~9 ~ f1lmft 1 ~ f.t;;r;t;T f1f<;ft ? 
~ ~ 0!!iT f1r.fr ~, ;;IT ~ ~ 1 
".()~qfdcii 0!!iT $. ~ fu;n1rn' ~ 
~ ~ ~ m:r l~T~PT'IIT ~ I 

~ ~ if :;fut; f~ ..rr 
~~ fi· ~ ~ ~ 1fT fit; m 
t~;ir~t~~~ 
iilW 1 ~mmm~~fit;q1R m 
!eRr ~ t ~ ~ GIlif, ffi il'ffi 
~ ffir ~ ~ ~ ~ iPfitiT ~ 
~ ;;nit fifi m..;;r~ ~ lI'T'f;ffl t 
ifffif ~ ~ ~ ffir f~ tT'IIT ~ I 
~"f ~ ;ffir ;fu:r ~ fiA;ffi" t m.: 
ifm ~ ffir ~ ~ ~ 1 ~ :~"l'!li 
f1If.RZ'iT t ~J1Iif ~ Jj:t<rf;F; ~ tT'IIT, 

ffi ;a~~ ~ fit; ~ 6't ~ ~ 
~, ~ ~ ~ ;;fttff « ~ "WI" 
~t,~T«~~~~~ 
"Rm"If~O!!iT~m~~~ I 

~ flre QT « it ~ f.fm 
~~T fit; If'I':ifT1r ~ ~ 'fTf~ 1 
~ ;nlf , 601+11"11<1 t 1 ~ ~ 
0!!iT ~ P'I' il; ~ ~ 'fiTolT 

'fTf~ 1 ~ ~vr if !!T-p ~ tlR/' 
~f~IfT 1 ~t~rlrlnT-p,,,,ur,Tt: 
fit;m;r, WIi ~ ~R WIi ~
m ~ IIi1f i'~ ~'fT 1 m;;r ~ 
~Q t fit; f1I1;r-~ ~ ~ 'II't~ 
~ aiR/' 'fiT 450 ~ ~ lm ~ 
of% wt!; t 'I ~ m I9i1 ~ ~ il; 

~ ~ ffi1:~ ~ ~, ~ mrr ;rtf 
~,mft~ifiT~~~~ I~ 
~ Q;ifi fifi~ ifiT CR$ miImTT ifiT 
qR ~ 1ft ...r..rr ~ ;;nit, ffi ~ 0!!iT 
~~~itm;rf~~~ 1 

irt't ~~ 1ft!: ~ fit; ~ ..rr 
~f~.~w.~Iq1R~ 
~ ~ ~T iIiWt, 6't ;;r;rnr WofiT 
~~iliWtl~~~t 
f~'" ~ 1 ~ ~ iIfR lfrfPftzr fCffl' 
QT«~mmm~fifi~~« 
.~~Ril;~ifmiTq 
~ IfiTlf fit;lrr ~ iIfR ~ ifiT f~ ~ 
~, ~T ~ « ~ f'itR:rr;f, WIi ~ifiTif1m, 
WIi t~-m iIfR w ~ ~re 
0!!iT ~ ~ 1 ~-~..rr ~ iIfR 
~ ~ ifi~ ~, ~f<ti'f ~ P'I' ifiT 
~ tt,vr 'IT fit; ~ crr.rifi~ it 1 o..ft P'I'-
qy;rrU"'T~..rr~~t~ 1 

,,1 ..,,~ f"~ (W~) : 1fIRT'{. 
p;ur ffi ~-;fr~ '1ft it I 

,,1 .10 "-0 '"" (~) : 
'II~ ~vr 'n~ 'liT +t« ~ 
itl 

Mr. Deputy-Speaker: The Finan\!e 
Minister. 
15 brs. 

Sbri Bade: Sir, is not my name 
there in the list of speakers? 

Mr. Deputy-Speaker: I am sorry, it 
is not there. Shri Trivedi from your 
party has already spoken. 

The MInister of FlDance (Sbrl T. T. 
Krislmamacbari): Mr. Deputy-Speaker, 
Sir, I had followed the speeches made 
by hon. Membe,s with a considerable 
amount of interest. Broadly, it seems 
that many lrave welcomed this mea-
lure because it aives a eertain amount 
.f relief in cases at hardship-not re-
lief trom taxatiQn but relief from hard-
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[Shri T. T. Krishnamachari] 
ship on the working of taxation laws 
which caUSe hardships. 

This is not a comprehensfve Bill at 
'all; 1 made no claims of that nature. 
Of course, some hon. Members had 
raised the point whether I..'le occasion 
should not be taken to provide a 
large measure of relief. 1 think hon. 
Members must 'be aware that in the 
last Finance Bill, in the case of a 
person who has 11 wife and two child-
ren the limit was "l'1l.ised to Rs. 4000. 

15.0Z MS. 

8hri Kashi Ram Gupta: The prices 
have gone further up. 

8hri T. T. Krishnamachari: It has, 
1 agree. But, any Way that was done. 
Somebody did mention it should go 
to Rs. 4000. I am replying to those 
suggestions. I only mentioned that 
some concession was made at the time 
ef the Finance Bill. So far as this 
measure is concerned, I make no 
claim that it is something which gives 
a general relief. In fact, as hon. 
Members pointed out, I had promis-
ed to look into some of the points 
raised by hon. Members at the time 
of the Finance Bill and it is in res-
ponse to that promise that certain re-
liefs are given where, as I said be-
fore, the law is really hard. FOr ins-
tance, in cases where Government of 
their own volition bring a company 
into liquidation the entire amount of 
money that is in the reserves should 
not be treated as dividend and taxed 
and some portion of it whiCh need 
not have been ploughed in with any 
knowledge that. the company will go 
into liquidation or will be taken over 
by Government should be separated. 
Instelld of paying the normal Income-
tax on the entire amount that portion 
Of the amount which has br-en plough-
ed into reserves three years before 
Government"s decision was made 
known would only attract capital 
gains. 

In fact, this Bill is not intended to 
benefit any particular HCtion of the 
community, as for instance the capi-
talists. I think the idea was that the 
capitalists, people Who have a :arge 
income, would not benefit consider-
ably because of these concessions be-
cause they will be paying a very liigh 
rate of capital 'gains tax, and it is 
only In the case ot the smaller people 
that it might help. 
. Similarly, the question of conces-

sion in regard to rent has a limitatiOn 
of Rs. 300. It is not intended to help 
the bigger people but only the medium 
and smaller type of people. 

I think the general charge that this 
is intended to help the affluent class 
is not right. Even in the question of 
taxation of that income which goes to 
charity, from which they were 
exempt, we seek to give some relie! 
only where the beneficiary happens to 
be a charitable trust which in turn 
helps only the needy people. There-
fore, I would humbly submit that any 
charge that has been made On the 
floor of this House that it is iDtended 
to beneflt any particularly affluent 
class is not right. 

Sir, suggestions have also been made 
by hon. Members by means of amend-
ments. Some of them want to tigh-
ten the provisions. For instance, one 
Bet of amendments do not want the 
three-year limit to be put in respect 
of companies which go into liquida-
tion where a portion of the amount 
distributed is .ought to be 
treated as capital and there-
fore taxed under the Capital 
Gains Tax. The whole idea is, as my 
hon. friend Shri Morarka explained, 
if people with any knowledge of some 
such thing happening plough their In-
come into the reserves so as to get 
away from the obligatiOn to pay taxes 
on dividends, that should be avoided. 
Hon. Members might ask, why there 
is a three-year limit? In fact, I think, 
in a previoUs wording of this taxa-
tion-t think it was in: 1954-55-there 
is a total limit of six year~ ril(ht up 
to the time of payment. Well I 
caR understand if hon. Members say 
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that three years is too long Ii. period 
and two years is the proper thing. It 
is a matter of judgment, and the 
judgment of hon. Members may be 
better than mine. Somebody n,ay say 
that three years gives a large con-
eeiiion, it should be made into 4 
years. But I do not understand the 
teas On for completely taking away 
this limit which, I think, is inherent 
In any concession of this nature. 

On the other hand, my hon. friend· 
Shri Morarka had suggested that if we 
put a limit of Rs. 50,000 either in 
respect of contract or in res-
pect Of notification of persons who 
transfer property or acquire them it 
is likely to be aVoided. It is true. As 
somebody mentioned, Rs. 48,000 
might be the amount so as to avoid 
this. We will have to watch such 
cases. In fact, as some hon. Mem-
bers did mention, provisions of this 
nature throw an enormous amount of 
burden on the taxing authoritY and 
it is also likely that the area of people 
to be covered becomes wider. It may 
be that there might be a bona fide 
transfer of property which is not of 
a very high value, not above Rs. 
50,000. I give this as3urance to hon. 
Members who had suggested this 
amendment, that I appreciate the 
basis or the reason for which they 
have made this suggestion. But let us 
work this for soine !ime. We are 
making a change. W~ are putting in 
a limit and we lire trying to get 
people outsi.de this limii. If, say, after 
working for a period of • year or so, 
even in the six months period that 
would elapse between now and the 
Finance Bill next yClar we find that 
evasion is there, I would come to the 
House and say that I will lower it. 
Therefore, ;[ submit to han. Members 
that it is not that I do not appre-
ciate th~~.r desire to make the mea-
sure cast iron, but [do not want to 
increase the area unnesessarily, I do 
not want to increase the area cJ. con-
trol. We will have ~o do it after ex-
perience. Therefore, I assure them. 
that I will watch the position. Al-
ways any limit is arbitrary. Even 

Rs. 10,000 is arbitrary. We are ftxillg 
a limit of Rs. 50,000 because that is 
not on the abnormal side. It may be 
that for flats in Bombay it may be 
Be. 30,000. We will watch the posi-
tion and see. Anyway, Rs. 10,000 is a 
very small limit. It may be Rs. 26,000 
or Rs. 30,000. I will certainly watch 
.the position IUld if r nlled any change 
I shall come to this hon. House. 

Certain fears were expressed in re-
gard to arbitrary refusal or unneces-
sary delay, and certain provisions are 
sought to be suggested. I will give 
·this assurance that in the rules that 
I make I shall put in the safeguard 
necessary for the purpose, that there 
should be no undue delay. We shall 
put a limit by which a person should 
either refuse or grant the certificate 
and then leave the party who is af-
fected to take such furtll,er proceed. 
ings as he wants. But I do not think 
it is necessary for me to put it in this 
statute. 

Some hon. Members said that I 
haVe given certain assurance in re-
gard to self-assessment. I may tell 
them that this assurance has been 
conveyed by means of instructions to 
the income-tax officers. If my han. 
friend has any particular instance in 
which he thinks that it has been 
ignored, r shOuld be happy to have 
the details of that particular case. I 
will look into it. I shall, before long, 
be meeting the Commissioners of 
Income-tax and this is one of the 
things that I propOSe to tell them, 
that while we are considering the 
question of checking evasion we have, 
at the same time, to be careful in \Oe_ 
gard to avoiding any harassment 
which is unnecessary. I shaH not lose 
any occasion to hammer this down to 
the minds of the officers concerned. 
And I think if anybody feels that he 
has been taxed more than what he 
ought to pay, he immediately comes 
up and questions the intentions of 
the officer, though it is not always 
the case. It is true that I am my-
self offended sometimes when there is 
an arbitrary element in taxation or 
interpretation Of taxation. But that 
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is normal In fact, if we are injured 
We always try to rationalise There 
is a story in my part ot th~ country 
that a very rich moneyed man who 
was ignorant, hlld gone to the 'court, 
as most ot those people ot those days 
were litigants, IIIld he lost the case. 
He called his clerk Bnd asked him the 
result of the case and he was told 
that he had lost it. He immediately 
asked: .. What? Did the lawyer not 
urge the merits of m,.v case?" The 
clerk replied: yes, the lawyer spoke 
for three days. Then he asked: is the 
judge a fool? Because, according to 
him, if the lawyer did his best and 
still he lost the case, the judge must 
be a fool. That is the logical ans-
wer. It is an inherent trait of human 
nature to rationalise everything when 
we think something has gone wrong. 
But, nevertheless, I do not rule out 
the pOSsibilities of there bentg a case 
of harassment here or there, where 
8IIIIIething is being done in a hasty or 
abrupt manner. But, by and large, 
most of these officers are not bad. 
They may also be harassed some-
times; they may be over-worked or 
worried or afraid ot pressures. To-
day their position is very difficult. Ot-
ten many income-tax officers come and 
tel! me that they have been told that 
unless they do this, or that, they are 
going to be reported. Ot course, once 
you report against a person there is 
no relief. The report will come and 
it will have to be enquired into. So, 
the other side of the picture should 
also be understood by the hon. Mem-
bers. 

In regard to one matter raised by 
my hon. friend, 3hri Banerjee, on the 
question ot arrears, may I tell him 
that as against the 'budgeted figure 
of Rs. 440 crores the collection last 
year was RI. 524 crores? The collec-
tion in tlhe lest month was so heavy 

. that the collections in the subsequl'nt 
months are limping. So there has 
been an enormous amount of effort 
and there hu been a considerable 
amolint of Increase In the collections. 
t think the collections during the last 

month amounted to Rs. 139 crores. 
And I may tell him that while the 
book arrears of income-tax in March 
this year was about Rs. 290 crores; 
quite a lot of it are amounts which 
are not going to be recoverable The 
effective arrears are about R~. 170 
crores in regard to income-tax, RI. II 
crores in regard to wealth tax, Rs. " 
crores in regard to estate duty and 
Rs. 81 lakhs in regard to gift tax. In 
the totality ot collection of about Rs. 
524 crores, I think these RI. 200 
crores is not very heavy. 

Of course, as I watch the drawals 
from the Reserve Bank week by week, 
naturally, I have also to think in 
terms of what the collections are. 
And it is very queer that sometimes 
watching these collections also gives 
you a certain amount of uneasiness. I 
have found that lhe customs revenue 
is going up, growing up rather fast. 
When I analysed this, I found that 
a major item happen- to be kerosene. 
Of course, it is a goo,i thing to have 
more kerosene because it means a 
little more supplies. At the same 
time, it means a certain amount of 
erosion into the limited foreign ex-
change that we pOS3es~. It is a Hlat-
ter which We have. to watch. I dO 
not think the position is really un-
satisfactorY by itself. 

There was one particular point on 
which hon. Members raised perhaps 
their protest, or their disagreement or 
·their disapproval, and that is in re-
gard to clause 5, exempting gifts and 
donations to a particular charity. 
Some hon. Members said it is some-
thing new and one or two hon. Mem-
bers also averred that when Maha-
tmaji died and a fund was started for 
the purpose ot commemorating his 
memory, no such thing was done. Un-
fortunately, there they are wrong. I 
think in 19019 an amendment of the 
Income-tax Act was undertaken and 
in the Act, all It stood until 19113 in 
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sub-section (2) which reads thus: 

"Provided that where any sum 
paid during the previous year as 
donation to the fund known as 
Gandhi National Memorial Fund 
is in excess of the limits prescrib-
ed In this section, the exemption 
granted under this section shall 
Apply to the whole of that sum." 

Mr. Speaker: Yet, Shri Banerjee, 
was sure of his pOJltion. One ought 
not to be so emphatic, particularly 
"'hen something is brought to his 
notice. There is ahV'DYs the possibility 
that one might not k'l,)w certain facts. 
So, one should be C!\ut:ous that there 
iE a possibility that something might 
not be within his knowledge. 
When Members make assertions, 
though they might be doing them 
with confidence, when it is brought to 
their notice that "no, that is not cor-
rect", or something different has hap-
pened, they ought to exercise some 
caution, because it is just possible that 
they are wrong or misinformed. 

Shrl Bade: May I submit that the 
hon. Minister is quoting from the Act 
as it stood in 1953? Could he quote it 
from the Act as it stood in 1963? 

Shi T. T. Krishnamacharl: I am 
sorry, I am quoting from a text-book 
of income-tax. This was repealed in 
1953. I am merely mentioning this. 

Shrl S. M. Banerjee: It is not in the 
present Act. 

Shri T. T. Krishnamachari: That is 
true. It has been repealed in 1953. 

Shrl S. M. Banerjee: We looked into 
whatever Act was available. We found 
a reference to the National Defence 
Fund but not to the Gandhi Memorial 
Fund and hence the comments. 

Mr. Speaker: My remark was in 
general terms; not in relation to any 
particular instance. When a Member 
is asserting something, when once it is 
brought to his notice that what he is 
:saying is not correct, or the position is 

slightly different, he should exercise 
certain precaution before asserting it 
again and going still further. Because, 
there is always a possibility that some 
facts may not be within one's know-
ledge. 

Shri T. T. Krlahnamachari: I just 
appreciate the position. I had the 
advantage or di.advantage cf having 
been in this HOUSe for a long time. I 
was here at the time wlhen this amend_ 
ment was moved in 1949. The con-
cession that given is roughly of the 
order of 50 per cent: that is to say, 
whatever money they give, 50 per 
cent they might get concession in tax. 

Mr. Speaker: I am not talking of 
the merits Or otherwise. 

Shrl T. T. Krlslma.Dmcharl: I am 
going into that matter . Therefore, it 
means that the money received from 
that is only 50 per cent. I can tell 
you when I was thinking of this mat-
ter, I was wondering becaUSe the only 
purpose of the fund that We have 
started in memory of the late Prime 
Minister is going to be a purely pub-
lic purpose. I shall not come to this 
HOUSe and tell them that I should 
contribute an amount equal to that 
which has been contributed by the 
people. That is one of the things that 
I thought of. Finally I was told it 
would involve a lot of procedural de-
lay and so on that J should accept the 
position that has been tried in a pre-
vious instance. I am merely men-
tioning this. I am not claiming any 
more justification then to say that this 
is a matter which is covered by a 
precedent and nothing more. 

Shri S. M. Banerjee: Sometime later 
you will come to this House and re-
peal it. 

Shri T. T. KrilfhDamacharl: It is 
possible that I may not happen to be 
here at the time when a repeal would 
be necessary. All the same, if I hap-
pen to be here after 1967 and the hon. 
Member is also here, he might remind 
me about that. 
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Mr. s ..... ,,: Let us hope that both 
of you will be there. 

SIQi 1'. T. Kr~cbarl: It will 
be a punishml!Dt in my case; it milht 
be a benefit in his case. 

Shri S. M. "~rjee: Great men 
Ulink alike. 

Shri Yubpal SlaP: You will re-
main here. -Shri T. T. Krislmllmacharl: The hon. 
Member, Shri Dandekar, spoke about 
this Bill. I must say that I should be 
hesitant to say anything about any 
remarks which he made about this 
Bill and try to controvert it for the 
reason that while 1 am only a Finance 
Minister he has been a man who ad-
ministered these taxes for a number 
of years and knows them so well. In 
fact, I think, he must know more 
about how these taxes are adm,nis-
tered and how these taxes are evaded 
much more than I. I am not saying 
it in the sl!nse that he is a business-
man 'but as a person Who was mem-
ber of the Central Board of Revenue 
in charge of income-tax. We have a 
very high opinion of his acumen aDd 
knowledge of this tax. Therefore I 
think, while all that he said he said 
as a person who now occupies a dif-
ferent position, I have no doubt that 
he realises that the area of evasion 
is there. Of course, there are cases 
of harassment which is inevitable 
When We try to check evasion. When 
We put that in the rules, it make the 
position a little more difficult. 
Ultjm;.tely, he would recognise that it 
is a case of pull devil, pull bake; 
sometimes the devil wins, sometimes 
the baker does. Therefore he will 
not mistake me if r dO not attempt it. 
I accept his complunents in respect 
of the Bill, not in respect of the 
Finance Minister; but, at the same 
time, I would like to suggest that the 
defacts in the working of the Income-
tax Act generally have been there 
even in the time when he was admi-
nistering it are there wlien I am . 
the Finilnce Minister and will contl-
IlUe until the process ,oes on all the 

time when We try to amend.it here 
and there, partly to checlt evasion and 
partly to lighten harassment. That 
process has to gO on. I do not think 
any Finance Minister cap. say' that he 
has produced an income-tax act wnich 
is absolutely perfect. In ~l~'t, no leo. 
gislation can ever. be perfect. 

The hon. Member, who has vuy 
iOOd ~'tention which I IIPp;ecj.ate, 
spoke about the dil!lculties of the aari-
culturists. We !mow iti but it i~ 
neither the forum nor the measure 
which could help. The hon. Member 
suggested as to why not I reduce the 
duty on diesel oil. It is merely for 
the reason that the agriculturist con-
sumes only a very small portion of the 
diesel oil; other people consume more. 
Ultimately, if you want to do any gOOd 
to the people then diesel oil has to be 
taxed until we reach the time when 
we h1\Ve no tax at all which, I think, 
will be very good and then j<ou will 
have no Finance Minister at 1\11 which 
will be equally good. Those kind of 
halcyon days will never occur. I think, 
in the days as we go on the Govern-
ment will become more and more com-
pli.cated i Finance Ministers will be-
come more and more harassed oersons 
and, of course, hon. Membe;s wi I 
haVe to criticise them and they have 
00 adjust their Bigbts tram time to time. 

But essentially I agree lIhat theTe 
are a lot of things that could be im-
proved in the State sphere. I hope. 
the han. Member who has spoken will 
stand for ejection as a member of the 
State Assembly next time in which 
case, J think, he can make his in-
fluence felt in regard to an area of ad-
ministnltlon wbich concerns the people 
As~embl;y. 

Sbri D. C. Sharma: They like the 
Lok Sabha much more than the State 
Assembly. 

~ Ba4e: He wants that he should 
become' Lord Krishna. 
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Sbri T. T. IrI .... n.pwebari: The only 
trouble about it is that instead of 64 
I should have been 16: then I wquld 
have appreciated all this. But I can-
not do it. Therefore, it is ~using, 
irut.eresting ·and also good from a 
Mem~ who feels kindly towards the 
Finance Minister. I thank bim for it: 
but 1 can say no more about it. 

I think, I have more or less coverecl 
the points. About amendments that 
have Peen give:n noLice of in order to 
improving the BHl, Qf COul'se, all 
amendments merit consideration but 
there is one particlJlar amendment 
which my ~on. friend, Shri Morarka, 
has given notice of in regard to the 
provision of appeal. I find that if I 
accept it, I have to do something in 
regard to section 230 wh&e similar pro-
visions in regard to different types of 
people obtain. All that I can pro-
mise is in regard to the question of 
hanssment, as regards the question of 
al!owing a person opportunities, we 
WIll frame the rlJles and the rules will 
come before the House. In regard to 
the question of appeal, this is a matter 
which I wi~l examine and find out be-
cause if I do anything here, I have 
to touch section 230. Therefore I will 
beg of my hOll. friend to bear with me 
for some time. r will have the matter 
examitlild and, if necessary, we will 
bring i.t up ia· another amendment. 
There ill always an annual amendmpnt 
of of the IIlCQm~tax Act and we will 
brill, it IJP then. 

.1 would al~o like to tell my hon. 
frlen~ one thIng. I prefer this three-
)"ear 1jmit to Pe there. As I lIBid, we 
haVe to haVe a limit. He may IIBY: 
Have two, three or :lour, but you can-
not do without a limit becaUSe the 
moment people know that the company 
is likely be acquim'ed, as is the ca~e jp. 
the case of electricity companies, then 
the obviooa reaction is, "Why should 
we declare a dividend this year; we 
will just put it in the reserves?": 
all that you have to do is to pay. 
Capital Gai~s Tax provided the 
area of the spread is something 

considerable. Therefore, if the hon. 
Member had suggested that I 
should not have the limit as three 
out as two, I would have perhaps 
agreed: put sinCe he wants a removal 
of it, I am unable to accept the re-
moval of the period. As I 5i8id, it is 
a matter of judgement whether two is 
good or three is gQOd: probably they 
mean more or less the same. So, hon. 
Members will pleaSe bear with me if 
I do not accept thEse amendmepts: but 
I will certainly examine the position. 
If by reason at something like these 
amendments being incorporated would 
benefit tlte asses sees, then, I think, I 
will think about it. 

Shri Kashi Ram Gupta: May I put 
one question to him? The hon. Fin-
ance Minister has not been kind enough 
to answer my point raised about the 
assurance given in this House at the 
time of passi;ng the Finance Bill that 
the late filing of returns will not be 
penalised in the ordinary way and 
direcl.ions will be sent to tile ITOs. 

8hri T. T. Krisbnamachari: I have 
5i8id that We have done that. If there 
are instances where people ar(! being 
harassed because the instructions are 
not followed and if any of these ins-
tances are given to me, I will follow 
it up. We haVe sent the instructions 
to the JncoOme-ta~ Officers. What is 
being done is as a matter cd routine. 
Any assunmces givep h~ a,'~ m~;!l"
parated BfId it eoes out as letters. I 
have !een assure4 by my officers that 
it has been done. But if hon. Mem-
ber lta.s any in9ta~ in which he feels 
that it is not being followed. I am 
quite prepared to take it up if he will 
give me the information. 

Shrl Yashpal Singh: The State 
Governments are runnine under the 
control of the Central Government. 
He cannot avoid the QuestiOn by 
simply saying that they are indeXM!n-
dent. They are running under theiJ' 
control. 
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Sbri T. T. Kriahnamacllari: No, they 
are not. 

Mr. Speaker: May I put one ques-
·.tion myself? The question is: 

"That the Bill further tc amend 
certain laws relatin, to direct 
taxes, 'be taken into considera-
tion." 

The motion was adopted. 

Mr. Speaker. The House will now 
-take up clause-by-clause consideration 
of the Bill. Clause 2. . Are there 
any amendments to it! 

Sbri Morarka: There are amend-
ments in my r,ame and in the name 
of my hon. friend, Shri Varma,but in 
view of the assurance given by the 
hon. Finance Minister I do not propose 
to move any of them? 

Mr. Speaker: They are not being 
moved. Then, the question is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. Speaker: Is any amendment be-
·ing moved to clause 3? 

Shri ChaDdrabhaD SlDrh (Bilaspur): 
1n view of the assurance given b7 
the hon. Finance Minister I do not 
wish to move my amendment. 

Mr. Speaker: The question is: 

"That claUSe 3 ~tand part of 
the Bill." 

The motion was adopted. 

t:lauBe 3 was added to the BiU. 

Clauses 4 to 9 were added to the Bm. 

Clause 18-(Insertion Of new section 
230A) 

Sbri Bade: Sir, I beg to move: 

(i) Page 4, line 9,-
fur "fifty thousand" substitute--
"one Iakh". 

(jj) Page 4,-

After line 24, ina~ 
"Provided that the Income-tax 

OftI.cer shall ,rant the certificate 
within fifteen days from the date 
of the applicatiOn and if nO eer-
tiftcate is granted and no reply 
is liven within ftfteen days from 
the date of the application it will 
be presWJ1ed that the certificate 
is gnmted." (2) 

Sir, this amendment is to clause 
10. In clause 10, there are some res-
trictions put on registrafion of trans-
fers of immovable property in certain 
cases. My submission here is that 
instead of Rs. 50,000 it should be 
made Rs. 1 lakh and this amendment 
should be made: 

"Provided that the Income-tax 
OftI.cer shaIl grant the certiftcate 
within ftfteen days from the date 
of the application and if no certi-
ftcate is granted and no reply is 
given within ftfteen days from the 
date of the application it will be 
presumed that the certiftcate ill 
granted." 

The hon. Finance Minister has just 
assured now and also he did in the 
·beginning of his speech that he will 
mention the time-limit in the rules. 
But instead of mentioning the time-
limit in the rules, why does he not 
mentiqp it in the Act itself? 

lUI hrit. 
.. [SHRI KHADILKAR in the Chair] 

Sir, I have seen cases under the 
Indian Registration Act where the 
people try to avoid the duties and the 
court fees. Instead of valuin, the 
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property at Rs. IiO lakhs, they make 
Bub-divisions as part I, part 2. part 3 
and so on of the same building and 
value them at Rs. 50,000 and Rs. 30,000 
IUld Rs. 20.000 and like that. They 
avoid the court fees and they avoid 
the registration also. So, my sugges-
tion here is that instead of Ri~ 50,000 
it should be made as. 1 lakh. Then, 
Sir, here they have to obtain the 
clearance certificate from the Income-
Tax Officer. I have seen cases under 
the Wealth Tax Act where whenever 
a certificate is required from the 
Income-Tax Officer that no arrears 
for the last year are pending, they are 
pending for two years Or three years 
or even four years and then there is 
no registration if there is no clearance 
certificate from the Income-Tax Offi-
cer. I think that will be harassment 
and the persons who want to purchase 
the property and the persons who want 
to raise money ·by selling the property 
will suffer by this. So, there should 
be some time-limit fixed, that is. if 
not 15 days. 30 days or it may be 
two months. We know that in the 
Income-tax offices there !Ire heaps of 
cases pending. one thousand to two 
thousand cases. When the man goes 
there. the clerk finds out the file and 
he puts it before the Income-Tax 
Officer and then after 15 or 20 days 
the man again goes to the office and 
comes back. There is a proverb: 

"fftT it iI1f ~ ~ it -eftr, 
i'r.f qm t m, W if I" 

~ qrfig q;..- ~ :;nf~, tlm 
~ir.rr~"m~~it;~ 
if ~ '11~, '11~ ~ 1m it i;f'RIT 
t ~ ~R~ ~ tPr F-rr ~ I ",. 

, ~ ~ ~ ~ ,.,Malffi it; ~ 
if ~T ~ lfi': ~ "Ii 1ro maT t I 

This is the proverb. So, I think, some 
time-limit should be given. Only the 
assurances will not do. Some time-
limit should be fixed so that the per-
sons may know that they will get the 
clearance certificate within the 
month or two months or three 
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months. whatever the time-limIt 
the hon. Finance Minister wants to 
fix. He gave an assurance in the 
beginning and today also he haa given 
an assurance. That means, he realises 
the difficulties. But I do not know 
why he does not accept my amend-
ment-if not 15 days, let it be 30 days. 

Shri T. T. Krisbnamacbarl: Sir, 
I mentioned that the question of 
time-limit will be covered by the rules 
and the rules will come before the 
House. They will be placed on the 
table of the House. So far as the 
raising of the limit is concerned, from 
Rs. 50,000 to as. 1 lakh, he himself 
has mentioned that limit and there 
are various cases where the limit is 
much lower. Having said that, I do 
not think one could ask for the limit 
to be raised. I am unable, therefore, 
to accept the amendment. 

Sbri Bade: What will be the timt· 
limit? 

Shrl T. T. Krislmamachari: We 
will mention it in the rules and we 
will place them on the table of the 
House. 

Mr. Chairman: Now, I shall put 
amendments No. 1 and 2 moved by 
Shri Bade to the vote of the House. 

Amendments No. 1 and 2 were put 
and negatived. 

Mr. Chairman: The question. is: 

''That clause 10 stand Part of the 
Bill." 

The motion was adopted. 

Clause 10 was added to the Bill. 

Mr. ChairmaD: There are no amend-
ments on clauses 11 to 17. 

The question is: 

''That clauses 11 to 17 stand part 
of the Bill." 

The motion was adopted. 
ClaUleB 11 to 17 1IIere a~4 tQ the sm. 
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Balin, 

-ft ri : I beg to m:..v\;. 

"Pa,e 7,-

aftllT' line 311, iunt--

.. (.) Before imPOlIna the ftne the 
Commissioner shall aerve the eOD-
traetors with notice to show cause 
why he should Dot be ftned and 
after hearing him the Commissioner 
will make an order." -

Jr~"contract" means the 
contract u defined in tbe Con-
tract Act 18'12." (3) 

It~~~~it~~t 
fit; ~ ~ I!il 50 ~ ~ 
i ~ m ~ ~ ~ I!il m lfiT;I" 

:fImrt~~~qR~ 
~ wmt ~~ !tiT #\w;r ~ ~ I 
at' ;flmr t ~ ~ ~ fit; q: ~ 
~fit;~~~~Iflif;:r 

~ ~ ~ ifT1f? * ~ lflm: !tiT 
~t l'f'Imr ~ ~ t ffi It ~ m t fit; 
~~~;mITtl~~ 
fit;~~~~mt~~ 
it;~\iffi'IT;:r(ft~~I!il~ 
~ t I til ~ ~ ;mIT ~ fit; ij1f ~ 
~~~~I~~~it; 
~ !rf~~~or(f~~ 
.mr ~ ~ ~ $ll'f ~~ fit;l;rr 
'I1lT t I It ~ j fit; ~ it m lfiTt" 
;fti'lU- !!iT 1q'I"f'fT ~);ft ~ I ~ 
1IiT If( wmvr f.w;r t fit; ~ f.l;m iflT 
nr~~tmnT~it;~~ 
~ §i'IT '1rRfT t ~ ~ ~ ~ ~ 
t fit; q ~ fit; ~ q: RT'f!(f ;:r 
~ 'IN I ~'~f1IIT ~ it; ~ f ~ 
ftf ~ 'I'Rfr t I ~ If'fR ~ it; 

~ ~ ~ W"'ol lfft ~ t I 
It ~ ~ fit; ~ihr ~ ~ 
q WiT fit; '" ~ in"" ,,111 f( 
.t:." ~ ~ ~ ;:r)mr t ~ ifT1f 
~ m ~ ~ -l~ IIWIT 
fA;~tl 

"285A. (1) Where any person 
(hereinafter referred to as the con-
tractor) enters into a contract for 
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Shrl T. T. KrlshDamaehari: I lUI hn. 
think the hon. Member does not 
,.ealise that before a Commissioner 
p .. :lceeds to levy a fine under this sec-
tion, he wiII certainly have to ascer-
tain the facts to justify the levy of 
the fine. 

The Information is to be furnished by 
the contractor as prescribed by the 
rules and the provision will have to 
be made for various items for which 
Information has to be furnished. 

The facts relating to t!l.oae item~ will 
be within the contractor's know-
ledge. I think, therefore, that there 
is no need for a speCific provision here 
such as the one suggested. 

Then, my hon. friend may probably 
be confusing penalty with fine. If it 
is a fine. then the circumstances are 
different. That is why section 131 of 
the Act does not provide a specific 
appeal such a. the one that is provi-
ded for penalty. However, a provi-
sion could be made in the rules re-
quiring the commissioner to give the 
contractor a reasonable opportunity 
of being heard before levy of a fine. 
In the clrcum~tances, I find myself 
unable to accept the amendment. 

Mr. Cbail'tllan: I shall now put 
amendment No.3 to vote. 

Amendment No.3 was PUt and nega-
tf!1ed. 

Mr. Chairman: The question is: 

''That clause 18 stand part of 
the Bill. 

The motfon was adopted. 

Clause 18 was added to the Bill 

Cl'lusl!5 19, 20 and 1, the Enactfng 
Formula and the Title were added to 

the BIU. 

Shrl T. T. KrIsImamacharl: I beg 
to move: 

''That the Bill be passed". 
Mr. Chairman: The question Is: 

"That ~he Bill be passed". 
The motion Will IIdopted. 

PRESS COUNcn. Bll.L 

The Deputy MInister In the MlDlsb'y 
of information aDd BroadeasUa, (SJu1 
C. B. Pattabhl B.amaD) : I beg to 
move: 

"That this House concurs in the 
recommendation of Rajya Sabha 
that the HOUSe do Join in the Joint 
Committee of the Hou<es on the 
Bill to establish a Press Council for 
the purpose of preserving the Ube-
rty of the Press and of maintain-
ing and imprOving the standards 
of newspapers in India, made in 
the motion adopted by Rajya 
Sabha at its sitting held on the 
15th September, 1964, and commu-
nicated to this HOUSe on the 17th 
September, 1964, and resolves that 
the following 30 Members of Lok 
Sabha be nominated to serve 
on the said Joint Committee, 
namely: Shri Peter Alvares, Shri 
C. K. Bhattacharyya, Shri N. C. 
Chatterjee, Shri Tridib Kumar 
Chaudhuri, Shri Yudhvir Singh 
Chaudhary, Shri C. Das.., Shri L 
ElayaperumaI, Shrl Ansar Bar-
vani. Shri T. D. Kamble, Shri 
Cherian J. Kappen, Sardar Kapur 
Singh, Shri M. K. Kumaran, Shrl 
Nihar Ranjan Laskar, Shri 'Sbhr 
Charan Mat.hur, Shri Mathura 
Prasad Mishra, Shrlmatl Sharda 
Mukeriee, Shri Mohan Nayak, 
Shri Man Sinh P. Patel, . Shri 
Kishen Pattnayak, Shri Shlvram 
Rango Rane. Shrl Sadhu Ram, Shri 
Shram Lal Saraf, Pandlt K. C. 
Sharma. Shri Shashl Ranjan, Shri 
Vidva Charan Shukla, Dr. L. K. 
Sln~hvi, Shri Tula Ram. Shrl S. 
VeerabasRP1'Il, Shri Virbhadra 
Singh, and the Mover.". 

In UJ52, as the House is aware, the 
Government of India appointed a 
high-powered Press Commission to 
enquire Into 'the state of the preas 
and its present and future 11nes of 
development'. TheHowre Is alia aware 
mat this cummbllonwaa . presided 
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[Shri C. R. Pattabhi Raman] 
over by the late Shri Rajadhyaksha, 
and it included many prominent per-. 
sons like the late Acharya Narendra 
Deva, our present Vice-President Dr. 
Zaldr Hussain, Ind a Dumber of othen 
whose names I am not mentioning. 
Mter about two years, this commis-
sion submitted a very exhaustive re-
port on the then existing conditions of 
the press and had also made recom-
mendations in regard to the measures 
for the future. 

In discussing 'the standards and per-
formance of the press' the commission 
concluded with the recommendation 
for the setting up of a press council. 
This was one of the very important 
recommendations made by the Press 
Commission, and the present measure 
before the House seeks to implement 
that significant recommendation 

The history behind it is rather inter-
esting. The original Press Council 
Bill was introduced in the Rajya 
Sabha in July, 1956, with the objec-
tive Of establishing a press council. 
Mter undergoing certain modifications, 
the Bill was transmitted to the Lok 
Sabha, but lapsed owing to the dis-
solution of the House in April, 11157. 
Thereafter, in June, 1962 the Na-
tional Integration Council stressed the 
need to establish a council as soon as 
possible. Various newspapers organi-
sations and particularly the Indian 
Federation of Working Journalists 
passed resolutions urging Government 
to establish the press council at a 
very early date. The Preis Coun-
cil Bill as passed by the Rajya 
Sabha in 1958 was examined with ref-
erence to the suggestions and com-
ments made in the press as well as by 
newspaper organisations, the advice 
of the press consultative committee 
also was sought, and after deep 
thought over the various matters, the 
present Bill was introduced in the 
Rajya Babha who have made a recom-
mendation: that a Joint Committee of 
both the Houses be appointed to con-

.• ider this measure, for w. purpose 

the present motion is now before this 
House. 

With your leave, I may point out 
that the need for having a statutory 
body was referred to the Prell Com-
mission's report itself. They have laid 
in their recommendation at pages 853-
53 of the report in paragraph M9 that: 

"The fact that the presl council 
in the United Kingdom is a purely 
voluntary body has undoubtedly 
handicapped it in the exercise of its 
authority over the press. Its deci-
sions in certain cases have been the 
subject of violent controversy parti-
cularly by thOSe affected. Even in 
the last instance the council could 
not ensure the appearance of Mr. 
Gunn before it when it was investi-
gating the matter. We feel that a 
voluntary body of this nature might 
not have the necessary sanction 
behind its decision nor legal 
authority to make Inquiries .... 

In the United Kingdom, Mr. Gunn. 
the editor of the Dailll S1cetch had 
put in an insertion In his paper as 
though it emanated from the man who 
had really signed the article, but had 
omitted certain portions from and 
added certain portions to it, and that 
became the subjec~-matter of contro-
versy. The reference is to that case. 

Continuing the recommendation, in 
the succeeding paragraph, namely 
paragraph 950, at page 353, the com-
miSSion have made a categorical 
recommendation, namely: 

"We are deftnite, therefore, that 
the Press Council to be estab-
lished in this country should be 
brought Into existence by statute. 
that its members, individually and 
jointly, should have legal protec-
tiOn In respect of all the action 
that they take bona fide and In 
discharge of their responsibilities 
and that others too who imple-
ment their decilion. Nch RI • 
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newspaper that publishes the flnd-
inJI of the Council should also be 
protected." . 

The Press Commission had before it, 
as I pointed out, the example of UK 
where the Preas Council is a 
voluntary body. I have read out the 
categorical recommendation of the 
Preas Commission. 

The House will be interested to 
know that the Royal Commission on 
the Press in the UK in 1961-62-it is 
rather important; it is subsequent to 
OUr Press Commission-were seized 
of the same matter. They say: 

"If, however,--the press is not 
willing to invest the Council 
with necessary authority and to 
contribute the necessary finance, 
the case for a statutory body with 
definite powers and right to levy 
the industry is a clear one We 
recommend, however, that ao'vern-
ment should specify a time-limit 
after which legislation would be 
introduced for the establishment 
of such a body, if in the mean-
time, it had not been set up 
voluntarily". 

I am going to quote later from the 
10th annual report of the Press 
CounCil. The House will be interested 
to know that very eminent persons 
were there in that body which re-
commended this. I may also Say in 
passing that only the other day we 
had a report in nJ!wspapers that the 
CeyloneSe Government have intro-
duced a Bill for the establishment of 
a Press Council and it seems to be 
-I have not gone through it and so 
I will not venture to giVe my opinion 
-it seems to be very similar to what 
we are contemplating nOW. 

The Press Council will consist of 25 
members of whom the chairman shall 
be nominated by the Chief Justice of 
India. There has been some contro-
veny on this point also. The Press 
Commission had recommended that 
the chairman should be a person who 
is or has been a Judae of a High 

Court and should be nominated by 
the Chief Justice of India. 

In the earlier Press Council Bill. 
the Rajya Sabha had made aD 
amendment that the chairman should 
be nominated by a committee COD-
sisting of the Chief Justice of India, 
the hon. Speaker of the Lok Sabha 
and the hon. Chairman of the Rajya 
Sabha. Later on, both the Chairman 
of the Rajya Sabha and the Speaker 
of the Lok Sabha on consultation 
expressed their unwillingness to 
associate themselves with the commit-
tee. They felt that this would create' 
a precedent and would also interfere 
with the efficient discharge of their 
duties in the two Houses. 

On the recommendation of the 
Consultative Committee, it was 
decided that the chairman should be 
nominated by the Chid Justice of 
India. . I am glad to say that this 
provision that has been made with 
the specific consent and approval of 
the Chief Justice of India. Inciden tal-
ly, the Indian Federation of Working 
Journalists also wanted that the 
Chief Justice should nominate the 
chairman. 

The entire body of 25 members are 
to be nominated by committee con-
sisting of the Chief Justice of India, 
the Chairman of the Council and a 
person to be appointed by the 
President of India. This committee will 
have before it a panel of names re-
commended by various newspaper 
associations. Thus there is nO doubt 
that the persons appointed to this 
Council would be such as would 
inspire confidence in the Press and 
the public for their stand1n, and 
integrit.v. 

Some su,gestions have been made 
with regard to the split up of the 13 
members representing working 
journalists. As this Is gOing before 
the Joint Committee, I daresay that 
in their deliberations they will tackle 
this is~ue and deal with it In what-
ever form they lib. 
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The powers and functions of the 

Press Council are also important, 
The object of the Council shall be to 
preserve the liberty of the Press and 
to maintain and improve standards of 
newspapers, Certain powers have 
been proposed in furtherance of this 
object. These powers and functions 
are in line wiloh the recommendations 
of the Press Commission, Incidentally, 
I may say that out of the recommen-
dations made by the PreSs Commis-
sion, exceptilli one or two matters 
where they refer to blackmail and 
all that, the rest of it is practically 
embodied in the Bill and the clauses 
are almost Jo that effect, The im-
portant function of the Press Council 
would be to study the developments 
which tend towards monopoly and 
concentration of ownership of news-
papers, Here again we are fortified 
by the recommendations in the Press 
Commission Report which have 
referred to these very things, With 
regard to monopolies that may arise, 
the House will also be interested to 
know that the Monopolies Inquiry 
Commission in their questionnaire 
have included t.be question of owner-
ship of papers and acquisition of paper 
interests, The functions also include 
study of the ownership or financial 
structure of newspapers, It will be 
open to the Council to sugges~ what 
remedies are called for, 

Here, I would quote from Para-
graph 831 of the Press Commission's 
Report. They say: 

"We expect that an investiga-
tion of this nature and the publi-
cation of the findings of the Press 
Council would have the direct 
eftect of breaking the monopoly 
by drawing public attention to It," 
I would also refer to Paragraph 

853 of the Press Commission's Report 
dealing with the influence of the 
advertising interests, With your leave, 
I propose to read a few lines, because 
I think they will interest the lIouse: 

"It has been stated that news-
papers may. of their own accord, 

follow a certain policy about 
news and views. in order not to 
offend advertising interests, On 
~ subject, the Indian Society 
of Advertisers have said that the 
statement is only 'partially 
correct', Many newspapers hesitate 
to publish certain kinds of news, 
and, when t.hey do, avoid naming 
individual advertisers This 
happens not only in respect of 
advertisers but covers also people 
of eminence and generally in the 
public eye, The AlNEC have 
stated that, while any major 
adjustments of editorial policy to 
suit an advtr.iser's interest is to 
be deprecated, no newspaper 
would wish to offend the adver-
tiser 'who deserves the considera-
!,ion due to a customer': They 
however express the view that 
instances of this kind must be 
negligibly few in Indian journal-
ism, The remedy suggested by the 
Orissa Government is that the 
newspapers should themselves 
maintain a high standard of 
integrity and moral sense, and 
shpuld regard the guardiansh;p of 
liber.y thdr main justification for 
existence, The Government of 
Madras have suggested that public 
opiniOn will have to asser~ itself 
to remedy such a situation, Here, 
too, we consider that the exercise 
of supervision by the Press COuncil 
and prompt investigation of 
instances brought to their nou&e 
would assist the newspapers in 
selting right the position into 
whi~h some of them have slipped 
perhaps unconsciously," 

The Commi .• '·!ll go On to lay that 
from time to orne we hear of some 
irresponsible publications in a section 
ot the press, particularly of a sensa-
tional character, The auide line 
provided by the Press Commission In 
this matter is: 

"The remedy in such easel 
would be for the journalists 
themselves to exercise lome sort 
of control on their errin, 
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8hrl U. M. 'frlvedl (Mandsaur)! If 
the order is not obeyed what 
happens? 

colleagues, and the Press Council 
which we are recommending 
should enable them to bring about 
a reform" (Para 931). 

The only power vested in the Press 
Council (Clause 13) is to censure 
the erring newspaper, Editor or 
journalist. It would be relevant to 
point out that the Press Commission 
itself recommended that a body of the 
Press Council should be there to 
arbitrarte on doubtIul points and to . 
censure anyone guilty of infraction of 
the journalistic code. No other dis-
clpLmary power is proposed to be 
ves~ed in the Council. In other words, 
it can only express its disapprobation 
in the form of censure. 

Clause 14(2) empowers the Council 
to exerc.ise the powers of a civil 
court while trying a suit under the 
Code of Civil Procedure. It may be 
notEd t.hat this power does not con-
vert the Press Council into a Civil 
Court. It only gives the powers to the 
Press Council for certain limited 
purposes of summoning and enforcing 
the attendance of a person and 
examining him on oath, requiring the 
discovery and production of docu-
mEnts, receiving evidence on affidavit, 
issuing commission or examination of 
witnesses Or documents. Similar pro-
visions exist in various statutes, e.g., 
the Advocates Act,-I had the honour 
to be the Chairman of the Joint Com-
mittee on that Bill-the Chartered 
Accontants' Act, the Bar Council Act 
etc. 

With regard to these powers of a 
Civil Court given to this Press 
Council, I must point out t.ha~ the 
Clause only states the principles of 
natural justice that you cannot 
condemn a man without giving him 
notice, without knowing his side of 
the case. You must make him give a 
statement, and ~here must be a 
judicial interpretation of the case 
after hearing the points of view of 
both the sides. So, this power is only 
for tbe limited purpose of summcmlDg 
witnesHI, securing documents Ilk. 

8hrl P. B. Patel (Patan): SJU;pose 
a newspaper editor or journalist is 
censured and there is no reuonable 
cause for it, what is the remedy for 
him? 

Shri C. B. Pattalthi Raman: I am 
glad you have uked this question. 
The right to go to the Supreme Court 
by special leave is always there. 
Nobody can stop it. It is in article 138, 
if I remember aright. I have ,ot a 
distinguished lawyer before me, and 
my learned friend will confirm that 
article 136 gives the right to ,0 to 
the Supreme Court by special leave. 
There are also various writ petitions 
open to the Hi,h Court and Supreme 
Court. 

Shri U. M. Trivedi: Supposing the 
Press Council calls a witness, and he 
refuses to comply. Will it constitute 
a contempt of court or not? 

16 bra. 

SM C. B. Pattabbl Raman: Yu, 
that is natural. 

8hr1 U. M. Trivedi: How is It 
natural? Where is the prOV1l1OD? 

Shri C. B. PattaW Raman: I said 
so. There is the same procedure u m 
the court of law. There is the clause 
in the Bill ,iving them the powers or 
a civil court and sections of the Civil 
Procedure Code are mentioned there. 

Shrl P. B. Patel: Will you plellSt: 
~e clause 13(4)? The decision of the 
Council under sub-section (1) shall be 
final and shall not be questioned In 
any court of law. What have you til 
say about that? 

8hri C. B. Pattabbl Kaman: That is 
because the Indian Federation o! 
Working Journalists wanted that there 
should be a finality to the proceedings 
of the tribunal. I am ,lad my atten-
tibn baa been· drawn to it. But theft 
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again it does not prevent an appeal to 
the Supreme Court and the writ 
procedure. 

Shri N. C. Chatterjee (Burdwan): 
Article 136 is still there inspite of 
clause 13(4) and not~ can take 
away the Jurisdiction of the Supreme 
Court; it cannot be touched by this 
House either.... (lnte7T'Uptiom.) 

Shri U. M. Trivedi: Is this a court, 
contempt of which will be punished? 
What Mr. Chatterjee says is correct; 
that position still remains. 

Shri C. B.. Pattalthl Bamaa.: Here 
you have got a body clothed with lllJ 
the powers. It must act like a tri-
bunal; it must give notice; it must take 
proper evidence and come to a deci-
sion. But that decision can always be 
challenged in the higher courts either 
by special leave or by writs .... (In-
te7T'Uptions. ) 

Sbri S. M. Banerjee (Kanpur): The 
decision of the tribunal shall be final 
according to clause 13(4). 

Sbri C. R. Pattabbal Raman: My 
distinguished lawyer friend, Shri N. C. 
Chatterjee has pointed out article 136 
in the Constitution. I was saying that 
the Working Journalists Federation 
wanted some finality about the deci-
sions. We can envisage powerful in-
terests stepping in to drag thing:; on, 
or to stay proceedings. They wanted 
a quick decision. Supposing a work-
ing journalist is involved and power-
ful interests step in and drag it on for 
two years, he will be in the streets. It 
is more to help the under-dog than 
otherwise that this has been put like 
that. (lnten"Uptiom.) 

The Bill empowers tlhe PreIS Councll 
to make its regulations in regard to 
the manner of holding an enqui:ry. 
There again we have given the utmost 
latitude. This, we believe, would 110t 
eome in the way ot the PresI Council 
trying to arrive at out Of court lettle-
menta or conciliation between the dis· 
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puting parties. I envisage that quite 
a good number of cases will be set-
tled out of court. 

The House will note that the mea-
sure is largely based on the recom-
mendations of the Press Commission. 
The Council aiIns at providing a fIJrum 
where an erring newspaper can be 
adjudged by his own compeers in the 
profession. The penalty imposed is 
only disapprobation and bringing an 
erring journalist's action before public 
notice. 

The Bill has another important pro-
vision under which the annual report 
of the Press Council will be placed be-
fore Parliament. Parliament will have 
thc opportunity of discussing the 
working and activities of the Council. 
In this way, Parliament would b£: able 
to go o·,'er the actions of Governments, 
Corporations and such other public 
bodies which may have anything to 
do wit!h the Press. 

I cannot sit down, Sir, without 
quoting from the Tenth annual report 
Of the Press Council in England. It 
was when they were just recDvering 
from Vassell case and the Profumo 
case which as you are aware, Sir, 
created a storm. 

"What could not be anticipated 
was the Vassall Tribunal and, 
hard on its heels, the Profumo-
Ward affair the reverberations of 
whic,h were still echoing when 
Ilhis report was completed. 

The theme of the debate on the . 
second Royal Commission, initiat-
ed In the House of Lords by Lord 
Francis-Williams on May 29th, 
epitomised in a broad lense the 
dilemmas tor the Preas in all the 
issues of this eventful year. 

'Part of the basic ·problem of 
the Press,' he lIIIid, 'and, Indeed, 
part of the basic problem, as I 
believe, of OUr whole modem 
society. is how to maintain, en-
l"OW'8lJt! and enhance profeSliONl 
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standards in an increasingly in-
dustrialised society'." 

Then they go on-I am skippins: 
over the other paragraphs which in 
my humble opinion are not germane 
to the present issue-they are talking 
of the Vasjll affair, and then they 
say: 

"With the Vassall affair no 
doubt in mind, he said: 'What has 
emerged from discussions and re-
cent controversies is a very con-
siderable and widespread public 
ignorance of the way in which the 
Press works and indeed of what 
the Press is. I Ihope that the Press 
itself may perhaps make its work-
ings better known to the public 
as a whole because there is a good 
deal of confusion of thought from 
the failure to understand that. .. 
we are considering a profession 
which is subjected to pressure 
which no other profession in this 
country knows. 

'When we speak of journalists', 
he continued, "we are indeed 
speaking Of some 20,000 very diffe-
rent human beings, nearly all of 
whom are earning tlbeir living nr 
trying to earn their living in con-
ditions of exceptional difficulty. It 
is. difficult and d'angerous to gene-
ralise about any particular group 
of men in any particular profes-
sion.''' 

Sir, later on, if necessary, 1 may 
deal with it, but now I do not think 
I will take mueh longer of the time 
of the House. With this I commend 
the recommendation of the Rajya 
Sabha to this House for eonsideration. 

Hr. Chalnaaa: Shri D. C. Sharma. 

Sbrl D. C. SbarIDa (Gurdaspur): Mr. 
Chairman, Sir, I welcome this Bill, 
though I think it is a very, very be-
lated effort ... on the part of this Minis-
try ... (lt1tet'1'V.pticm). . 

8brI S. II. BaaerJ .. : Thk ill not a 
party qWlltloa. 

Shri Barl Vishnu Kamath (Kanpur): 
By the way he reminded you, Sir. 

Shri S. M. Banerjee: The motion 
has to be placed. 

Dr. M. S. Aney: The motion is not 
before the House, Sir. 

Mr. Chairman: The motion is before 
the House-Motion moved. 

Shei D. C. Sharma: Sir, I welcome 
this Bill .... 

• Shri S. M. Banerjee: Sir, I rise on a 
point of order .... 

Mr. Chairman: I have already stat-
ed that the motion is before the House. 

Motion moved: 

"That this House concurs in the 
recommendation of Rajya Sabha 
that the House do jom in the 
Joint Committee of the Houses on 
uhe Bill to establish a Press 
Council for the purpose of pre-
serving the liberty of the Press 
and of maintaining and improv-
ing the standards of newspapers 
in India, made in the motion 
adopted by RajY:I Sabha at its 
sitting held on the 15th Septem-
ber, 1964, and communicated to 
this House on the 17th September, 
1964, and resolves that the follow-
ing 30 Members of Lok Sabha be 
nominated to serve on the said 
Joint Committee, namely: Shri 
Peter Alvares, Shri C. K. Shat-
tacharyya, Shri N. C. Chatterjee, 
Shri Tridib Kumar Chaudhuri, 
Shri Yudhvir Singh Chaudhary, 
Shri C. Dass, Shri L. EIDyapel'u-
mal, Sh.:i Ansar Harvani, Shri T. 
D. Kamble, Shri Cherian J. lCap. 
pen, Sardar Kapur Singh, Shri 
M. K. Kumaran, Shri Nihar Ranjan 
Laskar, Shri Slhiv Charan Mathur. 
Shri Mathura Prasad Mishra, 
Shrimati Sharda Mukerjee, Shri 
Mohan Nayak, Shri Man Sinh P. 
Patel, Shri Kishen Pattnayak, 
Shri Shivram Rango Rane, Shrl 
Sadhu Ram,Shri Sham Lal Ser.t, 



SEPTEMBER 29, 19M Couftdl Bm 

[Mr. Chairman] 
Pandit K. C. Sharma, Shri Shashi 
RallJan, Shri V1<iya l.:n&can ShuJUa, 
Dr. L. M. Singnvi., Shri Twa Ram, 
Shri S. Veerabasappa, Shri Vir-
bhadra Singh, and ~i C. R. Pat-
tabhi Raman." 

8hrl Sinh .... Sincb (Gorakhpur): 
Sir, before tile dlScwwon starts OD this 
.bill 1 wallt to raJ.Se a pOlllt of ocoer 
in respect ot thl4 BilL WIlUCh has been 
dlScus.>ed in the ~ajya :sabba frOOl 
where it bas come here WIth this 
recommendation that this House do 
jOlll III the re.ommendatlon of the 
Halya Sabha in givlllg out thlrty names 
1U0ng Wlt.n their names for Il JOlllt 
Committee. 

As it appears from the Bill, the Pre-
sident bad given consent under "lause 
(3) of article 117 of the Consti tu tion 
for the consideration of the Bill by 
the Rajya Sabba. Now, consideration 
of the Bill is the second stage to m-
trodu.tion; the Bill must first be 1'1-
troduced, and then it can be consider-
ed. My point is wbether the Bill bas 
had the permission of the President 
for its introduction in the Rajya Sabha 
or not. It means that this Bill is 
covered eitilier by artic,e 109 or artide 
110 or some article which draws the 
attention of article 117. If you look 
to article 117 (1) you will find that 110 
su~h Bill which contains provisions 
enumerated in sub-clauses (a) to (f) 
Of clause (1) of article 110 shall be 
introduced in the Rajya Sabhs. The 
President cannot give permission for 
its introduction in the Rajyoa Sabha, 
but what the President has given is 
that he has given his sanction only 
for the consideration of the Bill. (An 
Hon. Membu: Introduction). Not in-
troduction, consideration. Considera· 
tion is the ftrat stage which follows 
introduction. This Bill has been in-
troduced th!!1"e and it has been con-
sidered there. And then they have 
commended it to this House for joining 
in the Joint Committee. So, mY IUb-
million is whet!her this Bill could at 
all be introduced Iii the Rajya Sabha 
and later on CODSidered, Uftless we get 
the perm1ul0il fzom the PrelideDl 

This Bill, by some provision Or other, 
has attracted article 117 of the l.:on-
stitution whi~h by sub-artic.e (1) of 
that article says tbat a Bill "making 
sucb provision shall not be introduced 
in the Councll of states", and by &ub-
article (3) says that the Bill "shall not 
be pass ad by eitlher House of Parlia-
ment unless the President bas re .. om-
mended to that House the (.onsidera-
tion of the Bill." That is my submis-
sion, and I request that you may be 
p.eased to make a ruling. 

Mr. Chairman: The hon. Member 
has not seen the last page of the Bill, 
as printed, where it has been stated 
that the President, has, "in pursuance 
of clause (3) Of article 117 of the Con-
stitution of India recommended the 
consideration of the Bill by the Rajya 
Sabha." 

Dr. M. S. Ane7: Not introduction, 
but Lonsideration. 

Shri SiDhasan SiDgh: He bas only 
permitted the consideration. He has 
not permitted the introduction. 

Shri Shinkre (Marmagoa) : The 
objection is not valid. If the consi-
deration has been allowed, then it 
automatically follows that the intro-
duction has been allowed. (Interrup-
tion). 

Mr. Chairman: I would like to draw 
the attention of the hon. Member to 
article 117 of the Constitution. 

Shri SlDhasan SiDgh: There is 8 
Financial Memorandum attached to 
the Bill. !"nis Bill, somehow or other, 
covers the ftnancial provisions of the 
Constitution and for the financial pro-
visions of the Constitution, two stages 
are provided. One is introduction and 
the other is 1I1e consideration. Under 
article 117, any Bill concerning ftn'ince 
cannot be introduced in the Rajya 
Sabha. It can be considered in the 
Rajya Sabha with the consent of the 
President. The President has given 
consent only for its eonsideration aud 
not for its introduction. So, I have 
raised tim point, Iince this la a point 
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which has every "itance of being pass-
ed over unless it is raised. I would 
like to have your ruling on the mat-
ter. 

Sbri Hari Vishnu Kamatb: May I 
invite your attention to sub-ruleA2) of . 
rule 65 of the Rules of Procedure? It 
says: 

"If the Bill is a Bill which under 
the Constitution cannot be intro-
duced without the previous sanc-
tion or recommendation of the 
President, the member shall annex 
to the notice such sanction or re-
commendation conveyed through 
a Minister, 'and the notice Shall not 
be valid until this requirement IS 

complied with." 

So, it is mandatory under the Rules 
of Proc:dure also. Mutatis mutandis, 
it applies to official Bills as well. 

Sbri C. R. Pattabbl Raman: With 
great respect, I may paint out that 
there is a little confusion on the mat-
ter, I mly point out to my esteemed 
friend that first of all this Bill does 
not make any provision for any of the 
matters specified in sub-clauses (a) to 
(f) of artUe 110. The definition of a 
money Bill is given in article 110. I 
may invite the attention of the hon. 
Member to article 110 of the Constitu-
tion, whidh appears in Part V. Sub-
clause (1) says: 

"For the purposes of this Ch'!lp-
ter, a Bill shall be deemed to be a 
Money Bil! if it contains only 
prorvisions dealing with all or any 
of the following matters, 
namelY-". 

I do not want to tire the House by 
reading sub-clauses (a) to (g). 

With your leave, I may draw your 
attention to article 117 of the Consti-
tution which says: 

"(1) A Bill or amendment 
making provision for any of the 
matters specified in sub-clauses 
(a) to (f) of clause (1) Of article 
110 shall not be introduced or 

moved except on the recommenda-
tion of the President.". 

Then, sub-clause (3) of article 117 
says: 

"A Bill which, if enacted and 
,brouglht into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not 
be passed by either House of 
Flarliament unless the President 
has recommended to that House 
the consideration of the Bill." 

As very rightly pointed out by you, 
Sir,-if I may say so with il'eat res-
pe~t-the recommendation of the Pre-
sident is contained at the back of the 
Bill. 

It may also interest the House to 
know that the "President, having been 
informed of the subjectmatter of the 
Press Council Bill, 1963, as introduced 
in the Rajya Sabhl, has been pleased 
to recommend, under arti:Ie 117(3) of 
the Constitution, the consideration of 
the Bill in the Lok Sabha." This has 
escaped notice of my esteemed friend. 
This morning's bulletin he may not 
have seen. It may also be noted that 
this Bill does not make any of the 
provisions from (a) to (g) referred 
to in article 110. Really, therefore, 
article 117 (1) does not come in and 
the Bill can be introduced in Rajya 
Sabha. It has been introduced twice 
in that House, and in the first time, 
because this House was prorogued, it 
fell. 

Sbrl C. K. Bbattacbama (Rai-
ganj): In fllct, when the first PreIs 
Council Bill was introduced, it was 
introduced in the Rajya Sabha and 
it was passed by Rajya Sabha. It 
would have come to the Lok Sabha 
but for the fact that the Lok Sabha 
cnded before the Bill could come 
here. Therefore, the objection that 
the Press Council Bill cannot be In-
trouced in the Rajya Sabha is Invali-
dated by the fact that the First Pres. 
Council Bill was introduced there 
and passed there and because the 
Second Lok Sabha was prorogued it 
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could not come here. The precedent 
is already there, and I do not know 
why this objection comes at this very 
late stage. 

8hri Bella (Nizamabad): This in-
volves a very simple question. Now 
thst the Financial Memorandum is 
attached to the Bill it is very clear 
that this is a Money Bill. When it is 
a Money Bill it should have been in-
troduced in the Lok Sabha. It is not 
a question as to which is a superior 
House and which is an inferior House; 
it is a question of deciding the rights 
of the two Houses. As I said, when 
the Financial Memorandum· has been 
obtained and it has been included in 
the Bill it is very clear that it is a 
money Bill and it should have been 
introduced in the Lok Sabha. Instead 
of that, an effort has been made to 
introduce it in the Rajya Sabha. 
When permission was sought, it was 
not for the introduction but for the 
consideration Of the Bill which is a 
later stage. If the permission had 
been sought for its introductiOn, the 
matter would not have been like this. 
Therefore, there seems to be some 
lacuna. 

Mr. Ohalrmaa: May I ·point out to 
the hon. Member that the definition 
o( Money Bill is exhaustively given 
in article 110 of the Constitution. 
From the exhaustive definition of 
various clauses given there it is clear 
that his ar.gument is not tenable. 

All Bon. Member: That it is not a 
Money Bill? 

Mr. CbairmaD: It is not a Money 
Bill in that sense in which it has 
been defined here. 

Dr. M. S. Aney Then Why has that 
linancial recommendation been made? 

Mr. Cbairmaa: Under article 117(3) 
as the hon. Miniater pointed out cor· 
rectly ..... . 

COUftCU aill 

Slui SiDhuaD ..... b: Article 117 
(3) c:omea after introduction of the 
Bill. Consideration of a Bill cannot 
precede its introduction. 

Sbri C. R. PaUabbi B.amaa: When 
any amount is drawn from the Con· 
solidated Fund of India .... 

Sbrt Siabuaa SiDch: My point is 
whether a Bill can'be considered 
without its .bein, introdlQ!d? First 
lell\'e of the House is taken to intro-
duce a Bill and unless that leave is 
J:.anted the Bill cannot be introduc-
ed. That is the procedure. If it is 
a Bill which has any financial consi-
derlltion, even to introdUce it in the 
Lok Sabha the sanction of the Presi-
d~nt must be there. No such Bill can 
be introduced without prior consent 
of the President even in Lok Sabha 
and much less in Rajya Sabha. 
What the PreSident has given here is 
in regard to consideration of the Bill 
under sub-article (3) of article 117. 

18.18 bn. 

[MR. SPEAXJ:R tn the Chair] 

&hri Hart Villlmll Kamatb.: A point 
of order has ·been raised, Sir, and it 
np.eds your intervention. 

Mr. Speaker: Shri Sinhasan Singh 
has been very particular in urging 
that point of his. We had lome con-
troversy over the Salaries Bill also. 
There also he urged the same point. 
To convince him I had referred tbat 
matter to the Attorney-General &I 
well. Probably he knows that the 
opinion received by me is a.ainlt 
him. Now hemiChtproceed further. 

Shrl SiDbasua Siqh: I intend to 
write to the Attorney-General to find 
out what a money Bill is, in that cue. 
He has stated in the l&lt paragraph 
that thoulb the Bill coverl provisions 
relating to money, yet it is not a 
monry Bill. I intend to write to him 
to find out what is a IDOIlty BUl ,c:-
c:ordiq to him. 
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After all, two kinds of Bills are 
introduced in this HOUle-the money 
Blll and the financial Bill. Let us 
dilltinguish between the two. Money 
BUI II defined in articles 109 and 110. 
The Financial Bill is covered by arti-
ch", 113 and 114. Article 117 covers 
both Bills in regard to their intro-
duction and consideration. Clause 
(1 ) of article 11'1 18ys that no Bill 
which comes under Bub-clauses (a) 
to (f) of clause (1) of article 110 
shall be introduced in the Lok Sabha 
without the consent of the President. 
So, prior consent of the President is 
necessary even for introduction in 
tbe Lok Sabha, much less for the in-
troduction in Rajya Sabha. Now my 
contention is that the consent of the 
Pre,ldent is there at the last paCe for 
the consideration of the Bill in the 
R3h"ll Sabha, but not for its iJ"ltro-
duttioD. No Bill can be considered 
without it first being introduced. And 
for the introduction Of such a Hill 
the previous consent of the President 
Is necessary. Let Us forget, for the 
time being, whether it is a Money 
Bill Or a Financial Bill. So long as 
the consent of the President is not 
obtnined, the Bill has not been pro-
perl~' introduced. 

!\Ir. Speaker: Yes, he has shown 
that It could not be introduced. 

SJui SblbaaD SIqIb.: Then, there 
is a ftnancial memorandum attached 
to the Bill. The object of this Bill 
is to constitute a Press Councll, 
which will haVe its Chairman, otBcers 
and other paraphernalia, which 
means this Bill is going to involve 
some financlal obligation frOm the 
Consolidated Fund Of India. That is 
why a Financial Memorandum is at-
tached to the Bill. Only in the case 
of those Bill. whlcn involve l finan-
cial expenditure from the ConsoIl-
dated Fund a Financi-ai Memorandum 
is attached.' In this case, such a 
memorandum il attached. 

Mr. Speaker: Yes, t have toll owed 
hU pcUt 

Shri C, K. Bhaftacbar7ya: Sir, may 
draw your a~tention to one point? 

Mr. Speaker: I do not think there 
is any need. He takes the old plea 
that the old Bill was introduced in 
the Rajya Sabha, it was passed by 
the Rajya Sabha but it could not be 
passed by the Lok Sabha because that 
had been dissolved by then, therefore, 
there is a precedent. So, if the old 
Bill was passed by the Rajya Sabha, 
why should there ·be any objection 
to it now? That is his contention. 

811rl C. It. Bhattacbaryya: The per-
missiOn of the President for the old 
Bill was exactly in the same words 
as the permission for this Bill. 

Mr. Speaker: That would not be a 
valid argument. If there was a mis~ 
take there and it was condoned at 
that time, it was overlooked at that 
time, merely because of that could 
We proceed now? That is not a valid 
argument. . 

Sbrl C. 1[. BbattBebaryya: I am 
merely drawing your attention to a 
precedent. 

Mr. Speaker: The President cannot 
overrule the substantial provisions of 
the Constitution. We are bound by 
the Constitution. But I cannot agree 
with Shri Sinhasan Singh, as I have 
told him more than once earlier. If 
he reads article 110(1), it sayS: 

"For the purposes of this Chap-
ter, a Bill shall be deemed to be a 
Money Bill if it contains only ...... 

-1 will lay emphasis on this word 
"only"-

" .... provisions dealing with all 
or any of the following mat-
ters.. .. 
Now, if the Bill contains only the 

provisions about (a) to (f) ..... . 

Sbrl SIDbaaaD SlD&"h: Incidental to 
them. 

Mr. Speaker: When such things are 
enumerated and then It is said "inci-
dental to them", then too they must 
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(Mr. Speaker) 
be analogous to them. Shri Chatterjee 
would support me that illterpreta-
tion. That is the legal interpretation. 
When certain things are enumerated 
and then a clause says about certain 
things ancillary Or of that sort, then 
'hey are necessarily these. Only if a 
Bill contains only the prOvisions 
r.bout imposition, abolition, remis-
sion, alteration or regulation of any 
tax or the custody of the Consolidated 
Fund, appropriation of moneys, de-
claring of any expenditure, receipt 
of money, that is. so far as it is 
covered by any of these provisions 
in (a) to (f). then it would be a 
Money BilI and It could not be intro-
duced in the Rajya Sabha. But if 
there are provisions in the Bill that 
involve an expenditure as a result of 
its passing and money shall have to 
be withdrawn from out of the Conso-
lidated Fund of India and the provi-
sions are not simplv confined to the 
drawing of the monev or Imnosition 
Of taxes. then it is only a ftnancial 
Bill and the sanction that is required 
of the President is under article 117 
(3) "nd not under article 117(1) or 
117(2). 

So far as the other position that 
Shl'1 Sinh!lsan Singh has taken, 
namely, that the sanction obtained 
is only for consideration and passing 
and not for introduction. of course. 
no Bill can be considered or passed 
ul)less it is introduced. but the sanc-
tion mh!'ht be needed onlv for con-
side'l'lltfon ani! nassinl!' and not fo,. in-
tl't'lductlon. Whpn it is a ftnAnclal 
Bill. it can be introduced without 
th .. permission. or consent, but there 
oumt to be a 1'@"mirnon obtainei! 
bl!fore It is considered and passed. 
Thl~ Bill contains many other provi-
sion.. bf!!lides the one' Involving ex-
pendit'lre and it Is not a Monev Bill; 
It is only R financial Bill end It has 
been rightly pauecl 

IIbri C. R ... Habhl Rama.: May I 
allO draw your attention to article 
UO(3) wher. it .~ 
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"U any question arises whether 
a Bill is a Money Bill or not." 

your decision sbouldbe final. As 
for the precedent, if I remember 
aright, a similar point was raised 
and yOU had given a decision to the 
effect ...... 

Mr. Speaker: It a question arlles 
afterwards whether that was a Money 
Bill Or not. then, of course, If I have 
given a certificate it cannot be ques-
tioned in a court or anywhere el~e. 
No other institution, bodv or court 
can question that if I hav~ eiven that 
certificate. But here when We are 
still considering it, I have to rely on 
other provisiOns. 

We might proceed with It. 

Sbrl Rarl Vishnu Kamafb: The hon. 
Minister Is slightly overzealous. 

Sbrl D. C. Sharma: Mr. Speaker. 
Sir, I thank vou verv much for 
clearing UP the 'mental fog that was 
going to envelop this House. I weI· 
come this Bill. though I believe that 
it is a very belated attempt on the 
part of the Ministry. tor which the 
new Minister is not at all remonsible, 
to impleml!T'lt the recommendation of 
the Press Council. 

Sbrl U M. TrIvecU: You have start-
ed at 4.20! 

Shrl D. C. Sharma: Fortunatelv the 
Pres, Council made many valuable 
suglIestions and recommendation~ 
but. unfortunately. the Minister of 
Information and Broadcasting has 
been very VI!T'v tardy In implement-
Inl( them. I think. this is the last nf 
the sel'ies of those recommendations 
whIch hal com'! to us for lelrislation. 
I think, the objectives of the Press 
Council are unexceptionable and are 
In conformity with the demoeratlc 
traditions of OUr country as also In 
consonance with the role which the 
press has alwan been playing In this 
country. I think jf We look back upon 
the history Of the press for a few 
years, We wlll find how zealously 
BDd lIOmetlmes, I lhould .Y, mll-
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takenly, the liberties of the press 
haVe been guarded by this democra-
tic country. When the emergency 
was declared, one newspaper In this 
metropolitan city Of Delhi published 
a fictitioul letter from a fictitious 
widow saying that her husband had 
been killed in NEFA ftghtlng and 
that the country had done a very 
great harm to her by not making due 
preparations for emergency. That was, 
I think In the Indian E:rpreI8. No 
action was taken against that news-
paper. At the time of emergency, 
some'hing must have been done to 
put an end to such slanderous attacks 
on the Government and something 
should haVe ,been done not to take 
away the ul'gency of the emergency. 

A~aln, only recently, the Home 
Minister served some kind of notices 
upon some newspapers in this coun-
try. They had violated some Of the 
provisions of the Indian Penal Code. 
But the next day, they were with-
drawn. I can only submit very re/!-
pectfully that my ·country .... 

Shrl S. M. Banerjee: Their quotas 
were stopped. 

Shrl D. C. Sharma: . . .. can be 
very proud of the wav in which it 
has guarded the freedom of the press 
and I hope it will continue to do so. 

Then. I say about the standards of 
'oumalistic ethics. Of course, Jour-
nalism can be divided into two 
parts: the pre-Independence journa-
lism and the post-Independence jour-
nalism. And I must say with due 
humility and with dUe sense of res-
ponsibility that the ethics which grl'!at 
journalists of this country practis-
ed before Indi~ became me ire a 
beaconlll!ht for fhe journalists of al1 
the countries all over the world. 
Thev upheld the dignity of thl! pro-
fession, the honour of the pr~ss, the 
prestige of the countrv and they sacrl-
ftced everything for the State. I think 
there are very few countries which 
have such a great record of stlcklnc to 
noble, high and great joumalllt1e 

standards as this country had before 
it because free. Of course, now also 
we need not be ashamed of what we 
are doing. But there Is no doubt 
about the fact that the clear stream 
of journalism which was there be-
fore Independence has become muddy 
on account of certain inftuences that 
have b~en playing UPOn the nation, for 
instance, the inftuence of monopoly 
capitalists, the inftuence of concentra-
tion of the possession of these nev.',-
papers in the hands of a few persons. 
All these things have led to certain 
deterioration of standards but still I 
do not think there is anything in 
India about which we should feel 
ashamed when we compare it with 
journalism that is practised in U.S.A. 
and even in U.K. When I compare 
some of the papers published in my 
coun'ry with some of the papers 
published in other countries which 
have phenomenal circulafions I 
think, our press Is so far, compara-
tively speaking, very clean in up-
holding the standards for which our 
country has been known. 

Now, Sir, this Press Council ill 
going to promote research and pro-
vide common services for the press. 
I do not know how It is going to be 
done. I have looked into the Fin-
ancial Memorandum and I do not 
think that with the paltry sum that 
has been allocated tor the Preis 
Council, we can provide these ser-
vices. I welcome this promotion of 
research and I believe that al re-
search Is needed for scientiftc advan-
cement, as research is needed for the 
promotion of stUdies relating to 
humanities, similarly research is 
needed for upgrading the profession-
al standards of journalism. But T do 
not know In what wav this Is lIIolng 
to be done and how much money Is 
lIrolng to be spent. J am referrlnllr to 
this point only because I do not lVant 
that In the objectives we shauld 
have only pious wish~ and we 
should not have the power to natlfy 
the wishes of the people which we 
are golDg to ezelle. 
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Then I come to common services 

for the press. What are they going 
to be for? Are they going to be hand-
oU,ts from the Press Information 
Bureau? Are they going to be hand-
outs from the Public Relations De-
partments of the States? Are they 
gOing to be the communiques which 
are doled out by the varioU3 Minis-
tries? If tha t is our conception of 
common services for the press, I 
would say that it is a very low ideal 
that we are placing before ourselves. 
No doubt, by dOing all these things, 
they are dOing good work, and I do 
not deny it. But I believe that when 
we think of common servic~s for the 
press, we have to think in terms of 
objective reporting which some of 
the news agencies like the P.T.I. and 
others are doing, 

We also believe that there should 
be other kinds of services also. 
Foreign observers have said that in 
my country unfortunately the news-
papers are poli tics-orien ted; there is 
too much of politics in the news-
papers; there is no social reporting 
and there is no economic reporting, 
and there is no type of scientific re-
porting which is not in conformity 
with our politics. If our Govern-
ment can do something in order to 
give the newspapers something on 
which they can lay their hands, so 
far as these things are concerned, I 
would welcome it. But I do not 
know what kind of agency they are 
thinking of for this purpose. I have 
read through this Bill very careful-
ly and I find that they have not con-
templated any kind of apparatus or 
machinery for' giving the people 
these kinds of services. I hope 
something will be done in this re-
gard now. 

It is also said that the press coun-
cil will see to it that journalism is 
taught as a subject like chemistry or 
physics or English literature or poli-
tics or economics. I do not ftnd any-
thing in this Bill to tell me whether 
the .chaol. Of journalism whlr.h are 
already to be f01.tnd inciij'fer,nt 
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places in the country, such al the 
school of journalism in Delhi, the 
school of journalism in Nagpur and 
the school of journalism in the Pun-
jab University etc. are going to have 
any say in this matter. Therefore, 
I would say that the hon. Minister 
should come forward with very con-
crete proposals in regard to these 
things so that all the objectives of 
the Bill are realised to the fullest 
extent possible. It is no use placing 
grandiose objectives before the pub-
lic without doing anything for the 
realisation of those objectives. 

Now, I come to the formation of 
the council. I would submit very 
respectfully that this is a complica-
ted Bill, coming from a Ministry with 
which I seldom associate the word 
'complicated'. If a Bill like that had 
come from the Finance Ministry, I 
would have thought that it was in 
the fitness of things that the Finance 
Ministry should be dealing with 
problems in that way; for 'Complica-
tions thy name is the Ministry of 
Finance'. But it comes from the 
Ministry of Information and Broad-
casting, a Ministry which serves the 
needs of the public directly without 
any bamboo walls or any other kinds 
of walls between it and the public, 
a Ministry which is not only a pur-
veyor of news but also a Ministry 
which gives the people an insight 
into the problems that confront man-
kind, a Ministry that also educates 
people in what is called rood taste 
and wholesome feelings; if we bear 
this in mind, then we see that the 
way that the Press Council is going 
to come into being will be a verY 
complicated one. The Chairman-
he will be nominated by the 
Chief Justice of India. I do 
not know why. I have great re-
gard for the Ju~el of the High 
Courts and the Supreme Court. Of 
course, the PreIs Council II going to 
have lome kind of judicial authority. 
The hon. Minister said that it II 
going to bea tribunal. Of course, it 
\:lin 1)e Uke a tzibu~.l, a"t I do DOt 
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understand why the Chief Justice 
should be brought in to nominate the 
Chairman. Is it going to be a judi-
cial body altogether? No. It is 
going to be mainly a public body, 
serving the needs of the public, the 
millions of newspaper readers, and 
you bring in the Chief Justice of 
India to nominate the Chairman. 

Shrl S. M, Banerjee: You have no 
chance. 

Shrl D. C. Sharma: He may be the 
most admirable person for all I 
know. But I would like that the 
Chairman of the Council should be 
a person who has more to do with 
the public than with anything else. 

Then about the members. In the 
first actegory, there will be 13 mem-
bers out of whom 6 will be editors 
of newspapers and 7 working journa-
lists. I do not know what kind of 
arithmetic has been employed in this. 
How many working journalists are 
there in this country and how many 
editors? I think we should have an 
arithmetic of human relationships 
also. I feel that the number allotted 
to working journalists is very very 
meagre. I do not like to take away 
the rights of editors. They are 
grand people. I do not want to say 
anything against them. 

16.42 hra. 

[MR. DEPUTY-SPEAKER in the Chair] 

But if you are going to have 8 edi-
tors, you should have a larger num-
ber than 7 of working journalists. 
know the relations between working 
journalists and editors. I do not 
want that everywhere working 
journalists should be at a disadvan-
tage. No. I think the ratio bet-
ween editors and working journalists 
should be changed in proportion to 
the duties they perform and the 
work they do. 

Again, it is said that Indian lan-
guages will have three representa-
tives. As India advances, the num-
1283 (Ai) LSD-9. 

ber of Indian languages papers will 
increase. English is a dying lan-
guage .... 

Shrl R. S. Paadey (Guna): Then 
why are you speaking in that lan-
guage? 

Shrl D. C. Sharma: So that you 
may also die with me. 

English is a great language, but I 
must submit very respectfully that 
Indian languages are going to assume 
greater and greater importance as 
years pass. But here you Jive them 
only 3 representatives. I think this 
is not very fair to Indian languages 
papers. 

Then there are 6 members from 
among persons who own or carry on 
the business of management of news-
papers. Why do you bring in mono-
poly capitalism into this picture? Of 
course, you will say you are taking 
managers only. But they are per-
'sons who take their orders from 
their masters. I feel this is something 
which has got to be looked into. 

Then again, in the field of educa-
tion, literature, law and culture, I 
do not want to see persons nominated 
in the same way as persons are nomi-
nated to the Hajya Sabha, as per-
sons interested in education, litera-
ture, law or culture. Of course, I 
welcome this provision. I would in-
sist that science should also be re-
presented because scientific journa-
lism is playing a very important part 
all over the world. There are papers 
which stand for the 'popularisation 
of science, and so to persons in the 
fields of education, literature, law, 
and culture science should have been 
added to this, becuase we cannot rule 
out science from the purview of 
journalism these days. 

And what about the representatives 
of the people? There will be three 
Members, two from the Lok Sabhs, 
and one from the Rajya Sabha. I 
think we represent millions of rea-
der, of newspapers, and I think that 
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;Shd D. C. Sharma] 
the moment a gentleman or lacJy 
comes to Parliament, he Or IIbe reada 
newspapers more or less as a reJigious 
duty. And here we are gains to be 
"..n only three _ts. 

Therefore, I would say that the 
eompoeition of ,he Press Council 
should be changed altogether, in 
terms of principles, in terms of the 
ratio between one type of represen-
tatives IUld another. More than 
the\, I thiztk that the Members of 
the Loll: Sabba and Rajya Babba, 
who repre!le!lt the people of lrIdia, 
lIhGuld have a greater say in this mat-
ter than any others. 

Of course, I do not want to say 
anythine about other thin«s. inviting 
panels gf names and all that. I have 
said already that all this procedure 
ill very cumbersome, and I feel that 
this method will not lead to the 
IlDlOOth functioning of this CounCil, 
and, will not also lead to the happy 
relationship which should exist 
8RIODi the members of this Council. 

I have nothing to say about the 
Chairman and Secretary, their emolu-
ments and other things, but what is 
the power given to this Council? 

" .... if it is satisfied that it is 
necessary so to do, it may cen':-
sare the newspaper, the editor 
or journalist, as the case may 
be." 

Of course, censure is very lood, 
and censure may chanle a person, 
may reform a person, but I feel that 
if the Press Council is comin. iato 
being only for the purpose of cenlUl'-
ins some persons, it is not goinl to 
achieve much. I do not say it should 
be a punitive body and it should 
take upon itself the role of punishing 
people. I do not say anything like 
that, but how are you going to cen-
sure a newspaper, in wbat way will 
y.ou do so? What is the machinery, 
what i. the app8l'atul, what is the 
prececlure? I think that unl_ we 
11ft mill about the procedure of this 

Council aill 

ceJIsure, this Prell. Coucil will be a 
body without any teetll. It will be 
just • kiDcl of advisory body, a body 
which will pass harmless relOlutions, 
and which will do things which will 
not carry journalism very far. 

If it ia only celHlure, what il the 
good of saying all that is aaid in 
Claule 14, that the Del'lPaper Ihall 
furnish such and such informatiOn 
etc. Recently, a journalist in U.K. 
refueed to fumlah lIdormation about 
a thing which he had written, and 
he went to jail for that. 

Clause 14 says that the Council 
shall have the same powers as are 
vested in a civil court. Here is a 
giant, but we are saying to that 
giant that it will have the strength 
of a giant, but that it will not use 
that strength. It will have the func-
tions of a civil court, but then, those 
functions will fructify only in words 
of censure. 

I would, therefore, say that if ),ou 
want that this Council should have 
something worthwhile to do, it should 
not fall between two stools. You 
should not say that you should have 
the power of a civil court but then 
you cannot do anything except cen-
suring. I think we must move one 
way and we must more that way fully 
and not go half way. 

I welcome this provision in clauae 
18 that we will get the annual report 
from this Council and we will be 
able te disculB it. I aubmit that there 
was a time when we used to have no-
dfly-yet-named motiODB and we uaed 
to discuss these reports. We are not 
ciGing that now. I think the report 
of this Press CouIlCliI will also ,0 
unnoticed aB 80 may other reports 
are goint unnotioed. 

Befere I finish, I W8llt to make an 
observation about appointments. I 
know how the Chairman is going to 
be appeinted. But how are the other 
fllllCticmaries of this Council lOini to 
De appointecl'/ I think they Ihould De 
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appointed through regular channels 
of the UPSC and in no other way. 
~i8 is the safeguard which we need; 
It ahould not be that the Chairman 
appoints the Secretary and the Sec-
retary appoints other functionaries. 

There is the provision about dele-
gated legislation and I hope that if 
the delegated legislation contravenes 
the provisions of the Act we will 
have the right to discuss it and set 
it rilM. . . 

The Financial Memorandum says 
that there will be a small staff . to 
be,in with aad it w anticipated that 
the annual expenditure would not 
exceed Rs. 2:30 lakhs. This is a big 
thing tor which we ·have been wait-
ing all these 10-12 years. I do not 
think that a 'small beginning' should 
be made. Like the Goddess mention-
ed in Greek mythology the Press 
Council should come into being in a 
full-fledged way; it should not be a 
kind of embryonic things. This 
amount is too little. The Memoran-
dum also says that an initial non-
recurring expenditure of about Rs. 
20,000 may be necessary. This is a 
very big venture upon which we are 
launching in free India and I feel 
thai that there should be election of a 
direct nature. I also say' that great 
things require a lot of money for 
fructification but the sums mentioned 
here will bring into being an anae-
mic, bloodless and ineffective, not a 
very helpful Press Council. I say 
that the Press Council should deliver 
the goods and safeguard the interests 
of journalism and readers of news-
papers and for all these I am lure 
we will require more funds than are 
given in this Financial Memoran-
dum. 
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"to establish a Press Council 
for the porpose of preserving the 
liberty of the Press. . " 
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Mr. Deputy-Speaker: The hon. 
Memb~r may continue tomorrow. 

17 hrs. 

STATEMENT HE FLOOD SITUA-
TION 

The Minister of Irrication and 
Power (Dr. K. L. Rao): Sir, I beg to 
lay on the Table of the House a sup-
plementary statement on the flood 
situation in the country. [Pi'aced in 
Library, See No. LT-3266/1. 

Mr. Deputy-Speaker: The state-
ment will be distributed to the 
Members. 

1701 hrs. 

DEVELOPMENT OF BACKWARD 
AREAS· 

Shrl Umanath (Pudukkottai): Mr. 
Deputy-Speaker, Sir, this question 
relates to the steps taken by the 
Government to implement the 
recommendations of the Planning 
Commission's Study Team for the 
development of the markedly, back-
ward areas in various States. This 
report makes certain important 
recommendations. M'any of -these 

------------------
·Half-An-Hour DiscUS'Sion 
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backward areas in various States 
require the undertaking by the Gov-
ernment of certain major projects 
but what used to stand in the way 
was, from the economic standpoint, 
they were called 'uneconomic' and 
were given up. But now, this report 
gives certain criteria for the approach 
towards developmental projects in 
these areas. For example, this 
report says: 

"The avenues of stimulating 
natural growth in backward re-
gions through promotion of agri-
cultural and o.ther aIlied ectivities 
in conjunction with promotion of 
growth in industry, trade and 
commerce through special incen-
tives, and even uneconomic 
measures for a time have to be 
fully explored in a systematic 
manner by competent authorities 
over a period of time and ade-
quate measures taken without 
any loss of time." 

Again, on the question of exploita-
tion of natural resources in these 
backward regions, the report says: 

"Apart from investigations, px, 

ploitation of natural resources 
will have to be undertaken even 
though, on purely economic cri-
teria, such exploitation may not 
be desirable." 

As far as transport, extensiun of 
power 'and communications for the 
backward areas are concerned, this 
report recommends that heavy invest-
ment will have to be made in the 
backward areas on a surplus basis 
itself. The fulfilment of the long-
standing urge of the backward areas 
in various States, particularly of 
Pudukkottai, Ramanathapuram and 
Arantangi in the Madras State are 
bound up with the implementation of 
the recommendations contained in this 
report. Being a scarcity area, devoid 
of perennral irrigation and any in-

dustry worth the name whatsoever, 
the people of these areas, ever since 
achieving Independence, had reposed 
high hopes on the Government for 
ensuring them irrigation facilities as 
the starting point for their develop-
ment itself. This elementary urge of 
theirs found expression in their 
demand for the past 17 years for a 
major project connecting the river 
Cauvery with the irrigation tank 
systems by a cam!. In pursuance of 
this urge, I raised this question during 
the discussion in this very House on 
the report of the Mid-term Appraisal 
of the third Five Year Plan, and I 
placed the demand toot the Planning 
Commission should send a study 
team to Pudukkottai, Ramanatha-
puram, Arantar.gi and other such 
backward areas in the Madras State. 
To this, the Planning Minister, in his 
reply to the debate, stated: 

"A special team has been 
appointed for Uttar Pradesh. 
Four districts have been· seleet~ 
ed .... This is a sort of pilot study 
in which all the factors creating 
this backwardness and the factors 
impeding the development of 
such areas will be studied .... 
Very soon the report of this team 
will be out and then that will 
give us a pattern ..... . 

Mark the words, "that will I(ive us 
a pattern" ..... . 

" .... which we can apply to all 
these areas so that the district 
of the hon. Member will elso be 
covered as also the area of 
Pudukkottai." 

The report is out, and the Govern-
ment have announced their decision 
to accept the recommendations. So, 
when I 'asked the question on the 
17th September in this very House 
whether they got the pattern out of 
this report----because we were pro-
mised that a pattern will be got out 
of the report and it will be applied 
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to all the other are_the hon. Minis-
ter replied: 

"The pattern of development 
of backward areas in different 
States will have to be based on 
studies of the economic and 
social conditions of these areas." 

Again, this is gOing topsy-turvy. At 
thet time, when I demanded that a 
team m",st be sent for havinl this 
1It\lCiy, I W8!l told the t the report would 
come; and that we would get a pat-
tern out of tha.t report. After getting 
the report, I asked the queetion, "Did 
you get ti pattern?" I am again sent 
back to the old position, with the 
reply that the pattern will be ,ot only 
.n~ the studies of the eco-
nomical anj social conditions of the 
local areas are undertaken. 

,,' ~ "'" i~ ('ti'i~T) 
~TUM 1ft~, ~ ~ 'ti'mr;r~ 
"i':;nnrr ~ I 

Mr. DepatJ'-Speaker: The hoD. 
Member may resume his seat. The 
Bell is being rung. 

There is quorum now. Shri Uma-
nath may continue his speech. 

SIui V ....... tIl: What respect will 
this Government draw wita such 
shabby performance'? 

To enable the inclusion of these 
backward areas for special develop-
mental measures in the Fourth Plan, 
this report has made t.he following 
concrete recommendation in Chapter 
V, Paras 13 and 15. It says: 

"It ~ imperative tMit the back-
ward areas in different States 
should be identified well before 
tenta'ive decisions are taken even 
at the State level Qbout alloca-
tions under the State's FO\lrth 
Five Y-ear Plan. If the backward 

areas in different States can be 
Identified by the end of financial 
year 1963.414, the various working 
groupe which will be appointed 
at the State level for agriculture, 
irrigation, power, roads etc~, will 
be able to study closely the 
levels and problems of develop-
ment of these areas, and recom-
mend allocations and measures 
for accelerated development dur-
in&, the Fourth Plan ...... 

So, to enable the inclusion of these 
areas in· the Fourth Plan, it clearly 
stipulates that the identification of 
these areas must be done before the 
end of IIJ63-54. Sir, the financial 
year 1963-64 is over, and we are 
approaching the end of 1964-65 'lind 
yet the Madras Government ha. not 
identified Pudukkottai, Arantangi and 
other areas. Theae areas whiCh bave 
already missed the three Plans 
stand the threat of missing the Fourth 
Plan as well. 

I hold the Government of India 
responsible for this state of eJfairs. 
The report was in their hands in 
January, 1964 itself. What action was 
taken to get the areas identified by 
March, 19641 Far from it. In 1964-
6:1, the Government of India accepts 
a recommendation that was to be 
implemented in 1963-64. Can there 
be anything more ridiculous than 
this? 

Now, the report while recommend-
ing that specific outlays and targets 
for the eutern districts of Uttar 
Pradesh for 1964.65 must be settled 
in consultation wibh the U. P. Gov-
ernment, also recommends, that simi-
lar outlay. and targets for aimilar 
areas in other Statlll should be 
settled after dilcu8Iion between the 
Planning Commisaion end the res-
pective State Governments. 

While the Government of India 
have discussed wltb the Chief Minis-
ter of Uttar Pradesh and settled the 
matter, for 19M-65. they' have not 
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discussed the matter with the Chief 
Minister of Madras and Chief Minis-
ters at other States. 

In the matter of appointment at a 
study team, special favour Was shown 
to Uttar Pradesh, while ignoring the 
cloaims of Madras. When I said then 
that the people of PuduIckottai were 
construing it as Uttar Pradesh patrio-
tism, some of my friends on the other 
side were a bit upset. What have they 
done now? In the matter of imple-
mentation of the recoIl'lmendatlons of 
the study team, allo, the promptness 
with which the needs of Uttar Pra-
desh are met are in crying contrast 
to the total neglect of similar areas 
in Madras and other States. 

Sir, the people of Pudukkottai, 
Ramanathapuram and AIWltangi will 
not tolerate this step-motherly treat-
ment any longer. They have already 
been pushed to the point of despera-
tion by the Government. Due to 
droughts almost every year, what 
little crops they grow are destroyed 
and yet they are not granted kist 
remissions due to the S1ate Govern-
ment's stinginess. 

Being already a scarcity area, the 
impact of the present food crisis is 
More painful in this area than in 
others. The people will not suffer 
humiliation any more. Henceforth, 
the Government will have no moral 
right to blame the people, if they re-
sort to direct action. 

In cond1.ision, I want straight ans-
wel"ll to the following questions: (1 ) 
What action Government proposes to 
take to identify backward areas in 
Madras and other States? (2) What 
concrete step Government proposes to 
undertake socio-economic studies in 
Pudukkottai, Ramanathapuram, Aran-
tagi areas of Madras and evolve con-
crete plan of their development? (3) 
Which is the body that proposes to 
undertake those studies and by what 
time? (4) When does the Planning 
Commission and the Government of 
India propose to discuss these matters 
w1'th the Chief Minister of Madru and 

other States? (5) What action the 
Government has taken to constitute 
special areas cell in each State? (6) 
What is the concrete procedure the 
Government is going to adopt to en-
sure that all these specific plans and 
outlays for these areas would be sure-
ly induded in the Fourth Plan' On 
the replies to these depend many of 
the urges to be fulftlled in these areas. 

Shri D. C. SIla.rma (Gurdaspuri: 
I want to know one thing. Backward 
areas are not to be found only in one 
State of India The problem of back-
ward areas is not confined only to 
Madras. I want to know the criteria 
of Government for calling an area a 
backward ares. Also, what have you 
done so far for upgrading these back-
ward areas economically and socially 
and what are you going to do, so far 
as the Fourth Plan is concerned? 

Mr. Deputy-Speaker: The hon. 
Minister. 

Shri SiftIllBut Stocll (GOI"akhpur): 
Sir, I want to put only one question. 

Mr. Deputy-Speaker: I am sorry. 
He should have given notice in ad-
vance. 

The Minister of PlarudBg (811rl B. 
R. Bhagat): Mr. Deputy-Speaker, I 
am glad the han. Member has raised 
this discussion. It is a very important 
matter and this gives· me an opportu-
nity to clarify some of the basic con-
cepts in this regard. 

So far as the Planning ColIUftission 
is concerned, for quite some time this 
matter was engaging its attention. Even 
in the Third Plan the concept of the 
balanced regional development, the 
deve10pment of speCially backward 
a:teas from the economic, social and 
other points of view was considered 
so '!:hat the development ot the coun-
try may proceed in a more or less 
llltegrated and balanced manner. Even 
as early as August 1962 the Planning 
Oommission iSSUed a letter to all the 
State Governments to furnish infor-
mation on indication of State relional 
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development and identify the back-
ward areas within their territory. We 
did receive certain suggestions from 
some of the State Governments, quite 
a number Of them, though not from 
all State Governments. But while 
going through them we found that 
there are various gaps in the selection 
and it was not precisely done with 
relerenC'e to the indicators mentioned 
in the letter of the Planning Commis-
sion. This was the finding of the 
Joint Team also. 

Therefore, on a demand from this 
House in the budget discussion, the 
late Prime Minister directed that a 
study of the eastern districts of U.P. 
should be made and a joint team was 
formed, of the Planning Commission 
and the State Government, to go into 
this question most thoroughly for a 
scientific examination of the problems 
in the area to find out the pattern of 
development which will emerge. That 
is why in the last budget discussion I 
said that it is a sort of pilot study. 

Shri Umanath: That was during the 
mid-term appraisal. 

Shri B. B. Bbacat: I did not mean 
that the same thing will be applied to 
other areas; but when I said even 
about the pattern, we said that they 
will be able to evolve some pattern. 
So, when I said that at that particular 
point of time, this was perhaps the 
thinking. After the report, as the hon. 
Member has himself quoted, they did 
not suggest a uniform pattern for th? 
development of the whole country. I 
do not want to quote again from this. 
They themselves suggested that ac-
tually the pattern will be determined 
of any area's development, particu-
larly of this area, by what they said 
the pattern of natural resources in it. 
For example, if I may amplify, the 
particular area which was studied by 
this team, namely, the four districts of 
eastern UP, the governing factor there 
Is the water table which is very high 
and it Is an excellent area for lift im-
gat,ion, tube-wells and other wells. ThEY 

can go in for a very intensive saturat-
ed irrigation in this area to develop 
the irrigation potential in the country. 
There may be other areas, hilly areas, 
where other resources may be there. 
Therefore, this is the finding of the 
committee that the pattern will be 
determined by the tYPe of natural re-
sources that may be available. 

Shri Uaauath: The concrete plan 
will be evolved from the type of natu-
ral resources, but the general approach 
IS given. 

Shri B. R. Bhapt: I am sorry. I 
am answering the specific point. He 
said that there is some contradiction 
in my reply then and now and I am 
answering it. Now the position is 
that there cannot be an all-India pat-
tern in the area's development in a 
nature like that. Each area varies; the 
natural resources and various other 
factors come in. Therefore this Team 
has suggested that first the area should 
be indicated on certain specific indi-
cators. He has asked a number of 
questions many of which will be ans-
wered by my reply. 

The first and foremost question is 
to identify the area on some scientific 
basis where the indicators of economic 
development determine to what 
extent the potential is there; the natu-
ral resources are there and to what 
extent an area can be said as back-
ward. These indicators on a very 
scientific basis have got to be deter-
mined. Therefore the Planning Com-
mission as a result of a series of meet-
ings have now identified selected 
indicators and accepted 15 indicators 
on which each district wlll be deter-
mined as backward For example, 
density of population is one. A dis-
trict where population is very dense .. 

Shri Umauth: But these indicltors 
were formulated even ....... . 

8hri B. R. Bha,at: It is now. EarlieI' 
they were asked to give information; 
but, as I said, It WIIa full of ,aps and 
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the areas selected were not on scient!-
fie basil. So, after this report the 
Planning Commission have selected 15 
indicators, like, density of population, 
the rural population as percentage of 
total population, cultivable area, net 
area sown, percentage of irrigated 
area to total crop area, percenta,e of 
double cropped area to total area, pet' 
capita gross value of agricultural out-
put etc. So, each State Government is 
asked to identify the area on the basis 
of these selected agreed indicators. 

Shri UDWlAtb: Any time limit? 

Sbri B. R. Bhacat: We are anxious 
that these identified areas on these 
agreed selected indicators should form 
a part of the Fourth Planj so I think, 
it should be done early. The State 
Governments themselves are anxious. 

\Han. Member himself is here cham-
pioning for Ramanathapuram or 
Pudukkottaij similarly, other han. 
Members must be having other areas 
in mind. The pressure is much more 
in the State Assembly than here. So, 
I have no doubt that very soon on 
this basis identification of the areas 
will emerge. 

Sbri Umauatb: I am in Parliament. 
That is why I am giving pressure 
from here, 

Sbri B. R. Bhapt: I say, this de-
mocratic pressure is very natural and 
it should be there. 

Then, the jOint team has suggest-
ed that the pattern of development, 
as the hon. Member quoted, should be 
based on socio-economic studies of 
the areas concerned. So, as soon as 
the areas are identi1led, the State 
'Governments will be requested to ap-
;point special teams for making stu-
:pies as a study was made in the tour 
·.districts at eastern U.P. and the pat-
·tern at development for that parti-t lar area will emerge. So, the iaociad 

'~' '!l 

stage will come after that. He has 
asked me a special question about 
Madras. All these questions are ans-
wered by the time-schedule about 
this matter. After the areal are 
identified and the pattern of develop-
ment emerges as a result of scientific 
studies, int.msive socio-economic stu-
cUes, by SPE:~ial teams in these areas, 
then the queation of providing of 
necessary pattern ot development and 
including it in the programme will 
all come. So, I think, it will be done 
at that stage. I have no doubt, and 
the Planning Commission is very 
keen about it, that in the Fourth Plan 
such areas should be identified. As a 
result of speCial studies, the pattern 
of development in these areas should 
emerge and a special provision will 
be made. In U.P., tor example, after 
the study was made, we have pro-
vided some funds, on the recommen-
dations of the joint team itself, to 
the extent of Rs. 10 crores in this 
Plan, Rs. 4 crores this year and Rs. 6 
crores next year. A committee has 
been tormed. We want the commit-
tee to be stronger there, in this area, 
and the special programme suggested 
by the team for which financial assis-
tance has been provided by way of 
accelerated assistance should take 
place. Similarly, after these areas 
are identified and the pattern of deve-
lopment is evolved as a result of 
these studies, I have no doubt that in 
the Fourth Plan itself there will be 
clear indications of the development 
of these areas. I think these were 
some of the questions which I have 
answered. 

Shrl Umauath: Has the Govern-
ment any idea about the time within 
which these things will finish and 
they can be included in the Fourth 
l>lan? May I know whether the Gov-
ernment has got .any idea about the 
time-limit so as to be able to include 
it in the Fourth Plan. These things 
can go on for a number of years. Now 
the Fourth Plan is coming .... 

Shrl B. R. Bhapt: We wanted it to 
be included in the Fourth Plan. 
Now, the time .cheduJe of the Fourth 
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[Shri B. R. Bhagat] 
Plan is to be finally approved by this 
House by the budget sesaion of 1968. 

-tt WfIm '"'" i~ ":~ ~ 
f\ort!: rn fiI;~r IfIfT ~ ? 

SbrimaU Savitrl Nlpm (Banda): 
Sir, on a point of infonnation. 

Mr. Deputy Speak .. : No more quea~ 
tions. The House stands adjoUl'Ded 
till 11 A.M. tomorrow. 

17.14 hn. 

The Lok Sabha then ad;oumed tin 
Eleven of the Clock on Wedne,dall, 
Septembe,. 30, 1964/A.vina 8, 1888 
(Saka). 

1: 
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